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LOK SABHA DEBATES

LOK SABHA

Wednesday, September 2, 1981/
Bhadra 11, 1003 (Saka)

The Lok Sabha met at Eleven of
the Clock.

[MR. SPEAKER in the Chair]

=t AAe™ awey (fzamw) @ fRaw
388 F WATq AT YI-IAT F
qL T .

(zaaea)
WEAN WERA : AL AT TAFAA FAIAA
FT 8, A F AN
ot FAW JOTEY TSI ST, qQ
s gfaT
MR. SPEAKER : No Question
(za=ara)

qEqA AT 0 TF I(F FAAT N

(sazu)

WeaR WEAQ : A2 TAFAT FHIOA
FEI
(zaar) **
MR. SPEAKER : Not allowed.
Nothing is going on record.
o (smwam)

2
weqw WErIY 39 a1 64, W™
FLWE AT 7
(sa=am)
Weqe WEEQ 4% A1 & W
g7

(saur)

WEqE WEWE : WIT 1 G AT B
TE & 9= F ? Very bad. Idon™
expect this much from you. This
is very bad. This is very bad.

ORAL ANSWERS TO QUESTIONS

Study of long term energy policy

*244. SHRIZAINUL BASHER:
Will the Minister of PLANNING
be pleased to statc:

(a) whether any study is being
made by the Planning Commission
regarding the long term energy policy;

(b) if so, whether it is contempla=
ted to assign arcas for differens
sources of energy;

(c) if so, the details thereof; and

(d) the other steps for effecting
economy in the consumption of oil
and other sources of encrgy?

THE MINISTER OF PLANN-
ING (SHRI S. B. CHAVAN): (a)
A Working Group on Energy Policy
was set up and its recommendations
have been received. The Governinent
have constituted the Cabinet Commit-
tecon Energyand the recommenda

* Not recorded,
1786 L.S—1
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tions of the Working Group were
considered and the policy measures
and development programmes have
been initiated.

{(b) The main sources of energy
i. e. coal, hydro power and oil are
dispersed unevenly in our country
and hence assigning of areas will
depend on their geographical occur-
rence.

(c¢) Does not arise, in view of
reply to (b) above.

(d) There are various short-term
and long-term measures proposed for
effecting economy in the consump-

tion of oil and other sources of energy.

In the electricity sector efforts will
be made to reduce the transmission
and distribution losses, Necessary
steps will be taken to reduce
the consumption of diesel in
road transport as also to develop
alternate {uels and technology to
replace use of diesel in commercial
vehicles.

(swaere=)

Wl WERG: {5 T 40 Imaed,
388 UmIE: AE fwar g
(ma=urs)

MR. SPEAKER : No question.
I have not allowed it.

(samem)

WA WENAG : AT AT, TH T4 TG,
TR T4 T4 2 T & | FTAT § T
FH FH TN 7

(saaen)

qEGe ARG © WL ATH AT

9§ FW FAMI G A TAT

(sameT )
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WEUW WERG . TEW AT
T FIE TaE @
(sgaer)

WEG WEIRG | HH OF 41 G6HA X
@ A 7 oo g ¥ 0F w7 g,
A A AT AATE T | WL SqTEqT
FaTE 8, a1 IAF HHIL FGAT g0 |
T TAT T & | GAT FE F FE FHET
a3 dfen

(zmaum)**

MR. SPEAKER Nothing is
going on record. What the Hon.
Member has said is not forming
part of the record. They have said
without my permission. It is not
going on record.

(saarr) *»

TUA WERY . AHT AL AIAT
g0 AMl T gE HEILE |
Ffsmatzs oamEHr 4w W@Wig | 94
TO R | 4 ATH TAA

(zaama)
MR. SPEAKER : 1 only said,
that which has been made without
my permission  shall not form  part

of the record. Every other word is
sacrosanct.

(==t

G WEITW | FATEA UL H A5
qTde WTE ATEL AGT R0 _
(zamemra)

WU WEIG | qH AT AT THATAT
T | B wEE N Ay A
st 59 2w o< e s &, g A%
g F1% g a¥ Fwar, o @
giferarizdy A g1 1 A s At

**Not recorded.
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qAATT 7€ T A A 8 T T8,
&1 A &1 § gT T 6 7 ag fawr
g aroar | O smFedr #E AE &
fr & o 7 €, w19 &1 A1 7g fare
QT AT AT | T HTT F1 F978 g5 4T
g, wdr | T A AR agr ao v
#§ FrET A

(=) **

weme wgew - & oumn ad *
@EN AT A AE & g W T}
FT FTIT 987 WY AARTAT FLA AT AT,
qT oY F4T FE17 q7 F—HW F AR
F—FANT & 3T FAM | TA T2 T

(m)tt

Weus WEAG: 9% WIS q1a ARl £ |
TH AT AIHT 9T FAT =80 TTa 78]
g

(sa=ara) **

MR. SPEAKER : I have not
allowed this hon. Member.

AF FAF AT
(zwaaT) **
WewA WEEZ - § FF FToweyw

g ? AA AT 91 AT AF § ) F AR
@ g AT AL am ?

(T ) »*

"eqe WEER 9 48 qIEI ¥
UL ALUR LI U O

It is not in order. It is not
under the Rules.

(saererm)
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, WELH HEEw : Y ArwA g
|
(wraar=)

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVI-
RONMENT (SHRI  C.P.N.
SINGH) : I would like to hon.
Members to realise that just four
or five Members only like to show
the popularity of their leader and
keep the whole House to ransom
including  the Opposition.

SHRI A. NEELALOHITHA-
DASAN  NADAR (Trivand-
rum) : I want to know only this :
May I know whether whathe has
said forms part of record or not ?

MR. SPEAKER : I cannot say
anything. But all this is too bad.

I can only say that this is
transgressing  all limits.

(Interruption. )
wers WEREY : ACHR AT OqR
qaT =@l &, 39 94 at F@ W & &
@ g
... (sa=mmA)., ..

MR. SPEAKER : This is trens-
gressing all limits. This is too much.

St RAR AW - AL WG,
# fads oo #Y FyawaT AEATE | S5
A AT WAL & WA & AT |
AR ST qAEAT ¥ ZA A1 FTA AL
& @ow & S | &5 388 7 OF HaATA
FIATE. . ..

werw WEEE A4 g Ad
ar |

&y T AT - AT A AT
wor ¢ faar ?

**Not recorded.
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wsaw wgvea : w fzar )

Y HARW AN ¢ T AT TS
gEF L Fz 0 fF qTF0 388 AT
qara A # fRan .

wsas WERA T T AT 07
. (ea=matT ).

Nl AWM AWM AW OF I
qArET |

wsaR wERq - 73 & FRadr Twr
Fars: ? & 7 wgeaman, fra v faaan,
W st frar @ir FT, ¥U WE FF H
wrar fF s 1 Adf AIR EET A A
qgt gl A ar, fears Afaq

- (sqaara) . .

MR. SPEAKER : Under rule
388 I have not allowed.

at "RATW anret ¢ R e A
. (sa@mtx) . .

= RATCR ATFY : AT TR AR
Ty & AT £ fw 388 fog ama w
qr ... .(3TAMA) ... W9 ITZ FigQ
fw ag g ® AT

weaw wEwEa : fasga a@r
T %Wargar&-ﬁm tﬁtw
wgr & 7

Y AAR™ anTEr - A TR Fg |
mﬁ:rg’faa—gr,aﬁ#gan

q5qq ALY ¢ FegdAfw
oY A AT egaedr am mrvT 388 #)
famrfeaa v % fag m%@w:r
Ffem ot W FEmT Iy & &
T 3 W wArS AE e, @@ &
o & ?
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SHRI ZAINUL BASHER :
Energy management is the fore-
most need of the times. I am glad
that the Planning Commission has
done some exercise, and Government
has taken some action. I would like
to know what the recommendations
of the working group in the plann-
ing Commission were, and what
decisions the Cabinet Committec
has taken, and what policy mea-
sures and development programmes
have been  initiated.

SHRI S.B. CHAVAN : Five
copies of this report have been
placed in the Library of Parliament
in the first quarter of 1980, and all
the recommendations  have been
accepted by Government.

SHRI ZAINUL DBASHER
What werc the recommendations
and what action has been taken ?

SHRI S.B. CHAVAN : It is
very difficult for me because it
is a fairly lengthy report. There
were in all 22 major recommen-
dations which this working group
had given, and all these major
recommendations have been accepted
by Government, and mostly they
are policy directions given by the
working group.

SHRI ZAINUL BASHER : Part
(b) of my ques'ion. I take it, has
been misunderstood. They have
taken the area to be geographical area,
but I meant area of uses. I want to
know whether the different sources
of energy are being distributed for
different uses, such as such and such
for industry, such and such for

agriculture, such and such for trans-
Eort etc, whether any such distri-
tion policy has been adopted by
Government, So that all the energy
sources should not be misused and
confused with each other,

SHRI S.B. CHAVAN : Sir, I
have not been able to exactly apprec-
iate the question which the Hon.
Member has put. But the whole
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thing depends upon the location of
different sources of energy. GCoalis
available in certain areas, oil is ava-
ilable in different areas and we will
have to find out as to how best we
can utilise to the maximum the natur=
al resources in order to sec that all
our requirements of energy are fully
met.

As far as division between differcnt
sectors of developent is condcerned,
I do not think it will be possible for
me at this stage to say how much hydro
power will begiven fora particular
area, how much thermal power will
be given to a particular area. That
will be difficult to say. But it will
depend upon the geographical
location of different sources of
energy. But the effort is there to
see that in the country as a whole we
try to utilise fully all the natural
resourecs available to us. The
main thurst of the policy frame will
be to minimise the use of oil as far
as possible.

SHRI KRISHNA CHANDRA
HALDER : Mr. Depurty-Speaker,
Sir, the Prime Minister, who presides
over the DPlanning Commission is
here. Sir, in view of the reply given
by the Minister and the fact that vou
know that after some time this petrol
and diesel deposit will be exhausted
and that within 200 years coal de-
posit will also be exhausted. Hydro-
power will be the main source. So,
I would like to know whether the
Planning Commission has made any
study regarding development of solar
energy ? France has developed it.
Though it is now very costly, they
are trying to minimise its cost of
production. I would like to know
from the Hon. Prime Minister
whether any study has been made to
clcveloEl Solar energy in our country.
I would also like to know whether
they have in mind to develop tidal
energy also ?

THE PRIME MINISTER
(SHRIMATI INDIRA GANDHI) :
ot only have we made studies,
we have also taken several steps in

BHADRA 11, 1903 (SAKA)
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“this direction. In Nairobi we were
able to demonstrate how solar energy
can be used by the ordinray man.
In fact we left a set there to be used
in their Country side. :

Financial Assistance to Central
Government Employees Con-
sumer Cooperative Society Ltd.

*245. SHRIRAJNATH SONKAR
SHASTRI : Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether the financial condi-
tion of the Central Government
Employees Consumer Co-operative
Societv Ltd. New Declhi is far to
unsatisfactory as a resnlt of which
has failed to serve the employvees
efficiently;

(b) if so, whether necessary
financial help is proposed to be
given to the Society to perform its
role effectively and help control
the hoarding and profiteering in
areas inhabitated by the Central
Government Employees;

(c) whether more and more
branch stores arc proposed to be
opened in the areas like Janakpuri,
Harinagar, Munirka and other
places where there is concentration
of the Central Government Emplo-
vees and the Ministry of Works and
Housing directed to earmark 3-4
shops in each of the DDA and Cen-
tral Government colonies for it; and

(d) if not, reasons thercof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY, AFFAIRS
(SHRI P. VENKATASUBBAIAH) :
(a) to (d). A statement is laid on
the Table of the House.

Statement
(a) While it is true that the

financial condition of the Society
is still not satisfactory, there ha:
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been considerable improvement in
its operational functioning during
the cooperative year ending 3goth
June, 1981. Whereas the Society
has been incurring losses ranging
from Rs. 4 lakhs to Rs. 10 lakhs every
year during the past five years, the
losses incurred in  19%-81 s
about Rs. go,000/- only. The Society
is expected to make substantial
profits in 1980-82. As a result of the
various steps taken for improving
its functioning, the Society is now
able to supply allarticles of daily
necessity to Government employees
in adequate quantities.

(b} In the past, the Government
has extended the following financial
assistance to the Society :—

(i) Share capital of Rs. 8" 70
lakhs.

(ii) Working capital loan of
Rs. 24 lakhs of which
Rs. 16 lakhs is still with
the Society.

(iii) Collateral guarantee for
obtaining loans from banks
against hypothecation of
goods or otherwise.

(iv) Short-Term credit facility
" of Rs. 4 lakhs for drawal
of rationed commodities
from the Food Corpora-

tion of India.

(v) Subsidy towards pay and
allowances of superior
staff,

(vi) Accommodation for stores
at nominal rent and sub-
sidy in rent for godowns,

The society has asked for
additional collateral guarantee
for Rs. 15 lakhs for obtaining
bank loan to meet its require-
ments for increased business
expected during 1981-82.
‘This is under consideration.

SEPTEMBER 2, 1981
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(¢) and (d). The Society has
at present, 31 branch stores mostl
located in Government residentia
colonies. Three more branches are
proposed to be opened soon. While
opening new stores, the Society
gives preference to the newly coming
up Government colonies (where it
gets accommodation on  nominal
rent) as its resources, both manpower
and financial are limited. If rent free
accommodation is provided by DDA,
the Society can open branch stares
in other colonies also in a phased
manner,

A UNAY AYAHT AEAT AT,
# 3q Fravg § AMAG WAl FE1TT H
sttt 9r@ar § fa fager adi 7 4 @m|
A AFT 10 TG TIC F[ UM FAT 2,
sezFag Arage fa 90 gww =@
® g Wr g7 G Fay am@r gfwea
giamafzal § S gTed 8 gdT 8,
R IHA Taq 21 AT & | gaar
g1 adl, I= @l e o= 8, i
AT T F FEATAEN F FEA THRA
FUAA ¢ | & qradrg weET S @ SAAr
a1gaT § o o 91e F1 Feor 77 Hern
at 7@t g a9 frew 7 a9l ¥ 7=
ot %1 fradt frrad g9 s FT T

zegrfz & faaft T 37 9T a1 FraamEr
#rows ?
SHRI P. VENKATASU-

BBAIAH : Sir, the Hon. Member has
asked for infhrmation with regard
to total losses that have been incurred
all these years. He has also stated
that because of certain pilferage
and mismanagement and all that,
these losses are being incurred yearly.
Sir, I would like to inform the Hon.
House that in the last year ie.
1980-81 we were able to bring down
the losses to Rs. go,000/- only.
In the year 1979-80, the loss was Rs.
g.10 lakhs. We have made certain
improvement. We had the advice of
the consultancy of the National
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Cooperative Federation. They had
provided us the  cunsultancy
and their advice has
been implemented. So, I would
like to inform the hon. member
that whatever reasons have been
stated.they have been looked into.
There has been a hetter management
with the result that the losses have
come down fron. Rs. .10 lakhs to
Rs. 90,000, We are hoping to have
a break even in the second part of
this year and also ‘we are progressing
towards getting some gain in the
coming year also.

) TRAAMG AT AEHT : FEAT
HE1Eq, WAAT WA A1 7 AL 994 FI
797 741 faar & 1 zAw &5 qwr g fa
faoa dia aqt & wr %1 fradr fosmg
faer & wire o1 fovwrad fadt 2, 39 9%
T T AT FAAE Fo S 7

ReuA WERL - FAAE AN AT E
ag At Fardr 2, AfpT F=7 A Fq0aAr
g

Y AT AYAWT ARG T
AT A1 F g Fa 7oAl g

WeqA WARA : FIT AGE 74 HEAL
g f& fogd fawrad fadrd 7

SHRI P. VENKATASUBBAIAH:

If the hon. member gives me
a separate notice regarding these
complaints, I would collect the in-
formation and pass on to the hon.
member.,

_ Mr. SPEAKER: He will pass it
on to you.

Sl TWATR HYAHT WOEET 2 AEA
adizy, gazad faar &, afl A
grdT e 51w g

woam mgtea: AT 4% qavd A
mqq £\
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H UAAG WART  WEA 2 AEAET
wglza, & gALT AVA A THAT ATEgAT
g oy avrsmeHagsgrg fa
#ra ot orrETT e @A 0 gEAR
21 F0 = gad awa,  qapEd
a$ i TA ARG FAN-GT, agt
T8 Arg Wi ¥ e 9T ArE e
drar 2, &rg03atIAl & 9@
qaH §AGa qEATaTgal g fE o
A Aty W STETE @A AR E
FOT ALH(T FTUFRTE Mo SToToF #4717,
qroa FIH & (A qaéa faar qar g ?

- afzfaarsar & , @ 3aar AW

e ? 15919 %o § Ffzzg #
arargfeqi grar @ 7 st g,
zq Ffer F1 ATFAIQ@ £ P AFT
T HFTTETTETTEN & 7 Siw Swar
GrEf FTATRIT o1 q0 IHT TUFIHT
frar a1t @ ox Tz HTFE AT
av wg ez A7 E Wi
#fez 1 A% ¥ A% q7r FL A !

SHRI P. VENKATASUBBAIAH
I would like to tell the hon. member
that I have given full particulars and
also the loss which has come down to
Rs. 90,000. He wanted to have some
information about the complaints.
I said I will pass on the complaints
which the Government has reeived.

MR. SPEAKER : You will pass
on the number of complaints and not
the complaints.

W IS qAwT wnE : "
#ee T aa FTw g

SHRI P. VENKATASUBBAIAH:
About the néw branches that are to
be opened this year, we have opened
three newbranches and another three
are being contemplated to be opened.
We are opening these branches in
Government colonies where  the
Government employees live. Our diffi-
culty has been that the accommeod-
ation that js provided in some of these:
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‘branches is not suitable for running
the stores. So, we wanted to have a
discussion with the Delhi Development
Authority and also the Ministry of
Works and Housing regarding pro-
viding tailor made accommodation,
Whenever these constructions are
coming up, we are only trying to get
some accommodation. Wherever there
is a need where Government eme-
ployees live we are apening branches
so as to provide them essential com-
modities without any difficulty.

sl wfrent  dwEd : amE S,
# AT F w0 ag oAt AwaA g
T A At framifes @A f,
AR T A AT F A A% fAdEm
gt fEzasrgam Tiaus faor
FgraT w1 E, A ATT FE-nw grafam
fafeedy & amsfm F2 & 37 71 @=L
T ¥ AT AT T 9T fl ®mEedr
T4 ?

MR.SPEAKER : No.

SHRIP.VENKATASUBBATAH:
This is out of the purview ol this
question.

= qei fag wfar : neone wEmm,
7 0,9% 7,997 8 qBT 1,20 2, qav 7
qradrg AT St 7 F2r & @ 1980-81
# araa g T §rETIAd 7 g Ay
#afqFrd@gr 9 a1 F 78R
fem wrooi & gu 8, AT 5w W A
q2r #74 & 7 34 afgwra & faars
1 FAFIE AAT ST TR ST R E 7

wesaw wgrew: wAfawai s faams
T FAFE FTE 7

SHRI P. VENKATASUBBATAH:
On the Board of Management there
will be eight Directors to be nominat-

SEPTEMBER 2, 1981
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ed by Government and eight will be
elected. Ome of the Joint Secretaries
will be the Chairman. There is
supervisory staff or distributing the
essential commodities. That supcrvi-
sory staff is numbering 219. Through
thesc peoples the sales are being
made and the supervisory staff is being
apptin!t'c' by wus.

Improvement in System of Selec-
tion for Civil Services

*240. SHRI RASHEED
MASOOD : Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether Government have
made any assessment of the exist-
ing system of selection for civil services
to bring about improvement for
procuring a sizeable proportion of
the best talent in the country at thke
appropriate age level to man the
foreign and civil service;

(b) if so, the result thereof; and

(c) the steps contemplated by
Government in this regard ?

I'¥
-

THE MINISTER OF STATE™ IN
THE MINISTRY OF HOME AFF-
AIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRIP .V ENKATASUBBAIAH):

(a) to (c) A statement is laid on
the Table of the House.

Statement
(a) Yes, Sir,

(b) and (c) A Committce on
“Recruitment Policy and Selection
Methods  headed by Prof. D.S.
Kothari was set up by the Union
Public Service Commission on
6-2-74 to go into the existing system
of recruitment to the All India and
Central Services and to recommend
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such changes in the scheme of the
examinations and in the selection
methods as would give adequate
cmphasis to knowledge, skills and
qualities appropriate to the role and
function of the Services in the context
of tasks of National Development and
reconstruction. The Committee sub-
mitted its report on 2gth March,
1976. The report submitted by the
Committee was considered by Govern-
ment, in consultation with the State
Governments and in the light of the
views expressed by the Union Public
Service Commission. On the Dbasis
of the decisions taken by the Govern-
ment on the recommendationssmade
by the Kothari Committee, the new
Scheme of Civil Services Examination
in place of the carlier LAS,, etc.
Examinations, was introduced in
1979. The present scheme of Civil
Services Examination takes adequate
care for inducting the best possible
talent in the country at the appropriate
age level to man the foreign and Civil
Services.

2. It is a relatively new experi~
ment and it is too early to draw a
specific conclusion about the conduct
ol this type of multi-discipline exami-
nation and to review the present
scheme of Civil Services Examination
which was introduced only about two
yecars ago.
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SHRI P. VENKATASUBBA-
IAH : The Hon. Member said that
the efficiency stics. In 1971 the
number of first division students
that had appeared was 219 and
of those selected was 38,56 per cent.
The latest figure I can give
you. In 1977 out of 370 people
who had come from the first division
and who had appeared 53.68 per
cent were selected in the IAS
Examination. Member sav  that
efficiency is coming down. It is
not correct. It is not horne out by
facts. About people who have
studied physics and all these things,
there are lateral posts and people
who come from these fields are engags

ed on these lateral posts in our services.

There are several persons who have
specialised in these fields as my hon.
friend has said. They have been appoi-
nted in these latcral as Secretary,
Joint Secretary. It is not as though
we have ignored or we have not
utilise¢ talent ol such persons as
hon. Member has mentioned.

sl T WAT : EIET A0E4,
L AFIT FT 7407 A8 AmAT §9 2T
#&f @1 a1 ¥ wiT #5za 4 =g ar
Fgt A Afwa, § 7 o1 ar—wT FA
THIAT §Z TF1 2, SFAT4AT FHT § AT
ZAZT Ao To UFo RIEHAT A1 77 §,
sta {5 37 % arga 97 F7 219 £,
TifAERT &1A9, AT 773 &(F A/
B L TafFCArAg F TIT A
AN STIET AFIIZI A, FT F AT a8F,
w1 7a% [0 3o #1t0 7

Laga) | Ogrme  dpdy d?"‘]

o Pl € e cype - alo
S Wag e & & e - U
eu‘-t‘ld é?-&"._rt:t:-l ‘r‘?
w86 len i g - e
GRS - 2 Wy angy et s

SEPTEMBER 2, 1981

Oral Answers 20

sl - S agln e e oyt
- ek Byl u-y-#ﬂ = o
o5 Ay e e ) &
bl g bl JKaRalyy (a0
Ml - par dge vl Sy
e Boly Sy Jly yaa 5 elile
S ol WS Lkl 58 e waly

[- & ons &S &

SHRI P. VENKATASUB-
BAIAH : Many pcople are coming
with scientific ground. They have the
background knowledge and they
are successful in the IAS Lxamina-
tion. Departments do take people
who are specialised in those subjects
and who come and appear in the
IAS Examination. Many people
who are specialised in the scientific
ficld are coming and they are being
recruited to the IAS.
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SHRI P. VENKATASUB-
BAIAH : The supplementary asked
by the hon. member is unconnected
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with this question. (Interruptions).
A syllabus has heen made, which
has bheen reviewed from time to
time to see that the hest people
are attracted. So, it is not
correct to say that some irrele-
vant questions are being asked to
frighten the candidates. A syllabus
has been formed and there is a review
committee sitting from time to time
to review and change it. We are
trying to get the bes' talent for this
purposc.

SHRI SATYASADHAN
CHAKRABORTY May I know
whether it is a fact that there is a
definite bias in the selection
towards boys coming from English-
medium schoals and whether it is
a fact that boys coming from the rural
areas and backward areas are discri-
minated against, because of their non-
proficiency in English ? If so, will
the Minister say what steps are being
contemplated to see that equal op-
portunities arc provided to all the
students who are coming from
different arcas?

SHRI  P. VENKATASUB-
BAIAH : What the hon. member
stated is not correct. It is not
that people who have got pro-
ficiency in  English have got an
advantage over others, it is not like
that, The preliminary examination
consists of two papers, one in General
Studies for 150 marks and the other
in Optional Subjects for 300 marks.
The General Studies paper is of an
objective type with a sufficiently
wide choice of questions. The main
examination consists of two parts—
written examination and interview.
The written examination consists of
eight papers. Papers on Indian
languages and English of matricu-
lation or equivalent standard are
of a qualifying nature. Marks
obtained in these papers
are not counted for ranking.
The paper on Indian languages,
however, is not compulsory for candi-
dates hailing from the North-Eastern
States, Union Territory of Aruna-
chal Pradesh, Manipur, Meghalaya,
Mizoram and Nagaland and also for
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candidates hailing from the State of
Sikkim for the examinations to be held

till 1982, . .

MR. SPEAKER What is
required is this : Can you provide
equal opportunities because they will
not be able to compete with the peaple
who have come [rom public schools ?
That is his question.  That should
be clarified. How are vou going to
justify that ?

SHRIP. VENKATASUBBAIAH:

During the interview, the develop-
ment...  (Interruptions).

PROT. MADHU ADNDAVATE:
You are reading irrespective of the
question !

MR.SPEAKER : Thesimple ques-
tion is whether a student who comes
from the rural side, from villages where
be does not get the opportunity to
read English will be able to compete
with others.

SHRI P. VENKATASUBBAIAH:
1 am coming to that. I have
explained to vou that English
language is only a qualifying
examination.

MR.SPEAKER :[Other subjects
also,

SHRI P. VENKATASUBBATAH-
The interview carries only 250 marks.
we have given cvery possibility not
to judge the students upon the pro-
ficiency of English language. This

is being done.

MR. SPEAKER : I would like
to have an-hour discussion on this.

Letter of Intent Issued to State

Electronic Corporation for

Manufacturing of Electronic
Watches

*248. SHRIMATI MADHURI
SINGH : Will the PRIME MINIS-
TER be pleased to state :

(a) whether it is a fact that
letters of intent have been  issued to
various State Electronic corporations
for manufacture of electronic Watches;
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(b) if so,the details thereof;

(c) whether some State units are
facing difficulties in procuring crucial
components ; and

(d) if so, the steps proposed to
be taken to remove uncertainties in
thisregard ?

The Minister of Statein the De-
partments of Science and Technology,
Science and  Electronics (SHRI
P. N. SINGH) : (a) and (b) G,
Yes, Sir All applications received
from State Public Sector Undertaking
have heen approvedand letters of
intent issued. ‘Thescare from Tamil

Nadu, Punjab, West Bengal,
Harvana, Karnataka, Orrissa,
Pradesh, Kerala, Andhra

Maharash tra, Jammu & Kashmir,
UttarPradesh andBihar.

(¢) No,Sir.

(d) Does not arise.

sftadt wad fag @ @ wEEw
TN T femm g vad FET=E

Voluntary Organisations
receiving Funds from Abroad

*249. SHRI DHARAM BIR
SINHA: Will the Minister of
HOME AFFAIRS be pleased to

lay a statement showing:—

(a) which voluntary organisa-
tions in this country receive funds
from foreign countries;

(h) whether it is a fact that the
leading members of some of these
voluntary organisations are
common office bearers and exercise
control over a number of such orga-
nisations;

(c) whether the accounts of these
organisations are subject to public
audit;

(d) whether Government over-
see the activities of these orga-
nisations; and
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(e) whether any of these orga-
nisations has indulged in objec-
tionable activities ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRT YOGENDRA
MAKWANA): (a) There are about
5,000 Organisations/Associations in
the Country which are receiving
funds from foreign countries.

(b) Yes, Sir.

(¢) Under Rule 8(2) of the
Foreign Cotaribution (Regulation)
Rules, 1976, each association is re-
quired to submit annual audit re-
port duly certified bv a Chartered
Accountant to the Government of
India.

‘d} The source and the man-
ner in wiich foreign  contribution is
received by the voluntary Organisa-
tions and the purpose for which it
is utilised is furnished to the Go-
venment through prescribed returns
twice by a year by these Organisa-
tions.

(e) Som= instances where these
Organisations have indulged in ob-
jectionable activities have come to
the notice of Government,

SHRI DHARAM BIR SINHA-I
must notestat the jCavalier manner
the Minister has replied to the ques-
tion. I have asked for specific names. If
youread the question, T have asked :
‘Which voluntarv oreanjsations® The
Minister has juct said : ‘s5000 argani-
sation’.

SHRI YOGENDRA MAKWANA:
Is it possible to name all the 5000
organisations ?

SHRI DHARAM BIR SINHA :
That is why I wanted him to lay
a statement on the Table so that I
could ge through the names of those
organisations ? make my views on
them and put supplementary ques-
tions : In any case, the Minister has
conceded that somsz instances have

BHADRA 11, 1903 (SAKA)

Oral Answers 26

come to the notice of the Government
of objectionable activities. I thought
that at least they wouly be fair tothe
House and give the names of those
organiation, against whcm they have
found reports of  objectionable
activitice. May I ask him to name
those organisations 7 What kind of
objectionable activities and when
have they found? Where are these
organisation located ?

SHRI YOGENDRA MAKWANA:
Only last Friday these organisations
were discussed in this very House
like Gandhi Pecace Foundation and
other organisations cen-
nected therewith. The Government
has given an assurance to the House
by accenting the Resolution that
a Commission of Inquiry under the
Commission of Inquiry Act would be
appointed to go into it. (Interruptions)

SHRI DHARAMI BIR SINHA :
Which are those organisations and
why cannct you name them ?

SHRI YOGENDRA MAKWANA:
Gandhi Peace Foundation and other
arganisations.

MR.SPEAKFER : You can give
the list.

SHRI YOGENDRA MAKWANA:
I will lay the list on the Table of the
House.

i fAm qEwRaw ;3 fager
U AT FIAL FIA-AT & AT WA
qW F wiAT e3fsgw qazat w1 wifaw
q3Z Feal & 7 UAl qg@AT 918
34 fraeir s@eqrai & 3797 Far &7

SHRI YOGENDRA MAKWANA:
AVARD, CARE’ AFPRO, etc. are
the organisations of international
character. ‘They are giving aid to
voluntary agencies. They wive aid
for promotion of cultural and other
social activities,

SHRI NIREN GHOSH: Is
it a fact that because the Gandhi
Peace Foundation was associated with
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JP, so the entire exercise is being
done, which is politically motivated ?
Is it not a fact that we have agitated
several times on the floor of the
House that several voluntary orga-
nisations are indulging in sccessionist
activities, supporting the secessionist
movement in Assam, Tripura and
other places ? Even though re-
ferences were made here to voluntary
organisations like CARE, no en-
quiries werc made which  could
satisfy the House. Su, would he
enlighten the House whether it is
not on account of political bia: that
only the Gandhi Peace Foundation
has been taken up for enquiry ?

SHRI YOGENDRA MAK-
WANA : I deny the allegation made
by the hon. Member. There is no
substance in the allegation which
he has made. When a resolution
on this subject was discussed in  the
House last time, all sections of the
House which participated in the
discussion narrated the instances
where these organisations misused
funds. So, there is no question of
political victimisation of the or-
ganisation. So {ar as the other
question s concerned, a constant
what is kept by Government on
such organisations which are re-
ceiving funds from foreign countries.

Conference of Labour
Ministries

4
*250. SHRT CHITTA BASU:
SHRI B. V. DESAI:

Will the Minister of LABOUR
be pleased to state:

(a) whether a Conference of the
Labour Ministers of the States was
held in New Delhi on 4 August,
1981; and

(b) if so, the decisions of the
Conference ?

THE MINISTER O STATE
IN THE MINISTRY OF LA-
BOUR (SHRIMATI RAM DU-
LARI SINHA): (a) Yes, Sir, the
32nd State  Labour Ministers’
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Conference was held on the 4tl; and
sth Auguct, 1981.

(b) A statement giving the main
Conclusions and  Recommenda-
tions is laid on the Table of the
Hcuse.

Statement

32nd Session of State Labour Ministers’
Conference—New Delhi—August  4-5,
1981.

Main Conclusions and Recommendations

The 32nd Choaference of the
Ministers of Labour of the Central
and the State Governments, in-
cluding the Governments of Union
Territories was held on the 4th and
5th August, 1981; the Conference
was preceded by a meeting of the
Sccretaries of Labour of the Go-
vernments.

Ttem 1 and 3 of the Agenda

2. The Conference noted the de-
velopments in the field of labour
since the 315t Conference held in
July, 1080. It was agreed that an
arrangement should be made to
keep each Government informed  of
what is happening in the different
States of the country by collecting
information from the State Go-
vernments by means of periodical
reports and circulating them  for
general mutual information.  The
Conference  recommended that for
this purpose a suitable institutional
machinery might be set up in the
Ministry of Labour which may
function as a clearing house of in-
formation on important legislation
and welfare measures adopted by
the Central and State Governments
from time to time.

3. The  Conference recognised
that the country was passing through
an economic crisis following the
enormous increase in oil prices and
that the need of the hour was to keep
the wheels of production moving.
In this context, work stoppages for
any reasons—strikes, go-slow, lock-
out or lay-offs—should be eschewed
as they  harmed the economy.
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The Confernce (with the exception
of West Bengal and Kerala),
therefore, welcomed the Ordinance
promulgated by the President em-

owering the Central Government to
Ean strikes, etc. in certain essential
services. The Governments of West
Bengal and Kerala however did not
favour the Ordinance.

4. The Conference also sugges-
ted that closures for  unjustified
reasons should be enquired into
with a view to protecting the in-
terests of workers, and that State
Governments be permitted to legis-
late to prevent closures and re-
trenchments.

5. The Conference felt that
violence and intimidation in the
employer-employce relationship
would harm the interests of the
workers as well as those of  the
industry and the country; this ten-
dency should be curbed at any cost.
At the same time, the Conference
was of the view that the mechanism
for settlement of grievances of workers
and disputes between the workers
and cmployers should be improved,
The Conference therefore recom-
mended that the amendments to
the laws governing the industrial
relations agreed to at the last Con-
ference should he brought forward
urgently. The  Conference also
recommended the following addi-
tional amendments to the Indus-
trial Disputes Acti—

(i) The definition of ‘workman’
should include labour em-
ployed by contractors.

(ii) The period of notice to he
given by the employers for
closure should be increased
from 60 days to 180 days.

(iti) Section 25(0) and Section 25
(r) should be revived by re-
moving the infirmities for the
reason of which the existing
provisions were struck down by
the Supreme Court.

(iv) Subsistance allowance should
be paid to the workmen who
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is  discharged or dismissed
during the pendency of pro-
ceedings before a labour court
or tribunal.

6.. The Conference also noted
that the trade union movements
was suflering  grievously  from
inter and intra-union rivalry and
that this had marred the indus-
trial climate. There was a consen-
sus for recognition of trade unions
by wverification of membership
However, as there has been no agree-
ment on the procedure for the de-
termination of the representatives
character of the unions, the Go-
vernment of India should decide
the issue on its own so that the un-
certaintv in the matter may be
removed and a uniform procedure
prescribed.

7. The  Conference suggested
that Government of India should
consider making  punishment for
breach of Factories Act more strin-
gent and also evolve a fool proof
system of factory inspection and
permission  for  contruction  of
factories.

8. The Conference decided to:
appoint a Committee to  consider
the suggestions regarding the consti-
tution of a Gratuitv Fund; the Mi-
nister for Planning and Labour was
requested to decide the composition
of the Committee.

9. The Conference alsodecided to
appoint another Committee to cons
sider the suggestions regarding the
introduction of an unemployment
insurance scheme to help the workers
who are thrown out of employment
due to closure, lav-offs, etc.; the
same Committee should reconsider the
suggestions regarding the constitution
of a Fund to revive sick units. The
Central Government may examine
if powers can be delegated to the
State Governments under Section
25(R) of the Industrial (Develop-
ment and Regulation) Act, 1951,
The Conference recommended de-

legation of theesc powers to State
Governments.
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Item 2

10. The Conference endorsed the
recommendations of the Sub-Com-
mittees of the Standing Committee
of the Labour Ministers constituted
at the last Conference and deci-
ded that similar sub-committces
should be set up to consider, in
greater-depth, matters which had
been raised in this Conference but on
which no final decision could be
taken.

Item 4

11. In the matter of minimum
wages the Conference decided as
follows :—

(a) With a view to extending the
benefits of minimun wages to
workers who are not now cove-
red, for the reason that certain
emplovments are not included
in the schedule to the Minimum
Wages Act, a system of general
minimum wage may be in-
troduced by suitable amend-
ment of the Act. Such general
minimum wage may be fixed
by the appropriate Govern-
ment in respect of distinct
groups of employraents such as
cmplovinents in (i) agriculture
and allied activities, (ii) shops
and establishments, and (i)
factorv  establishments, ete.
area-wise or State-wise or
on a regional basis, as may be
appropriate.

(b) The Government of India may
fix minimum wages in respect of
emplovments which are spread
over more than one State,
if there is an agreement among
the concerned States to that
effect.

(¢) Appropriate criteria should be
developed to ensure ina phased
manner that the minimum
wages do not fall below the
proverty line,
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(d) A mechanism should be devised
to link the minimum wages to
the consumer price index num-
bers as has heen done by
some States to the extent pos-
sible so that they can be revised
periodically without delay.

(¢) The Committee method could
be adopted for the initial
fixation of the miniuum wages
but for revision of the minimum
wages after they are once fixed,
notification method could be
followed as this is less time
consuming. In case, however,
it is considered necessary to
adopt the committec method
for revision of wages also,
the Committeces would be
required to complete their
work expeditiously within  a
fixed time, say, six months or
aone }'ca.r.

(f) The Conference noted that the
State Governments had taken
steps 1o revise the minimum
wages, wherever duc and
recommended that the process
should be completed expeditiou-
sly.

(g) TheGovernmentofIndia should
bring forward at an early date
comprehensive legislation to
amend the Minimum Wageg
Act to remove the defacts angd
to make it more effective. The
Conference decided to set up
a Committec to consider jp
depth the various proposals
in this regard.

(h) The Conference welcomed the
measures taken by the various
State Governments to streng-
then the enforcementmachinery
and recommended that theose
which had not vetinitiated such
measures should do so. When-
ever necessary, the Planning
Commission might be appro-
ached for adequate financial
allocation for this purpose.
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Item 5.

12. On the question of employment
and training, the recommendations
of the Conference were as follows :—

(a) The Conference endorsed the

"’ idea of creation of District
Manpower  Planning and
Employment Generation Coun-
cils. This would need revamping
of the Employment Service and
therefore, more funds would
be necessary.

(b) The Conference suggested that
recruitment to the private
sector also should be made
compulsory through  the
Employment Exchangesin ‘C?
and ‘D’ category posts.

{c¢) The Conference endorsed and
commended the efforts of the
Central Government in job
reservation for the physically
handicapped and took favourable
note of the efforts made by some
States for this purpose.

(d) The Conference endorsed the
suggestion of the Ministry of
Labour to improve, upgrade
and modernise training in the
ITIsand in the apprenticeship
programme. For this purpose,
most of the States pleaded
for additional funds from the
Central Government.

(e) The Conference recommended
the revival of Centre and State
financial share in the proportion
of 60:40 for implementation of
Mathewand Qadir Committee’s
recommendations.

(£ The Conference endorsed the
initiative and the effort of the
Ministry of Labour in introduc-
ing non-formal training as well
as  gelf entrepreneurship
training. Italso took note of the
procedural initiative taken by
the Labour Ministry.
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(g) The Conlference stressed  the
need for amending the App-
rentices Act, 1961 to make
employment of trained appren-
tices obligatory, to an cxtent
by establishments which train
apprentices.

(h) The Conference also expressed
the view that more designated
trades should be added to
the apprenticeship progranmme
and that some diversification of
trades be considered to cover
agro and water based trades.

(i) Stipend to apprentices should
be suitably increased.

Item 6,

13. The Conference generally
supported the Scheme for Worker’s
Participation in Management but
felt that the progress made so far
had not been satisfactory because
of the absenece of legislative support.
Even belore legislation was finalised,
Government of India and the State
Governments should vive a lead in
this regard by issuing instructions to
publicsector undertakings under their
respective control to give a full and
fair trial to the Scheme. The Con-
ference recommended that in order
to make the Scheme a  success,
education and training of worker
as well as management personnel
should be stepped up to bring about
an awareness among them about the
objectivesand effective implementation
of the Scheme. The Conference also
recommended that the Scheme should
be extended not only to production
but also to other activities such as
sales, purchase and services. It was
suggested that the recommendations
of the Bhargava Commission for in.
dustry may be examined and made
applicable to other industries.

Item 7
14. As far as legislation for agri-

cultural workers is concerned, there
was no unanimity of views about
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the desirability or urgency for bring-
ing such a legislation on a national
basis. While some Stateswelcomed the
measure, in principle, others pointed
outthedifficulties in the implementa-
tion of a uniform legislation because
of diversity of conditions from State
to State and even within the State.
The Conference decided that the whole

matter might be studied in depth
by a working group.

Item 8

15. The Conference welcomed
the proposal to establish welfare
funds for the bencfit of workers in
the handloom, leather, fishery and
such other industries in the unor-
ganised sector. It was agreed that
the State and Union Territories
Governments would take appropriate
measures in this regard and that the
welfare funds shou'd be utilised for
medical care, education and housing
of the workers on priority Dbasis.
In order that there is no duplica-
tion of facilitics for medical care
there should be coordination among
the Health Departments of the
State  Governments, ESIC and
the welfare fund a dministrations.
The  pattern of welfare schemes
should be flexible so as to take into
account the local conditions and
demands. Some States also rei-
terated that consenus reached at the
last Conference for entrusting to the
States the administration of welfare
funds should be implemented at an
early date, particularly in the case
of Bidi Workers Welfare Fund.

Item g

16, The Conference welcomed
the Central Governments Scheme
for appointinent of honorary orga-
nisers for organising rural labour.
It was, however, felt that the coverage
of the Scheme may be extended to
other States also.
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ftem 10

17. TheConference considered the
progress in the implementation of
the Contract Labour (Regulationand
Abolition) Act, the Bonded Labour
System (Abolition) Act and the
Inter-State  Migrant ~ Workmen
(Regulation of Employment and
Conditions of Service) Act. There
was consensus that a working
group should be appointed to
look into the various amend-
ments suggeted by different State
overnments and the amendments
should be finalised expeditiously.
On the question of rehabilitation
of bonded labourcrs, it was felt that
greater financial powers should be
delegated to the State Governments
to enable speedy  rehabilitation;
the financial assistance to the
individual bonded labour should
be enhanced and the Central Go-
vernment should  give financial
assistance on an enhanced scale for
rehabilitation and also to cover
expenditure on identification. The
Conference agreed on the need to
take all steps to prevent exploitation
of migrant labour. It was decided
that the State Governments having
migrant labour would give all faci-
lities to officers from States of the
origin of migrant workers, to enable
them to ensure that there was no
exploitation of, or discrimination
against, such migrant workers.
The Conference also stressed on all
State Governments to formulate and
implement the Rules under the
Inter-State  Migrant  Workmen
Act without further delay.

Item 11

18. The need for extending the
coverage of the ESIC Scheme to
the eligible persons in the shortest
possible time was accepted. The
requerements for the extension of the
social security in a suitable form
to Suga Industry and other seasonal
industries was also accepted. It was
emphasised that delays in the acqui-
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sition of land for social security pro-
jects should be minimised by stream-
lining the procedure and that the
construction of projects should be
speeded up. Views were expressed
for improving the financial manage-
ment of the Corporation by reducing
or eliminating contributions from
State Governments, by providing
for contribution from Central Go-
vernment and by  removing the
ceiling on medical expenditure;
these aspects can be considered by
the Committee appointed by the
Government of India to review the
working of the ESIC. The Con-
ference also felt that steps should
be taken to make further improve-
ments in the quality of service of
in ESI and EPF organisa-
tions.

Ttem 12

1g. It was felt that the State
Governments and  Administrations
should keep in view the policy issues
and programmes included in the
Chapter on Labour and Labour Wel-
fare of the Sixth Five Year Plan
while drawing up their labour policy
and implementing it.

Item 14

20. The proposals placed before
the Conference regarding the en-
abling legislation for establishment
of Statutory Wage Boards were
generally approved; certain State
Governments, however, doubted the
utility of such wage boards. The
Conference  recommended  that
the third Wage Board for Sugar
Industry should be set up without
delay.

SHRI CHITTA BASU : May I
know whether it was revealed in the
Conference that the man-days lost
due to lock-outs and closures were the
highest as compared to other reasons ?
In view of that, have the Government
decided to ban lock-outs and closures
in the country ?

BHADRA 11, 1903 (SAKA)

Oral Answers 38

SHRIMATI RAM DULARI
SINHA : The Industrial Disputes
Act is going to be amended and 3
Bill for that purpose is going to
be brought before the House in this
very session. Then every problem
would be solved,

SHRI CHITTA PRASU : I
suppose I need not make any com-
ment on the reply,

MR. SPEAKER: You have got the
panacea. What more do you want?

SHRI CHITTA BASU : Isit a fact
that the representatives of several State
Governments, particularly of West
Benga;, Kerala and other States, oppe
osed the promulgation of the Maintene
ance of Essential Services Ordinance,
because of its anti-democratic, anti-
working class and draconian nature;
In view of the fuct that there has been
widespread  protest against this
dr:conian Ordinance, do the
Government propose to withdraw
the Ordinance?

SHRIMATI RAM DULARI
SINHA : As far as he promulg-
ation of the Ordinance is concerned,
I would like to state that it is for
more production, more productivity
and for maintaining industrial
peace. Regarding the other part of
the question, the Labour inisters
of alj States accepted the promulgation
of the Ordinance. Only Kerala and
West Benal opposed it.

MR. SPEAKER : Mr. B.V. Desai—
absent. Now Mr. Indrajit Gupta.

SHRI INDRAJIT GUPTA: Sir, the
statement which has been laid on the
Table of this House purports to give
the main conclusions and recommen-
dations of \he State Labour Ministers®
Conference, InthisstatemuntI find
that the Labour Ministers of the States
felt that “work stoppages for any
reasons—strikes, go-slow lock-outs” or
lay-offs, should be eschewed as they
harmed the economy. The Conference,
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therefore, welcomed the Ordinance
promulgated by the President
empowering the Central Government
to ban strikes etc.” b L |

Do you see the logic, Sir ? They
are very much worried about strikes,
go-slow, lock-outs and lay-offs. There-
fore, the conclusion they came to
was that they welcomed the Ordinance
promulgated to ban strikes. She will
kindly explain the thinking processes of
this Conference by which thev are so
delighted to have the strikes banned,
but not bothering about the other
forms of works stoppage.

It also says : “The Confercnce also
suggested that closures for unjustified
reasons should be enquired into.”
Closures are also work stoppages,
Closure for unjustified reasons or
unjustiied  closures—in that case
what should be done? It should be
enquired into. Nothing more.

MR. SPEAKER : That i< all right,

SHRIINDRATJIT GUPTA : So,
all the penal provisions are reserved
only for strikes.

MR. SPEAKER : That is all
right. Let the Minister answer now,

SHRI INDRAJIT GUPTA : As
far as closures or lock-outs or lay-offs
are concerned, these Labour Ministers
were not worried. Is it a coll=ction
of Labour Ministers or  stooges of
employers ? I do not know.

SHRIMATI RAM DULARI
SINHA : Sir, for banning of strikes
1t was only in respect of essential
services and for closure and lock-outs,
the hon. Member very well knows
abaut the Prime Minister’s statement
and it has come to the notice of all the

m]:le in this country. And for
: ~outs and closures we are
. econsidering as to how to bring in this
House the amended Bill. (Znter-
ruptions) I mean, the Industrial
Disputes Act (Amendment)  Bill,
{Interruptions). We are going to
replace the Ordinance by bringing
this bill in the House,
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SHRI INDRAJIT ~GUPTA:
Ordinance is only for strikes.

SHRI K. A. RAJAN : Mr.
Speaker, Sir,itisseen from the pro-
ceedings of the Clonference of the
Labour Ministers that they have
taken up the item of legislation
regarding agricultural workers.

Mr. Speaker, Sir, a study group
had been constituted a vear back and
the Government of India sent for the
comments of various State Govern-
ments on how far the legislation could
be implemented. Now she has got
all the reports of the State Govern-
ments regarding agricultural workers
comprehensive legislation. But now
I find again you are sending it back
to another Study Group. I would like
to ask the hon. Minister why that
legislation not be brought as early
as  possihle  bhecause  all  other
proceedings have alrcady been over
and the Bill has heen drafted.

SHRIMATI RAM  DULARI
SINHA: Sir, there is a2 Minimum
Waees Act which covers agricultural
workers and for other employments
mentioned by the Hon’ble member,
The Government is considering to
bring a legislation,

SHRI B.K. NAIR: Sir, it has
been stated in paragraph 15 of the
statement as follows:

“The Conference welcomed the
proposal to ecstablish  welfare
funds for the benefit of workers
in the handloom, leather and
fishery and such other industries
in the unorganised sector. It was
agreed that the State and Union
Territories Governments would
take appropriate measures in
this re and that the welfare
funds should be utilised for medi-
cal care, education and housing
of the workers on priority basis.”
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I would like to know who is
going to create this fund, whether
it is the Central Government or
State Governments,

SHRIMATI RAM DULARI
SINHA : The appropriate Govern-
ment.
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Violation of Child Labour Act

*251, PROF. RUP CHAND
PAL : Will the Minister of LABOUR
be pleased to state :

(a) whether Government’s attene
tion has been drawn to violation of

several provisions of Child Labour
Act and other Acts safeguarding
interest of children; and

(b) if so, what steps Government
propose to take to safeguard children
in our countrv {rom indiscriminate
exploitation?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA): (a) Yes, Sir.

(b) Government have issued in-
structions to Administrations of all
State Governments and Union Terri-
tories to strengthen the existing
machinery for stricter enforcement of
relevant laws pertzining to the ems=
ployment of children to check ex-
ploitation and also to introduce welfare
measures for working children.  They
have also been advised to set up State/
District level advisory boards on the
lines of the Central Advisory Board on
Child Labour set up by the Government
of India to keep a constant surveillance
on the problems of working children.

PROF. RUP CHAND PAL :
Legislations to prcvent child labour
have been laid down, but these are
being violated daily. Millions of
children in our country are bei
forced to work in conditions whi[cl.g
arc awful for their health. They are
also being deprived of their due wages.
The lives sometimes are not safe
particularly in industries like Safety
Matches, mining. In mining children
below the age of five are also being
used. In the Diamond Polishing
trade, minor children are being used.
Is it not a fact that they are reported
to have lost their eves? In view of this

inay T remind the hon. Minister that
in this very House last ycai hx July

the hon. Labour Minister had assured
that a cell is being formed to regu-
larly go through the condition of the
children, their employment, to see
that they are not exploited by these
unscrupulous traders and business-
men, Has that cell been formed ?
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SHRIMATI RAM DULARI
SINHA: Cell was formed in 1979
and then committes on Child Labour
was formed under the Chairmanship
of Shri M.S. Gurupadswamy in 1979.
The Committee submitted its report
in December, 1979. 23 recommenda-
tions were made by the Committee.
Out of 23 recommendations after
sorting out the recommendations by
empowered committec Government
have accepted 22 recommendations.
The outcome of those recommenda-
tions is that a Central Advisory Board
on child labour has been formed. Its
various meetings have been held.
Final report of Central Advisory
Board for Children is going to be
subbmitted in December, 1981.

PROF. RUP CHAND PAL:
Is there any scheme under considera-
ation to cure or to bring improvement
in the condition of those children
who got diseases or whose eves have
been effected or who have Dbeen
maimed as a result of the conditions
in which they were forced to work ?

SHRIMATI RAM DULARI
SINHA: Under the Mines Act
1952, no child is emploved in mine$:
But if at all any case is brought °
the notice of the Government,
will see to it.

DR. KARAN SINGH Will the
hon. Minister inform the House
whether the Child Labour Act iZ
applica_hlc to the State of Jammu and
Kashmir ? In the carpet industry
of Jammu and Kashmir, there are
thousands of children working in
very unhygicnic and very difficult
conditions. I would like to know from
the hon. Minister whether the Act

i3 applicable there and, if not,
whothor etcpn will De taken to per-

suade the  State Government  to
accept the provisions of this Act,

SHRIMATI RAM DULAR
SINHA: The Government will re.f
uest the Jammu and Kashmir
Government to apply these Acts in
1ts own state, cald S
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SHRI HARIKESH BAHADUR
On a point of order, Sir, Continuous
consultations are going on in that
corner of the House.....(Interruptions)

MR. SPEAKER: Order please;
only the business of the House is
to be conducted.
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SHRI DIGVIJAY SINH: In the
State of Gujarat, there are two dis-
tricts of Surat and Bhavnagar where
may be 20,000 children are employed
in the diamond polishing industry.
There are complaints of these child-
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ren losing their eyes by the time they
are 20. Does the Government plan
to take any action to save these
children fram losing their cyes ?

SHRIMATI RAM DULARI
SINHA: The Government will in-
quire into the matter and do the
needful.

Review Committee Appointed
by E.S.LS.

*252, SHRIINDRA]JIT GUPTA :
Will the Minister of LABOUR be
pleased tostate :

(a) whether a Review commiltee
has been appointed by the Employees
State Insurance Scheme ;

(bY if so, the defails Thereoland
when it is exprcted to submit its
report;

(c) whether the said Committee
has received any representation from
any Central Trade Union O1ganisa-
tion; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
{(SHRIMATI RAM DULARI
SINHA) : (a) Yes, Sir.

(b) The Committee consisis of 13
members (including the Chairman).
Its terms of reference is to review the
working of the Employees’ State In-
surance Scheme with particular refer-
ence to the administration of medical
and other benefits and to recommend
how it may be improved. It may also
review the position of the arrears
of contribution to ESI Scheme and
suggest measures for the recovery and
prevention of accumulation of such
arrears in future, The Committce is
expected to submit its report by the
end of December,1981.

(c) Yes, Sir.

(d) The Committee has so far re-
ceived representations from INTUC,
AITUC, Hind Mazdoor Sabha and
Bhartiya Mazdoor Sangh.
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SHRI INDRAJIT GUPTA : Ina
matter like this which concernsi tems
of social uecurity measures affecting
crores of workers in the country,
how is it that a Review Committee
which has been setup is not based on
the established tripartite principle ?
How is it that the tripartite principle
has been given a go-by ? Tlow s
it that in such a matter, a Committee
is set up in which the representatives
of the main Central Trade Unions
or even the representatives of the em-
ployer shave not heen included ? The
people who are making contributions
to this Employecs State Insurance
Scheme, their representatives are
notincluded in the Review Conunittee
which consists mainly of officials
and one representative of the INTUC
has been made the Clhairman of
the Committee. But the fripartite
bacis has been knocked out altogether,
I would like to know why itis being
done in this manner.

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA) : Your objection has heen
considered. Your objections and
the suggestions made by vour
organisation will be taken into
consideration. ‘There is no question
of debarring any political party in
the country.

WRITTEN ANSWERS TO
QUESTIONS

Scheme to Promote Engineers
and Technicians in Electronics

*243. SHRI SONTOSH
MOHAN DEV : Will the PRIML
MINISTER be pleased to state :

(a) whether Government have
formulated schemes to promote
engineers and technicians in India
in Electronics;

(b) whether schemes have also
been formulated for those technicians
who are willing to return from ab-
road to set up economically viable
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industrial projects in Electronics 3
and

(c¢) if so, the details thereof ?

THE  PRIME MINISTER
(SHRIMATI INDIRA GANDHI) :
(a) and (b) . Yes, Sir.

(¢) The Department of Electro-
nics has been attaching great impor-
tance for several vears now, to pro-
grammes for training our engineers
and technicians in a wide range of
areas of clectronics. Annexure I lists
the manpower development program-
mes which the Departiment of Elect-
ronics has undertaken by means of
grants given to various institutjons,
through the Technology Development
Council of the Electronics Commiss-
jon. The total investment made by
Department of Electronics on such
programmes up till now is Rs.
3.2 crores. A particularly important
project is the Rs. 31 lakh programme
funded by Department of Electronics
at the Centre for Electronics Design
Technology (CEDT) at the Indian
Institute of Science, Bangalore. This
project is to train engincers and
technicians fromindustryand R & D
laboratories on the design and fabri-
cation of electronic cquipment using
contemporary design  techniques
and modern production technology.
The project has henefited our electro-
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Commission has approved the Depar-
tment of Electronics setting up
similar CEDTs in the Northern,
Western and  Eastern Regions,
during the Sixth Plan at a total
investment of Rs. 2.5 crores,
Apart from the Centre for Electronic
Design Technology (CEDT) pro-
gramme, the Sixth Plan ol the Depart-
ment of Llectronics has a total
financial provision of Rs. 6 crores
for supporting training programmes
in several advanced areas of electro-
nics.

Apart from these programmes
aimes at manpower within the coun-
try, the Department of Electronics
also has a scheme called “National
Electronics Fellowships—Return  of
Scientists/Enginecrs from  Abroad”
under which technical information

and guidance is provided to our
scientistsfengineers  abroad  who
wish to set up industries here. There

are also special incentives under
the Import Policy for Indians retur-
ning from abroad regarding import
of capital goods and consumables. An
incentive oriented Software Export
Promotion Policy has also been for-
mulated and announced by the De-
partment of Electronics on January
2, 1981 one element of which relates
to such software gencration by our

nics  industry in several ways. scientists/ergineers returning  from
Recognising  this, the  Planning abroad.
Annexure
DOE’s Manpower Training Programme
8l Area of Electronics Name of Institution Duration  Invest-
No. Tavolved ment (Rs.
in lakhs)
1 2 3 4 5
1 Semiconductor Integrated Circuits . Indian  Institute of Tech- 3 years®* 3-89
nology, Delhi.
qa Computer Systems . - Administrative  Staff College 2 Years 2- 35
of India, Hyderabad.
g Bpecial Semiconductor devices and  Indian Institute of Techno- 4 years  15.00
customsed Semiconductor Integra-  logy, Kanpur.
ted GCircuits.
Indian Institute of Manage- § years 8: 00

4 Computer based information Sys-
tems

ment, Ahmedabad.
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1 2 3 4 5
5 Mlining Electronics Orrissa School of ingineering, 4 years 9° 47
Cuttack.
6 Mining Electronics Indian School of Mines, 4 years 990
Dhanbad.
7 Design of  microprocessor  based Indian Institute of Techno- 9§ years 15°90
systesns logy, Kanpur.
8 Introduction o m'croproc ssor Appropriate  Automation 1 year 980
education in engineering colleges. romotion Laboratory (AA
PL), Electronics Commi-
siion (IPAG), New Delhi.
g Optical Electronics . . . Calcutta University, Calcutta, 5 years 9-8o
1o Digital Training Laboratory. Bombay University, Bombay. 2 years 8 15
11 Microprocessor  based systemns for  Bengal Engineering College, 3 years 600
the power sector. Howrah.
12 Electronic Training Course . . Hyderabad Science Society, 1 year - 70
Hyderabad.
13 Thyristor Control Equipment for  Indian fnstitute of Science, 1 year 773
Electronics Bangalore
14 Centre for Electronies Design Indian Institute of Science, G years 3078
Techonology. Bangalore.
15 Microprocessor based direct digi- Regional Engineering College, 2 years 1°34
tal control, ‘Warrangal.
16 Transportable moduler machine- Technical Teachers Training 3 ycars 199
independent teaching programme for  Institute, Chandigarh.
Applied Science and Engineering
course.
17 Microwave technology . . University of Delhi, Delhi, 5 yearse® 19- 52
18 Underwater electronics . . Indian Institute of Technology, 5 years 36- 8o
19 @Sound transmissionin coastal seas. Indian Institute of Science, 5 years 37 42
Bangalore,
2o (@Linear Beam High Power Banaras Hindu Univeansity, 5§ years 8814
Microwave Tubes, Varanasi.
Total 323 18

#Completed in September 1980.

#sCompleted in July 1981, Extension of the Project for another 3 yearsis under consideration.

@Besides R & D, these projects also involve manpower training.
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Accumulation of Arrears of
E.P.F.

*247. SHRI H.N. NANJE
GOWDA :

SHRI K. LAKKAPPA :

Will the Minister of LABOUR
be pleased to state :

(a) whether it is a fact that the
amount of P.F. arrears have crossed
all previous records and limits during
the last two vears;

(b) if so, who is responsible for
the same; and

(c) what action is proposed
against the Central Provident Fund
Commissioner and then Chairman
of the Board of Trustees for accumu-
lation of such huge arrears during
their tenure ?

THE DEPUTY MINISTER IN
THE MINISTRY QF LABOUR
(SHRI P. VENKATA REDDY) :
(a) and (b). Itisafactthat a large
amount is in arrears on account of
contribution to the Employees’
Provident Fund, Family Pension
Fund and the Employees’ Deposit
Linked Insurance Fund, administra-
tive charges and other dues from cer-
tain emplovers. These arrears have
accumulated mainly due to sickness
of the industrial units, closure of
establishment  liquidation of com-
panies, etc.

(c) Does not arise.

News Item ‘Sobhraj Rules
Tihar Jail’

*253. PROF. MADHU
DANDAVATE : Will the Minister
of HOME AF¥FAIRS be pleased to
state :

{a) whether attention of Govern-
ment has been drawn to the news
report in the ‘Indian Express’ (Delhi
Edition) of 8th July, 1981 under the
caption ‘Sobharaj rules Tihar Jail’
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revealing that Charles Sobhraj, the
international  Criminal lodged in
Tihar Central Jail has created a
reign of terror in the jail by bullying
prisoners and blackmailing the Jail
Superintendent and his deputy;

(b) whether the information revea-
led in this news report is correct; and

(c) if so, what steps have been
taken to deal with this situation
in the Tihar jail ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : fa) o (c). The
attention of Government has been
drawn to the news  report
referred to. Some other complaints
have also been received v Govern-
ment pertaining to the Tihar Jail.
These are being looked into.

Directives to States for
Environmental Control

*254. SHRI PRATAP BHANU
SHARMA: Will the PRIME
MINISTER be pleased to lay a
statement showing :

(a) whether Government have
given directives to States to take
effective measurcs for Environmen-
tal control;

(b) if so, the details thereof; and

(c) the steps taken by State
Governments in this direction ?

THE PRIMLE  MINISTER
(SHRIMATI INDIRA GANDHI):
(a) and (b). In April 1980 Prime
Minister addressed the Chief
Ministers of all States giving various
suggestions relating to environmental
control and preservation of our
environment.

The Ministry of Works and
Housing have issued instructions to
all State industries departments to
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obtain comments and no objection
certificates from the respective boards
before new industries are commis-
sioned.

(c) Most of the states have consti-
tuted state Environmental Com-
mittees under the Chairmanship of
‘Chief Minister(s) to advise their
governments on cnvironmental mat-
ters. State Governments are also
taking measures to control felling of
trees, create energy plantations and
extend social forestry, The State
governments of Madhya Pradesh,
Karnataka and Uttar Pradesh have
constituted Department of Environ-
ment.

State Governments are imple-
menting the wildlife (Protection)
Act. About 220 National Parks
and Sanctuaries have been set up
to safeguard the natural heritage
of flora and fauna. The  Forest
(Conservation) Act, 1980 places res-
trictions on conversion of forests for
non-forest purposes. * All the State
governments except Tamil Nadu,
Orissa and the five North-East
hill states have set up boards for
prevention and control of water pol-
Iution of implementing the provisions
of the Water Act 1974. All  new
industries have to obtain no objec-
tion certificates at the stage of li-
cencing and consent order for dis-
charge of effluents before commis-
gioning of industries from the state
board. These boards have heen
given responsibility for implementing
the Air (Prevention and  Control
of Pollution) Act, 1981 also.

Programme for Regional De-
velopment of Industries in

Sixth Plan

*255. SHRI A. NEELALOHI-
THADASAN NADAR: Will the
Minister of INDUSTRY be pleased
to state:

(a) whether Government of
India has any programmes for re-
gional development of Industries
-in the Sixth Five Year Plan;
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(b) whether it is a fact that the
Government of Kerala has been com-
plaining about inadequate invest.
ments by the Central Government
in its Industries in Kerala: and

(c) what is the decision of Goe
vernment of India on those com.
plaints ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(ay Yes’ Sir; programmes for pro-
gressive reduction of regional inequa-
lities in the pace of industrial devel-
opment form part of the Sixth Five
Year Plan.

(b) and (c) In the Meeting of the
National Development Council in Aug-
ust, 1980 and in the Industries Min.
isters’ Conference held in February,
1981 Chief Minister and Minister of
Industry Kerala respectively nd
spoken about inadequate investment in

Kerala under the Central public sec-
tor,

Between March 1992 to March
1980 the value of gross block in
Central public sector in Kerala
has increased from Rs. 137.10 crores
to Rs. 422.84 crores. In addition,
the Sixth Plan proposes Central
public sector investment on Indus-
trial and mineral projects in Kerala
to the extent of Rs. 255.95 crores.

Guidelines for Setting up New
Mini Cement Plants

*256. SHRIKUSUMA KRISHNA
MURTHY :

SHRI K. MALLANNA:

Will the Minister of INDUSTRY
be pleased to state:

(a) whether any guidelines have

been issued for setting up new mini
cement plants;

(b) if so, the details thereol; and
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(¢) the places where such mini
plants arc proposed to be set up ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARAN]JIT CHANANA):
(a) Yes, Sir.

(b) The details arc given in the
Press Note dated the grd  July,
1081, a copy of which is laid on the
Table of the House. Placed in li-
brary. (See No. LT-2770/81)

(c) Proposals for sctting up mini
cement plants conforming to the
guidelines will  be considered for
grant of Letters of Intent/Registra-
tion with Dircctorate  General of
Technical Development.

B

Exchange of coordinated Activi-
ties of Environmental matters.
with Foreign countries

*o57. SHRIS.B. SIDNAL: Will
the PRIME MINISTER  be
pleased to lay a statement showing:

(a) whether any proposals have
been received from foreign countries
for the exchange of information,
experts and coordinated activities of
environmental matters of mutual
interest and benefits;

(b) if so, the names of such
countries and the response of Go-
vernment of India thereto; and

(c) whether any schemes have
been formulated for the purpose and
the details thereof ?

THE  PRIME MINISTER

(SHRIMATI INDIRA GANDHI):
(a) Proposals of this nature are
being  received  from foreign
countries from time to time.

(b) Bilateral arrangements exist
with USA, France and European
Economic ~ Community  (EEC)

fo r cooperation on environmental
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matters. USA has participated in

Indo-US  Workshops under the
Indo-US Sub-Commission  on
Science &  Technology. The

European  Economic  Community
and India  constituted a Joint
Actiont Defining Committee which
met and decided to establish a
Working Group on Environment and
Remote Sensing.  The Working
Group made recommendations for
sharing of information, data and
cxperience in the field of environ=
ment. As a result of the cooperation
programme with France, the subject
of environment was included in the
Indo-French Programme in Science
& Technology,

(c) In pursuance of Indo-US
Workshops certain rescarch projects
were identified involving joint re-
search, exchange of information and
exchange of experts.
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Requirements of Cement

*260. SHRI VIRDHI CHAN-
DER JAIN : Will the Minister of
INDUSTRY be pleased to state:

(a) the projected requirement of
cement for the next four vears;

(b) the installed capacity  to
produce cement in the countrv at
present;

(c) the additional  capacity
presently  being installed;

(d) how much cement Go-
vernment propose to import during
the year; and

(e) when India would he self-
sufficient in this respect ?

THE MINISTER OF STATE
IN THE MINISTRY OFf IN-
DUSTRY (SHRI CHARAN]JIT
CHANANA) (a) A statement
showing demand for cement as as-
sessed by the Working Group
on Cement Industry appointed by
the Planning Commiscion for the
4 years 1981—385 is laid on the Table
of the House.

(b) Installed capacity of cement
industry as on 1-8-81 was 28.43
million tonnes.

(c) The additional capacity ex-
pected to be installed during 1981-82
i85 4.70 million tonnes.

(d) Government had authorised
an import of two million tonnes of
cement during 1981-82.
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(¢ The Working Group on
Cement Industry has assegsed that
the availability position of cement
is expected to ease by 1984-85.

Statement

The requirement of cement for
the four vears 1081—85, as assessecl
by the Working Group cn Cement
Industry is as follows:—

Years Demand

{(In million
tonnes)
1981-82 . i . Bo.22
1982-83 32.64
1683-84 . . . 35.25
1984-85 08.07

Deputation of IAS Officers with

centre

*261. DR. KRUPASINDHU
BHOI: Will the Minister of HOME
AFFAIRS be pleased to lay a state-
ment showine

(a) the number of TAS officers
who are on deputation with the
Centre for more than 6 years;

(b) what according to Govern-
ment policy is the maximum period
of deputation permissible for IAS
officers to serve in the Centre at a
stretch; and

(c) thesteps Government propose
to taae to revert such IAS officers

to States who have completed their
normal tenure at the Centre ?
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THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P.VENKATASUBBAIAH) :
(a) Of 685 IAS officers on deputa-
tion to the Central Government
as on 1-B-81 only 35 officers  (ex-
cluding those on foreign assignment)
have completed more than 6 years
at the Centre.

(b) and (c) 'The officers belonging
to IAS and other Organised Cen-
tral Group ‘A’ services hold posts
at the level of Under Secretary and
above at the Centre for specified

riods of tenures, as indicated
elow:—

(i) Posts at the level of
Under Secretary 3 years

(1) Posts at the level of
Deputy Secretary 4 years

(iii) Posts at the level of
Director and above 5 years

On the cxpiry of their tenures,
the officers ordinarily revert to
their  respective  States[Cadres.
However, their tenures may be
curtained/extended in the exegencies
of Government work and for ad-
ministrative considerations in pub-
lic interest.

Labourers Employed in Bhatti
Mines in Badarpur

2401. SHRI BHIKURAM
JAIN : Wil! the Minister of LA-
BOUR be pleased to state:

(a) the number of Jabourers em-
ployed in the Bhatti Mines of Badar-
pur;

(b) whether it is a fact that
although mining operations are
carried on there af night also and
workers go down the pits, there
are no facilitics of light;
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(c) whether it is also a fact that
some unscrupulous licensees are
indulging in clandestine mining ope-
ration;

(d) whether it is also a fact that
often the contractors do not pay any
tax and huge leakage of revenue is
caused to the DSIDC;

(e} whether it is also a fact that
there are no roads and street lights in
the areas and several licensees are
allotted three to four mines;

(f) whether Government propose
to take over the mining operations
in the.Bhatti mines of Badarpur; and

(g) if so, the details thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF LA-
BOUR (SHRIMATI RAM DU-
LARI SINHA): The information
furnished by Delhi Administration
is, as under:—

(a)} There are about 3000 wor-
kers employed in the Bhatti Mines,

(b} The excavation of mineral
is allowed during day time. How-
ever loading of mineral is carried
on round the clock from pit-heads
only.

(c¢) Only authorised licensees are
allowed to operate in mining areas.

(d) DSIDC collects royalties as
well assales tax at the check post from
the vehicles carrying the minerals,
Leakages of revenue arc checked
by the inspecting staff posted at the
check post.

(e) No, Sir.

(f) and (g). The mines have
already been taken over by DSIDC
which is a Government undertakin
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Memorandum from Ex-Anda-
man Political Prisoners’ Fra-
ternity Circle

2402. SHRI R.K. MHALGI :
Will the Minister of HOME  AF-
FAIRS be pleased to state :

(a) whether Government have
received a memorandum dated
24th November, 198o from the Pre-
sident, Ex-Andaman Political Pri-
soners’ Fraternity Circle regarding
certain  suggestions with respect to
Cellular Jail in Andaman ;

(b) ifso, the details of suggestions
made therein ;

(c) what action has been taken by
Government with regard to them;

(d) il no substantial action has
been taken so far, the reasons of
delay ; and o

(¢) the financial implication if
all suggestions made in the memo-
randum are implemented ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) to (¢). A state-
mentis attached.

Statement

In their letter dated the 24th
November, 1980, the Ex-Andaman
Political Prisoners’ Fraternity Circle
had broadly made the following
suggestions 1—

(1) Wing No. I in wihch at present
the District jail is located should
be vacated immediately.

(2) The present museum is not good
enough and it should be improved,
there is no library or research
unit which should be set up and
there are photns of persons other
than freedom fightcrs in this ma-
seum which should be removed;

Written Ansibers 6z

(3) A pilgrims Rest House should be
constructed.

(4) Suitable maintenancestaff should
be posted.

(5) Efforts should be made to popu-
laries the memorialamong young-
er generation.

2. Wing No. I of the Cellular
Jail is at present being used as
the District Jail. It is proposed to
construct a new jail complex at Port
Blair and shift the District Jail
from this wing. Till the new jail
complex is constructed the District
Jail will have to be housed in the
present premises only.

3. The Andaman & Nicobar Ad-
ministration have instructed one of
their officers to make out a detailed
list of documents from the material
available in the National Archives
of India, New Delhi, After this has
been done and relevant material has
been identified, photo copies/micro
films would be prepared and placed
in the museum/Library of the Cellu-
lar Jail. As regards display of pho-
tographs of martyrs who suffered at
the hands of Japanesc during World
War II in the Cellular Jail, the
Andaman & Nicobar Administra-
tion have, Keeping in view the local
sentiments, decided to display these
photographs along with those of the
political prisoners from the mainland.
The Member of Parliament from
these Islands had commended this
decision of the Andaman & Nicobar
Administration.

4. The Ex-Andaman Political Pri-
soners' Fraternity Circle have de-
sired that the building in front of the
Cellular Jail which at present is
being used as residential quarters
for the Jail warders may be converted
into a Pilgrims Rest House. This sug-
gestion will be considcred after the
proposed new jail complex has
been constructed and the Jail Warders
are shifted to that complex. Simi-
larly, separate maintenance staff for
the Cellular Jail building would be
considered after the present Superin-
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tendent of the District Jail who is
also looking after the maintenance
of the entire building of the Cellular
Jail, is shifted to the proposed new
jail complex.

5. The Andaman & Nicobar
Administration have brought out
a hooklet on the Cellular Jail
National Memorial setting out his-
tory and highlighting its significance.
The booklet is alreadv being distri-
buted through usual publicity media
employed by the Andaman & Nico-
bar Administration to convey in-
formation about these Islands.

6. The estimated cost of cons-
tructing a new jail complex so as to
vacate Wing No. I of the Cellular
JailisRs. 1.63 crores. The financial
implications of implementing the
other suggestions have not been
worked out.

News item captioned ‘Big
racketin Steel unearthed”

2403. SHRI SANAT KUMAR
MANDAIL : Will the Minister
of INDUSTRY be pleased to state :

(a) whether attention of Govern-
ment has becn drawn to the news
item captioned ‘Big racket in steel
unearthed’ appearing in the “Times
of India’, New Delhi dated the 5
April, 1081 ;

(b) if so, the broad details of the
organised racket and his reaction
thereto ; and

(c) the action taken or proposed
to be taken against the delinquent
firms and officers of the Delhi State
Industrial Development Corpora-
tion involeved ?

THE MINISTER OF STATE
INTHEMINISTRYOFINDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes, Sir.

(b) Accordingtoareport received
from the Delhi Administration, the
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Special Cellof New Delhi District
Police arrested one Shri Kashmiri
Lal outside the office premises of the
Delhi  State  Industrial Develop-
ment Corporation on 10-3-1981 and
also registered a criminal case ufs
420/468/471 IPC at P.S. Connaught
Place.

(¢) After investigation the police
informed the Delhi  State Tndus-
trial Development Corporation that
the said case has been treated as un-
traced. The police have not sucvested

any action against anvone. 1

Protest by Cusus Employees
Regarding Computerisation
of Data Processing De-
partment

2405. SHRI CHINTAMANI
JENA : Will the Minister of
HOME AFFATIRS De pleased to
to state :

(a) whether the census emplo-
yees are strictlv azainst the compue-
terisation of the Data  Processing
Department as it would lead to large
scale retrenchment and affect the
promotional aspects of the recular
staff of the department ; and

(b) if o, the reaction of Govern-
ment in this regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) (a) and (b). Appre-
hensions regarding retrenchment
and erosion of promotional oppor.
tunities have been dxpressed by All
India Federation of Census Employ-
yees but the scheme of computerisa-
tion of Census Data envisages crea-
tion of a large number of personnel
to act as Operators, Supervisors, etc,
and to the extent the Census emplo-
yees possess the requisite educational
qualification and experience, they
will be considered [or appointment to
these posts. There is, therefore, no
question of retrenchment or loss of
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promotional prospects of the Census
stafT as a result of computerisation
and the representatives of the Fe-
deration have been informed that
their apprehensions arc without any
basis.
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Schemes for Economic Deve-
lopment of Nagaland

2408. SHRI'ICHINGWANG KOs
NYAK: Will the Minister of HOME
AFFAIRS be pleased to state :

(a.).whcther the North-Easter,,
qc}:unml . have sponsored varioyg
Jcnemes for economic  develo '
of Nagaland; and o
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(b) if so, the details thercof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) Yes Sir.

(b) A list of such scheme. is en-
closed.

Schemes Sponsored by North
Eastern Council for Eco-
nomic Development of
Nagaland

A. ONGOING SOHEMES

1. Agrienlture & Allied Schemes:

(a)  Past reclamation Assistance
to  Manglen Catchment
Arca.

(b)Y Watershed
Programme.

Management
(¢) Setting up of Surves inves-
tigation & Planning Cell

(i Regional Foundation  sced
Potatn Farm. Helipong.

(e} Regional Orchard-cum-Nur-

sery lor Citrus Fruit Long-
nak.

(f) Coffce Nursceries,

(g) Farmers Training Pro-

gramme.
o, Fisheries

Regional Tish Seed  Farm
Tezama.

3. Waterand Power Development

Transmission Project  for
supply of Kopili Power.

4. Sericulture:

(a) Cirainagc-cum-Training Cen-
tre for Qak Tosar.
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(b) Establishment of M -

berry Nursery.

(¢) Scheme for Preservation f
Oak Tasar Seed Cocoon,

5. Transport & Communication :

(a) Namtola-Mon Road.

'b) Amguri-Mokokchung Road.

(c) Merapani-Wokha Road,

‘d) Kohima-Laika-Laisang Road.

(¢} Improvement of Tadobi Pfut-
sero Chethoba  Road.,
(Nagaland Portion).

’f7 Approach Road to Agricul-
tural College.

6. Manpower

‘a) Tellowship and  short-term
training programme.

) Training of Perionnel in

Sericulture.

B. NEW SOHEMES -

1. Agriculture & Allied Programmes

‘a) Expansion of Foundation
seed for Potato Production.

(b)Y Production of Horticultural
1‘fﬂp§.

(¢} Tea demonstration Plot.

‘d) Survey & Demarcation of
Land fitfor Coffee.

(¢} Opening of shade tree sced-
ling Nurseries for Coflee,

(f) Bud Wood Nurseries for Ru-
bber,

(g} Regional Exotic Beefl
cattle cros: breeding Farm.
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(h) Broiler chick production Sub-
station.

(i) Refresher training course of
fish farmers and officials.

2, Industries & Mines :

(a) Detailed exploration and
proving of Berjan Coal.

(b) Setting up of 50 TPD Mini
Cement Plant Wazeho.

3. Sericulture :

Ambar Charka Unit.
4. Transport & Communcation :

(a) Yishi-Zephu Moilen-Molha
Road.

(b} Pungro-Moya-Nim1  Road.
(c) Laika-Chemukdima Road.

5. Railwavys :
| (a) Amgur-Tuli.

{b) Survey of New Railway
Line {rom Dimapur to Che-
mukdima.

6, Completed Scheme

1. Agricultural & Allied Prog-
ramme—DRegional Hill Cattle Breed-

ing Farm.

2. Water & Power Development
Investigation of Micro-Hydel in two
sites.

3. Sericulture—(a) Survey and
Test Rearing
of Oak Tasar.

(h) Production
oriented in-
tegrated pilot
extention
centre.

Lifebuoy Soap

2409. SHRI SUBODH SEN :
Will the Minister of INDUSTRY
e pleased to state :

(a) whether it is a fact the Go-
vernment do not know whether Life-
buoy soap produced by Hindustan
Lever, a subsidiary of Uni-Lever,
U.K. is a Laundary soap or a toilet
soap;

(b) ifso, the reasons for this want
of knowledge ;

(¢} whether his attention has been
invited to the surreptitious reduction
in weight of Lifebuoy by Hindustan
Lever from time to time, if so, the
action taken thereon;

(d) whether his  atiention has
heen invited to the surreptitious  re-
ductio in T.F.M. content of Lifebuoy
by Hindustan Lever from time to
thue ; if so, the action taken thereen;

(e) whether Hindustar, Lever has
claimed 20 per cent or more of mois-
ture for purposes of calculation of the
net weight of litcbuoy 5 and

(f) il so, the reaction of the
Governinent thereto ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY {SHRI CHARAN]JIT
CHANANA) : (a) and (b) : Both
for statistical purposes, as well as for
payment of excise duty, Lifchuoy is
treated as toilet soap.

(¢) and (). Under the provisions
of the Standards of Weights &
Measures (Package Commodities)
Rules, 1977 a manufacturer has the
option to manufacture toilet soap ca-
kes weighing = 5g, 508, 758, 85g, 100g,
120g,150g,anc thereafter in multiples
of sog. Pre.ntly, Lifebuoy is sold
as a cake of 15 grmas(when packed).

The ISI Certification Marks Sche-
me is veluntary, M/s. Hindustan
Lever Ltd.,does not subscribe to the
Scheme. Hence, the Total Fatty
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Matter (TFM) content of Lifebuoy
ha: not been analysed in relation to
this Scheme. Presently there is no
requirement to maintain minimum
TFM content.

(¢) and (f). The tolerances on
the declared net weight of packaged
commodities, including soaps, are
governed by the Standards of Weight
and Measures (Package Commodi-
ties) Rules. Soap is a commodity
which undergoes %significant varia-
tions in weight due to environmental
conditions ; hence the net weight
is to be qualified by the expression
‘“‘when packed”. No punitive action
is to be taken against the retail
dealer/wholesale dealer if the defi-
ciency in weight is due to environ-
mental conditions. The tolerances
permitted on net wiehgt of soaps are
provided in the rules; no claim
is required to be made by the manu-
facturer in this regard.

Manufacture of Electric
Typewriters

2410. SHRI S.M. KRISHNA :
Will the Minister of INDUSTRY
be pleased to state :

(2) whether the Remington Rand
has secured a licence to make 15,000
electric typewriters a year over the
head of Hindustan Teleprinters des-
pite the protests from the Ministry
of Commerce and Burcau of Public
Enterprises ;and

(b) if so, the reasons therefor and
whether the Hindustan Teleprinters
is not geared to undertake the
manufacture of such Typewriters ?

THE MINISTER OF STATE-
IN THE MINISTRY OF INDUS-
TRY (SHRI CHARANAN]JT
CHANANA) : (a)and (b). Though
M/s. Hindustan Teleprinters Limi-
ted arc licensed to manufacture
4,000 electric typewriters per annum
presently there is no production of
this item in the country as they had
suspended production and wanted

SEPTEMBER 2, 1881

Written Answers 72

to manufacture a better quality
product for an enhanced capacity of
10,000 numbers per annum initially.
Considering that electric typewriter
is an improvement over conventional
typewriter and that there was a need
to create capacity for production of
these typewriters, it was decided
that a capacity of 15,000 numbers per
annum each should be allowed to
M/s. Remington Rand of India.
Limited and Hindustan Teleprinters
Limited. Letters of Intent asalso
approval to their foreign collabo-
ration proposals have accordingly
been issued to both.

Disposal of obsolete Centurian
Tanks

2411. SHRID. S. A. SIVAPRA-
KASAM: Willl the Minister of
DEFENCE be pleased to statc:

{(a) how many centrurian tanks
are kept obsolete on this dafe;

(bj whether Government have
taken any steps to dispose of them;
and

(c) the conditions presceribed
for disposing of the tanks?

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL): (a)
to (c). Centurian tanks as they
become obsolte have to be phased
out. Such tanks are presently being
held in stock pending a final decision
of alternative uses. The question of
their disposal does not arise at present.
It will not be in public interest to
disclose their number.

Denial of legal rights to Rail-
waymen under Industrial
disputes act

2412. SRI AK. ROY : Wil
the Minister of LABOUR be pleased
to state

(a) whether the attention of
Ministry has been drawn to the
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news published in the ‘Hirawal’
dated 7th July, 1981 regarding the
denial of legal rights of Railway-
“men to resolve their disputes under
the provision of Industrial Disputes

Act, 71947

(b) if so, the reaction of the
Ministry on the actual fact and
situation prevailing in the field of
Trade Unions and Industrial relation
in Railways as highlighted in the
said news ; and

{c)whether the Ministry in app-
reciation of the actual fact, is pre-
pared to ensure the legal right of
Railway workers to resolve their
disputes under Industrial Dispute
Act in the interest of hamonoues
Industrial relation ?

THE MINISTER OF STATE
IN THE MINISTRY OF LAROUR
(SHRTMATI RAM  DULARI
SINHA) : (a) and (b) . Govern-
ment have not seen this particular
publication,

(c) Workmen in the Railways
are covered hv the provisions of
Industrial ~ Disputes  Act, 1047.
Railway emplovees also have the
benefit of a three-tier Permanent
Negotiating Machinery set up hy the
Ministry of Railways for
dealing with the disputes between
the Railway workers and the Railway
management. The All India Rail-
waymen’s Federation and the Na-
tional Federation of Indian Railway-
men are represented on the Per-
manent Negotiating Machinery.
Besides, the Railwaymen are also
participating in the JCM Machi-
nery to have their disputes settled.
When the Departmental Machinery
18  not  successful, the Central
Industrial Relations Machinery under
the Ministry of Labour intervences in
the disputes concerning Railway
workmen.
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Production of Tractors

2413. SHRI A.C. DAS : Will
the Minister of INDUSTRY he
pleased to state

(a) the total number of tractors
produced by various private and
public sector factorics in 1979-80 and
1980-81

(b) whether itis a fact that the
production of tractors both in private
and public undertaking sectors as
been increased in the first six months
of this year ;

(c) if so, the total percentage
of the production increase in both
private and public sectors during
the above first six months of 1981;
and

(d) the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY  (SHRI CHARAN]JIT
CHANANA) : (a) The production
of tractors in the organised sector
by various private and public sector
units during 1979-80 and 1980-81
was as follows:—

1979-80 62,553 Nos.
1980-81 " 71,120 Nos.
(b) : Yes, Sir.

(¢) and (d). The total production
of tractors during the first six months
of 1981 has been 40,443 nos. as
against 31,281 nos. during the
corresponding period of last year
which indicates an increase of over
20%.:

Setting up of a National And

Ecodevelopment board for

Eco-logical preservation and
restoration in hilly areas.

2414. SHRI HARIHAR
SOREN : Will the Minister of
PRIME MINISTER bec pleased to

state

(a) whether Government pro-
pose to set up a National Eco-
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development Board to identify criti-
cal ecosystem and prepare bluc-
prints of projects for ecological
preservation  and restoration in

hilly areas

(b) whether a similar Fco-deve-
lopment Board is proposed to be
set up for the prescrvation of air
from poliution in  the factories,
industries and mining areas ;

(€) if so, whether the proposed
Fco-development board will e set
up in various states; afld

(d) the details about the im-
lementation of the above proposal
m Orissa ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) :
(2) Yes. Sir, A National Eco-
development Board has been consti-
tuted recently.

(b) and (c) No, Sir.

(d) Does not arise.

Merger of Koraput development
Authority and Dandakaranya
Project

2415. SHRI K. PRADHANI :
Will the Minister of PLANNING
be pleased to state :

(a) whether there is any pro-

posal under the consideration of

Government  to form  Koraput
Development Authority and merger
the Dandakaranya Project in the for-
mer project as has been done in case
of Baster (Madhya Pradesh) ;

(b) whether the State Govern-
ment of Orissa has approched the
Union Government in this regard ;
and

(c) if so, the reaction of Central
Government in this regard ?
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THE MINISTER OF PLANN-
ING (SHRI S.B. CHAVAN)
(a) and (b) : No, Sir.

The Planning Commission has
not received any intimation from the
Orissa Government about  the
setting up of Koraput Develompent
Autority by them, nor is there anv
proposal for the merger of Dand-
akaranya Project with that Autho-
rity. No such merger of Madhya
Pradesh portion of the Dandaka-
ranaya Project with Baster Develop-
ment Authority has  heen done.

(¢} Does not arise.

Shortage of Paper

2416. SHRI  MOHAN BHAI
PATEL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether Government are
aware that there is a great shortage
of paper due to which there is a
great scarcity ol notebooks for
students throughout the country;
and

(b) if so, the steps taken by
Government to ease the situation

THE MINISTER OF STATE
IN THF. MINISTRY OF IN-
DUSTRY (SHRI CHARNJIT
CHANANA) : (a) and () . There
is no shortage of paper in the country
at present. Apart from higher pro-
duction by the paper mills, Govern-
ment are also importing paper to
meet the requirements of consu-
mers.

Pulling out of Jaguar Deal

2417. SHR1  JANARDHANA
POOJARY : Will the Minister of
DEFENCE be pleased to state :

(a) whether Government have
decided to pull out of a £300 million
deal to build the British Jaguar
strike aircraft;
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(b) if so, the reasons therefor ;
and

(¢) the number ol Jaguar air-
craft  acquired by Government ?

‘THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) :
‘a) No, Sir.

(b Does not arise in - view of
la) above.

(¢) 1t is not in public interest
to disclose the details.

Acquisition of Lands of Gada
and Ajani village near Kamptee

2418. SHRI SURAJ BHAN :
Will the Minister of DEFLNCE be
pleased to refer to the reply given
to Unstarred Question No. 7493 on
15th April, 1981 re. rcpresentation
from villagers of Gada and Ajani
re. firing practice in Kamptee and
state @

{a) whether Government  have
finally made a decision not to acquire
the lands of the villages of Gada and
Ajani near Kamptee, district Nagpur
for firing range; and

(b) if so, when and the detasil
thereol ?

THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE
(SHRI SHIVRA]J] V. PATIL) : (a)
No, Sir. The mattey is still
under consideration.

(b) Does not arise.

Haryana districts declared
Industrially backward

2419. SHRI CHIRANJI LAL

SHARMA : Will the Minister of

INDUSTRY be pleased to state :

~ (a) the names of the districts
in Haryana which had been declared
as industrially backward;
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(b) the basis adopted for declar-
ing so; and

(c) the action proposed by the
Ministry to improve the conditions
n the said declared areas ?

THE MINISTER OF STATE
IN THE MINISTRY OF
INDUSTRY (SHRI CHARANJIT
CHANANA) : (a) Bhiwani, Hissar,

Jind and Mahindergarh districts in

Haryana have been declared as
industrially backward for purposes
of cligibility to concessional finance
facilities from All India Term Lend-
ing Institutions.

Further, the following areas have
been declared industrially back-
ward for purposes of eligibility to
iapital investment subsidv :

Bhiwani  district  (comprising
Bhiwani and Dadri Sub-divi-
sions and one ‘area’ compris-
ing 8 blocks wviz., Hissar Block
No. I and Barwana Block
(of Hissar Tehsil), Hansi Block
No. I (fromHansi T'ehsil), Bahuna
Block (from Fatehabad Tehsil),
Tohana Block/Tehsil  (from
Tohana Tehsil) from district of
Hissar-Jind Block Julana Block
(from Jind Tehsil), Uchana
Block (Narwana Tchsil) from
the district of Jind and re-orga-
nised Mohindergarh district (com-
prising Monindergarh and Rewari
sub-divisions).

(b) In pursuance of the decisions
of the National Development Council
Committee of the State Chief Minis-~
ters, the following set of criteria
was circulated to the State Govern-
ments and Administrations of Union
Territories to be adopted as ‘guide-
lines’ for identification of industrially
backward districts to  qualify for
concessional  finance facilities :

(i) Per capita foodgrains/com-
mercial crops production de-
pending on whether the dis-
trict is predominently a pro-
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ducer of foodgrains/cash crops.
(For inter-district —compari-
sons conversion rates
between  foodgrains  and
commercial crops may be
determined by the State
Government on a pre-de-
termined basis where neces-
ssary).

(ii) Ratio of population to agri-
cultural workers.

(iii) Per capita industrial output
(gross).

(iv) Member of factory emplovees
per lakh of population or
alternatively number of per-
sons engaged in secondary
and tertiary activities per
lakh of population.

(v) Per capita consumption of
electricity.

(vi) Length of surfaced roads in
relation  to population or
railway mileage in relation
to population.

The statistical data furnished by the
State Governments in respect of the
criteria adopted by them for the
purpose of indentification of indus-
trially backward districts, were con-
sidered by the Planning Commission
in consultation with the concerned
Ministries. On the basis of the data
furnished mostlv the districts with
their indices bhelow the concerned
State average, have been selected as
industrially backward to qualify for
concessional finance.

(c) For the promotion of indus-
tries in industrially backward areas,
Central Government offers the follow-
ing concessions and fiscal incentives :

(i) Central Scheme of Invest-
ment Subsidy.

(ii) Concessional Finance faci-
lides from All India Term
Lending Financial Institu-
tions.
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(iii) Tax concessions.

(iv) Hire purchase of machinery
by small scale industries.

(v) Consultancy for technical
services.

(vi) Interest Subsidy.

(vii) Special facilities for import
of raw materials.

(viii) Rural Industries Projects
Programme.

(ix) Rural Artisans Programme.
(x) Distict Industrics Centre.

(xi) Seed/Margin Money assis-

tance.

Financial assistance to war
widows

2420. PROF. NARAIN CHAND
PARASHAR : Will the Minister
of DEFENCE be pleased to refer
to the replv given to Unstarred
Question No. 5957 on 1st April,
1981 regarding financial  asistance
to war widows and state

(a) the total amount in war
bereaved and disabled servicemen
special fund as on 3oth June,
1981 ;

(b) the amount given to war
widows as recurring/non-recurring
grants during the past 3 vears
including  the current financial
year, Statc-wise ;

(c) the number of complaints
received from the war widows
regrading  harassment in regard
to allotment of land etc., State-wise,
during the past 3 years; and

(d) the action taken to redress
them ?
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THE MINISTER OF STATL
IN THE MINISTRY OF
DEFENCE /SHRI SHIVRAJ V.
PATIL) (2) Rs. 8,07,32,864.22.

(b) A statement ic attached.
(c) and (d) . Land is a State

subject and complaints rclating to
it are cssentially to Dbe handled
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by the authorities of the State
Government. However,  whenever
any complaints are received in this
Ministry  from the war widows
regarding  harassment in regard
to allotment of land etc., they are
taken up with the concerned autho-
rities of the State Governments with
a view to redressing the grievances
of war  widows,

Statement

The grants given to various State Governments from War Bereaved Fund during 1978-709, 1979-80,
1g80-81 and 1081-B2 (upto 30-6-81).

S. Name of State Years 1980-81
No. e e = = — — — — —— (upto”’
1978-79 1974y-B0 1980-81 30-6-81)
Rs. Rs. Rs. Rs.
1 Harvana 14,904 8o 1,615 43 32,9406- 39 f1- 46
2 Punjab 1,00,000° 00 1,600,706 27
3 Himachal Pradeshs. 45,000 00 15,009 00
3+ Maharashira 0,509,110 34 5:07.302" 43 10,490 79
5 Delhi 21,825 00 11,495 58 3,80,472- 80 8,726 70
G Mizoram 48,000 00
7 Karnataka 5,10,000° 00 4,107 00
8 Madhva Pradesh 2,52,000 00 7,000 00
9 Sikkim . 2,100 00
10 Nepal 16,0926+ 0o
Torar 11,43,840° 14 12,47,420 44 bHaz2,123 25 8,808 16
feewit # gferm SwAl & woads TR AT ¥ AergwTe afufagt
TagEr atwfadl w1 % wom 07 faac A i 2
(@) afz &, @1 za%T =vcan #r
2421. it gEETA WEAT @ w7 & W1 w7 oF T3 afafadi w1 T
g s g AT F T AN g g e afafed § azedt @

() 71 aowre foeelt # fafaw
qfe &2wai & seaaa Al § @ A

AT F AT WA EHT; Wi

(w) afz 7, at Fervgedr Freom
wa & st aar agy o dd afirfa
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FT TST AT AT WIT T § HAGA
@ b 7

ng Wawa ¥ wea war (s
grw weaton ) ;. () Gar AE
g fa=rod 76 &

(=) wwa  Ad Ioa1 |

(7) 987 FF FT W@ 91 WY
#t afufqar araams fag 7@ g
o gfad &g @ e gfaa afaafar
¥ |1 ARl £ d5% wE AAT
& @1y wwaa faar ST €

Mandays lost during 1980 and
1981

2422. SHRI  RANM  SINGLI
YADAV: Will the Minister ol
LABOUR be pleased to state :

(a; 1s 1t correct to sav that
strikes and lock-outs caused a loss
of 8 million mandays during the
year 1g8o. and also 3.45 million
mandays during the first  three
months 7. January to March,

1981

(b) how mmuch loss in terms of
money, il calculated, has heen
caused to the countrv by these
strikes and lock-outs : and

(c) what steps Govermment hadd
taken or intend to take to  obviate
a huge loss to the nation  in this
regard ?

THE MININSTER OF STATE
IN THE MINISTRY OF LABOUR
{(SHRIMATIT R AN DULARI
SINHA) a4y No, Sir. According
to the available provisional  infor-
mation, 21 o3 illion mandays
were lost due to strikes and lock-
outs during the vear 1980 and 4.55
million mandavs were lost during the
first  three months of 1081,

(b) The value of production
loss during 1980 15 Rs. 2qb6.09
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Crores  (piovisional). The value of
production loss during January to
AMarch, 1981 is not available.

{¢c) Industrial relations situation
remained under constant watch of
the Government. Iidustrial  Rela-
tions Machinery both at the Centre
and the States continued to make
cfforts to mintmise work stoppages
and time losses due to them through
nreventive  mediation, conciliation,
adjudication  or arbitration,  as
necessary under existing  statutory
provisions and/ov voluntary
arrangements.

Use of Atomic Radiation Pro-
duce by Radio Isotopes in
Oceanography

2323 SHRI MANPHOOL
SINGH CHAUDHARY :  Will
the PRIME MINISTER be pleased

tor state

(1) whether any programme has
been  evolved to promote the use
of atomic radiation by the produc-
tion and usc ol radio-isotopes in
oceanographv: and

b if so, the result thereol ?

THE MINISTER OF STATE
IN THE DEPARTMENTS 0}'«'
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIORN-
MENT  (SHRI C.P.N. SINGH):
(a) and (D). A programme for the
application of  radio-1sotopes for
study of sediment transport on the
ccabed has been undertaken during
the last two decades at various
ports in the country. This has hcl]?cd
the port  authorities selecting
suitable sites for dumping of dred-
ged silt in existing ports. and in
deciding on the suitability ol channel
alignment at new ports. The ques-
tion of further usc of radio-1solopes
in oceanography is under discus-
sion hetween BARC :\_nd the
concerned research institutions _and
the Oil & Natural Gas Commission,
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News item ‘Plot to create
tension’

2424. SHRI SUBHASH
CHANDRA  BOSL ALURT :
Will the Minister of HOME AFF-
AIRS be pleased to state

(a) whether the attention of
Government has been drawn to
news appearing in  Hiedustan
Times dated 5 August, 1981 under
Heading “‘Plot ta create tension” ;

(L) if so, the reaction of Govern-
ment thereto : and

(c) the steps Government pro-
pose to take in the matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a). Yes, Sir.

(b} and (¢). Government keep
a constant watch on the communal

situation including the activities of

communal organisations and con-
sult the State Governments about
the communal situation,

Pensjon to Freedom Fighters
of Amritsar

2426. SHRI R. L. BHATIA : Will
the Minister of HOME AFFAIRS
be pleased to state :

‘a) whether any applications  of

the freedom fighters of Amritsar grant
of District for the grant of pension
under the Pension Scheme of 1972
were rejected during 1980 by the
Union Government;

(1) if so, particulars thereof ;

(c) what evidence was furnished
by the each one of them ;

(d) whether it has been the policy
of the Union Government to point

out deficiency in the evidence fur-
nished and give the chance to the
freedom fighters to make up the
deficiency in evidence furnished; and

(e) if so, whether such an oppor-
tunity was given to each of the
persons referred to above in part (a);
if not, the reasons therefor?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI  YOGENDRA
MAKWANAD): (a) to (c). No separate
list of rejected applications for grant
of Swatantrata Sainik Samman Pen-
ston from Amritsar District is main-
tained.  Applications for Samman
Pension were invited after 1-8-1980
onwards consequent upon the libera-
lisations of the Frcedom Fighters
Pension Scheme and persons are still
sending their applications.

{d) and (¢). Applications for
Pensions are scrutinized on the basis
of the information furnished by the
applicant and the  verification
report thercon by the State Govern-
ment. The claims arc rejected on
one or mare of the following
grounds - —

(i) Applicant being not a gen-
uine freedom fighter.

(i) Suffering being Jess  than
six months (4 months  in
case ol women/SC/ST
applicants. )

(i) Suffering not in connection
with freedom movement.

(ivi Submission of *a
mentarv evidence.

(v} Internment externm
abscondence  being
supported by evidence.
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(vi) Underground suffering claim-

med was voluntary,

The concernecd applicants are
informed accordingly. Cases are
reopened if the applicants subscquent-
ly furnish reliable and  complete
documentary evidence to establish
clearly their bonafides and title to
Samman Pension.

wara frerzad & nifas sk dfaw

W 9T ®1G ®T g wAAMN w

d821 W FAAAQ ST FIRT AARAT
¥ gas awin gaafa

2427 =t fagm fag : #7 ww
HAr ag FI F FA FI4q fE o

(%) wzra fewrzast fafses &
aifaw = Zfad A9 ™ TG T
W@ FAFIAT #1 gea fFadr

(@) wazra fewrzadt fafmes g
FAFITL 75T A7 ATsar 7 fwaer
gazfe w1 0 € & e faad
Tfw 39 9 aFm@r  ; =@

(@) awran wfor &t aq9 FE@F
qvaed § v Fraarvg 31 g g 7
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fest gfem g gfea sifedt &
fae ferm o7 fRg U wwEm

2428. \t v fag wrew : Fa1
g WAl TZ AT AT BT TG

(v) feestt  gfaa gra fead
wiw gfqq  FifEar #1 eamar &
far frero av fqz g € =t feem
& = # fradt afw o &y @1 @ &;
LS

(=) #ar fzesr gfaqa ¥ z4
gshAT & far #3 FeRd qAA
feem a7 faq & otz 37 9%AT &
aifast &1 oo gar 787 frar @
@ T A7y gEEt & fqo faon
W AT TC IFFHI GHRN A7 AL 7

Tg dawa ¥ wwa war (s
qWE wEmamm ) o (F) =@ ().
11 gt 2ot 517 16 gfaa gt
Ffao 23 fasir aFm 7 4o oTo
F e f@uy o fawag 1 G
22 AT fam gfeam 24533 .00
%o faerar frar s@Ar 21 Ww s
q@rAT & T ® faean, fEoar
fratzor afafs gror ody fratfea fear
aAT & wre 5a & Froar faaife
g S gEAr quAarE FT faan
s+ fasft AFTET F, w6 AwfAwi
1 98 @zwfa A frrm oz faar
ATHT & W AF FEAT AEr A& & F
arfast &1 froar s o awar @
Frdr &

Costs of Industrial Labour in
Rural and Urban Areas

2429. SHRT AT. PATIL : Will
the Minister of LABOUR be pleased
to state :

(a) average cost of industrial
labour in urban and rural areas res-
pectively, at present ; and
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(b) the extent to which the diff-
erence in cost of labour in rural areas,
if any exists; and the industrial
growth in rural areas, with special
reference to production and employ-
ment ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA) (a) According to the
Annual Survey of Industries, the
average cost of labour per man day
worked for all industries for the year
1977-78 was Rs. 25.70. Scparate
figures for urban and rural areas are
not being worked out.

(b) The village and the small
industries sector consisting  broadly
of traditional industries (handlooms,
khadi and village industries, sericul-
ture, handicrafts and coir); and mod-
crn small scale industries including
‘tiny’ units and powerloom sectors are
pre-dominant in the rural areas.
According to the Sixth Five Year
Plan document, the average employ-
ment in the village samll industries
sector increased from 176.36 lakhs
in 1973-74 to 233.44 lakhs in 1979~
80; the value of output incrcased
from Rs. 136.00 crores to Rs. 30935
crores during the same period.

Opening of a Hospital for Bidi
Labours at Biharsharif

2430. SHRI VIJAY KUMAR
YADAV : Will the Mimster of
LABOUR be pleased to state :

(a) whether itis a fact that about
fifteen thousand Bidi Workers are at
Biharsharif, the Distt. Headquarter
of Nalanda Distt. in the State of
Bihar;

(b) whether it is a fact that the
workers suffer a number of discases
having no financial status to get proper
treatment; and

(¢) if so, whether Government
have a suitable plan to open at least
a ten bedded Hospital from Bidi

Labourers Welfare Fund for them
if so, the details thercon ?

THE DEPUTY MINISTER IN
THE MINISTRY OF LABOUR
(SHRI P. VENKATA REDDY) :
(a) and (b). Yes, Sir.

(¢) A mobile medical unit has
been established therc. The ques-
tion of setting up a hospital at Bihar
Shariel for Beedi Workers is  also
under examination.

Quality and purity of Salt

2431. SHRI GHULAM MOH-
AMMAD KHAN : Will the Min-
ster of INDUSTRY be pleased to
state :

(a) whether the quality and purity
of salt in our country is set up to the
requisite standard;

-

(b) whether it is also a fact that
there is a large amount of wastage
in salt production; and

(¢) thesteps Government proposes
Lo take to develop vast poteatial avai-
lable for production ol salt improve-
ment in salt technology and bring
the quality to internavional level ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHR1 CHARAN]JIT
CHANANA) : (a) The qualty
and purity of salt produced in the
country, by and large, conforms to
standards prescribed.

(b) No, Sir.

(c) Government have already
taken steps to increase salt production
by bringing more saline arcas under
salt manufacture. Improvements in
technology are being  constantly
encouraged to increase the vield and
improve the quality of salt.
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Dominance of Messrs Hindustan
Lever Limited

24492. SHRI MOHAMMED
ISMAIL: Will the Minister of
INDUSTRY be plews: 1 to refer to
the renly given tc Unstarred ques-
tion No. 3180 on the 10 December,
1980 regarding detergent minufac-
turing units in  public and private
Sectar, and State:

(a) whether Hindustan Lever is
the only comnany with a lorcign-
tie-up in the field of production of
synthetic detergents, while there are
hundreds of Indian units operating
in the country both in the arganised
and smnall s~ale sector;

(b) if so, the steps Government
propose Lo take to case out th domi-
nance ol this foreign subisdiary  in
this field:

(¢) the grounds on which this
company has been able to secure
suck a preferential treatment from
Government in the field of synthetic
detergents: and

(d) whether in view of the fore-
going synthetic detergents are to be
listed out of the coresector?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARAN]JIT CHANANA):
(a) Of the industrial wnits which
manufacturc synthetic  detergents,
M/s Hindustan Lever Ltd. is the
only FERA companv in this field.

(b) A number of schemes from
non-MRTP and non-FERA com-
panies for manufacture  of syn-
thetic detergents have been approved
by the Government recently.

(c) The manulfacture of svn-
thetic detergents is an activity in-
cluded in Appendix I to the Industrial
Licencing Policy of 1973. As such
activity is open to MRTP and
FERA companies, no preferential
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treatment has been given to M/s
Hindustan Lever Ltd.

(d) Ne, Sir.

Welfare of Tribals Living in
Forests and Hilly Tracks

2433. SHRI MANMOHAN
TUDU: Will the Minister of HOMFE,
AFFAIRS Dbe pleasesd to  state:

{a) whether it is a fact that lis
Ministry is making all possible effo-
rts for the welfare of the tribals livine
in the forest areac and hilly tracks:

(b) if so, whether Government
have a proposal to allocate additional
amount of money for the BONDA
Development Project which is meant
for the welfare of the BONDA
tribes living in the Phulabani,
Kalahandi and Koraput districts
of Orissa ; and

(c) the steps taken so far in this
regard !

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI  YOGENDRA
MAKWANAY: (a] Yes, Sir,

i) and (c). The Bonda tribe is
living only in the Khairput Block of
Koraput district. For their develop-
ment, a micro-project covering 31
villages and 1200 Bonda fomilies has
heen constituted since 1977, Develop-
ment programmes like agriculture,
animal husbandry, horticulture, irri-
gation, drinking  water  supply,
communications and education are
under implementation. Till the end
of 1980-81, Rs. 21.70 lakhs have
heen sanctioned for the different
schemes out of which up to the end
of June, 1981, Rs. 21.77 lakhs are
reported to have been utilised. "T'he
State Government have informed
that during the current year, addi-
tional funds will be made available
to mect the requirement on the basis
of the approved project report.
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Fabrication of reactor Vessels
contracts by Bharat Heavy
Vessels and Plates

2435. SHRI SATYENDRA
NARAITAN SINHA : Will the Minis-
ter of INDUSTRY be pleased to
state:

(a) whether Bharat Heavy Vessels
and Plates had undertaken to
do various contracts for fabrications
of heavy reactor vessels and  other
cquipment for the Department of
Atomic Energy;

(b) whether it has failed in fullil-

ling some of these contracts; and

(c) the contracts it had under-
taken and the current  position
of these contracts?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Bharat Heavy Plate and
Vessels had not undertaken fabrica-
tion of heavy reactor vessels for
Department of Atomic Encr§y. How-
ever, items of equipment like high
pressure and other conventional types
of heat exchangers, columns and
pressure vessels required for the heavy
water projects at Kota, Tuticorin
and Talcher were manufactured and
supplied to them in 1976 and 1978.

(h) BHPV has not [(ailed in fulfil-
ling any of the contracts except for
delays in the execution of contracts
due to late redeipt of frec issuc and
other materials from the Department
of Atomic Energy and from abroad.

(c) Details of contracts BHPV
had undertaken and the date of
supply of the equipmentare as under;

Name of Project

Date of Order

Actual receipt of Date of

material Supply
1. Kota . . R . . January, 1973 October, 1974 to June, 1976
January, 1975
2. Tuticorin April, 1972 to April, 1975 March,
September, 1972 1976

3. Talcher

November, 1973 to
March, 1974

October, 1974 Lo March,
September, 1976 1978

All the past orders have larcady been exccuted in toto.

Consumer Goods Exempted from
Sales Tax in Delhi

2436. SHRI K. RAMAMUR-
THY : Will the Minister of HOME
AFFAIRS be pleased to ctate:

(a) the names of consumer goods
that have been exempted from sales
tax in the Union Territory of Delhi;
and

(b) the conciderations  therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) and (b), The
Delhi Administration hasstated that
there isnosuch term ‘Consumer goods
under the Delhi Sales Tax Act, 1975.
However, a list of goods which are
exempt from Sales Tax under this
Act is contained in the Third Sched-
dule (Schedule of exempted goods)
te the Delhi Sales Tax Act, 1975
as in force in the Union Territory
of Delhi. The ecxemptions have
been allowed in the public interest,

*
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Commissioning of New Project
at Trivandrum by L. 8§, R. O.

2437. SHRI A.A.RAHIM : Will
the PRIME MINISTER be pleased
to state:

{a) what is the progress of new
project contemplated by L. S. R. O.
at Trivandrum District Valayamala,
Nedumangad; and

(b) when the project is expected
to be comumissioned ?

THE MINISTER OF STATE IN
THE DEPARTMENTS OF SCTE-
NCE AND TECHNOLOGY, AND
ELECTRONICS AND ENVIRON-
MENT (SHRI C. P. N, SINGH):
(arand (b, Some of the activities
refated to Polar Satellite Launch
Vehicle Project, and related sub»-
svstems such as Liqud Engine Dev-
clopment, Launch Vehicle Control
Svstem, Launch Vehicle Mechanisms
and sonrs  specifically  associated
sunport  facilities  are  planned
to be sct up in phases, in the Valja-
mala area in Kerala, Work eonnected
with setting up these facilites will be
started after the projects are formally
approved.

Nambar of Persons speaking
Various Languages in Bihar

2438. SHRI BHOGENDRA
JHA: Will the Minister of HOME
AFFAIRS be pleased to state the
latest position with regard to the
total  District-wise number  of
persons  speaking various langua-
ges as their mother tongue and as a
second language in Bihar as reflected
during the latest survey operations
undertaken in 1981?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS: (SHRI YOGENDRA
"MAKWANA) : The 1981 Census
returns are b:ing tabulated by stages.

1786 LS—¢
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Data on mather tongue and bilingua-
lism will bz available only after this
tabulation which will take some time.

Expenditure incurred on Natio-
nal Police Commission

2130. SHRI JITENDRA PRA-
SAD: Will the Minister of HOME
AFFAIRS be nleased to state the
total coenditure incurred by  Gov-
ernmznt on the National Police
Commission !

THE MINISTER OF STATEIN
THE MINISTRY O HOME
AFFAIRS: (SHRI YOGENDRA
MAKWANA): The total expendi-
ture incurred by  Government on
the National Police Commission
during the period 1977-76 to 1981-
82 (upto  August, 1981, s Rs.
62,20,627.63.

Pension to freedom fightersin
Tamil Nadu

2440. SHRI N. DILNNIS: Will
the Minister of HOME AFFAIRS be
pleased to state:

(a) the total number of persons
to whom Central Government pension

for freedom fighters is given by the

Central Government in Tam’l Nadu
state; and

(b) hewmanyare (1) women and
(2) men?

THE MINISTER OF STATEIN
THE MINISTRY OF HOME
AFFAIRS: (SHRI YOGENDRA
MAKWANA):  (a) :  4568.

(h) Women 044
Men 3624
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Losses in National Rubber Manu-
facturing Ltd. and Incheck
Tyres Limited

2441, SHRI S.R.A.S. APPALA
NAIDU: Will the Minister of IN-
DUSTRY b: plezsed to stac:

(a) whe'her  Government had
taken over the National Rubber
Manufacturing  Lid.  and [ncheck
Tyres L'd. in 1977 and 1978 res-
pectively;

by if so, whether there is any
improvemen's in the  working of
these comdmies or are they still
runniug into losses;

(¢} in cawe they are incurring
losses, the otal  accumulated losses
of these companics in respect of
post-takenover period and  the
reasons therefor; and

(d) the remedial measures pro-
posed to be taken by Government ?

THE MINISTER OF STATE
IN THE  MINISTRY OF IN-
DUSTRY (SHRI CHARAN]JIT
CHANANA}: (a) Yes, Sir.

The da‘es of management take-
over being us under:

National Rubber Manu- 23-12-77
fotcurers Ltd,
(Calcutta Unit)

National Rubber Manu-  10-2-78
facturers Ltd,
(Kalvani Unit)

Incheck Tyies Limited 13-4-78

(b) The companies continue to
incur losses.

(e) The total accummulated
losses (including interest and de-
preciation for pre-take over liabilities)
incurred by the Incheck Tyres Lid,
and the Nartional Rubber  Manu-
facturers Ltd. in the post-takeover
period (upto 30-6-1981) are Rs,
1143 lakhs and Rs. 974 lakhs respec-
tively. The reasons for continuing
losses are:
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critical power situation, high
incidence of interest burden as
units are being run solely on
borrowed funds, p3or condition
of plant and machinery, manzge-
ment  deficiency  and lack of
work culture, increase in cost of
procduction on account of raw
material price increase etc.

(d) Detailed schemes for rehabi-
litation of these two wunits are in
advanced state of consideration,

Representation from the Chair-
man, Kolhapur Engineering
Association, Kolhapur
(Maharashtra)

2442, SHRI N. K. SHEJWAL-
KAR: Will the Minister of IN-
DUSTRY be pleased to state:

(a)} whether Government have
received a representation dated 18th
Anril, 1981 from the Chairman,
Kolhapur Engincering Association,
Kolhapur (Maharashtra) regarding
some problems in regard to their
small industries;

(b) the deteils of demands made
in the said representation;

(c) the action taken with respect
to each of the demands made;

(d) if no action so for taken, the
reasons for delay; and

(¢) when the action proceedings
shall be concluded ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARAN]JIT
CHANANA): (a) Yes, Sir,

(b} The representaion mentions
some difficulties of the industry at
Kolhapur in getting pig iron, coke,
steel, cement and power.

(c) The shortage of some raw
materials like steel, pig iron, cement
etc. is a general  phenomenon,
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Government has been taking all
possible steps to zrrange cquitable
~ distribution of these raw materials,
The problems pointed out in the
memorandum have also been taken up
with the authorities concerned.

(d) and (e). Docs not arise.

SC'ST Translators and Hindi
Officers working in Ministry of
Home Affairs

2442. SHRI BHEEKHABHAI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) total number of Translacors
2nd Hindi Officers workin in the
Ministry of Home Affairs proper
and its other departments separately;

(b) the number of SC and ST
Translators and  Hindi  Officers
amongst them and whether the
quota reserved for SC and ST is
complete in both the categories of
posts;

(c) if not, the reasons for not
filling the reserve quota when the
qualified and suitable Scheduled
Caste Translawors fit for promotion
as (}J{indi Officers are available there;
an

(d) the steps taken or being
taken to fill up the backlog ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS: (SHRI YOGENDRA
MAKWANA): (a) to (d). The in-
formation is being collected and will
be placed on the Table of the
House.

Retiréement age of Class IV

Government Employeés
2144. SHRI ~ NITYANANDA
MISRA: Will  the  Minister

of HOME AFFAIRS be pleased
to state:

(a) whether the retirement age
of Class IV Government employees
in Central Government is 6o years;

-(b) whether option is asked from
the Class IV employees before they
are promoted to Class III posts other
than clerical ones for which the age
of retirement is 58 years;

(c) whether a large number of
Central  Government employees
have since been refused
permission to stay as the Class TV
employees and if so, what are the
reasons therefor; and

(d) if answer to part (b) above be
in negative, what are the steps Go-
vernment proposc to take is order
that such Government employees
retire at the age of 6¢ years ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT
OF PARLIAMENTARY AFFAIRS
(SHRI P. VENKATA SUBBAIAH):
(a) Yes, Sir; except in the case of
Group ‘D' employees of the Secre-
tariat Security Force who initially cn-
ter service on or after 15-9-69 for
whom the retirement age is 58
years,

(b)Y No, Sir. It is open to an
employec 1o refuse promotion to
higher grades, which will debar him
from asking for promotion for a

specified period.

(c). and (d). The Department of
Personnel and  Administrative Re-
forms has no information regarding
the alleged refusal of permission to
Group ‘D’ employees, to continue as
Group ‘D’ employees. As stated
above, an employee is free to refuse
promation tofkigher grades if he wants
to continue as a Group ‘D’ em-
ployee.

Fixation of Ratable Value of
Houses in Ashok Nagar,
New Delhi

3435. SHRI KESHAORAO
PARDHI : Will the Minister of
HOME AFFAIRS be pleased to-
refer to the reply given to Unstarred
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question No. 2196 on 29th April,
1981 re: fixation of ratable value
of houses in Ashok Nagar, New Delhi
and staie:

(a) whether the  information
asked for has been collected and
compiled, if so, whether he would
lay a copy thereof on the Table of
the House; and

(b) if not, the reasons therefor
and by what time it wil] be laid on
the Table of the House ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) The Statement
fulfiliing the assurance given In
reply to Unstarred question No.
9106 has been laid on the Table of
the Lok Sabha on 24-8 1981 by the
Department of Parliamentary Affairs.

(b) Does not arise,

Deaths caused due to open
Manholes in Delhi

2446. SHRI RAJESH PILLOT:
Will  the Minister of HOME
AFFAIRS be pleased to state:

(a) how many persons acciden-
tally feil into open manholes in Delhi
during the last three years;

(b) how many persons died and
how many could be saved;

(c) what action has been taken
aﬁtinst the guilty oihgials responsi-
ble for keeping the manholes open;

(d) whether  Government have
ordered any inquiry into the case of a
child who fell in the open manhole on
wth" August, 1981 near Jama
Masjid, Delhi; and

() if so, what action has been
taken agajnst the efficials found

gl.l.ilty ?
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THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRI = YOGENDRA
MAKWANA): (2) Asper cases regi=
tered with the Delhi Police during the
years, 1978 to 1980 and up to 15th
August, 1981, six persons fell acci-
dentally into open manholes in the
Union Territory of Delhi.

(b) Five persons died, while one
child was rescued.

(c) Outof thesc, 4 cases have been
registered under section 304-A IPC,
In one case, a Junior Engineer of
Delhi Development Authority was
arrested and he is facing trial. The
other three cases arc under investiga-
tion and no arrest has so far been
made in these cases.

(d) and (e). A case vice F.I.R.
No. 513, dated 1oth August, 1981
under section 336 LP.C., Police
Station, Jama Masjid has becn
registered agains the Municipal Cor-
poration of Delhi authorities and
1s under investigation,

"9 @re JAT WOART &0 RANAT
wfuwifiais ur & fagfe & fag
FEHEATA & wUH

2447 St awndt fag @ M1 Ag
HaT g aarT &7 500 74 far e

() 1974 & =mra aF, =94TY,
avkrg afgaran ¥ agam afaartat
Faz ¥ farfe & o d9 @ g7
aram g fEad seiRard F1 waa
feat aar ;

(&) faaq swfard ¥ fgedr
qrsrw A 97T & ste @ mafa
% gua fvay  gEware s
AN

(1) 7ar y@@TT A1 fFETR 3R
FeleaTd 1 HFT K §@ w &
g feedy wreaw & ademr FAr wER



105 Written Answers BHADRA 11, 1003 (SAKA) Written Answers 106
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bistributiou of Wrapping and
Packing Papers

2449. SHRI S. A. DORAI
SEBASTIAN: Will the Minister of
INDUSTRY be pleased to statc:

(a) whether Government  of
India have formulated any modalitics
for distribution of wrapping and pack-
ing papers from manufacturers;

(b) if so, the details thereof;

(c) whether  Government  are
aware that the SSI Units producing
packing and wrapping products
have to depend upon the middlemen
who are the monopolies very  often
selling the paper on high premiums;
and

(d) if so, whether  Government
should formulate new mexdlalities o
distribute the wrapping and packing
paper dmuh to the SSI units
near future ?

THE  MINISTER OF STATE
IN THYF MINISTRY OF INDUS-
TRY (SHRT CHARANJIT CHA-
NANA): (a) and (b). No Sir,

(c) and (d}. “Taking into ac-
count the complesities of the dis-
tribution system, it would be difficult
to ensure that the wrapping and
packing paper is supplied directly to
SCT uvnits, Covernment  are how-
ever encouraging the groith of small
paper vills and the increased  pro-

duction las led to easy availelality

"“papc'. i . . .
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Despatch of Centurjan Tanks
to Barcelona

. SHRL  ATAL
VAJPAYEER:
SHRI SURAJ BHAN :

SHRIT RAJNATH SONKAR
SHASTRI :

SHRI RASHEED
MASOOD

SHRI RAJESH KUMAR
SINGH :

SHRI RAM VILAS
PASWAN

SHRIMATI PRAMILA
DANDAVATE 1

BIHARIL

b
ey
il

Will the Minister of DEFENCE
be pleased to state:

(a) whether Government atten-
tion his been  drawn to the press
reparts that 92 Centurian tanks
deseribed as <“Scrap” were loaded at
Bombzy for Barcelona and other
places while a confidential addendum
disclosed the real  destination as
South Africa thereby undermining
Security Council’s arms embargo
agiinst South  Africa; and

(b) details of facts in this regard
and t ction taken ?
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THE MINISTER OF STATE
IN THE MINISTRY OF DE-
FENCE (SHRI SHIVARAJ V.
PATIL): (a) and (b). In December,
1977, 9o absolete and unservicable
Centurian tanks were sold to a Spa-
nish firm for cannabalisation and re-
covery of quality steel in the forging
plants against import permission
by the Spanish Government. As per
the shipping documents the port of
destination was Barcclona (Spain).

According to the press some
forcign firms reportedly are alleged
to have diverted the cargo to South
Africa. The concerned Govurnments
are enquiring into this matier.

Tapping of Sources of Energy
other than Coal

2454. SHRI EDUARDO FAL-
EIRO: Will the Minister of SCIENCE
AND TECHNOLOGY be pleased to
state:

(a) whether in view of the high
cost involved in the import of petro-
leum, Government have drawn up
any Schemes for tapping, apart from
other energy resources;

(b) if so, the details of the same;
and |

(¢} the results achicved so far?

THE MINISTER OF STATE
IN THE DEPARTMENT OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) :
(a)to (c). A detailed Statement
is laid on the Table of the House.

Statement

1. The Department od Science
and Technology (DST,, has had a
New Energy Sources Programme
which covered rescarch, design and
devclopment pertaining to the utili-
sation of new energy sources, both on
a short term and long term basis
The broad-base integrated programm,
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involved the participation of research
institutions, industry, user and exten-
sion agencies. Considerable expertise
was generated throuch this, and various
systems, devices and products develo-

ped.

2. During the last two vears the
development of appropriate technolo-
gies for harnessing New and Renewa-
ble Sources of Lnergv for a wide
range of applications has been accord-
ed high priority by the Government
and the pace of (ield installation
sienificantlv aceelerated. Government
has set up 1 Commission for Additional
Sources of Energy (CASE), on the lines
of the Atomie Enerey Commission to
expedite these programmes, and for a
well-coordinated approach in the
area in new and renewable sources of
energy. A Dbroad hased Advisory
Committec cxists to  advise  the
Department on all matters relating
to new and renewable sources of
energy. An allocation of Rs. 5o
crores has heen provided for the
Department of Science and Technolo-
gv during the VIth Plan perind for
this area: it has also heen indicated
that additional allocations could pos-
sibly be made at the time of mid term
Plan appraisal, depending on the
progress made in the programmes and
in expenditure. In addition, Rs. 50
crores have been allocated to the
Ministry of Agriculture to cover
subsidies on large scale installation of
biogas plants during the VIth Plan.

3. In the area of solar thermal
technologies activities cover applica«
tions such as water and space heating,
refrigeration and airconditioning, crop
drying, desalination, pumping, decen-
tralised | power generation, Demons-
tration water heating systems have
been installed at a hotel, bakery,
hospital, textile mill, dairy, etc. and
are presently under installation at
several locations including a Brewery,
and an Electronics Factory. Demons-
tration cash crop dryers have been
installed at various locations: and
dryers  for tobacco drying, veneer
drying of plywood, grain drying and
cash erop drying, are currently under
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installation. The installation of
Solar timber kilns is being expanded,
A Solar Thermal Encrgy Centre
(STEQ) is being taken up with a view
towards large-scale prototype develop-
ment, evaluation of know-how and
products, demonstration and  com-
mercialisation,

4. Inthe area of solar photovoltaic
technologies the programmes initiated
by the Central Electronies Limited
under the Department of Science and
Technology for the production of
silicon solar cells are heing fully
supported and enlarged. The Conmmis-
sion for Additional Sources of Lnergy
is placing emphasis on increasing the
scale of fabrication and improvemen’s
in process technologies and efficien-
cies of solar cells to reduce costs: as
also the development and indigen.
ous production of low cost solar grade
silicon material. It is only through
these developments and cost redie-
tion that very large scale applicatinns
can truly take place. A precommer-
cial pilot plant (NASPED) praject for
upscaling the production of silicon
photovoltaic cells to 1 MW level by
1985 and wide-spread field level
demonstration pumps have been in-
stalled at several locations for inicro-
irrigation and drinking water supply.
The use of photovoltaic modules is
also being demonstrated in projects
relating to community lighting, in
Community Radins and television
in villages; a radio beacon instru-
ments for ship navigation, and, for
communication equipment in remote
areas.

5. In the area of bio-mass produc-
tion, conversion and  utilisation,
emphasis is being placed on the in-
stallation of demonstration community
size biogas plants, and the use of
other types of solid wastes/material
like water hyacinth, kachra, vege-
table wastes and agricultural resid-
ues in addition to animal dung
as input. Demonstration community
plants are under construction at
fvarious locations in the country
and will provide motive power and
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electricity apart from a gas for cooking
and lighting, and organic manure.
Ministry of Agriculture is embarking
on a programme for installation of
upto 400,000 biogas plants during
the Sixth Plan period with Central
financial subsidy. Two DBiomass

Research Centres have been set up
in the country at Lucknow and
Madurai. These will deal with screen-
ing of plant tvpes for fast growth,
for growing under various agro
JMimatic and soil conditions ete., and

- then through processes of tissue cul-

ture multiplving them for large scale
plantation. The species will cover
petro crops, fuel wood varictics ete.
particularly varieties like leucacnia,
cuphorbia, guaylue and jojoha.

6. A widespread field demonstra-
tion programme for different tvpes
of windmills has been initiated to get
experience for laree scale utilisation.
Prototypes of sail-tvpe windmills and
metal vane windmills are being in-
stalled at several locations in the
country. Two Wind Encrgy Centres
are being set up to act as the
focal points for various tasks connec-
ted with wind energy technology, and
for implementation of programmes
and policies in this area. Windmills
are being considered for provision of
local motive power (for pumpsets,
power for agricultural operations,
etc.) and for generation of electricity.

7. The programme is also being
expanded in respect of energy cons-
ervation, energy storage and to cover
other rencwable energies such as geo
thermal energy, hydrogen energy,
ocecan thermal energy, small hydro-
technologies etc. In these various
areas there are  appropriate
expert groups set up to plan and
monitor programmes.
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8. In the Sixth Five Year Plan, the
Cominission is giving particular empha-
sis to demonstration and commercia-
lisatira of txchnoingies already deve-
loped, leading 1» wider  utilisation
of renewable energies in the country,
It is proposed to  cover every dis-
trict of the country with one pilot
demonstration unit based on renewa-
ble energy devices and systems during
the plan. Fiscal and promotional in-
centives are being introduced so that
barriers to rapid commercialisation
of renewable energy equipment can
be overcome. Among the incentives
alreadv announced are an enhanced
depreciation allowance on machinery
or plant installed for manufacturing
or using renewable energy equipment
in business or profession; exemption
from excise dutv; and subsidies to
users particluarlv in rural areas
biogas plants, solar cookers, water
pumping devices, etc. Financial in-
stitutions have agreed to treat institu-
tional credit on the same terms and
conditions applicable to the priority
Sector so that Ioans will be provided on
suitable terms hoth for manulacturers
and users. State Governments have
have been asked to provide exemp-
tion from such levies as sales tax and
octroi.

9. It must be stated that work in
these areas has been carried out at
various locations in the country over
a long time period on a systematic
basis, as well as sporadically; various
types of claims have also been made
from time to time. Government's
efforts have been to create an iIn-
stitutional frame work, with financial
backing, to support, coordinate, eva=
luate and promote the various
activities, across the whole spectrum
of research, design, development, de-
monstration, production and mass
installation of systems based on new
and renewable energies. From
what has been stated in the earlier
paragraphs it should be clear that
a systematic major start has been
made in this direction.
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Bonded Lahbourers Rescued

2455. SHRI SAMAR MUKHE-
RJEE: Will the Minister of LABOUR
be pleased to state:

(a) how many bonded labourers
have so far been rescued during the
last one year; state-wise;

(b) whether it is a fact that Har-
yana Government has obstructed the
rescue operation; and

(c) if so, the reaction of Govern-
ment thereto?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI SINHA)

(a) A Statement is enclosed.

(h) Central Government has no
such information.

(c) Does not arise.

Statement
No. of
bonded
labour
States Identified
and freed
from
1-4-80 10
31-3-81
Andhra Pradesh . 197
Bihar , . . . 285
Gujarat
Haryana . . Ry
Karnataka . . . 10
Kerala .
Madhya Pradesh
Mharashtra . .o
Orissa : . . 543
Rajasthan . . i
Tamil Nadu . . . 46
Uttar Pradesh . : 500
Total: 1‘581
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Memorandum by E. I. C. and I.
C. P, Employees Union, Calcutta

2456. SHRI MUKUNDA
MANDAL: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government have re-
ceived a memorandum dated 8 April,
1981 from the EIC & ICP employces
Union, Calcutta

(b) if so, points raised in the
memorandum; and

(c) the steps taken in this matter?

THE MINISTER OF STATE IN
THE MINISTRY OT INDUSTRY
(SHRI CHARANJIT CHANANA :

(a) Yes, Sir.

(b): The memorandiun drew atten-
tion to  the steadily deteriovating
condition of the unit and  other
matters pertaining to procurement
of raw materials, default in payvment
of electricity hills, curtailinent of
Canteen  facilities, non-deposit of
E.S.I. & provident fund contributions
to the concerned authorities etc.

(c) The company is in private
sector. The allegation have Dheen
referred to the State Government
for verification and report.

Transfer of .B. Employees

2457. SHRI JYOTIRMOY
BOSU. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether it is a fact thatin-
spite of the matter being sub judice
and a contempt petition pend-
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ing, Government were transferring
those employses of the LB. Deptt.
who were active for their lawful
assessment;

(b) Whether those who have
auained the age of 52, though
should not have been transferred
against their will, have also been
transferred ; and

{¢) if so, details thercof ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFFA-
IRS (SHRI YOGENDRA MAK-
WANA) (a) Transfers in the Intellie-
gence Bureau have been made on acc-
ount of administrative reasons anc
in public int-rest. The dccisions
regarding transfers were not influ-
enced by any p: nding Court  cases.
Certain transferes  have, how-
cver, been challanged in  Court
and are sub--judice. Government
hav- been aciing in accordance
with the int r'm directions of tke
Court  with  regard to  these
Tran-fers.

hyan! (¢) There are ro orders
forbiddinge tansfer of perions above
52 vears of a_e.

Testing of Bullets by Army
Personnel ncar Jagtpuri, U.P.

2458. SHRIMATI PRAMILA
DANDAVATE : Will the Minister
of DEFENCE be pleased to state:

(a) whether it is a fact that the
Army personne! have heen practi-
sing testing of bullets at a forest about
25 Kms. near Jagtpuri at Chandmari
in Uttar Pradesh;

(b) whether it is a fact that during
the testing over 500 adivasis haye
been victims of these bullets; and

(c) if so, what are the details
thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF DEF-
ENCE SHRI SHIVRA] V.
PATIL) : (a) There is no firing range
of the description given by the
Hon‘ble Member in the question.

(b) and (c). Does not arise.
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L.T.C. Availed by RAW
Employees

2459. SHRI AU. ASMI

SHRI HARISH KUMAR
GANGWAR

SHRI RAJNATH SON-
KAR  SHASTRI :

Will the PRIME MINISTER be
rleased to state :

(a) how many employees of the
RAW availed of the LTC in May-
June this year including their parents;

(b) whether the department is
satisfied with the declaring of the
parents as dependents or will it
order discreet enquiry into  the
matter to check to bonafide of the
statement with regard to the parents}
and

(e) the details of the action taken
in the matter ?

THE  PRIME  MINISTER
(SHRIMATI INDIRA GANDHI;:
(a) The information required cannot
be given in the public interest,

(b) and (c).Should any material he
received that throws suspicion on the
genuineness of any claim, the matter
will be inquired into and appropriate
action taken.

Army Welfare Housing
Orxgan isation

2460, DR, VASANT KUMAR
PANDIT : Will the Minister of
DEFENCE be pleased to state

" (a) whether the Army Weifare
Housing Organisc i n was set up
to provide accommodation for Junior
Officers and lower ranks in 1978;

(b) whether  the  Organisatio
was allotted f{a plot in R.K. Puram
New Delhi, named **Som Vihar”
after Maj. Som Nath Sharma, a
posthumous Param  Vir  Chakr
award ;
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(c) how many applications were
received by the Organisation and
how many were provided plots as
per the rules;

(d) whether itis a fact that higher
officers changed their addresses
to Delhi and got the allotment of
plots by putting out junior officers
for whem the scheme was meant;

(e) whether it is a fact that
hundred and fifty Colonels and
Brigadiers, 50 Major-Generals and
ao higher rank officials have cornered
his area in preference to anpli-
2tction of junior officers; and

(f) the action taken by Govern-
ment to fulfil their commitments to
junior officers ?

THE MINISTER OF STATE
IN THE MINISTRY OF DEF-
ENCE ( SHRI SHIVRAJ V.
PATIL) : (a) to (f). Army Welfere
Housing Organisation is a society
registered under Societies Regis-
tration Act, 1860. Ministry of
Defence is, therefore, not concerned.

Chinese help to Pakistan for
a Nuclear Explosion
2461. SHRI JAPGAL SINGH :
SHRI TRILOK CHAND :

SHRI RAJESH KUMAR
SINGH :

SHRI B, D. SINGH :

SHRI RASHEED MASOOD:

Will  [the Minister of
DEFENCE be pleased to state :

(a) whether attention of Govern-
ment has been drawn to the recent
press reports (Hindustan Times,
dated 9 July, 1981) regarding
China's offer to Pakistan the faci-
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lity to test nuclear bomb besides
giving valuable raw-material and
equipment; and

(b) if so, reaction of Govern-
ment with regard thereto parti-
cularly in the context of the recent
talks held in Delhi with the Foreign
Minister of China to normalise
relations ?

THE MINISTER OF STATE
IN THE MINISTRY OF DEF-
LNCE (SHRI SHIVRAJ V.
PATIL) : (a) Government have
seen press reports to this effect,
There is, however, no confirmed
information in this regard.

(b) Government closely  watch
all developments in our security
environment and take appropriate
measures  for up-dating our de-
fence preparedness,

Number of Visitors from Gulf
Countries

2462. SHRI SATISH AGAR-
WAL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) the number of visitors from
the Gulf countries (month-wise
country-wise) who visited India
frogl January, 1980 to April 1981 ;
an

(b) the declared purpose they
came for?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) (a) The required
information is given in the attached
statements.

(b) They came for various pur-
poses viz study, tourism, business
etc.



Statement

Nationalitywise, Monthwise Number of Visitors from the GulfCountries, ¥ear 1980

Name of Country Jan. Feb. Mar. Apr. May  June July Aug.  Sept.  Oct. Nov. Dec. Total
Bahrain . . 837 784 903 582 853 1295 931 1231 978 689 611 799 10493
Iraq . . . 261 310 209 201 118 174 232 296 213 143 91 143 2391
Iran 1 . . 2025 1653 2091 1971 1421 2442 2960 2108 1363 870 757 1096 20757
Isracl . . . m 113 114 128 104 164 180 206 185 401 378 354 2438
Jordan . . . 187 100 132 117 129 130 273 163 132 138 151 202 1854
Kuwait * . . 27 58 329 196 253 499 264 398 218 210 187 220 3103
Lebanon . . 69 90 81 104 13 84 107 61 92 129 94 74 1098
Oman . . . 630 438 414 519 641 1289 717 872 726 421 465 732 71864
Qatar . . . 442 266 324 264 587 1324 390 963 824 246 293 274 6197
Saudi Arab . . 1035 1777 1194 1601 1577 2764 1637 3408 1611 1985 1526 1635 21750
Syria . . - 76 48 79 127 43 40 71 68 40 26 81 80 779
Sharjah . . 6 6
South Yemen . . 1 1
United Arab Emirates . 1032 631 779 693 995 1664 2646 2756 1620 907 924 876 15523
Yemen . . . 403 269 360 386 438 476 466 566 381 423 363 425 4956
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Name of the Country

Nationality-wise, Month-wise Number of Visitors from Gulf Countries Year 1981

Bahrain

kaq . .

Iran e .
Israel | . .
Jordan . . .
Kuwﬂt.- . .
Lebanon .
Oman . . .
Qatar . .
Saudi,Arab . .
Syria . . .
Sharjah . )
South Yemen . |

United Arab Emirates

Yemen

1228
480

February

346
305
1052
287
220
431
94
485
265
2228
106

742
364

March

1065
340
937

104
178
374

73

563
1772
98

776
526

April

841
283
933
“135
15
232
73
610
376

1821
190
4

812
499

Total

3037
1107
4202

552

1356
300
2583
1802
7440

469

3558
1869
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Ship Repairing Project for
Haldia

2464. SHRIR.P. DAS:

SHRT SATYAGOPAL
MISRA :

Will the Minister of DEFENCE
he pleased to state @

(a) whether his Ministry pursued
the matter about the Ship Repairing
Project for Haldia with the Ministry
of Finance ; and

() if so, the details thereof ?

THE MINISTER OF STATE
INTHE MINISTRY OF DEFENCE
(SHRI SHIVRAJ] V. PATIL)
) and (b). The feasibility and
viability of the Project submitted by
Garden Reach Shipbuilders and En-
gineers Ltd. is being examined in
consultation with various appraising
agencies of the Government of
India, including the Ministry of
Finance. The matter is being pur-
sued with them.

Poaching of Foreign Trawlers
in Indian Waters

2465. SHRIK.P.SINGHDEO:
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that poa-
ching by foreign trawlers into India’s
territorial waters for the purpose of
smuggling has of late increased sub-
stantially ;

(b) whether the coast guards do
not have adequate powers to arrest
these poachers in the territorial
seas ; and

(c) if so, the extent of increase in
poaching and the steps taken to pro-
vide adequate legal powers of atiest to
coastal guards ?

BHADRA 11, 1903 (SAKA)

Wrilten Answers 126

THE MINISTER OF STATE
INTHEMINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL) :
(a) to (c). The number of foreign
trawlers sighted and apprehended
during 1981 shows a decline as com-
parcd to 198o figures.

Coast Guard personnel have been
given necessary legal powers of arres-
ting poachers in territorial waters.

Employment of Girijans by
Kerala Pharmaceutical Cor-
poration

2466. SHRI V.S, VIJAYA-
RAGHAVAN : Will the Minister of
HOME AFFAIRS be pleased to
state : :

(a) whether it has come to the
notice of the Central Government
that the Kerala Pharmaceutical Cor-
poration has given up the much acclai-
med scheme of helping the Girijans
by emploving them to collect forest
produce such as roots, herbs, honey
etc. and selling them in small
packets;

(b} if so, the reasons for giving
up this scheme by the said State
agency ;

(c) whether the Centre is pre-
paring anv schemie on the basis of this
project to popularise it in other
States ;and

(d) whether Central  Govern-
ment will advise the  State Govern-
ment to resume the scheme ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) The Kerala Phar-
maceutical Corporation has discon-
tinued the purchase and disposal of
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minor forest produce from the Girijan
Cooperative Societies as the State
Government have, by an order dated
2nd February, 1981, transferred this
work to the Forest Department ol
“the State.

(b) This step was tcken in ordef
to save the Girijan Co-operative
Societies from financial difficulties
as arrears were pending payment
from the Kerala Pharmaceutical Cor-
poration to them.

(c) and (d). No. Sir.

Allocation of Funds for Cons-
truction of Residential Buil-
dings for Avadi Clothing
Factory, Madras

2467. DR. A. KALANIDHI :
Will the Minister of DEFENCE be
pleased tostate :

(a) whether adequate funds will
be allocated for the construction of
residential buildings for the Avadi
Clothing Tactory ncar Madras in
the Sixth Five Year Plan ; and

(b) if so, when and how much
funds will be allocated ?

THE MINISTER OF STATE}
IN THE MINISTRY OF DEFEXNCE
(SHRI SHIVRAJ] V. PATIL)
(a) There is no proposal at present
for allocation ol funds [or
construction of residential buildings for
the Avadi Clothing Factory near
Madras in the Siyth Five Year Plan.

(b) does not arise.]

Production of Cement

2468. SHRI T.R. SHAMAN;'\TA:
Will the Minister of INDUSTRY be
pleased to state :

(a) the quantity of cement pro-
duced for the last 3 years i.e. 1978,

1979, 1980 and 1981 ;
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(b) the quantity of cement im-
ported for the last 3 years ; and

(c) the State-wise allotment of
cement during the last § years ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRI CHARANJIT CHA-
NANA) : (a)

Years Production
(Million
Tonnes)
1978 . 5 19.62
1979+ 18.30
1980 17.90
1931 (upto June) 9.94

(b)

Year Quantity
imported
(In lakh
tonnes)

1978-79 16.55

1979-80 15.47

1980-81 19.74

(c) A statement showing the

State-wise allotment of cement for
the last years is attached.
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statements
(in *000 tonnes)
Allocation
Sl State 1978 1979 1980
No.
1 2 3 4 3
Eastern Region
1 Assam . . . . . . - . 235-0 253,5 219-0
2 Bihar . . . g . . A116:0  1109.1 914-6
3 Orissa . . . . . . 362:0 394.1 4319
4  West Bengal . . . 1318:0 1419 0 11956
§ Manipur . e ; 38-0 430 465
6 Nagaland . . . 5 il-o0 43,0 46-5
7 Arunachal Pradesh . . . . . 70 45,0 52:0
8 ‘Tripura . . 31.3 43,0 490
9 Meghalaya . 45-0 64.5 66-0
10 Sikkim . . . . 34-3 43,0 446
11 Mizoram . . . . . . 20+0 25,8 26-3
Western Region
I Gujarat . . L. . 14625 1692-5 1539-3
2 Madhya Pradesh . . . . . . . 825-0 784-1 746-1
3 Maharashtra . . . . . . . 2412-4 22135 2103-5
4 Goa, Daman & Diu . . : . 112-0 <127-3 120-2
5§ Dadra, Nagar Havelli . . . . . B-6 10-9 11-6
Northern Region
1 Haryana . . . . . . . 699-0 689-5 619-5
2 Rajasthan . . . . . . . . 607-0 629-3 57146
3 Uttar Pradesh . B . 2175-0  2238+0 1952 0
4 Himachal Pradesh . . . . 132:0 135-3 1180
5 Jammu & Kashmir ¢ . . 182-5 196-0 184-4
6 Punjab . . . 1000-0 985-1 911-9
7 Chandigarh e e e ., 82-0 84-9° 83-6
8 Deihi i - . . . . . 539-5 536-5 527-0

1786 LS—5
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Southern Region
' I Ahc{ilra i’radcsh L
2 Tamil Nadu
3 Karnataka
4 Kerala
5 Pondicherry
6 Andeoman & Nicobar Island

7 Laccadive

15555 15335 1551-5
1467 0 1523 8 1529-9

[142:6  1232-1 1025-7

753 9 83y 9 033-7
39-0 43-0 450
120 12-9 18-3
51 57 76
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Construction of bridges over
B ai and Falaul nalas

2470. SHRT G.L. DOGRA .
Will the Minister of DEFENGE be
pleased to state

(a) whether during the nonths
of July and August, the national
highway  between  Jammu  and
Pathankot  wsed to remain closed
for hours tagether due to 4hdds in
nalas Bai and Balaul ;

(L) whether every year  bridges
over these nalas are sanctioned but
not  constructed ; and

(c) when will these bridges be
constructed 7

THE MINISTER  OF STATE
IN THE MNISTRY OF DEFENCE
(SHRI SHIVRAJ V. PBTIL) :
(a) During monsoon  the toad
remains  closed for short periods,
normally about 2 or 3  hours
because flash floods overflow the
existing causeways.

(b) and {¢). No sanclion has
yet been issued for con:truction
of bridges over these nalas. Collec-
tion of cssential hydrological and

ground data is in hand. A pro-
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gramme for construction of bridges
can be drawn up only after the
data arc analysed.

g aTRC w1 AATAY
w1 fawrem
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India’s participation in U.N.

seminar on renewable sources
of Energy in Nairobi

2472. SHRI  JAGDISH
TYTLER :
SHRI HARISH KUMAR
GANGWAR :

Will the Minitter of SCIENCE
AND TECHNOLOGY be pleased
to state

. (a) whether India participated
in the United Nations’ Seminar on
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Renewable Sources of Energy held

at Nairobi in August, 1981 ;

(b) if so, the salient features of
the Conference ; and

(c) the action proposed by
Government on its recommenda-
tions ?

THE MINISTER OF STATE
IN THF. DEPARTMENT OF
SCIENCE AND TECHNOLOGY,
FELECTRONICS AND ENVIRO-
NMENT (SHRI C.P.N. SINGH) :
(a) and (b), Tndia participated in
the United Nations Conference on
New and Renewable Sources of
Energy held at Nairobi from 1o-21st
August, 1981, The Prime Minister.
gave a key note address in  the
opening ses ion of the Conlerence.,
The President of Kenya and  the
Prime Ministers of Canada, Jamaica
and Sweden also  addressed the
Conference  which  was attended
by high-level delegations from most
Member-States of  the T.N. The
Conference  adorted a Programme
of Action in the arca of new
and renewable sources of energy
which ccvers policy and  specific
measures  and identifies areas of
priority action, These areas in-
chide energy assessment and plann-
ing, rescarch, development and
demonstration relating to rural
and urban energy requirements
transfer, adaptation and application
of mature technologies : cxchange
of information  and training of
personnel.  The  Programme tlso
identifies the need for regional
conperation and for economic and
technical cooperation among deve-
loping countries in the field of new
and renewable sources of cnergy.
The Conference recommenced sett-
ing up of an intergovernmental
body in the U.N. specifically ccn-
cerned with new and renewable
sources of cnergy and consultative
meetings of donors and interested
countries for generating additional
financial resources for implemen-

tation of the Programme of Action
b
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Apart from  the Programme of
Action, the Conference also adoptéd
several  resolutions. One of the
resolutions, introduced by India
and Kenya and co-sponsored by
several other countries, calls for
acceleration of afforestation pro-
grammes and promotion of renewable
energy technologies in the context
of rural development.

(c) Government will carcfully
exantine the recommendations con-
tained in the Report of the Con-
ference after it is received from the
U.N. Many of the m~ascres identified
by the Conference are already being
implemented in India as part of
the national programme for the
development of new and renewable
sources of energy. Where necessary,
new programmes will be initiated &nd
on-going prograimmes accelorated
Governmeut  will also participate
fully in the international activities
recommended by the Conference.
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Number of Man days fost
daring last three years

2473. SHRT E. BALANANDAN :
SHR!I SUBHASH CHAN-
DRA BOSE ALLURI :
SHRI CHINTAMANI JAINA
SHRIMOHAN LAL PATEL1
Will  the Minister of

LABOUR be pleased to lay a
statement showing the man days
lost due to lock-outs in the country
during the last three vears, (vears
wise and State-wise) ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) A Statement showing
the man days lost due to lockouts in
the country during the period 1978-
1980  (State-wise is attached).

statement

e = e ——

The number of Mandays lost due o lockouts during the period 1978—B0, by States

NE: Nane of the StatesfUnion Territories NumbcfiﬁrthMozsadﬁz)lon
1978 1979 1980(P)
1 2 3 4 5
1 Andhra Pradesh 123 68 15
2 Asam
3 Bihar 346 764 619
4 Gujarat 62 128 352
5 Haryana . 130 197 101
6 Himachal Pradesh
7 Jammu & Kashmir 8
8 Karnataka 124 588 183
9 Kerala . . 163 493 294
10 Madhya Pradesh 57 b 404

11 Maeharashira

1,031 1,229 1,830
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1 2 3 4 5
12 Manipur . .
13 Meghalaya .
14 Negaland . .
15 Orissa . 22 1 102
16 Punjab . 7 102
17 Rajasthan 36 4 240
18 Sikkim . .
19 Tamil Nadu . 485 601 925
20 Tripura
21 Uutar Pradesh 1,649 640 230
22 West Bengal 8,632 3,085 4,427
23  Andaman & Nicobar ., 6
24 Arunachal Pradesh
25 Chandigarh
26 Dadra and Nagar Haveli
27 Delhi 50 223 18
28 Goa, Daman & Diu . 3 35
29  Lakshadweep
30 Mizoram .
3! Pondicherry 5

ToraL ' 12,917 8,050 9,907

(P} = Provisional.
(=) = NIL.

N.B.=Totals may not necessarily tally due to rounding of fgures.

Introduction of work permit
system in the country

2474. SHRI V. KISHORE
CHANDRA S. DEO : Will
the Minister of LABOUR be pleased
to state

(a) what is the attitude of the
Government about the introduction
of work permit system throughout the
country ;

(b) whether it has been intro-
duced in any State, if so, the details
thereof ; and

(c) whether any State have
been  considering the prope sal with
a view to introduce it ; if so, the
details  thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
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SINHA) : (a) to (¢). There have
been newspaper reperts that the
Maharacshtra ~ Government  were

contemplating introduction of work
permits in the Gitv < Bombay.
However, according to informanen
received fromi the Government of
Maharashtra, no proposal for intro-
ducing the work permit svstem is at
present under their consideration.

In view of the above, the question
of any policy attitude on the subject
does not  arise,

Creation of a cominon police
cadre

2475. SHR1 R.L.P. VERMA:
Will  the Minister of HOME
AFFAIRS bhe pleased to state

(2) whether there is a proposal
to create a common police  cadre
upto the rack of  Inspectors of all
the Unicn Territories of  Tndie
whichh will serve 2s a deterrent ta
corrupt  and  unscrupulous  police-
men thereby improving the law
and order situation and bring down
the rates of eringes which ave on the
ingvwie and

(b) if so, what steps Government
envisage to take in this divectiorn ?

SEPTEMBER 2, 1981
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THT MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS ( SHRI YOGENDRA
MAKWANA) (a) No, Sir.

(b' Does not arise.

Capital in Indian Industrics

2476. SHRI CHINTAMANI
PANTGRAHI : Will the Minister
of INDUSTRY e pleased to state :

fa) whether Government are
aware  that the Indian industries
are heins  evercapitalised and the
capital ontpnt rotio is going from
hael to wo=se in the Indian indostries
between  1950s to 1afos ; and

(LY il sn, whether Government
are ceripusly considering this pro-
blemand are contemplating steps Lo
overcone: Liis P

THI, MINISTER O STATE
IN THE MINISTRY OF  IN-
DUSTRY (SHRI CHARANJIT
CHANANA) (A and (b, An
analyeis of the ineremental capital]
output  ratic i the manulacturing
and mining  sectors of the economy
reveals that the ratio  has not
been uniform  in different plan
pericds as would besecn ‘rom the
table oiven  Dbelow

Manufacturing and Mining

(1979-80 Prices)
Incremental
Plan Period capijtal/
out put
ratio
FistPlan . . . . 1951-52— ' 5.25
1955-56
Second Plan . . . . . . . . 1956-57— 7-49
1960-61
Third Plan . . . . . 1961-62— 667
1965-66
Fourth Plan . . . . . . 1969-70 — 11:46
1973-74
Fifth Plan . . . . . . . 1974-75— 873

1978-79
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However, the higher capital/output
ratic may not necessarily he.always
due to over capitalisation. For
examnle  at times, this mayv reflect
the impact of shortage of raw
materials and other inputs.  Various
steps  arc bheing taken to augment
and co-ordinate the supply of infra-
structural  inputs so as to achieve
bettes utilisation of  capacities in
industries. At the same  time,
great  stress has also been laid on
the development of village and small
industrice. As a result of  various
steps  that are heing  taken, the
incremental  capitaljoutput  ratio
in the manufacturing and mining
sectorg in the Sixth Plan is estimated
at 0.0q19, as against 8.93%, in the

Fifth Plan.

“On the Job Training” Scheme

== SHRT M. V. CHAN-
DRASHEKARA MURTHY: Wil
the Minister of DEFENCE  be

plrased to state:

2 whether the Director Gene-
ral of the Resettlement of Ministry
of Defence has launched “on  the
job training” scheme in an en-
deavour to find out suitable em-
ployment for some of the 60,000
jawans and oo commissioned  offi-
cers who retire every year from the
three defence services;

(h) ifso, the details of the scheme
so far launched;

(c) to what extent these schemes
have provided job to ex-servicemen;

(d) whether  Government are
aware that all these ex-servicemen who
have retired uptill now have been
given alternative jobs; and
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(e) how many will be provided
jobs during the curreat financial
year ?

THE MINISTER OF STATE
IN THE MINISTRY OF DEFENCE
(SHRT SHIVRA] V. PATIL):
(a) and (h). “On the Job Training”
Scheme has been launched recently
fcr providing taining to Defence
Service personne! in  the last 18
months of their service for enabling
them to build un their skills in 10
selected trades. The  duration of
the training is nine months. The
training is beine  imparted by De-
nartmental and Public Sector
Undertakines. In its first phase,
the objective of the Scheme is to
gradually cover 2000 Defence per-
sonnel. At present  the scheme is
corfined to the training of ‘Other
Ranks’ of Defenee  Services.

-ft:‘i- At present the first batch of
trainces  is undergoing  training,
Tt ic exnected that, with the im-
provement of their <kill] the trainees
would he able to rehabilitate thems
selves throurh  re-emplovment or
sell~emplovment after retirement.

fd) All the  retiring Defence
Services  persomnel do not seck em-
ployment assistance from the Go-
vernment, Manv of them prefer to
rechabilitate  themselves  through
sell employment, some others are able
to pet jobs through their own eflorts,
Information is notavailable with the
Government about such  ex-service-
men who are  able to get alternative
jobs without seeking assistance [rom
the Government.

() The number of ex-services
men, who would be provided jobs
by  Government after retirement
during the current finencial vear,
would depend upon the number of
ex-rervicemen who would like to
seck employment assistance from the
Government and the position of
vacancies available for absorption
of ex-servicemen.
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Action taken Reports of Com-
missioner for SC and ST

2478. SHRI D. L. BAITHA:
Will the Minister of HOME
AFFAIRS: be pleased to state:

Sa) whether the Commissioner
for Scheduled Castes and Scheduled
Tribes presents his reports to the
Ministry of Home Affairs for taking
action on the points suggested by
him, if so, when the above reports
for 1977-78 and 1978-79 were pre-
sented to the Ministry and what
action was taken by the Ministry on
those reports giving a brief summarv
of the action taken by them; and

(b) whether statement showing
action takenon the reports for 1977-78
and 1978-79 are going to be  placed
before the Parliament during this
session, and if not, the reasons
therefor?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) and (b). The
CGommissioner for Schedvled Castes
and Scheduled Tribes submitted his
annual reports for the year 1977-78
and 1978-79 to the Government on
g2qth  December, 1978 and  gist
March, 1980, respectively.  Copies
of the Report for 1977-78 were
laid on the Table of the Lok Sabha
on Ist February 1080 and in
Rajya Sabha on 2nd Tebruary,
1980. Similarly, copics of the Re-
port for the year 1978-70 were
aid on the Table of Lok Sabha
and Rajva Sabha on 22nd December,
1980. The recommendations
made by the Commissioner in these
reports have been taken up with
the State Governments/Union Terri-
tory Administrations and the
concerned Central Ministries/ De-
prtments and their comments on
all the recommendationt have
not yet been received. After
receipt of their comments on all
the recommendations, action taken
statement on these reports will be
laid on the Table of the House.
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Supply of Cement

2479. SHRI NIREN GHOSH:
Will the Minister of INDUSTRY
be pleased to state:

(a) please give figures for the
monthly supply of cement to the
States and Union Territories of
India for the last 7 months;

(b) on what basis the quantum of
supply ¢f cement to the States -are
determined;

(c) have there been complaints
from the States about rupply and
quota allotted to them;

(d) which States have made com-
plaints;

(e) have those complaints heen
rectified; and

(f) if not, why not ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARANJIT
CHANANA): (a) Monfthwise state-
ment indicating despatches of ce-
ment to the States/Union Territories
for the period January to July, 1981
is attached.

(b) to (f). The allocation of
cement to the States are fixed on
norms of past consumption and
overall availability of cement.
There are  general complaints of
short availability of cement in the
country. Due to general scarcity of
cement in the country it has not yet
been possible to meet the requirement
of cement of all the States in full.
The Government are making every
effort to increase the availability of
cement in the country by way of
better utilisation ofexisting capacities,
sanctioning new capacities and im-
ports. Enhanced allocation to the
States will be possible only when
the availability position of cement
in the country improves.
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Hindustan Paper Corporation

2480. SHRI  RAJESH KU-
MAR SINGH: Will the Minister of
INDUSTRY Le pleased te state:

(a) the date on  which the
Hindustan Paper Corporation was
setoup

fbb) the names and number of
paper manufacturing plants  which
have since been set up bv the Cor-
poration since it was set up;

(¢' whether any plant has heen
completed;

(1) the financial implicagors in
cachi plant; and

(e the total expenditure on the
adponistration of the Corparation
since it was set up P

THIE MINISTER OF STATE
IN THEL MINISTRY OF IN-
DUSTRY (SHRI CIIARANTIT
CHANANA): (a) The Hindustan
Paper Corporation was set un in
Mav, 1670,

{h) The Corporation is cngaged
in the setting up of the following

pl‘e'ﬁ'.‘r‘t 5

{i) Kerala Newsprint Project at
Mevelloor, Kerala.

(i) Nagaland Paper Project at
Tuli, Nagaland.

(i) Nowgong Paper Project at
Jagi Road, Assam.

(iv) Cachar  Paper Project at
Panchgram, Assam.

(c) The Nagaland Paper Project
is undergoing trial runs and will
Commence commercial production
ina few months. The Kerala News-
print Project is also expected to be
commissioned by the end of 1981.
The Nowgong & Cachar Projects are
expected to be completed only by
1983-84.
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(d) The final anticipated capita
costs of the projects are indicated

below:—

Rs. in
Crores
(i) Kerala Newsprint
Project . . I51.90
(ii) Nagaland Paper
Project 83.73
(iii) Nowgong Paper
Project 228.44
(iv) Cachar Paper
Project 220,32

(e) The total expenditure on the
administration of the Corporation
since it was set up was Rs. 917
lakhs.

Bengal Government alert on
Foreign Relief Agencies

2481. SHRI  SHIBU SORLEN:
Witl the  Minister of HOME
AFFAIRS be pleased to state:—

(a) whether Government’s atten-
tion has been drawn towards the
news item published in  Hindustan
Times dated 4 August, 1981 cap-
tioned ‘Bengal Government alert
on forcign relief agen cics’:and

(b) the alleged undesirable acti-
vities of the Relief Agencies wor-
king in tribal areas of West Bengal ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir;

(b) The facts are being ascertaind
from the State Govern-

ment.
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News Item “Resurgence .of Left
Extremist” Activity

2483. SHRI MOHAMMAD
ASRAR AHMAD : Will the Mi-
nister of HOME AFFAIRS he
pleased to state:

(a) whether  attention of Go-
vernment has been drawn to a news
item under caption “Government
alerts  States-Resurgence  of left
extremist  activity” appearing in
Sunday English Daily “Pioneer”
Lucknow city edition dated 26th
July, 1981

(h) the reaction of Government in
this respect and the steps taken
to check this menace;

(c) the number of cases of violence
during the last three vyears and the
current year separately hecause of
this menace (state-wise and vear-
wise); and

(d) the action taken by the Go-
vernment to meet this situation arising
out of the increasing cases of vio-
lence ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) and (b). The
Government have seen the Press
Report referred to. Law and
order primarily concerns the State
Governments. The  Central Go-
vernment  keeps in touch with the
State Governments and offers such
guidance and assistance as may be
necessary from time to time.

(c) and (d). The information
is being collected from the State
Governments and will be laid on the

Table of the House.
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Cement for Gujarat

2484. SHRI DAULATSINHJI
JADFfJA: Will the Minister of IN-
DUSTRY be pleased to state:

(a) what is the requirement of
cement sent for by the Governs
ment of Gujarat for the years 1980
and 1981;

(b) the actual quantity supplied
during the year 1980 and upto June,
1081, separatelv  against their re-
quirement;

(ci whether it is a fact that the
quantity supplicd was far less than the
requirement due to thatimportant
projects of the State Government
and private construction and rural
construction suffered; and

(d) if so, the steps taken hy the
Government to meet the requirement
of cement of Gujarat  State in
future ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARAN]JIT
CHANANA): (a) and (b). Go-
vernment of Gujarat have indi-
cated recently that their require-
ment would he 7.5 lakh tonnes
of cement per quarter. ‘The alloca-
tion and despatches of cement made
to  Gujarat during the year 1980
and the first two quarters of 1981 are
as follows:

(in tonnes)

Alloca-

Year Des-
tion patches
1980-81 15,39,300 14,32,000
Jan-June ’81 7,35,000  7,86,800

(¢} and (d) . Due to gencral
scarcity of cement in the country
it has not yet been possible to meet
the requirements of cement of the

Statesin full;, To this extent the
possibility of construction activities
being adversely affected cannot be
ruled out. Enhanced allocation to
the States including the State of
Gujarat will be possible only when
the availability position of cement
in the country improves, for which
cvery cffort is being made.

Issue of Letter of Intent for
Paper Pulp Factory to A.P.

2485. SHRI P. RAJAGOPAL
NAIDU: Will the  Minister of
INDUSTRY be plrased to state:

(a) whether Government have
given a letter ol intent to Andhra
Pradesh  Government to start a
pulp and paper factory; and

(b) if so, at what stage it is ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARANJIT
CHANANA):  (a) Yes, Sir.

(bY A preliminaryv assessment of
the viability of manufacturing paper
pulp and printing & writing paper
from  Andamans  hardwoods at
Kakinada has been  carried out.
A detailed feasibility study is to be
undertaken for setting up a paper
mill project.

Allocation of Cement

2¢486. SHRI SOMNATH CHA-
TTERJER Wilt the Mimster of
INDUSTRY be pleased to state :

{a) state-wise atlocation of cement
in 1080 ;
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~ (b) state-wise despatch  and per
capita consumption of cement du-
ring 1979;

(c) the basis of allotting cement
quota for the States ;

{dy whether the Minister ic aware
that the per capita consumption of
cement allowed for West Bengal is
extremely low and it is Jower than the
Al Tudia average of per capita
consmnption of cement in 1979 which
stoodl at 30 .07 kg.; and

(¢) if so, what steps have bheen
taken for redres. of this grass injustice
to this State and to increase the allo-
cation of cement to 500,000 MT
per quarter which is the mininuun
requircment f West Bengal?

THE MINISTLR OY STATL
IN THE MINISTRY OF INDUS-
TRY (SHRI CHARANJIT CHA-
NANA) @ (a) Statement-I showing
state-wise allocation of cement  made
to the States during the year 1980
is attached. .

M Statement-11 chowing  state-
wise despatches and per capita  con-
sumption ot cement during the year
1079 is attached.

(¢) The States are given alloca-
tion of cement every quarter on the
basis of past consumption and  keep-
ing in view overall availubility of
cenem,

{d) While it ic true that per capita
consumption of cement in West Bengal
13 less than the All India average,
there are a number of States where
the per capita cunsumption of cement
is still lower.

(e) Increased allncations of cement
to States are possible only with better
availability of cement for which
every effort is being made,

Statement—I
Cement
allocated
/in ‘ooo
SL. tonnes)
No. State 1980
1 Assam . . . 210.0
2 Bihar ; . a14.6
3 Orissa . ; . 431.9
4 Wrst Bengal . . 1105 .6
5 Manipur . 46.5
6 Nagaland . 16.5
7 Arunachal Pradesh 52.0
8 Tripura ; . 49.0
o Mechalaya . . 66.0
10 Sikkim . . . 14.6
1t Mizoram . 26.4
12 Gujarat ' . 1534.3
13 Madhva Pradesh 7401
14 Maharashtra . 2103.5
15 Guoa, Daman & Diu 120.2
16 Dadra Nagar Haveli 1.9
17 Harvara : . 61g.5
18 Rajasthan . . 571.7
19 Uttar Pradesh . 1052.3
20 Hhinachal Pradesh 118.0
21 Jammu & Kashmir 184. 4
22 Punjab . ‘ orr.g
23 Chandigarh . : 33.6
24 Dellit . - : 527.2
25 Andhra Pradesh . 1551.5
26 Tamil Nadu . . 1529.9
27 Karnataka . 1025.7
28 Kerala ; ; 983.7
29 Pondicherry | . 45.0
30 Andaman & Nicobar
Islands ; i 18.3
31 Laccadives . . 7.6
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Statement—l
Statewise despatches and percapita consumption of cement during 1979
iR Total Per capita
No. Region/State Despatches  despatches
(in '000 in Kgs.
tonnes} 1979
r 1 2 3 4
I — e _
‘—I_.-Nc*rth
1 Chandigarh . . . . . . . . 89 19222
2 Delhi . . . . 702 121-45
3 Haryana . . . 722 59-98
4 Himachal Pradesh 127 30-99
5 Jammu & Kashmir . . 228 39-72
6 Punjab . . . . . . . . . . 872 55-87
7 Rajasthan . . . . . . 723 2251
8 Uttar Pradesh . . . . . . . . 2,083 20 39
Torar 5546 31-07
East
1 Arunachal Pradesh . . . . . . 31 51-16
2 Assam . . . . . . . . . 283 14-92
3 Bihar . . . 1033 15-60
+ Manipur . . . . . 43 30-87
5 Meghalaya . . . . . . . : 47 3712
6 Mizoram . . . . . . . . . 9 20- 50
7 Nagaland . . . . . . . 45 66-27
8 Orissa . . . . . . . . . 462 17-03
9 Sikkim . . . . . . . . 25 10-21
10 Tripura . . . . . . . . i 28 13-96
11 West Bengal . . . . . o . . 1377 25-50
West ToTAL P 3383 19-67
1 Dadra & Nagar Haveli . : . 9 104- 65
2 Goa,Daman & Diu . . . : . . . 85 76:78
3 Gujarat . . . . . . . . . 1666 52-14
4 Madhya Pradesh . . . . . . . 1133 2212
5 Maharashtra . . . . . . . . 2213 .. 37-43
ToraL 5106 35-58
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1 2 3 4
South

1 Andaman & Nicobar . . 12 68- 67
2 Andhra Pradesh 1858 37-11
3 Kamataka 1163 33-68
4 Kerala 877 34-T6
5§ Lakhsdweep 3 85-71
6 Pondicherry 37 64- 69
7 Tamil Nadu 1590 34-32
ToraL ; 5540 35.3
Granp ToraL . 19575 30.07

Dismal Price Situation

2487. SHRI SATYASADHAN
CHAKRABORTY: Will the Minister
of PLANNING be pleased to state
what is the view of the Planning
Commission in regard to the present
dismal price situation in the country?

THE MINISTER OF PLAN-
NING (SHRI S. B. CHAVAN):
Although the inflationary press-
ure has persisted, there has been a
significant declaration in the rate of
inflation in the current year. Recently,
the Government has adopted a series
of anti-inflationary measures. These,
together with sustained improvement
in infrastructure, uptrend in industrial
production and good crop prospects,
are expected to have a further moder-
ating effect en the rate of inflation.

Checking of illegal Hunting of
Private Carriages by Delbi
Trafic Police

2488. SHRI HARISH KUMAR
GANGWAR: Will the Mipister of
HOME AFFAIRS be pleased to
state: =

(a) whether it is a fact that the
Delhi Traffic Police is not chec-
king the illegal running of a large
number of privately owned contract
carriages as chartered buses in Delhi
which do not have the sanction of the
law; and

(b) if so, what are the reasons for
this; and

(c) whether a concerted drive
would be launched to book the offen-
ders and indicate the results thercof?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
AIRS.  (SHRI YOGENDRA
MAKWANA): (a) to (c).
It is not correct to say that the
Delhi Police does not check the pri-
vately owned contract earriages runn-
ing as chartered buses. During the
period 1-1-1981 to  31-7-1981, 23
private buses were prosecuted for
contravention of permit conditions.
7,018 other prosecutions were laun-
ched against them for violation of

. various. other provisions of Motor

Vehicle Act. During this period 39
private buses were also impounded.
Checking of traffic offenders is one of
the regular activities of the Delhi
Police.
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Scarcity of Cement

2490. SHRI  RATANSINH
RAJDA: Will the Minister of
INDUSTRY be pleased to state:

(a) whether Government are
aware of the acute scarcity of ccment
1786LS —6

in the country consequently affecting
various developmental and construc-
tional activities;

(b) have the Government recei-
ved . complaints about malpractioes
and corruption prevalent in the dis-
tribution of cement in the city of
Bombay and seen press report publis-
hed in Pravasi, a daily from Bombay
regarding these malpractices; and

(c) what steps, if any, are taken
by Government to meet the entire
demand for cement in the country
and cnsure its equitable distribution?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARAN]JIT GHANANA):
(a) There is a general scarcity
of cement in the country including
Bombay. To this extent, it js possible
that some of the developmental and
constructional work might have Dheen
affected adversely.

(b) Cement is a statutorily con-
trolled commodity. Powers have been
delegatecd to the State Governments
including Government of Maharash-
tra who are fully competent under the
Essential Commodities Act to deal
with such complaints.

(c) The Government are making
every effort to increase the availabil-
ity of cement in the country by way
of better utilisation of existing capaci-
ties, sanctioning new capacities and

imports.

Licences and Letters of Intent to
States

2491. SHRI SUDHIR KUMAR
GIRI: Will the Minister of INDUST-
RY be pleased to state:

(a) che number of Industrial Lic-
ences and the letters of intent issued
State-wise during the year 1g80-81;
and



163 Written Answers

(b) the industrial growth rate
during the year 1980-81 and in
the period from April, 1981 to June,
19817

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) A statement is cnclosed.

. (b) On the basis of the general
index of industriz] production (pro-
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visional) cempiled” by the Central
Statistical Organisativn, the rate of
growth during the year 1980-81 was
4" 1 per cent over 1979-80. Bosed on
the G. 5. O. provisional indices of
industrial production for April and
May, 1981 and the Quick Index
for June, 1981, the overall rate of
growth for April-June, 1981 compared
to the same period a year ago works
out to 11°1 per ccnt.

Statement

State-wisz Break up of letters of Intent (Lis) and Indusinal Licences (ILs) Issued

during 1980 & 1981 (Upto Fune, 81)

State 1980 1981 (Upto
June 81)
Letters Industri- _Lcttcrs —E&Er:
of Intent  al Licen-  of Intent a] Licen-
ces ces
() (2) (3) (4 (5) (6)
1. Andhr Pradesh i 78 42 25 16
2. Andaman & Nicobar
3. Assam . . . 2 5 5 1
4. Bihar g . . 19 4 8 7
5. Chandigarh 1 i

6. Delhi 2 5 3 I
7. Goa, Daman & Diu 9 2 2 5
8- Gujarat . 148 85 68 13
9. Haryana 59 20 21 1t
10. Himachal Pradesh 1t 2 8 T
11. Jammu & Kashmir . 12 I 4 i
12, Karnataka . . . . 73 40 26 9
13. Kerala 22 g 15 6
47 18 16 6

t4. Madhyz Pradesh .l
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(1) (2) (3) (4) (5) (6)
15. Maharashtra 175 107 60 52
16. Meghalaya . . 5 ..
17. Manipur . . .
18. Orissa . . : . . 14 8 4 2

19. Pondicherry I
20. Punjab . 38 18 15 6
21. Rajasthan : . . 45 15 25 12
22. Tami] Nadu . i . . 52 37 35 14
23. Uttar Pradesh 8o 30 26 12
24. West Bengal 55 23 18 16
25. State not Indicated . 4 I 4 I
ToTAL 046 475 402 212

Non-implementation of Minimum
Wages Act and Trade Union Act
by J & K Covernment

2492. SHRI K.A. RAJAN :
Will the Minister of LABOUR be
pleased to state :

(a) whether the Minimwum wages
Act and the Trade Union Act have
not been impleniented by the
Jammu and Kashmir Government ;

(b) if so, the details and reasons
thereof ; and

(c) the steps being taken to get
these  implemented ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) to (c). The Trade
Urion Act, 1926 and the Minimum
Wages Act, 1948 were extended to

the State of Jamnm and Kashmir
with effect from 1-9-1071 by Act
51 of 1970.

As per informafion avaijable
the Government of Jammu and
Kashmir are considering the ques-
tion of fixation of minimum wages
under the Minimum Wages Act for
employments in (i) rice, flourand
dal mills and (ii) hotels and
restaurants. Further, the Govern-
ment of Jammu and Kashmir have
added employments in—

(i) embriodery, including chain
stick, gabba embroidery and Namda
making,

(i1) wood carving, 7

(iii) workshops,

(iv) bricks and tile making,

(v) shops and establishments,

(vi) private transport industry ;
and :
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(vii) forcst  industry to the
Schedule of the Minimum Wages
Act, 1948, under Szction 27 thereof.

The Trade Union Act, 1926 is
enforced entirely in the Sta’es and
powers of the C:n'ra] Government
have been delegated to the State
Governments in respect of trade
unions whose objec ives are not
confined to one State,

Issue of Licences to Multi-
nationals

2493. SHRI RASA BEHARI
BEHERA: Will the Minister of
INDUSTRY be pleased to state:

(a) how many industrial licences
bave been issued to Multinational
companies during the year 1980-81
and 1981-82 ; and
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(b) which of the multinational
companies have been given such lice-
nces and in respect of which indus-
try; the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARAN]JIT CHANANA):
(a) 12 Industrial Licences were
issued under the Industries (Develop-
ment & Regulation) Act, 1951 to
Indian subsidiaries ol fareign com-
panics (as per Department of Com-
pany Affairs’slist of Indian Subsidiaries
of foreign companics as on 31-3-1980)
durirg the years 1980 and 1981 ‘upto
June, 81).

(b) The names of Indian Subsi-
diaries of Foreign companies and
the items for which they have been
licensed are given helow:

Name of the Party

Item of Manufacture

Cyanamid India Ltd.

The General Electric Co. of India
Limited

Siemens India Limited

Ciba-Geigy of India Ltd.

Ingersoll-Rand (India) Ltd.{

Indian Foils Ltd.

Indian Aluminium Co. Ltd.
Union Carbide India Ltd,
Sandvik Asia Ltd.

(i)
(i)

(i)
()

(i) Hydrochloric

(i)
i)

Abate

Higl speed D.C. Circuit Breaker in
the range of 2000 amps to 3000 amp,
660 to 1500 volts,

Special  purpose transformers upto
33 KV etc.

L. T. (Air) Circuit

Breakers {above 100 amps)

acid (33%) Methyl
(as by product from the
streams at Santa Monica

Chloride
effluent
Plant)

Sintamil substance and formulations
based thereon—

Trimethyle Phosphate

Feeder crushers along with accessorise
for bieaking and transporting broken
rocks in Ferrous and Non-Ferrous
Mines (500-1000 tonnes capacity)

"Aluminium foils
Aluminium foils
Processed marine products
Specialised tools,




169  Written Answers BHADRA 11, 1903 (SAKA) Written Answers 170

35th  Meeting of the Small
Scale Industries Board

2494. SHRI MADHAVRAO
SCINDIA : Will the Minister of
INDUSTRY be pleased to state :

{a) whether at the 3nth meeting
of the Small Scale Industries Board
held in second weck of July this
vear, he had indicated several
measures to give a boost to small
industries; and

by if so, the details thercof and
the steps  being taken to implement
the same ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDU-
STRY (SHRI CHARAN]JIT
CHANANA) : (a and (b}, In this
meeting, the Minister of  State
for Industry outlined several mea-
sures for giving a bhoost to small
industries.  These include  the
establishment of nueleus plants
with  ancillary linkages, hackward
and forward, in industrial backward,
districts,  generation of new tech-
nology  and its transfer to small
industries, liberalisation of imports
of certain categories of scarce raw
materials, buffer stocking of eertain
scare/raw materials, modification in
the staffing pattern  of  District
Industry  Centres and further res-
servation  of items for  exclusive
purchase  from the small scale
scctor. These schemes/proposals are
under various stages of implemen-
tation.

Creation of senior post of
Hindi Officers in Ministries

2495. SHRI T.S. NEGT : Will
the Minister of HOME AFFAIRS
be: pleased to lay on the Table of
the Sabha, a copy of their communi-
catinos  Nos. 6/509/64-O.L. dated
19th December, 1964 and E.11020/
8/92-OL. dated 8 January, 1973

rogarding creation of the posts of
Hindi Officers in the Ministries and *
State :

(a) the special work proposed
to be assigned to the Senior Hindi
Officers and

(b) whether Government propose
to create the posts of Senior Hindi
Officers at least in those attached
offices which have more than 50
subordinate offices  under them.

THE MINISTER OF STATE
IN THE MINISTRY OF HOME

AFFAIRS (SHRI  YOGENDRA
MARKWANA) Copies of Office
Memorandum  No.  6/59/64-OL

dated 19-12-1964 and Letter No. E.
11020/8/72-OL  dated  8-1-73 are
laid on the Table of the House.
[Placed in library See No. LT-
277181

(a) The major functions bheing
discharged by the Senior Hindi
Officers  1n the various Ministries
are as under:-—

fi' tn  supervise and co-ordinate
the work of  Hindi stafll work-
img in the Minstry and  its
attached and subordinate offi-
ces, with particulir reference
to translation  work

(1ij tomonitor theimplementation
of the Official Language Act
and the Rules framed there-
under, For that  purpose, to
carry out oflice inspecions,
where necessary, and to prepare
periodical progress reports regar
ding the implementation of
the annual  programme
prescribed by the Official
Language Department.

(i) to prepare papers for and
to generally assist in the con-
vening  of the mectings of
the Hindi Salahakar Samiti
and the Official Language
Implementation Committee of
the Ministry.
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(b) Guidelines have a.lrc.'}d_y
been issued with regard to the mini-
mum number of Hindi posts re-
quired to be created in different
Ministries/Departments  and  their
attached and subordinate offices.
Higher posts or posts in excess of
the above minimum can be created
if the work load, after proper assess-
ment, justifies such creation. Action
in this regard is to be taken by the
different  Ministries/Departments
themsclves and no general directive
is proposed%to he:issued in this
behalf.

Production of Electronics

watches

2440, SHRI ~ BAGUN SUM-
BRUI : Willthe PRIME MINISTER
be pleased to state :

(a) whether there is a proposal
for production of electinnic watches :

(b) whether any study Las been
made about the domestic market
in India for electronic watches :

3

(c) whether any study in regard
to the final cost of an eletronic wateh
has been  worked-out

() what arrangement  are en-
visaged  for marketing of these
clectronic  watches ; and

(e¢) the details in resard there-
to 7

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI CLP.N. SINGH)
(a) Letters of Tutent have been
issued to 13 units in the laree scale
sector and 25 units in the small
scale sector for the assernbly  of
Digital  Electronic Watches.

(b) In1978, a Technical Group
constituted by the Department of
Electronics  studied the domestic
market for watches, both muaecchni-
cal and electronic.

SEPTEMBER 2, 1981

Written Answers 172

(c) Based on the present duty
structure it is estimated that the
final  cost of digital electronics
watches would range from around
Rs. 300 to Rs. 600 depending on the
features/functions  of the tvpe of
digital watch concerned.

(d) and (¢) As per the Lfce-
tronic  Watch Policy, marketing of
Digitz]  Llectrosic Watches is tn
be undertaken by Hindustan Machine
Tools (HMT) and by approved
public  sector companies of State
Electronics/Industrial ~ Development
Corporations.

Working of District Industries
Centres

2497. SHRI HARTSHCHANDRA
SINGH RAWAT : Will the Minister
of INDUSTRY be pleased to state:

(a) how many district industries
centres have been planned from the
inception and how many have heen
sct up, vear-wise;

(b) whether there has been any
indepth examination of the use-
fulness of these District Industries
Centres  through some high  leve ]
committee: if so, what was its 1eport;

(c) what is the latest thinking of
Government in regard to enhance/
stop the idea of district industries
centres in the country;

(d) whether there has been cri-
ticism in the newspapers on the
working of district industries centres
and

(e) which are those district in
dustries centres and whi®  <eps
Government have takan in checking
the short-falls ? '

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRI CHARAN]JIT CHAN-
NA): (a) It was planred to cover all
districts of the country under the
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District Indistries Centres Programme.
The number of Centres set up year-
wise are as follows :

Year . . No. of
Dics

1978-79 . . . 516
1G79-59 . 4 2f
1gou=01 . : p 10
ToraL . 382

These 382 Centres cover 492
districts

(b) Yes, sir. ollowing the
announcement of Industrial Policy
Statement ol July, 1980, an evaluative
study of some District Industries
Centres was undertaken zbout the
cffectiveness of the existing arran-
gements in consultation with  the
Suwate Governments, The study reports
rcanmnended  restructuring  of  the
- District Lindastries Centres to increase
" their project formulation and imple-
mentation capability.

‘c) It has been decided to m v lify
th: orrosational structure of the
District Industries Centres.

(d) and (e} Yes Sir, some of the
shortcomings of the woking of the
District Industries Centres program:ne
were siid to relate o staffing pattern
of the DI, the quility of  peoranel
manning the DICs, inadequate
delegation of powersand inadraquacy
of the monitoring system,

In the restructured  District
L lustries Cantres the staffing pattern
has been made mnore flexible instcad
of the present rigid pattern, Each
DIC will have an General Manager,
four Fuactional Managers and three
Project Managers in  disciplines
considered  relevant to the needs
of the district.
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The programme would Ire moni-
tored both at ihe State and Cen'ral
levals suitably.

Citizenship Rights to Refugees
from Pakistan in J. and K.

2493, DR, KARAN SINGH:
SHRI R.K. MHALGI,

Will the Minister of HOME AFFA-
IRS be pleased o stete:

(a) whether over 25,000 rciugees
from Pakistan, at present residing
in the Jommu region of Jammu and
Kashmir Stute are stll denied rights
of citizenship;

b) whether this does not, in the
view of the Government of India,
constitute a scrious breach of fundae
mental righies; and

(¢) if so, what steps  Government
have taken w persuade the State
Government to grant full citizenship
rights Lo these refugees

TiIE MINISTER OF STATE IN
THE MINISTRY OF [HOME AF-
FAIRS (SHRI YOGENDRA MAK-
WANA) @ (a) to{c). No reliable figures
are available in respect of such refu-
gees. However, those persons of Indian
origin. who mi rated to India (ip.
chding J & K State) in [&4
from the territories now included ip
Pakistan were deemed to be citizeng
of India under Article 6 of the Con-
stitution., There is, therefore, no
question of denial of Indian citizen-
ship as such. However, there is g
constitutional restriction in respect
of acquisition of Limovable property
in the State of J. & K. The constitu-
tional position is that only ‘permanent
residents’ of thut State as defined
in Part. Il of the Constitution of
J & K can acquire immovable pro.
perty therc. This restriction applies
to all India citizens who are not
‘permanent residents” of J, & K.
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Collaboration with UK. in
Satellite Launching

2501. SHRI LAKSHMAN
MALLICK Will the PRIMIE MINI-
STER be pleased 10 state :

(a) whether U.K. is keen to have
collaboration with Inaia in satellite
launching; and

(b) if so, what are the details in
this regard ?

THE PRIML MINISTER
SHRIMATI INDIRA GANDHI

(a) The United Kingdom has
expressed interest in coltaboration
with India in the use of space technology
for a peaceful purposes.

(b) No specific collaboration for
satellite Jaunching has been contem-
plated although many studies on
possible arcas for co-opcration are
in progress, )

News Item ‘Government Con-
cerned over Industrial climate’

2502. SHRI PIUS TIRKEY :
Will the Minister of LABOUR be
pleascd to state:

(a) whetherhehas gone through
the news appeared in the  Indian
Express dated the 2gth July, 1981
‘Government concerned  over
Industrial climate’;

(b) ifso,how many strikes have
come to the knowledge of the Govern-
ment in the last one year; and
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(c) what steps are likely to be
tuken by the Government in this
regard ?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA): (a) Government haveseen
the news report.

{(h) According to th- available
information, 2,055 strikes have taken
place during the period from July,
1980 to June, 1981.

(¢} Industrial relations sitnztion
remains Ladts osotant watch of the
Government. Industriral  Relations
Machinery both at the centre and
the States continue to make eflorts
to minimise work stoppages and time
losses due .o them, through preveutive
mediation, conciliation, adjudication
or arbitation as nccessary under the
exsonT statutory  provisions andor
voluwitlarydrrangements.

Exploitation of Contract Labour
by the Contractors

2504, SHIRI SATYAGOPAL
AISTIRA - Wil the Minbter of
LABOUR be oleased to state

‘4 whether Central  Governs
ment are aware of the fact that  there
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is a large number of contract labour
who are being exploited by the con-
tractors and are deprived of the var-
ious benefits ;

(b if sn, the reaction of Govern=
ment thereto ;and

(c) what ste s (¢ weriument have
taken for the abolition of contract
Labour ?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR SH-
(RIMATIRAM DULARI SINHA):
‘a) and (b) : The Coatract Labour
R ulation and Abolition) Act, 1970,
contains adequate  provisions  for
dealing with cases of default. Action
rests with the  “Avppropriate  Go-
vermment” in each case.

{¢) In cases  where the (entral
Government is the  “Appropriate
Government”, Notitications  have
been issued for abolishing contract _
labour in the nccupatioas/operations
listed in the statement enclosed.

Statement

{1} Rabsing or raisSing-cum-sclling of coal,

A1 Caal loaling and unloading.

@it) Over-bueden  removal and ecarth  cutting. J

(vt Soft Chke manufacturing

El
(v) Driving of stoae drdis and miseellanesus stone

cutting un lerground.

vii Sweeping, lasting and watching of the baildings owned
or oxcapicd by esiablishments in the Central sphere.

{wii) Over-burden removal

fviii) Drilling and blasting.
{ix) Float ore uperations.

{x) Over-burden removal.

{xi) Drilling and blasting.

\

e In coal mines with effect from
the Ist Vebruary, 1975.

With cffect from Ist March, 19 77

N

¥ In iron ore mines with effect
from the 10th June, 1980.

Manganese Mines with eff ct

)l In Limestone, Dolomite and
J from the 22nd June, 1950.
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Deferring of Implementation
of New Plan projects

2505. SHRI SAKARIA THO-
MAS : Will the Miaisterof PLAN-
NING be pleased tostate :

(a) whether Planning Commission
is contemplating deferring  imple-
mentation of new plan projects
and

{b) il sn, the reasons thareof ?

THE MINISTER OF PLAN-
NING (SHRT S.B. CHAVAN) :
{a) No, Sir .

'h) Does not arise.

Represeatation from Ladhakhis

2506, SHRI P. NAMGYAL:
Will the Minister of DEFENCE be

pleaserd to state @

(a) whether Government have
received any representation from the
peonle of  Zanskar  (Ladhakh) to
link Zanskar with LEH via “Chacddar
Road™ ie. throuzh the Zwnskar
river basin : and

DY i 50, when the wo=ks will he
taken in Hand ?

THE MINISTER OF STATE
IN THE MINISTRYOVF DIEFENCE
(SHRI SHIVRAJ V. PATIL) :
®(a) and (b) A request hav heen re-
ceived in this regard from eertain
residents ol Ladakh.,  An appraisal
of all relevant faciors, incluling de-
frnee  needs nd cost effuctiveness,
ha- not yet been comoleted.

Proposal to establish Coal Based
[ndusiry ia Raniganj

2507. SHRI KRISHNA CHA-
NDRA HALDER : Will the Minister
of INDUSTRY be pleased to
state

(a) whether Industry Ministry,
Government of India, has reccived
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a representation from  Industry
Minister, Government of West Ben-
gal to establish Chal based industry
in Raniganj Gnal Ficld area ; and

(b)Y If sn, what s the decision of
Industry Minister, Government of
India ?

THE MINISTER OF STATE
IN THIE MINTSTRY OF INDUS-
TRY (SHRI CHARANJIT CHA-
NANA) : (a) and (h). An applica-
tion for the grant of an Industrial
Licence has been received from the
West Bengal Industrial Development
Corporation, Caleutta, for seling up
an Tnduostrial Unitin T heil Jatgoria,
District  Burdwan of West Bengal
for the nanufacture of  Methano!
and Pipe-line Gas  based on Coal
from the Ranizaj Chal-firld. The
application is under  consideralion.

Salt Production

2508, SHRU R.P.GATKWAD:
Will the AMiuister of INDUSTRY

be pleased ty state :

‘a) whether <00 poiduction in
onr conntry has not reached larger
f:apm:i.'y and there iy scone for tap-
ping the sea with modern technolngy
for salt i view of its vast nntvmia]r;

(b) whether it is also a fact that
the Fann of Kutch offers good scope
for salt de velopmemnt ; and

{e) whether  Governmeat  pro-
pose to use modern scientifie method,
m place »f traditional method to
tapsaltwatersin thisare» ?

THY, MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARANJIT
CHANANA) : (a) Salt production in
1980 was an all-time record of 8o lakh
tonnes, Production can be further
increased by adopting improved te-
chnology.

(b) Yes Sir.
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(c) Sub-soil brine in the Ranp of
Kutch is being tapped by several
salt mannfacturers using mechani-
cal means. Furtherimprovement in
technology is being constantly encou-

raged.

Raising of Additional Resources
as a result of High Prices and
Increase in Popalation

2500, SHRT R.P. YADAV :
Will the Minister of PLANNING
be pleased to state :

(a) whether it s a fact that in-
flation and higher growth in pepula-
tion have necessitated the need
for additional resources ;

(bY whether the Planning Co-
mmission  have considered the ques-
tion of raising adclitional resonrees;
and

{¢) i s, the nature of measares
taken and the additional resources
expected from them 2

THE MINISTER OF DPLANN-
ING (SHRI S B. CHAVAN)
(a) The implications of 1ising prices
since January 1681 and the popula-
tion growth rate as revealed by 1681
census are still being analysed.

(b) and (c). Donot arise.

Cheating of Job-Seekers by a
Casual Labourer

2210, SIIRT N.E. HORO : Wil
the Minister of LABOUR be pleased
to state :

(a) Whether Government's at-
tention has heen invited to the Fndus-
tan Times dated 2nd June 19871,
that Punjabi casual labour went to
the United Arab Emirates® returned
to India as *Shiekh’ and chealed many
gulible persons of several lakhs;

(b) if so, whether it is also a fact
that the ‘Sheikh’ ‘Sahib’ Manjit
suporting a French beard and wearing
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Arab robes, interviewed atleast 118
candidates for various posts majes-
tic five-star hotel surroundings; and

(c) if so, whether Government of
India have gone in to details  in
this regard and if so, with what
result and the reaction of Goyern-
ment thereto?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA) :(a)and (b) Government had
taken note of the press report to this
effect.

fc' A case of cheating has been
registered by the Delhi Police and
investigation into the matter is heing
conducted vigorously.

Regional E.P.F. Offices sanc-
tioned and opened from
1980 onwards

2511. SHRIXAVIER ARAKAL:
Will  the Minister of LABCUR be
pleased to state :

(a) how many Employees Provi-
dent Fund Regional Offices  are
sanctioned and opened {from 1980
onwards; and °

(b} how manyv employees  and a
industries arc covered by these new
regional offices and the amount
of arrears yet to be collected ?

THE DEPUTY MINISTER
IN THE MINISTRY OF LABOUR
(SHRI P. VENKATA REDDY)
(a) No Regional Office has been
opened since 1980,

(b) Does not arise.
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20-FAr AU 5-FAl WEw
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Cases for increase in property
Tax of House owners in
South Zone of D.M.C.

2513. SHRI PHOOL CHAND
VERMA : Will the Minister of
HOME AFFAIRS be pleased to
state :

¥ (a) whether a large number of
cases under section 126 of the Delhi
Municipal Corporation Act, 1957
for increase in property tax of house
owners in South Zone and New
Delhi South Zone of the Delhi Muni-
cipal Corporation are pending ;

{b) if so, number of the house
owners concerned locality wise whose
cases are pending in these two zones
under the above section and for how
many vears each case is pending;

(¢) whether delay in disposal  of
these cases will lead to the denial of
benefits of the latest Supreme Court
Judgement to the house owners con-
cerned; and

(d) how many such  cases
have been disposed of so far during
the year 1981 ex-parte by the South
Zone of the Municipal Gnrpumtmn
of Delhi and how much time till be
taken in disposing of all the pending
cases under section 126 of the Delhi
Municipal Corporation Act by the
two” zones of the Corporation ?

-

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRT YOGENDRA
MAKWANA) : (a) and (b). Appro-
ximately 17,000 cases  of asscss-
ment are pending under Section 126
of the Ddlhi Municipal Corporation
Act, 1957 for South Zone and New
Delhi Zone of the Municipal
Corporation of Delhi, The Muni-
cipal Corporation of Delhi. has
stated that cump;latmn of loca-
lity-wise and year-wise information
about each property covered in these
cases, i3 a time consuming process
as no such compilation has been made

so far.

(c) No, S8ir. The Corporation
will decide all pending cases in accor-
dance with law.

(d) The Municipal Corporation
of Delhi has stated that 132 cases
have been decided ex-parte during
the current financial year. Time
taken in disposing of cascs depends
upon the produciton of requisite
documents and information by the
assesses. The Corporation has
stated that all efforts are, however,
made for expeditious dlsposal of
cases.
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Pay and other Allowances to
Primary School Teachers of
Cantt. Board, Lebong and

Jalapahar

2514. SHRT ANANDA PATHAK :
Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Pri-
mary school Teachers of Canton-
ment Board Lebong and Jalapahar
were not getting the pav and other
allowances as per Calcutta Gazette
Notification No. 5212-F 1970 under
which pay scales of the state Govern-
ment Primarv school teachers are
revised ;

(b) whether under N.I.T. Award
the teachers of Cantonment Boards
are entitled to get the same pay and
allownaces at par with the state
Government teachers; and

{c) if so, the action proposed to
bhe taken for granting the pay scale
mentioned in Calcutta Gazette ?

THE MINISTER OF STATE
INTHE MINISTRY OF DEFENCE
(SHRT SHIVRAJ] V. PATIL)
(a) to (c). Teaching staff’ of Canton-
ment Boards are entitled under the
National Industrial Tribunal award,
to pay and allowances, at par with
state Governmentteachers, In West
Bengal, state Government is  not
running any primary schoo's; but
primary schools aided hy the Govern.
ment are run by other  agencies,
It was, therefore, decided that the
teaching staff of primary schoals run
by Cantonment Boards in  West
Bengal would be given the same pav
scales as are admisible 0 teachers
of state-aided primary schools.  The
Government of West Beneal revised
the pav sciles of state-aided primary
schools teachers with effect from
1-4-1970. These pay scales were
sanctioned to teachers of primary
schools of Cantoninent Boatds in
West Rengal, but the teachers of
primary schools of Cantonment
Board Lebong and Jalapahar refused
to accept the revised pay scales and
insisted that they should be given the
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pay scales applicable to Government
primary schnol in Cooch Bschar.
Director of Primary Education, West
Bengal has confirmed that there are
no separate Govenment  primary
schools in the state and that the
primary schaol teachers of Cooch
Behar were emplovees of the then
Maharaja hefore its merger with
West Bengal, and consequently only
those teachers who served hefore
merger have heen treated as Govern-
ment servants althousht they might
be working in non-Government
aided schools. The teachers of
Cantonment Board, Lebong and
Jalapahar are, therfore, continuing
to draw the pre-April 1070 pay
scales and are sanctioned DA from
time to time as has been sanctioned
by the State Government for those
opting for the old scale.

afgar ww m'r{n"fm’tg:ém
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Organisations Receiving Fund
From Foreign Countries.

2517. PROF. K.K. TEWARI :
SHRI BHIKU RAM JAIN:

wWill the Minister of HOME
AFFAIRS be pleased to state :

(a) whether the frllowing orgin-
isations have been and are receiving
funds from foreign countries viz (1)
Sevagram Ashram  Pratisthan,
Sevagram, Wardha, (ii) Mahatma
Gandhi Seva Ashram Joara, Morena,
(Madhya Pradesh);

(b) if so, how much money has
been received by cach of these instit-
utions; and

(c) whether the leading members
of these institutions are also office be-
arers of Gandhi Peacc Foundatiom and
Association of Voluntary Agencies
for Rural Development (AVARD)?
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THE MINISTER OF STATE (c) A list showing the office

IN THE MINISTRY OF HOME bearers of these organisations, Gandhi

| AFFAIRS (SHRI YOGENDRA Peace Foundation and Association

MAKWANA) : (a) and (b) . A of Voluntary Agencies for Rural

statement is enclosed. Development (AVARD) is actached.
Statement

The Amounts of Foreign Contributions Received by the organistations.

S. N. Name of Assaciation Amuonts in Rupees,
1978 1979 1980
1 2 3 4 5 27
1. Sevagram Ashrain Prausiuhan, Sevagramn, Wardha . .. P 47,975

2. Muhatma Gandhi Seva Ashram Joura, Morena (M P ) . 2,00,180 572,813 6,71,278

e

List howwing the Nanes of (Vgauisations and the Names of their OFffice Bearers

$ No Name of Organisation Name of office bearers
1 2 o 3
1. Sevagrim Ashram Pratishthan, Sevagram, Wardha . 1. Shri Chiman Lal Shah,
Chairman

2. Shri Kanak Gandhi. Secretary

2. Mahatma Gandhi Seva Ashram, Joara, Morena (M P) . 1 Shri 8. N. Subba Rao Presi
dent

2 Shri P. V  Rajagopalan p

Secretary.
3 Shri Damshan  lal Goel
Treasurer.
3. Gandhi Peace Foundation, New Delhi, . . . 1. Shri R .R. Divakar, Chairman
2.Shri K. 8. Radhakrishana,
Secretary.

3. Shri D. Ramachandran Potti
Joint Secretary.

4. Shri Ram Lal Parikh Treasurer.

4. Association of Voluntary Agencies for Rural Development 1. Shri Radhakrishna President.

{AVARD) New Delhi. ‘
2. Shri  Panna Lal Dasgupta
Vice-President.
3. Dr. Balbhadra Prasad, Treas-
urer.
4. Shri A. C. Sen. General
Secretary.
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Strike in Public and Private
Sectors in the Country during

January-July xzg81

2520. SHRI RAM]JIBHAI
MAVANI : Will the Minister of
LABOUR be pleased to state ,

(a) whether it is a fact that a
number of strikes snd lock-outs
were held in the country in various
private and public sectors during
1 January to 31 July, 1981;

(b) if so, the number of strikes
and lock-outs held during the above
period in public and private sectors.

(c) the reasons for the said stri-
kes and lockouts and how many
mendays los. due to above strikes
and lockouts;

(d) whether the mandays lost
in private sector is comparatively
higher than public sector;

(e) what is the percentage of
loss of the same;

(f) what was thepercentage of
the same during 1980;

(g) when was the highest vear
of the same during the decade
and the reasons thereof; and

(h) what steps Government have
taken or proposed to take to boost
production and no such strikes and
lock-outs happen in future?

THE MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA) : (a) and (b) . Yes, Sir.
According to the available provisio-
nal information 368 strikes and
lock-outs took p'ace in public sector
and 494 strikes and lock outs in
privete sector during the period from
isu January to 3oth June, 1981,
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Similar information for the month
of July, 1981 is not available.

(c) The reasons for the said
strikes and lock-outs were disputes
regarding ‘Wages and allowances ,
‘lf’et:son:l’, ‘Retrenchment’, ‘Indis-
cipline and ‘violence, ‘Bonus,
‘Leave and hours of work’ etc.
Due to these strikes and lock-outs,
8.36 million mandays were lost
(Provisional).

(d) No, Sir. According to
available information 4 89 million
mandays were lost in public sector
and 3 .47 million mandays in private
seéctor,

(¢} Percentage of  time loss
over the total time loss in public
and private sectors during January
to June, 1981 is 58 48 #nd 41,52
respectively.

(f) Similar percentage for the
public and private sectors in 1980 is
18 84 and 81 .16 respectively.

(2) During the last decade i.e.
from 1971 to 1980 the year 1979
accounted for the highest time loss
of 43 .85 million mandays. This
was due to major strikes in Jute
Mills in West Bengal, Mazagaon
Dock Lrmiied, Bombay, Cotton
Textiles Industries in Tami! Nadu
and Coir Spinning establishment
in Trivandrum, Kerala, etc.

(b) In order to minimise loss in
production due to strikes and lock-
outs the industrial relations situation
remained under constant watch of
the Government. Industrial Re-
lations Machinery both at the Centre
and the States continue to make
efforts t» minimise work-stoppages
and time losses due to them through
preventive mediation, concihation,
adjudication or  arbitration as
necessary under the existing statu-
tory provisions and/or voluntary
arrangements.
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Disputes Act by the Govern-
ment of Maharashtra to Pre-
vent Clousre of Factories.

2521. SHRI QAZI SALEEM :
Wwill the Minister of LABOUR be
pleased to state :

(a) whether the attention of
Government has been drawn to
the decision taken by the  Maha-
rashtra Government for making
provision in the Industrial Disputes
Act to prevent closure of factories
employing 300 or more pecsons and
to award stringent punishment to
the erring managements,

(b) if so, the details thercof ;

ic) whether the State Govern-
ment has asked the Centre to approve
the proposed Legislation ;

A} if so, the decision taken by
the Centre and the outcome thereof;

(e) whether Government have
setn the newspaper reports publish-
ed in ‘Patriot’” (Delhi English
daily) of 2nd August, 1981 ; and

(f) if so, the reaction of C:ntre
thereto and wh ther the Centre
proposed to send directives on thcse
lines to States if 30, when?

THE MINISTER OF STATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM  DULARI
SINHA): (a) to (d). The Statc Governs-
ment of Maharashtra has proposed
certain local amendments to Sec-
tions 25— and 25 R of the Industrial
Disputes Act, 1947 in so far as its
applicability in the State o Maharas-
htra is concerned; so as to safeguard
the interests of the workers in the
event of unfair, unjust and malafide
closure of industrial establishments.
These suggestions are under examina-
tion,

(e) and (f). Government have taken
note of the contents of the news-

‘Paper report.

Thermal Power Plant in Bihar |

2522 SHRI GEORGE FERNAN-
DES: Will the Minister of INDUS-
TRY be pleased to state:

(a) whether BHEL and Bihar
State Electricity Board have signed
a contract for erecling the Muzaffar-
pur Thermal Power Plant;

(b) ifso, the terms of the contract;

(c) when the plant is expected to
be commissioned; and

(d) what is the present estimated
cost of the project

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) Yes Sir,

(b) The terms of contract proe
vide for setting up a Thermal Power
Station of two units of 110 MW
each on a turnkey basis.

(c) As per contractual commit=
ment the plant is expected to be
commissioncd as follows:

Unit I—August, 1983
Unit II-—-Februarv, 1984

{d) Rs. 146 crores.

Request from J.C.B. Staff Mem-
ber. to Raise promotion quota

2523. SHRI HIRALA R.
PARMAR: Will the Minister of
DEFENCE be pleased to state:

(a) whether some of the staff
members of JCB had requested
in 1978, 1979 and February, 197 to
the authorities to raise the promos
tion quota of Deptt. candidates from
10%, to 50% nd also waive the condi-

test for
the promotion of Technical Assistants;



199 Written Answers

(b) if so, the numbers of representa-
tion received by Government;

(c) the detaiis of action taken by
Covernment thereon ; and

(d) if no action has been taken so
far, the reasons thurefor

THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRAJ V. PATIL):
(a) In 1978 and 1979, no represen-
tation was received. Representations
were received in February, 1980.

“(b) 45.

(c) The demands made in the

representations were examined but
could not be acceeded to.

(d) Does not arise.

M A iy wew
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(&) agr (7). a<w 2w *
afcadl & fr 3w
wiy weat #r gwear a4 fagEw w”
3G WEAl agr AT AT€S AT AT
arrg & fau fagw wfegm s
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F ¥ fau gug ¥y 9 wRW
ard feg wu &) 3@ e ¥ @™
Ty AR ¥ wiw  SfafEar
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fa¥ fr wra wex 92 § ARET
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o T st % By we
gfafrar & mdm ofus #7&H Far
& arw, @ Sgwm w0 wifw ¥
F "l g F ew ¥ owed
afufram, 1959 ¥ faega  dwa+
# fu7 24 w®a, 1981 & AT H
fagas qrearfie faaor war 20
Ta% arg  H19 weR fqaEt
gaiigu WY fearwar € 177 giafeEa
FA & faw zww F#%  qwm
fme wa & qife sFEMaT g &
T M A FT HF | 5§ GFC A
2Er w7 gFar g & 2w & famwa
feafadi & @edw = £ Al #
FEX AT AT FAT THH T
AT FT ATIAFAT ¥ |

. Creation of Funds by B.H.E.L.

2525. SHRIMATI  KISHORI
SINHA.: Will the Minister of INDU-
STRY be pleased to state:

(a) whether Bharat Heavy Elec-
tricals Ltd. has created a fund for
research in power generating equip-
ment; §

(b) if so, the details thereof; and
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(c). whether the BHEL research
cornplex . at Hyderabad could -be
used to evaluate variousforeign colla-

~ horation offers in regard to sophisti-
' cated technology.in power equipment
design and manufacti re

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) und {b). Bbarat Heavy Elec-
tricals Ltd. have not created a fund
for research in .power generation
equipm :nt. However a portion of the
profits carned by BHEL is ploughed
back into the R & D efforts of the
Company. The following expenditure
was incirred on research and deve-
lopm:nt by the Company in the last
three years:

Year Expendi-
ture (Rs.
lakhs)

. 1978-79 58t §e 587

1979-80 ; . ; 986

1080-81 : ‘ : 1183

(¢) Yes, Sir, BHELS R & D
complex at Hyderabad has the facili-
ties for technical evaluation of the
products, processes, matetials and
cngineering data provided under
technical  colloboration  offers.

Effect of United Arab Emirates
New Labour Laws on Indians

2526. PROF. P. J. KURIEN:
Will the Minister of LABOUR be
pleased to state:

(a) whether  Government are
aware of the report in press that
the new labour laws in UAE are
going to affect adversely the
thousands of Indians already .em-
ployed there and also those seeking

employment; and

Wrilten Answers 20,

{b).if s0, the details of the action

t so far have ' taken and

propose to take to protect the interests

of Indians working in UAE and
seeking employment thereto ?

. THE MINISTER OF STATE
IN THE MINISTRY OF LABOQUR
(SHRIMATI RAM DULARI
SINHA): (a) Yes, Sir.

(b) According to the available
information, there is no likelihood
of immediate adverse affect on the
interests of Indian workers because
of the implementation of these laws.
The Indian Missions in the UAE are
in close contact with local autho-
rities in order to protect the
interests of the Indian+ working
there.

Inquiry about Flow of Arab
Money in India

252;. SHRI VIRBHADRA
SINGH : Will the Minister of
HOME AFFAIRS he pleased to
state:

(a) whether intelligence agencies
have conducted a comprehensive
inquiry abhout flow of Arab money
into India; and

(b) if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA]} : (a) No such com-
prehensive inquiry has been con-
ducted, although the flow of foreign
money into the country is monitored
under various rtatutory provisions.

{b) Daes nct arise.

Allocations under the Special
component Plan for the Welfare
of Scheduled Castes

2528. SHRI BHAUSAHEB
THORAT : Will the Minister of
HOME AFFAIRS be pleased to

state: -

(a) whether the allocations have
been made under the Special
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Welfare of

Component Plan for
State-wise ;

Scheduled Castes

(b) if so, the total amount allo-
cated from the Central funds;

(c) the share of the Maharashtra
State in ithis Plan;

« (d) whether Governmentof India
intend to frame or have already
framed the individual schemes
on which the amounts of special
component plan can be utilised;

(e) if so, the scheme-wise amount
provided for by the Government of
Maharashtra; and

(f) the share of the Central
Government on these schemes ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) and (b). All the
States/UTs with a sizeable popula-
tion of Scheduled Castes have for-
mulated Special Component Plans.
These Plans are part of the res-
pective  State Plans. The concept
of Special CGomponent Plan envisages
identification  of schemes {rom the
State  Plans under general sectors
of development which would be
of bhenefit to Scheduled  Castes;
qualification of funds from all rele-
vant programmes under each
sector; and determination of specific
targets as to the number of families
which are to be benefited from
these programmes.

The Government of India gives
an additive to the Special Component
Plans in the form of Spccial Central
Assistance. For 1981-82, an allo-
cation of Rs. 110 crores has been
made  towards . Special Central
Assistance to the Special Component
Plans.

) The size of the Special
Component Plan of Mabarashtra for
1981-82 is likely to be of the order
of Rs. 4219.69 jakhs.
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(d) As the schemes and the cor-
responding outlays included in the
Special Component Plans for part
of the State Plan, the question of
Government of India evolving indi-
vidual ~ schemes on which the
amounts of Special Component Plan
can be utilised, does not arise. The
Special Central Assistance is not
based on schematic pattern of assis-
tance. As a guideline, it has been
laid down that Special Cent-
ral Assistance should be used
only for programmes of Economic
Development  for enabling the
Scheduled Castes families to cross
over the poverty line.

(¢) The scheme-wise outlays
from State Plan schemes brought
mto the Special Component Plan
are shown 1n the Statement laid on
the Table of the House. [Placed in
library. See  no. LT-2772/81].

{(f) A tentative allocation of
Rs. 797.50 lakhs has been indi-
cated towards Special  Central
Assistance to the Special Component
Plan of Maharashtra during 1981-82,

“Chinese F-6 for
Pak”

News Item

252g. SHRI BALASAHEB
VIKHE PATIL: Will the Minister
of DEFENCE be plcased to state :

(a) whether his attention has been.
drawn to a press report published
in the Business Standard of 8 June,
1981 under the heading ‘Chinese

-6 for Pak’;

(b) if so, whether Government
have any information about the
supoly of F-6 Combat Aircraft by
China to Pakistan; and what is
their number ;

(c) whether it is also a fact that
China has given to Pakistan F-6
rebuild factory so that aircraft no
longer have to be returned to
Chinese for overhauling; and
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(d) what is
action thereof?

THE MINISTER OF STATE
IN THE MINISTRY OF DE-
FENCE (SHRI SHIVRAJ V.
PATIL): (a) Yes, Sir.

Government’s re-

(b) Government are aware that
Pakistan has got F-6 aircraft from
China. The exact number of air-
craft supplied is not known.

(c¢) Government have seen re-
ports to this effect.

(1} Government have taken
cognizance of this while preparing
for our defence preparedness.

Survey of Atrocities on
Harijans

2530. SHRI R. N. RAKESH.
Will the Minister of HOME
AFFAIRS be pleased to state:—

(a) whether Central Government
has conducted any study regarding
the atrocities on Harijans during
1980-81, so far, State-wise;

(h) if so, the details thereof ;
and

{c) the steps Government have
taken to protect the weaker sections
of the Society ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) to (c). The Go-
vernment i3 f{ully alive to the
problems faced by Harijans and
want to put an end to this
phenomenon of national shame.
To keep itself informed, the Go-
vernment have taken steps to collect
information  regularly from all
the States and U.Ts, regarding
monthly crime statistics where
Scheduled Castes are victims and
non-Scheduled  Castes are the
accused. Besides, reports are called
for from the concerned State Go-
vernments in respect of  crimes
against Harijans appearing in news |

items/VIP references/Social Welfare
Organisations and other represen-
tations received frcm the general
public. This gives us a fair idea
about the dimensions of the prob-
lems and the nature of crime beng
committed on Scheduled Castes
by non-Scheduled Castes.

Matters are  discussed tho-
roughly with the State Govern-
ments at regional conferences from
time to time and thc implemen-
tation of the comprehensive guidea
lines of precautionary, preventive,
punitive and rchabilitative measures
to be taken for effectively dealing
with the atrocities against Scheduled
Castes is reviewed and monitored.

Consumer Price
Delhi

Index of

2531. SHRI SUSHIL BHAT-
TACHARYA: Will the Minister of
LABOUR be pleased to state:

(a) whether ~ Government are
aware about the faulty and mis-

leading  consumer price index of
Delhi; and

(b) if so, what steps have been
taken for correcting the Delhi’s
Consumer Price Index ?

THE MINISTER OF STATE
IN THE  MINISTRY OF
LABOUR  (SHRIMATI RAM
DULARI SINHA); (a) and (b).
The Consumer Price Index Numbers
for centres in the 1g60-100 series
are compiled in accordance
with the methodology  prescribed
by the Technical Advisorv Coms-
mittee on Statistics of Prices and
Cost of Living, constituted by the
Department of Statistics of the Go-
vernment of India. This method is
follcwed in compiling the index for
the Delhi centre.
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Component Plan for Scheduled
Castes in Delhi

2533. SHRI .. AMAR  ROY-
PRADHAN : Will the Minister of
HOME AFFATRS be pleased to

state:

(a) whether it is a fact that
Home Ministry had given Rs. 63
lakhs to the Delhi Administration
for 1980-81 under the Component
Plan for Scheduled Castes;

(b) if sn, the details in this re-
gard;

(c) whether this entire amnunt
had been used for the benefit of
Scheduled Castes; and

(d) if so, what are the details and
if not, the reasons therefor ?

THE MINISTER OF STATE-
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) and (b). An
amount of Rs. 63 lakhs was released
during 1980-81 as Special Central
Assistance to the Special Component
Plan of UT of Delhi.

(¢) and {(d). From out of the
Special  Central Assistance, the
Dethi Ad n'aistration has released:

(i) an amount of Rs. 50.23 lakhs
to the DDA for construction
of shops to he allotted to
Scheduled Castes on nominal
rent;

(if) an amount of Rs. g.41 lakhs to
Delhi Small  Industries De-
velopment  Corporation for
construction  of  industrial
sheds to be allotted to Sche-
duled Caste ITI  Diploma
holders; and

(iii) an amount of Rs. 3,96 lakhs
to Director of Transport as
margin money for purchase of
matador vans by Schedule
Castes.
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Report of Sikkim Gowernment
on Grant of Indian Citizenship
to Stateless Areasin Sikkim

2534. SHRI CHITTA
MAHATA :
SHRI N. E. HORO:

Will the Minister of HOME
AFFATRS be pleased to state:

(a) whether a high  powered
official committee apoointed by the
Sikkim Government has submitted
its report to the Government of
India for granting Indian citizen-
ship to Stateless persons in the
State to be fixed at 1970; and

(b) if so, what are the main
points of the report and whataction
has been taken so [ar in the matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) No, Sir. Since
the Committee was appointed by the
State Government of Sikkim. thev
will submit their report to the State
Government.

(b) Does not arise.

Allotment of Cement to
Bombay

2535. DR. SUBRAMANTAM
SWAMY: Will the  Minister of
INDUSTRY be pleased to state:

(a) whether  Central Govern-
ment have agreed to allot additional
cement to Government of Maha-
rasthra for slum rehabilitation in
Bombay; and

{h) if sn, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRI CHARAN]JIT
CHANANA): (a) and (b;. A re-
quest from the Government of
Maharasthra for allocation of g0
lakh tonnes of cement for slum im-
provement during Sixth Plan Period,
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5 lakh tonnes for reconstruction
of old buildings has been received.
It has also been proposed that first
instalment of two lakb tonnes may
be released in the quarter beginning
October, 1081. The  request is
under consideration in the context of
oveall availability of cement in the
relevant quarter,

Crimes Against Women

2536. SHRI P.K. KODIYAN :
Will  the Minister of HOME
AFFAIRS be pleased to state :

(a) whether there has been a
spurt in the crimes committed against
women in different parts of the
country in recent times ;

(b} ifso, the reasons therefor ;

(c) the nature of crimes being
committted against women ; and

(d) the action taken to prevent
such crime ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS (SHRT YOGENDRA
MAKWANA). (a) There is no
information or report with the
Government  to conclude  that
there has been a  spurt in  the
crimes against women in
different parts of the country in
recent times.

1) Does not arise.

fciand (di. Ahduction, kidnapp-
ing, molestation rape etc, are.  some
of the crimes committed against
women. Provisions of the Indian
Penal Code cover these crimes. Sthte
Governments and Union Territory
Administratiors are responsible for
enforcing the law relating 1o these
offences. In addition, the Suppression
of ITmmoral Traffic in Women and
Girls Act and the Dowry Prohibition
Act are also there. Apart from the
vigilance to be exercised by the Palice
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to prevent crimes on women prompt
action to bring the offenders to book
will also help. The matter is kept
under constant review and gmdclme«
have been issued regarding crimes
against Scheduled Castes and
Scheduled  Tribes as  well es
regarding dowry deaths.

National policy on employment
to ensure Balanced economic
growth

2537. SHRI NAWAL KISHORE
SHARMA :  Will  the Mini-
ster of LAFOUR bepleased to
state .

(a) whether Government  pro-
pose to formulate a  national
policy  on emplovment to  ensure
balanced economic growth ; and

(b) if so, the outline thercol
and the time by which it is likely
to be cniorced ?

THI MINISTER OF STATE
IN THE MINISTRY OF LABOUR
(SHRIMATT RAM DULARI
SINHA) : (a) and (h). The Sixth
Five Year Plan (1980-85) which
was finalised this year give details
of Government’s approach in thic
regard.

faeeit e frmm & woRt
= & waxifal s ez

2538, ®Y WUR TW SH ;A
Mg WA A AAW F gl T4 fE

(%) 7 feeett fame famr @
gqw IO FHANTA R E FB© 1 Al
qRFT ¥ AT mar g Hre 0@ @
T FRAAT &1 eiwfa @ afEm
T@n gun & W afE g ar 3§ & A
& §;

(a) Far feestr woTEA
wiT ¥ FHArfEr #1 oRiwfa

L
& fo
{Fdr q¥en F1 HA@EA fFmrogn
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waqr qrwfaar afessar &  mwre
T #r oA o

() #n faeslt qwe farm fafas
F o o qEfa & fAu qde
garafsa Fwar g #ie afg g, &
ddr afrem smafsa s & an
FAU § T4T HT aF HOr AT
frax waarfeal &7 wmfa 2 39
g, A1

(&) =1 fzare 5 F73dT, 1967
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23 F1 faoha forar war ar we afz
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(@) feeett gmam a gfew fea
g fa framz, 1980 # foely
AR FAAET Fav fAmreadl, 1967
F ®93 ITELT F EWEA ¥ qge
drfma fwritg ohar F osma qx
ye-4 (fafrw adfz) &t 10 wfame
fafaat wgF Aot §F Fu=aifar § &
w8 A AT o gUlER F wEr
de-4 (fafew affg) & 97 93 =qd
Suit FEATfE@l Y q@mfaar faw
TATHT & WUR 9K FT ST ok
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(7) 5 a§ F wARNEA a1 g
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Report of mandal Commission

2539. SHRI CHITTA BASU :

SHRI  BAPUSAHEB
PARULEKAR :

SHRI UTTAM RATHOD:

Will .the Minister of HOME
AFFAIRS be pleased to state

(a) the main recommendations
of the report of the Mandal Commi-
ssion on the backward communities ;
and

(b) the decisions of the Govern-
ment thereon ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) and (b). The

recommendations  made in the
Report of the Backward Classes
Commission (Mandal Commission)
are under examination of the
Government.

Opening of training centres in
tribal areas of States

2540, SHRI HARITHAR
SOREN : Will the  Minister
of HOME AFFAIRS be pleased
to state

(a) whether Government have
a pernsaI to OP(’I] trainillg centres
in the tribal areas of various States
to educate and enlighten the tribals
about the various welfare schemes
which are under implementations
in their area

(b) if so, how manv training
Centres are proposed to be opened
in Orissa ; and

(¢) and the total number of
such  training centres are going
to be opened in Keonjhar ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) No, Sir. How-
cver, some Tribal Rescarch Insti-
tutes in States conduct courses for
in-service personal as also sclected
non-official groups in Tribal arcas
as a part of their regular training
programme. Details of welfare pro-
gramme  for tribals are also
explained. In addition, under the
National Scheme of Training of
Rural  Youth for Self-Employment
(TRYSEM) training is imparted
to rural youth including  those
from tribal areas for self-employ-
ment. The course contents of adult
education classes of some States
also include reference to welfare
schemes.

(b) and (c). Do not arise.
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Basis for classification of
Government offices

2541. SHRT AJOY BISWAS :
Wwill  the Minister of HOME
AFFAIRS be pleased to state :

(a) whether he will give full
details of the basis for classifving
“Government  offices as “‘attached
offices” ; and

(b) list of such offices ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS AND IN THE DEPART-
MENT OF PARLIAMENTARY
AFFAIRS (SHRI P. VENKATA-
SUBBAIAH) : (a) Offices in the
Secre:ariat have been classified as
“attached offices” on a functional
basis. Offices  which are closely
and directly associated with the
Ministries or Departments  of the
Government of India in the shaping
of policies by furnishing  essential
technical data or advice and provid-
ing executive directions to the De-
partments etc., which are responsible
for implementing  the policies or
decisions of the Government arc
recarded as ‘“‘Attached Offices”.

(b) Information is heing collec-
ted and will be laid on the Table of
the House.

Expansion of Sugar Industry

2542. SHRT RAJESH KUMAR
SINGH -
SHRI CHHOTEY SINGH
YADAV
SHRI RASHEED MASOOD:
SHRI RAM VILAS
PASWAN

Will the Minister of INDUSTRY
be pleased tostate .

(a) whether sugar machinery
manufacturing  sector is capable
of mecting the demand of machi-
nery for the propyied programme
for setting un new factories expansion
and modernisation of existing unit
etc. ; and
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(b) if not, the manner in which
the programme it proposed to be
carried out ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY  (SHRI CHARANJIT
CHANANA) (a) Yes, Sir.

(b} Does not aris=.

Backward state in the country

2543. SHRI SAMAR MUKHER-
JEE : Will the Minister of PLAN-
NING be pleasnd to state:

(a) whether he 1r aware that
about 60 per cent of India’s popula-
tion lives in backward areas which
constitutes 71.3 per cent of the total
area of the country;

(b} whether he is also aware that
the States of Jammu and Kashmir,
Manipur, Meghalava,  Nagaland,
Tripura and all Union  Territcries
except Dzlhi and Chandigarh are
totally backward as per Government
classification and States th-ez-fourths
of whose area is backward include
Himachal Pradesh, Madhva Pradesh
and West Bengal ; and

{c) if sn, what steps have been
taken in this matter?

THE MINISTER OF PLANN-
ING (SHRI S. B. CHAVAN):
(a) and (b)), The figures quoted by
the hon’ble Member probably refer
to the area and population covered by
the industrially backward districts
selected for concessional {inance from
financial institutions.

(ci Apart from the scheme diree-
ted for the development of industrially
backward districts, there are several
area development progarammes for
the purpase of rural develdpment
which are salectively operating in
these areas. These arc drought prone
areca  programmes, the desert
development programme, the sub-
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plan for the hill areas and areas of
tribal concentration. Besides, the
Integrated Rural Development Pro-
gramme, the National Rural Emplqy-
ment Programme and the Special
Component Programme f'qr Schegiu-
led Castes are also operating to im-
prove the socio-economic conditions
of certain dis-advantaged groups.

Revision of the prices of impor-
ted papers

2544. SHRI B. V. DESAI: Will
the Minister of INDUSTRY be
pleased to state:

(a) whether in view of the s'uggish
demand in the major paper markets,
Government are considering of revi-
sing the prices of imported papers;

(h) if so, whether the reduction
will be of the order of Rs. 300 per
onne;

{c¢) whether it is for the first time
during the years that the prices of
imported papers are bieng s'ugged
down;

(d) if so, the main reasons for the
same; and

(e) to what extent this reduction
has happened in disposing of the im-
ported paper?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) The Hindustan Paper Corpor-
ation Ltd. which has been entrusted
with the distribution of imported
writing and printing paper has recen-
tly reduced the selling price of im-
ported writing and printing paper,
as the paper has been purchased at
a lower price.

(b) and (c). Yes, Sir.

(d) The prices of writing and
printing paper have gone down in the

international market and consequen-
tly the paper has been purchased at
a lower price. In order to pass on the
benefit to consumers, the selling prices
of imported writing and printing
paper has been reduced correspon-
dingly.

() The reduction of the selling
price has not been eflected with a
view to disposal of stocks as the off-
take of imported paper is normal and
there is noselling problem.

Per capita income in States

2545. SHRIMATI SANYOGITA
RANE: Will the Minister of PLANN-
ING be pleased to state:

(a) the Central investment in
in various States;

(b) the per capita income in
various states; and

(¢) the steps proposed to remove
the imbalance ?

THE MINISTER OI* PLANN-
ING( SHRI S.B. CHAVAN):
(a) State-wisc break-up of invest-
ment (value of Gross Block ) in the
industrial and commercial under-
takings of the Government of India,
as on 3i1st March, 1980 is given in
Statement 1. It does not include the
departmentally  managed under-
takings and banking institutions.

(b} Per capita income of different
States at current and constant prices
prepared by the various State Statis-
tical Bureaus for 1977-78, 1978-79,
1979-80 Is given in Statement II.

(¢) To reduce the imbalance,
greater consideration is given to the
needs of less-developed States while

“allocating central assistance Favoura-

ble treatment is given to the 8 Special
Category Stares which are less-develo-
ped namely Assam, Himachal Pradesh,.
Jammu & Kashmir, Manipur, Me-
ghalaya, Nagaland, Sikkim and Tri-
pura.

Under the modified Gadgil for-
mula, 20 of the total allocable
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Contral assistance to the non-special
States is distributed onlv among the
States whose per capita income is
below the national average. Under
the IATP (Income Adjusted Total
Population) formaula, less developed
States automatically get weightage in
allocation of Central assistance.

Special assistance is also given for
the development of HILL Arecas,
Tribal Areas and North Eastern

Council, which are comparatively
backward.

In respect of allocation of market
borrowings also, States with per capita
income below the national average
have been accorded favourable treat-
mernt.

Statement

Investment in Central Public Sector Under-

takings
(Rs. crores)
States/Union Territories Value of
Gross
Block as
on 31-3-
S o 1980
1 2
1. Andhra Pradesh 775.12
2. Assam . 490,37
3. Bihar 3151.07
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4. Gujarat . . . . R79.80
5. Haryana . . . 252.97
6. Himachal Pradesh 127.02
7. Jammu & Kashmir . 7.05
8. Karnataka . 746.45
9. Kerala . 422.84
10. Madhya Pradesh 2230.77
11. Maharashtra 1313.94
12. Orissa . . . . 928.37
13. Punjab . . 362.52
14. Rajasthan g . . 337.62
15. Tamil Nadu . . . 747.74
16. Uttar Pradesh . . 802.28
17. West Bengal . 1540.39
18. Delhi . .. 7 . 501.89
19. Goa, . . . . 6.37
20 ot SefUmon Termis g0 24

ToTaL . W
21. Unallocated 2385.72

Grand Total RUGED

—————

Vol. 1.

(Bureau of Pbulic Enterprises, Minis-

try of Finance)

Statement-1I

Per Capita Net State Domestic Product

(Rs.)
S.;t:'_ e e — :\t‘q‘:t_u'rcnt prices At 1970-71 prices
197778 197879 197980 197778 197879 197960
] v - ) 2 3 4 s 6 7
1. Andhia Pradesh 1018 1083 1176 629 678 648
2. Assam . o12 953 960 577 557 536
3. Bihar 728 m 429 438
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1 2 3 4 5 6 7
4. Gujarat 1462 1505 1623 846 884 854
5, Haryana 1600 498+ 537+
6. Himachal Pradesh . 1178 1295 1317 729 742 688
7. Jammu & Kashmir 986 1145 355+ 386*
§. Karnataka . ] . 1129 1136 1267 723 723 722
9. Kerala . 1004 1091 556 569
10. Madhya Pradesh 900 860 828 494 463 367
11. Maharashtra 1637 1694 1903 527+ 536+ 542+
12. Manipur 808 814 822 499 454 438
13. Orissa . 820 860 843 500 514 435
14. Punjab 1966 2088 2278 1231 1308 1321
15. Rajasthan 969 1023 913 572 591 498
16. Tamil Nadu 1051 1116 1350 661 682 711
17. Tripura 862 861 558 558
18. Uttar Pradesh 949 965 981 511 534 441
19. West Bengal 1263 1253 1330 802 765 723

* T~ estimates are at 1960-61 prices,

Not available

Note: Owing to differences in source ‘'material used, the figures for different

states are not strictly comparable,
SOURCE: State S.atistical Burcau.

Plant species in the state of
extinction

2546. SHRI GIRIDHAR GOM-
ANGO: Wiil the PRIME MINISTER
be pleased to state:

(a) whether her Ministry is aware
of the fact that some plant species had
becom extinct and more number of
plant species were facing extinction
from forest;

(b} if so, whether any study and
survey has been conducted by Govern-
ment to know the number and names
of the plant species which are in the
stage of extinction:

(c) if so, the names and numbers

of the plant species therefor; and

(d) the measures taken by the
States and the Centre to preserve che
species whichare of vital importance
for the enviro ment ceology, medicinal,
fodder, fuel and the like so fai ?

THE MINISTER OF STATE
IN THE DEPARTMENT OF S(CI-
ENCE AND TECHNOLOGY,
ELECTRONAJCS AND ENVI-
RONEENT (SHRI C.P.N. SINGH):

fa) and (b). Yes, Sir.
(c) A State of the Art Report on
Threawened Plants of India compiled

and published by the Botanical Survey
of India, Calcutta, contains this
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information and copies of this publi-
cation are available in Parliament

Library.

(d) The Department of Environ-
ment is taking steps with the coopera-
tion of State Governments to take
legal and administrative measures for
conservation and protection of endan-
gered plant species through creation
of Biosphere Rescrves. A network of
Nationa! Parks and Sanctuaries excee=
ding 200 are already in existence for
ensuring protection to the countrys
biological resources.

qEWTZ §8 FTT KGR TRIA & AT

2547. s wATA AOTE ¢ AT
syw oy wZ Q1A A1 FO T 0T

(%) &1 37 AAA @ f7 fgee)
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AT AT AWM &1 g, WL

(@) #fa zf, A @ FT [
q@T F0 FaawEr #7 7@ g7

wu wated g war (s
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famit 20 ar wfas afm frafsa g
a fagifsa AT 1000/~ Fo aF
qifas qrfoafes and F37 a™
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Colgate Palmolive

2548, SHRI SANAT KUMAR
MANDAL: Will the Minister of
INDUSTRY be pleased to state:

(a) whether the American mul-
tinztional Colgaie-Palmolive is div-
essifying into  synthetic detergent
and toilet soaps;

(b) if so, the quantity licensed and
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capital involved; its export commit-
ments;

(c) tht considerations wkich h-v.
weighed with Government in boosting
this muiti-national Co.; and

{d) whether it has recently raised
the prices of its products like tooth
pastes by 5 to 6 per cent and if so,
the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):
(a) to fc). Mis. Colgate Palmolive
(India) Ltd. is neither a FERA nor
MRTP company. This compzny has
been granted a Letter of Intent for
the manufacture of 10,000 tonnes per
annum of synthetic detergents. This
company has also been registered
with the Directorate General of
Technical Development for the manu-
facture of 12,000 tonnes per annum
of toilet soap. These activities involve
a capital investment of Rs. 280 Inkhs
& Rs. 190 lakhs respectively. No
export commitment has been given by
the company.

(d'  The company hasreported -he
following increase in prices of tooth
paste effective from May, 1981:—

Colgate Dental Gream 0, lncre-
(Toothpastes) ase In
prices in
May'81
over
March'81
prices
200 gms. ; i . 5.55
150 gms. ’ 2 , Nil
100 gms. ; ; ; 4.6
50 gms. . s . Nili

There is no statutary price control
in relation to tooth paste.
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T.P.D. Plant at Wazeho Nagaluul

2549. SHRI CHINSWANG
KONYAK: Will the M.nister of
PLANNING be pleased to state:

(a) whether it is a fact that the
clearance for the 50 TPD pliit at
Wiz hoin Nagaland is awaitiag from
the Planning Commussion; and

(b) if so, the details thereof?

THE MINISTER OF PLANN-
ING (SHRI S, B. CHAVAN)

(a and (b). A propsal for the
estab'lunnt of a 50 TPD nini
cement  plant  basel on Wazsho
lime stone deposits has been received
from 'he North Fastern Couneil, The
sclir ne is Dase Lon the Vertica shaft
Kiln process deveoped by Cemnent
Rewarh Inetitate of India and is
pressntly wrler exmitnation in ¢om-
sul'ation with the concerned Minis-
tries.

Pension to frecdom fighters
from Maharashtra

agn0. SHRI R, K. MITALGT
Will the M ster of TIOME AFFA-
IRS b pleaszl ta rofer to the reply
given to Unstarred Question No. 997
on O h My, 1031 reqarding pension
‘o frewdom  fizhters frtom Maha-
rashtra and state :

(a) whether  Governmeut  have
tiken decision on remaining 1701
cases of freedom fighters from Maha-
rashtra;

(b) if not, how many cases are
still pendin with Government and
what are the recasons thercol; and

{c) when a decision on  these
cascs is likely to be teken ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) Yes, Sir. Out

1786 L.S—8

of these 1701 cases, decision has
been ‘taken in 135 cascs,

(b) and (c). In the balance of
1566 cases, final decision will be taken
after receipt of staic verification and
entitlement reports.

Plan for Development of Back-
ward Districts in Maharashtra

2551. SHRI R. K. MHALGI :
Will the Minister of INDUSTRY
be pleased to state :

(a) whether it is a fact that a
comprchensive plan for development
of Centrallv  backward  districts
m Maharashtia was  recentlv dis-
cussed by him with the State Chief
Minister recently

(h) if so,the steps taken hy Gove-
rament of Tndia for speed!y cleaance
of Industrial  projects in those dis-
tricts ; and

(¢) the naumnes of the projects
which have siace been docleared as
a result of the hich leve! discnssions
referred to above ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRI  CHARANJIT
CHANNAN): (a) Yes, Sir.

(b) and (¢). Three industrially
backward districts, namely, Auranga-
bad, Ratnagiri and Chanderpur
have been identificd by the State
Government  for initiating nucleus
plant programme for integrated
industrial  devclopment. A task
force consisting of Centrul  and
State Government oflicials has since
been set up to identify project pos-
sibilities in these  districts  for
intensive industrial  development,
The work of the task force is in pro.
grcss.
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Action Plans for Industrialisation
of backward area

2552. SHRI ~ JANARDHANA
POOJARY : Will the Minister of
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by the State Governments, project
possibilities with ecope for forward
and backward linkages are being
identified by joint task forces of

Central and State officials.

INDUSTRY be pleased to state :

So far in respect of 51 districts/
areas identified” by the various State
Governments  for this programme,
19 such task forces have been set up;
the present stage of progress is at
Statement,

(a) whether an action plan for
industrialisation of backward regions
was being formulated by Government;
and

(b) if so, the details thereof 7

T'urther, the recommendations of
the National Committce on the
Development  of  Backward  Arcas
in its report on ‘Industrinl Dispersal’
are under examintion in the Planning

lommission in consultation with the
State Governments, concerned
Ministrics and financial institutions.

THE MINISI'ER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRT CIARANJIT CHANANA) ¢
(a) and (b). Under the nucleus
plant  programme initiated by
Government in certain industrially
backward  districtsfarcas  identified

Statement

The Districts| Arcas  Identified by State Governments for initiating  integrated Industrialisation  undey
the Nucleus Plants Programmes.

State

District [Area  Suggestion

Remarks

Andhra Pradesh 1. Anantapur** Task Force sct up for
2. Medake* the three districts.
9. Srikaulam®
Bihar . . . . . 4 Madhubani* Task Force set up for
5. Falamau® both the districts.
Gujarat . N . 6. Wutch@ No reply has  been
5. Amrreli(@ received from  State
8. Sabarkantha@ Government,
Haryana 9. Mahendragarh®* T.sk Force set up.
10, Parts of Hissar
District®
11, Parts of Jind District®
Himachal Pradesh | . . 12, Kangra® Task Force set up for
13. Solan® all the three districts.
14. Sirmur®*
Jammu & Kashmir . . 15. Baramula® Task Force set up for
16. Udhampur@ Baramula district only,
Karnataka . ¥ i . 17. Tumkur@ Task Force has been set
18, South Kanara@ up for all the four
19. Gulbarga@ districts.
20. Belgaum@
Kerala . . . . . 21. Alleppey* Task Force set up for
22, Malapuram® both the districts.
Madhya Pradesh i . 23. Sidhie* Task Force set up for both

24. Jhabua®® the districts,
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State District| Area Suggested Remarks
Maharashtra . : . . 25. Aurangabad* Task force sct up for all
26. Chandrap ur® the districts.
27. Ratnagiri*
Nagaland ‘ : ; . 28, Mon* Task Force set up for both
2q. Teunsang* the districts,
Orissa . . : ) . g0. Puri (Chandak Area) Task force set up.
31. Bolangir®
32. Kalahandi*
33. Dhenkanal*
34. Mayurbhanj*
- Punjab . . f ' . %5, Amritsar Task TForce set up for
{Govind Sahib) both the the districts.
30. Hoshiarpur*
]
Rajasthan : x : . 97. Jodhpur#* Task Force set up for all
38, Churu* the districts.
3¢0. Bhilwara®
40, Nagaur®
Task Force set 1p  ‘or
Tamil Nadu . i N . 41. Puddukotai** in Puddukotai both areas
D strict
42, Dandigul** in Madurai,
Uttar Pradesh : ; . 43. Rallia® Task Force set up for all
44. Jhansi¥* the districts.
45. Almora®*
46. DBasti*
47. Taizabad®
4. Rar-Barelly®*
409. Lalitpur®*

West Bengal . v . . 50.

Jalpaiguria)

Task Foree act up for both

-l 51. DBankura) the districts.
{51 districts have been identificd so far for Nucleus
. Plant Programme)

Note :

*Whole district cligible for Capital Investment Subsidy.

**Designated areas within the district cligible for Capital Investment Subsidy.

@

Cement Plants in North East

Region

7 District eligible for concessional finance.

(b) il so, the details thereof ?

THE MINISTER OFIF STATEI'N

2553. SHRI JANARDHANA
POOJARY :
SHRI MUKUNDA
. MANDAL :
*  Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government have
decided to set up cement plaots in

tho North-East region ; and

THE MINISTRY OF INDUTRY
(SHRI GHARANJI'T CHANANA) :
fa) ard (b) . Noith Eastern Coundil
has reported that four Mini Cement
Plants of capacities ranging from 30
to 200 tonnes per day are planned
to be set at a total estimated outlay
of Rs. g crores. The first of these
plants at Taju (Arunachal Pradesh)
13 under construction.
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Industrialisation of Sunderbans

2554. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the  Sunderbans
District in West Bengal has been
included in the list of backward arca
in the country ; and

(b) if not, the reasons therefor
and whether Government would
consider the need for including this
District also in the investment subsidy
scheme ?

THEMINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA) :
(a) No, Sir.

‘bY  Sunderbans  District  did
not quithife fbr heine declared indus.
triallv backward when evaluated by
the Planning Commission on the
basis of data supplied by the State
Government alone criteria laid down
for this pur pose,

The Report of the  National
Committee on the  Development of
Backward Areas on Industrial Disp-
ersal Dhering on revisad  eriteria for
declaration of industriallv hackward
districts’arcas is uncer consicleration
in the Plannine Commission in con-
sultation with State Governments,
concerned  Ministries and finaneial
institutions.  Anv  change i the
existing districtsareas would depend
on the decision taken on the recom-
mendations of the Committee and
order of Government thercon,

Packing Bags for Cement

2555. SHRI SANAT KUMAR
MANDAIL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether the cement manu-
facturers are at present using old
and mutilated bags for packing of
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cement with the result that lot of
cement is not only lost and wasted
in transit but also these bags are
susceptible of being pilfered easily
thus creating black-market for this
scarce commodity ;

(b) whether the jute mill industry
which is presently facing an acute
demand recession will be benefited
if Government makes it mandatory
for the cement manufacturers to
use new bags apart from plugging
wastage of this construction material
which is in short supply; and

(c) the steps which Government
propose to take in the matter ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARANJIT
CHANANA) :(a) to {¢). Under the
provisions of the Cemeont  Central
Order, 1067, as amended from time
to time the Government of India
permits the use of serviceable
seconcl-hind heavy cement bags
for packing of cement. The percen-
taze of use of serviceable Seenind hand
jute bags for  packing  cement for
the auarter commencing 1st July,
1981 is only 207, With a view to
minimising  scepaze  of  cement
through use of jute bags for  packing
cement, CGement Research Institute
has developsd an improved version
of such bags with better weaving
patternn  which is proposed to be
adopted  for packing cement. With
the adoption of the imnroved version
of jute bacs by the cement industry
seepage is expected to be minimised
substantially.  Auv increase in the
use of new bags for packing cement is
likey to benefit the jute industry.

VI? Industrial Centres

2556. SHRT SANAT KUMAR
MANDAL : Will the Minister of
INDUSTRY be pleased to state :

(a) whether hisattention has been
drawn to the write-up captioned
«VIP Industrial Centres’ appearing
under the heading“TRADE WINDS’
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in the the fortnightly journal - INDIA
TODAY’ dated August 1-15, 1981,

(b) ifso, whether he proposes to
set up any such Centre in West
Bengal also particularly in the
Sunderbans area, which is the most
Backward in the country ; and

{c) if not, the reasons therefor ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY  (SHRI CHARANJIT
CHANANA) : (a) Yes, Sir. The
facts are that the Minister of  State
for Industrv, addressed  letters  to
CMs of all the Stte Governments
on 15th  November, 1980 asking
them to identify at least two in-
dustriallv  buackward  arcas/districts
under the nucleus plant programme
for intensive  industrialisation  of
those areas/districts, Out  of
responses  received from 17 State
governments, 51 districts/areas have
been identified for  lanching the
nuccleus  plant  programme. For
these areas, 19 Task Forces have
been set up to identifv project
possibilities for industrialisation, out
of wlich 5 Task Forces have sub-
mitted report in respect of Goindwal
Sahib  in Amritsar clistrict,
Chandak in Puri district, Medak in
Andhra Pradesh, Kangra, Solan
and Sirmur districts in Himachal
Pradesh. The  recommendations
made by the task forces are being
processed. The task  forces set up
or other areas are at work.

(b) -and (c). Government of
of West Bengal have identified two
distriets,  viz, Jalpaiguri and
Bankura for which a task force
consisting of Central Government
and Sate Government oflicials has
been constituted and is at work.
Sunderbans area was not identified
by the Go vernment of West Bengal,
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Meeting demand of paper from
enous sources

2557. SHRI CHIRANJI LAL
SHARMA: Will the Mingstcr of
INDUSTRY be pleased to state:

(a) the steps been taken to meet
the demand of paper from indigenous
resources; and

{(b) howlongiwill'ake to become
self-sufficient  in this respeci ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
{SHR1 CHARANJIT (CHANANA):
() Governmient have been encoura-
ging the growth of further capa-
city in the Paper  Indusiry. Some of
the steps taken for Increasing the
indigenous production of paper are
as follows:—

(i) Promoting the setting up of
paper mills based on secon-
dary 1aw materials  which
does  not  involve foreign
exchange  expenditure  has
been delicensed,

(ii) The import of pulp has been
liberalised.

(iii) The import duty on waste pa-
per used for paper making
has been waived. '

(iv) Fxcise rebates have been off-
ered to new large integrated
pulp and paper mills, and
small  paper  mills based
on the use of unconventional
raw materials.

(v) Paper manufuctured fiom a
furnish contuining not less
than 75 ©, bagasse has heen
exempted from excise duty.

('h}‘ So far as writing and Priniting
paperis concerned, the indigenous
production is by and large adequate
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¢t meet the demand and imports
are beingresertedto my on a limited
scale. Adcquate capacity is  also
likely to materialise in the Sixth
Plan to attain sell sufficiency. As
regards newsprint, however, cven
with increased production, the country
would not attain sclf sulliciency in
the next few years.

Pension to Freedom Fighters

from Haryana
2558. SHRI CHIRANJI LAL
SHARMA : Will the Minister of

HOME AFFAIRS be pleased  to
state:

(a) how many applications from
freedom fichters from Haryana have
been received by Government since
the new policy was declared in July
1980;

(b) how many of them lave been
sanctioned for pension and rejected;
and

(¢) when decision in  the case
of pending applications is likely to
be taken ?

THE MINISTER OF STATE
IN THE MINISTY OF HOME
AFTAIRS  (SHRI YOGENDRA
MAKWANAY: (a) 270.

(b) Sanctioned 4. Rejected 6.

(¢) The remainine  cases would
be finalised on receipt (:f: State's
verification report and their recom-
mendations thereon.

Levy of House Tax in Delli

2550. SHRI  CHINTAMANI
ENA : Will the Miuster of HOME
AFFAIRS bLe pleased to  refer to
the reply given to Unstarred Question
No. 1205 on 25th February, 1981
re: levy of House Tax in Delhi and
statc:

(a) whether any follow-up action
was taken by the Delhi Municipal
Corporation to instruct the Zonal
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Offices particularly the West Zone
not to press for the payment of pro-
perty Tax for the period prior to
the date on which the physical po-
session of the flat was taken over
the allottee from the DDA; and by
if so, what;

(b) whether the authorities in
the West Zone, Rajnori  Garden,
D.M.C. are not carrving out the
instructions issued by the DMQ
in this behalf;

(c) whether the West Zone con-
tinue to show the Tax prior to this
period in their books and include it
in the Bills issued for the current
year; and

(d) il so, the action Governinent
propose to take to set matters right ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AFF-
ATRS (SHRI YOGENDRA MAK-
WANA (a) and (b). The Municipal
Corporation of Delhi has reported that
instructions already exist to the cffect
that Delhi Development Authority
flats are to be assessed to Property
Tax with effect from the date of
handing over first possession by the
D.D.A These instructionsare known
to all the officers of the House 'ax
Departiment includine  those  in
the West Zone. As  such there is
no question of  pressing (O the piy-
ment of Property Taxes for th neriod
prior to the date bv which, first
phvsical possession of the T4t was
taken over Ly the allottces from the
D.D.A. No inttances of {louting these
instructions have come to the notice
of the Corporation.

(c) and (d). Accordine to the
Municipal Corporation of  Delhi
there arc no cases where authentic
proof of taking over first possession
from the 13.D.A, has been given by
the allottees and still tax prior to the
date of taking over first possession
is being demanded. Wherever objec-
tions are raised by the assessees,
the tax prior to the date of taking
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ever possession would be  deleted
en receipt of authentic proof of the
date of taking ov~ possession by the
assessees from the Delhi Development
Authority.

Recovery of Arms and Ammuni-
tion in Gauhati

2560. SHRI CHINTAMANI
JENA : Wil  <he Minister of
HOMLE AFFAIRS bz pleased to
State:

(a) whether Government’s atten-
tion is drawn to the Hindustan Times
dated 7th Aueust, 1981 that policy
have recoverad 1 sizeible quantity
of arms and anminition in Gauhati
(Assam);

(b) whether it is also a fact that
some persons were arrested in this
regard; and

(c) il 5o, the d:tails thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS  (SHRI YOGENDRA
MAKWANN) @ (a) Yes, Sir,

(1 and (). According ‘o the
Government of Assam, Sub-Inspector
of Police inchare: of Tulsibari ont
Post while 1‘(::11.':1{:1!; 1ome  was
seriotLlv injusel on Julv og, 1981
wiien snome misercan s firedd at hum
pistnl shots. A case has ba o reristered
in this connection and two nersons
have  Dbeen arresred, During
sairch of one  of the  arested
persan’s iouse, a sizeable quntity
of cxnlnsive and explosive substance
includinr ‘ime bomb and materials
for preparation of expiosive devices
were recovered. The case is under
investication.

Ban on Hindi Book ‘Kal Vijay’

2561. PROF. NARAIN CHAND
PARASHAR : Will the Minister of
HOME AFFAIRS be pleased to
state:

(a}) whether Government have
received the demand of the National

Convention of Buddhists held in
April 1981 at New Delhi for impaosing
a ban on the publication and sale
of the Hindi Book ‘Kal Vjjay* written
by Lakshmi Narayan Mishra, for
carrying derogztory material about
Bhagwan Budha;

(b) if so, the action taken by
Government so far; and

{c) if not, the action proposed to
be taken by Government and the
time by which it would be taken ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) Yes, Sir.

(b) and (c). Under section 95 Cr.
P.C. powers of proscription of publi-
cations which, with deliberate and
malicious intention of outraging the
religious feclings of  any cless of
citizens of India, insult or atiempt
to insult the religion or the religious
b liefs of thar class vest in the State
Government, The matter had there-
fore, been brought to the notice of
the Government ol Uttar Pradesh
for appropriate action,

Grant of Pension to Indian
National Arm  Persons

2502. SHRI A. NEELALOHI-
TIIADASAN NADAR will the
Mimster of DEFENCE be pleased
to state

(a) the total number of appli-
cations from the Indian Nationa)
Army persons received from 1972
till now for grant of pension;

(b) the number for which pension
has been granted and not granted;

(c) the details thereof in which no
action has been taken so far; and

(d) the details thereof calendar
ycar-wise ?
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THE MINISTER OF STATE IN
THE MINISTRY OF DEFENCE
(SHRI SHIVRA]J V. PATIL) : (a)
and (b). No pension is sanctioned
to any one for being a personnel of
the rormer Indian National Army
of pre-Indecpendence period. How-
ever, Ministry of- Home Affairs
consider claims ol eligible persons
who satisfy the prescribed criteria
for grant of pension under  the
““Swatantrata Sainik Samman
Pension Schenie™. Under this scheme
freedom  highters  including  ex-
INA and ex-Indian  Independence
League  personnel who  suffored
impriconment detendtion i Lritich
Jailo/Canmps for nore than 6 nonths
arc sanctioted  “Swatararats Sainik
Sunpan Tonsion.”. So o {ar 39,080
a.]n]nlu';:ritlrn- for gt of pension uncder
this Scheme Lave beon reeeived {rom
those who olidm 1o have 1artien aed
in the INA e Tdinn Indopendaonce
Loa, ue and suflered  detention im-
priconment v Ieitishe Jaids Canps,
Of these, 17,087 liive Lo sanctioned
Swatentrata bundk Pension while
the cluins ol o8 hinve boor rejeeted,
an;niuh.g SO cases  are Luder
different stages ol serutiny,

(¢} and ({}. Do not arise,

Policy for take over of Sick
Industrial Units

2563, SHRT BV, DESAL : will
the Minister of  INDUSTRY be
pleased to state:

(a) whether the Central propose
to formulate a long term policy on
take over of sick industrial units;

(b) whether  Government  hzd
appointed a committee to go into
the question of the problem of
sickness of industries and suggest the
approach of the Government in
respect of taking over the industries;

(c) if so, whether they have also
submitted their report to Govern-
ment;
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(d) if so, the main details of the
same; and

(e) the steps being taken to ime
plement them ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHKTI CHARAN]JIT CHANANA) :
a) The poliey on sick industries
was announced on the 15th May,
1978 in both the Houses of Parliament
by the then Minister of Industry.
The policy is presently being reviewed
by the Government.

(b) No, Sir.

c) to (¢) Do not arise,

Sanction to Karnataka Electro-
nics Development Corporation’s
Collaboration with U.K. Firm

2564, SHRI B.V. DESAT © Will
the PRIME MINISTER be pleased
to state:

(a) whe her i* is a2 fact that
Cen re has  cleared  techuical  col-
labora lon be ween Kamaraka Elee-
tronics  Development  Corpore tion
and te UK firmfor e manufacture
of high vol a ¢ resistors;

(b) if so, he main poin's of the
agreement reached  between  ihe
Karnawaka Tlectronic Development
Corportation;

¢} the main production of the
Corporation;

(d) what amount of help and
assistance will be provided by the UK
firm; and

(e) when the production is likely
to be started ?

THE MINISTER OF STATE
IN THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT (SHRI C.P.N. SINGH) :
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(6) The party has been approved
for foreign collaboration, to be im-
plemented in following two phases:—

(8) 15t Phas.: Manufacture of High-
Voltage Resistors upto 14 K.V.
rating.

(ii) 2nd Phase: Manufacture of High-
Voltage Resistors above 14 K. V.
rating,

Out of the above, the party has
submitted the Agrecment in respect
ol 1st Phase only and the same has
been  cleared  (taken  on  record),
The agreement involves the payment
of Lz20,000 net of taxes to the UK,
firm by the Indian company.

(c) Atpresent, the main production
of the Corporation is T.V. scts and
ancilliary products,

(d) The following help/assistance
will be provided by the UK. firm: —

(1) Technical assistance, advice
and information for manufacture
and process ol manutacture of
the Resistors;

(ii) Testingof Resistors, manufactu-
red by Indian company, at the
U.K. firin’s works;

(iii) Suapply of technical document-
ation including lists of plant
and equinment required, details
of suppliers and in the case of
equipment requiring  special
manulacture, workshop draw=
ings shall also be supplied by
the UK. firm;

(iv) Details of formulation lists of
ingredients and materials for
use in the manufacture of
Resistors and also indentifi-
cation of approoriate suppliers
of  such  ingredients and
materials; and

(v) Training to three Indian
technicians at their works,
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(¢) The Corporation is expected:
to start the production of Resistors
u;ger this Agreement by the end of
1982°

Indigenisation in Public Sector

2565. SHRI B.V. DESAI : Wwill
the Minister of INDUSTRY be
pleased to state:

(a) whether the Industry Minister
has asked the public sector under-
takines under its acgis 0 prepare a
list of mmproved items for purposes
of indigenisation;

(b) if so, whether any such list
has been prepared by these industries;
and

{(c) the main reasons for the same ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA -
() 0 (b). Indigenisadion j. 4
necessary element of the Government
policy on industrial develoment,
The public sector uudertakings under
this Mumistry also follow it as 4
continuous process. To speed up the
process of indigenisation, selective
public sector undertakings have been
asked to identify the items which
are currently being imported and to
examine the possib lities of  their
indigenous development either in thejp
own plants or through ancillaries,

Alienation of Tribal Land

2566. SHRI ARJUN SETHI:
Will the Minister of HOME AFFAIRS
be pleased to state:

(a) whether it is o fact that there
are regulations in tribal areas to
prevent alienation of lands to non-
tribals by tribals;
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(b) whether it is also a fact that
in many States with tribal population
more than half of these cases brought
to courts were decided against the
tribals;

(¢c) if so, whether Government
have come to any coaclusion after
examining the reasons and if so,
what are the rcasons; and

(d) the steps Government have
taken to rectify these regulations ?

THE MINISTER OF STATE IN
THE MINISTRY OF HOME
AFFAIRS  (SHRT  YOGENDRA
MAKWANA): (a) Yes, Sir.

(b} As per aviilable informiion
(i) in the States of Maharashtra,
Rajasthan, Tripura and Wes  Bengal
more thar bt the eises were decided
against the cribal petitioners, (i)
in the States of Andhra Pradesh,
Assam, Bihar, Gujarat,  Hunachal
Pradesh, Orissa, Uttar Pradesh and
Sikkim more than half the cases were
decided in favour of the wibal per-
itioners, (iii) no cases have been
registered in the States  of  NMani
pur anrd Taagul Nadu and ::'i\'} n
i the Stoates of Iarnataka and Kerala
most of  the cises  are :L\\';xitin;;
disposal,

(e) Th~ mun TETSONS for cases
in the law courts being deeidied
against (rilals appear to be ignorgnee
of Low, lack of  awarcness of e
admanistratiy and lf'-_;.i.l svitem,
fnherent Aislite  to Liticate, leck  of
resources ta pursue the matter ip
the courts, cte. on the part of the
scheduled tribes, Further, in many
cascs, the legal impediments created
by non tribal contestants in the form
of reprated adjournments, appeals,
revision of cases in higher courts
Iead to fuilure or cases of tribsl
petitioners,

(d) The Government of India
have requested the Governments of
the States and Union Territories
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to review the existing sta utes, Such
reviews are also conducted jointly
by representatives of Government
of India and State Governments at
tribal sub-Plan meectings. The State
Governments have beer taking steps
to effect amendments of the statutes
wherever required as per sugzestions
emergin r at such meetings, with the
object of making the statutes simple
in procedures and effective in operat-
tion.

News Captioned “BEL to make
Digital Electronic Watches

2567. SHRI K. MALLANNA:
Will the PRIME MINISTER be
pleased to state:

(8) whether Government's attent-
ion is inyited to the Hindustan Tines
dated 20 July, 1981 that the Bharat
Electronics Limited (Baugalore) has
produced prototypes of the country’s
first indigenous  digital  clectronic
watches made  with  sophisticated
components manufactured in its own
computer aided facilitics;

(b whether it is also a fact that
the BEL has submitted to Govern-
ment that with the f'\]J;'rtES(’ and
cxprrience  in the manulacture of
the vitsl comporarnts for electronic
watches of standardised quality, there
is no need to wait for arrangements
to imnort wach modules; and

(c) if so, ihe reaciion of Govern-
ment thereon ?

THFE MINISTER OF STATE IN
THE DEPARTMENTS OF
SCIENCE AND TECHNOLOGY,
ELECTRONICS AND ENVIRON-
MENT  (SHRI C.P.N. SINGH):
(@) Government hive not been
informed of any st ch claim by Bharat
Elcctronics Ltd,, (BEL).
(b) No, Sir,

() Does not arise,
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Number of Industrial Licences

2508. SHRI K. MALLANNA:
Will the Minister of INDUSTRY be
pleased to state:

(a) the details regording the num-
ber of industrial licences and letters
of intent issued in 1980; and

(b) the details regarding the pro-
duction in comparison to the targets
fixed for the vear 1980 and how far
it has been achieved.

THE MINISTER OF STATLE IN
THLE MINISTRY OF INDUSTRY
(SHRI CHARAN JIT CHANANA):
{a) 946 letters of intent and 475
industrial licences were granted under
the Industries  (Development  and
Regulation) Act, 1951 during the year
1980, Deiaijls of both the letters of
intent and industrial licences in-
cluding name of the party, location,
item of manufaciure, eic. are avail-
able in the Parliament libray in the
“Mon-hly News letter” published
by the Tudian Invesunent Centre,

(b) The siwih Five Year Plan
(1990-83) envisages an average annual
rate ol growh of & per cene of in-
duscricl producrion during the five-
year period. During 198081, industrial
pro fuction, as measired by th - General
Index of  Industrial - Producidon,
recorded an inercase of o1 per cent
compir~t 1o a decline of 1.4 per
cent in tll.(f }P]'{’\'i(}!l.‘. year,

|

222535 S1d1r ty Tor {alistrial
Units

25019, SHRI K. MALLANNA:
Will the Minister of INDUSTRY be
pleased to state:

(a) whether some cases have come
to the notice of Government regard-
ing persons who set up lillegal excess
capacity either by way of expansion
of existing units or by setting up
new units
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(b) ifso, the details thereof during
1980-81; and

(c) whether Government would
like to have more powers to punish
such persons

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI CHARANJIT CHANANA):

(a) and (b). Though no survey as
such has been made, Governnent is
aware that certain units have been
producing more than their licensed
canacity,

(c) Government is arming itself
with requisite powers o combat
deliberate violation of coiditions of
licence through unauthorised creation
of capacities  without  required
approvals.

Small Scale Foundry Industry

2570, SHRI 5. B. SIDNAL -
Will the Minister of INDUSTRY be
pleased to state

(1) wiether the sindl scale foun-
dry industry is facine a eritical  sit-
uation due to shortiure of raw mater-
1als and power-cut; and

(b} what immediate steps  are
proposed to be taken o make avail-
abl* power and row moterials in
suflicicut quantity o the indostry 2

TIIE MINISTIR OF STATE
IN THE MINISTRY O INDUS-
TRY (ST CITARNJT T CHAN-
ANAL - (a)  No, Sir. Howewr
some renresentations have heen rees
eived that founcryv units i the small
sciale secior are facineg difficulties in
procuring pig iron and that they have
been experiencing shortage of power,

(b) Pie iron is being supplied
to small scale units through State
Small Industries Corporations where-
ver they have shown willingness to
handle the item. In order places,
direct supplies of pig iron are being
made to small scale units from the
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stock-yards of SAIL. The Import
policy for actual users of pig iron has
also been liberalised to allow import
of Pig iron against Open General
Licences (OGL). Steps tc increase
the general availability of power in
the country have also been initiated.

Pay Scales of ‘B’ Grade Civilinn
Clerks of Indian Navy at Bombay

2571. Prof. MADHU DANDA-
VATE : Wl the Mir'ster of DEF-
ENCE be pleased ro state :

(a) whether it is a fact that des-
pite a categoricrl judeement of the
Bombav High Ciourt, thase whe were
emploved durine the Sceond World
War as ‘B’ grade Civil'an clevk: of
the Tnd’ar Navy at ombay in the
un‘fied scale were not given  the
grade R fo-200 nrescribed  for
the Upper Division Clerks:

(b) if so, when will this grade be
gi\'cn to the concerred emplovees
in conformityv with the Bombay High
Court Judgement; and

(¢) whether the concerned em-
plovees following their clascification
as Upper Division Clerks, wi'l be
paid the revised emoluments  retres-
pectively with interest on the arrears?

THE MINISTER QF STATE IN
THE MINISTRY OF DLFENCE
(SHRI SHIVRA] V. TATIL)
() and (b). Having regard to the
implications of the Judgement of
the Bombay High Court in g case
pertaining to employees of-the Tex-
tile Cemmissioner’s Gffice, Govern-
ment orders were issued on  19-5-1981
under which such of the erstwhile
B> Grade Clerks of the Indian
Navy as could not be classified as
Upper Division Clerks with effect
from 1-1-1g47 are to be placed in
Upper Division  Clerks Grade
from the same date and their
pay refixed in that gradc after giving
benefit of increments for the past
period. Such a placement is how-
ever, to be done on national basis

SEPTEMBER 2, 1981

Written Answers 248

only and the financial benefit will be
admissible from the date of issue of
the Government orders.

(c) Does not arise.

Reverification of Cases re Pen-
sion to Freedom Fighters by
Punjab Government

2572. SHRI R. L. BHATIA :
Will the Minister of EFOME AFF-
AIRS be pleased to state :

(a) what is acceptable evidence
for the grant of pensions from the
Centrz] Revenues to the freedom
fighters under the Pension  Scheme
of 1972

(b} wnether any records of the
cases of the freedom fishters were
sent to the Government of Purjab on
their demand in May 1978 for re-
verification; if so, the details therecf;

(¢} what evidence was furnished
by each of these {reedom fighters on
the basis of which they were granted
pension in the first instance;

() whether any of the -cases
referred to ‘n para (b) above were
sent to the Pol'ce Department be
by the Purjab State for verification
in the first instance ; if so, their part-
iculars; and ’

(e) whether a copy of the docu-
mentary or other evidence referred to
in the Police report cn the basis of
which th¢ State Government had
recommended their cases wi  be
pleaced on the Table ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA) : (a) The follewing
evidence is required for establishing
the claims of freedom fighters pension:

(1) In caseof claim of imprisonment
detention  etc.  certificates
from the jail authorities failing
which certificates of co-prise-
nership from sitting or former
Members or parliament or
legislators.
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(ii) In case of c'aim of under-

ground/suffering/internment or
externment, documentary
evidence bv way of Court/
Gowt. Order proctaim'ng the
apnlicant as an offend~r, an-
nouncing an award on his head,
or for his arrest or ordering hig
detention, and  where such
crmalete recards are not ava-
ilablel, cerificates from veteran
freedom fighters who hud them-
selves undergone imorisonment
for 5 years or more.

(iit) Orders of confiscation of
nroperty,

(iv) Orders of d'smissal {rom
Government Services,

(M andt (c',  Norecards are nor-
mlly reqpured to besent to the State
G wernments recerification,
Under the Preed m Fighters” Pension
Schrme now recumesl as Swatantrata
Sainik  Saummn Pesion Scheme
applizants £ pensime are required
to submit their apo’icatious  eoms
plete with  required docnimentary
evidence  Urouch  concerned  State
Governments, stmaltane wsly <ending
an  advance copy  to the Freedom
Fighters’ Division of Miuistry of Tlome
AfTiirs, State Governiments verify
the tenability of the evidence along-
with the application farnished by
them. A final decision on these app-
Yications is taken after reccipt of the
veri ication anfd title to pension re-
ports from the State Government,
Further clarification may be soucht
from  State Governments where
the claim is not [y established under
the provisions of the Pension Scheme,

(d) and (e), The State Govern-
ment decides the annranriate pro-
cedure for snee-lilv verifvine the auth-
enticity of the claims and eanias ~f
the docum~ntary evidence furnished
by the annlicants.  As the number of
applicants for Punjab State excceds
15,000, it would nnt be feasible to
place a list with particular of such a
large number of applicants on the
Table.

Restoration of Pension to
Freedom Fighters of Punjab,
Haryana and H.P.

2573. SHRI R.L. BHATIA :
Wil the Minister of HOME AFF.
AIRS be pleased to state :

(a) whether pension of any
freednm  fichters were canecelled on
account of their income in excess
of the nrescribed limit of Rs. 5000/«
in Punjab, Haryana and Himachal
Pradesh  States respectively  uptil
31 July, 1980;

(b} if so, their list;

(¢} whether anv of the pensions
referred 1o in part (2) above were
restored; and

(1) if s, their nartiendare and the
reas s for restaration in ench case ?

THE MINISTER OF STATE
IN THE MINISTRY OI HOMFE
AFTATIRS  /STIRT YOGTNDRA
MAKWANA) © /a) Aflter the
removal of annoal heome ceiling
from r-8-100 as a reeult of libera-
lisation of Treedam T shiters Pension
Scheme, now renaned as Swatan-
trati Sainik Sanmuan Pension Scheme,
the nensions which were earlier cus-
pended or stanped ‘cancelled on crou-
nds of income exceeding the preseri-
hed limit have been restored.  The
Accountants General! ¢oncerned have
been instructed to resume payvments.

(b} to (d). Do not arise,

Grant of Pension to Freedom
Fighters of Punjab

2574. SHRT R, L. BHATIA:
Will the Minister of HOME
AFFAIRS Dbe pleased to state:

(a) whether any  applications
from freedom fizhters  were sub-
mitted to his Ministry for the grant
of pensions under the Persion Scheme
of 1972 by the Punjab State Go-
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vermmnent after due  verification ;
if so, when they were reccived in
the Freedom fighters Division of
his  Ministry;

(b) whether a list with particulars
of freedom fighters referred to in
part (a) will be laid on the Table;

(¢) the date on which the final
decision taken in each casc and the
nature of action Laken and coms-
municited to the freedom fighter
concerned;

(d) whether  there  were any
cases which  remained untouched
uptil 7 June, 19785 and

{e) if so, thetr particulars and the
reasons therefor ?

THE MINISTER OIF STATE
IN THE MINISTRY OF HOME
AFFAIRS  (SHRT  YOGLENDRA
MAKWANA) (s} and {b). More
than fifteen  thonsand  applications
for grant of I'reedomn Fighters Pene
sion now  renamed Swatantra
Sainik  Sammon  Pension have so
tar been received from Punjab and
more applicarions are still  being
gent. It would not be feasible to
place a list with particulars of such
a lorge number of appiicants on the
Table.

(c) to {e). A final decision ta
the cligibility of the applicants for
Pension is taken after the l‘f‘C[‘i])t of
the State  verification and entitle-
ment reports. Such State reports
continue to be recetved from thine
to time. Cases which are found
to be cligible under the Scheme
are sanctioned and  the applicants
informed. Simularly  reasons  for
rejection are comnmuvcited  to each
in-eligible applicant,

Car Project in Public Sector

2575. SHRI 8. M, KRISHNA:
Will the Minister of INDUSTRY
be plea.cd to state:

(a) whether it i1s & fact that
Government have opted for Renault
for the Car Project in the public
sector;
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(b) if so, whether it will be a diesel
car or the one driven by petrol;

(c) what are the terms of colla-
boration with the French firm manu-
facturing Rcnault;

id) when ats  manufacture  is
likely to be take up and when the
first car is likely to be put on the
road; and

(¢) what will be its likely cost on
road as per current level of prices
and taxacion ?

TIE MINISTER OF STATE
IN THLE MINISTRY OF INDUS-
TRY (SHRI CHARANTIT
CHANANA): (a) No, Sir.

(b) and (¢}, Negotiations are in
progess with  various foreign auto-
mobile  manuwlacturers  including
M/s Renault for collaboration in
the Public  sector project for the
manufaclure of passeneer cars and
commercis]  veheles. A decision
on entering nto an agreement with
an appropruate party and on the
type of vehicles to be manulactured
will be teken on merits after evalet-
ting their offers.

{d} Tt is expected that production
of automobiles in the public sector
proj clomay  comnience in [gf’:’;.

(¢) The cost of the car would de-
pend on the mode! to be sclected,
mvestiment  made and other rele-
vant factors.

Better Technology for Salt
Production

o546, SHRI S. M. KRISHNA:
Will the  Minister of INDUSTRY
be pleased to state:

(a\ the steps being taken to apply
better tec'mology for salt production
to avoid wastages and ensure savings
in cost and also to improve its quality
and purity; and
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(b) wh=chzr chere is any difference

in the purity and value of the Indian
Salt vis-a-vi» rock sz2lt imported {rom
Pakistan ?

THE MINISTER OI' STATL
IN THE MINISTRY OFI IN-
DUSTRY (SHRI CHARANJIT
CHANANA):  (a) Steps  taken to
adopt improved technology in Salt
production to improve is yield and
quality arve:—.

(i) rendering advice to Salt manu-
facturers in regarding scientific
layout of salt works;

(it providing  technical  assis~
tance to Salt  manuTacturers
lor survey of potential areas
of salt  manufacture  and in
preparation of layout plans of
Salt works;

At} spot supervision of  alignment/
re-alignment  of salt  works;

Av) undertaking analysis of samples
ol Soil  brine, salt and  Ditt-
crns and advising salt manu-
facturers on process control;

w) use of polythene  sheets to
cut  down wastagcs during
manufature  and storage of
salt; and use of polvthene hags

. for package in place of jute
bags to cut down transit losses,

b) Due  to variation in composi-
tion, the Rock salt imported (rom
Pakista « is purer than sea/lake salt
manufsctured in India, The re.
il price of the imorted Rock salt
15 Rs. 2 pex Kg as compared to the
average price of 60 paise per kg,
of Indian salt.

Liceneces for Razor Blade
Industry

, . .2577. SHRI S. M. KRISHNA:
Will the Minister of INDUSTRY
be pleased to state;

'(a) whether his  ministry has
decided to throw open the razor
blade indwstry for mew licences;

(b) whether a number of large
business houses are interested in
entering the field and some of them
have already tied up with some
inter-national  manufacturers  for
technical  collaboration; and

(¢) if so, the names of these
houses and  the international/razor/
blude carte! or firms with whom
they propose to collaborate and on
what terms oand  conditio
equity capitals export of the finished
product and repatriation of royalty
and profits ?

THE MINISTER OI' STATL
IN THIE  MINISTRY OF IN-
DUSTRY (SHRI CHARAN]JIT
CHANANA): (a) Proposals foraddi-
tional capacity for the manufac-
ture of a safety razoc Dlades were
being  considered on merits in the
context of the approved capacity
not materialising and also keeping
in view the need for increased availa-
biltiy of quality blades,  This policy
continues to be in force,

(h) and {c). An  Indusoal  li-
cenee has been granted in January
1g8o to  Mfs.  Karnataka Blades
Limited for the setting up of 2 new
unit  for manufacture ol salety
razor blades asa  joint sector project
undertaken by the Karnataka Staie
Industricl & Investment Develop-
ment  Corporation  Limited along
with  Asian  Cables  Corporation
Limited, Toreign techinical colle-
borationn with M/s Wilkinson Sword
Limited. U.K. on payment of -
sum and royalty has also been ap-
proved for this project.

A lctter of intent has been issued
to Andhra Pradesh Industrial De-
velopment Corpn, Limited for the
setting up of a new unit for the
manufacture of safcty razer blades at
Mecdak in the State of Andhra Pra
desh. This proposzl entails foreign
collaboration and the collaboration
proposals are awaited from the
applicant.
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Messrs House of Poddar Enter-
prises, Calcutta have filed a com-
posite application for the grant of
an Industrial Licence for a new
unit at Alwar (Rajasthan) for the
manufacture of  Stainless  Steel
Razor Blades and for foreign colla-
boration with Messrs Gillette of USA

involvirg technicz!  collaboration
and financial pardcipation.  This
application is under process and

no final decision in thc matter has
yet been taken,

Organisations receiving
Funds from Foreign
Countries’

2578, SHRT BHIKHU - RAM
JATIN = Wil the Minister of HOMI
ATTFAIRS he plessed tostate :

(a) whethier the [lowing oreani-
sations have heen and are rec iving
funds  from loreion coumries gig. (1)
Institute  for Socin] Change  and
Social Stuties (now eallad P, Insti-

statement

The amount of Foreign Contribution received by these Associativus
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tute for Social Change & Social
Studies) Calcutta, (i)  Rayal-
seema Vikas Parishad Tirupati, and
(iii) A ian Institute for Rural Deve-
lopment, Banga'ore ;

{b) if so, how much money has
been received by each of these in.ti=
tution ; and

(¢) whether the leading members
of these institutions rre also office
bearers of Gandhi Peace Foundation
and Association of Voluntary Aven-
cles for Rural Development
(AVARD) ?

THE MINISTER Of STATE
IN THLE MINISTRY OF HOME
ATFAIRS /SHRT Y ) riIvV)IRA
MAKWANA):

fad and (D). A
a*tached.

statemsnt 1s

(¢} A Mst showing  the  office
hearer of these organications Gandhi
Peace Foundation and Assoctation of
Voluntary Agencies [or Rural Deve-
lopment (AVARD) is attached,

dirizg the yzars 1978,

1979 & 1gyBo.

Nane of Associations

Amount received in {Rupees |

Remarks.

—— . e ——

1. Institute of Social
change and Social

Welfare, Calcutta, 34,050

2. Rayvalaseemas Vikas
Parishad, Tirupati.

9. Asian  Tnstitute  for
Rural Developmient,

Bangalore. 88,460

4,40,856

1979 1g8o

40,800 2,09,877

Docs not figures on the
records of this Ministry.

20,95,617
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Nim:ofthe Associations and
their o fice-bearers.

Institute of Social Change & Social
Welfare, Calcutia.

1. Shri Radha Krishn~.
2. Shri Kshitish Roy Chowdhary.

3. Hon’ble Justice Shri Sabya-
sachi Mukherjee.

4. Shri Rabindra Mukhopadhyay.
5. Prof. Suguata Dasgupta,

Astan Institute for Rural Developnient,
Bangalore

1. Shri A. T. Arivaratna,

2. Dr. Pucy Ungphakorn.

3. Mr. M.V. Rajasckharan.
Gandhi Peace Foundation, New Delhi,
1. Shri R.R, Divakar,

2. Shri K.S. Radhakrishna,

3. Shri D. Ramchandran Potti,

4. Shri Ram Lal Parikh,
Association of Voluntary Agencies for
Rural Development (AVARD | Now
el

1. Shri Radha Krishna

2. Shri Panna Lal Dasgupta.

3. Dr. A.C. Balbhadra Prasad.
1. Shri AL C. Sen.

Statement
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Organisations Recelving Funds
from Foreign Countries

2579. SHRI BHIKHU RAM
JAIN : Will  the Minister of
HOME AFFAIRS he pleased to
stale @

(a) whether the following organi-
sations have been and are receiving
funds from foreign countries :—

(i) Centre for Agrarian Reforms,
Training & Education, Gha.
ziabad {U.P.) ;

(ii) Apprapriate Technology As-
sociation, Lucknow ;

(i) Gram  Niyojan Kendra,

(+haziabad;

(Y if so, how much money has
been received by each of these  insti-
tutions; and

(¢) whether the leading membery
of these institutions are also office-
hearers of Gandhi Peace Foundation
and Association of Voluntary Agen-
cies for  Rural Development
(AVARD) ?

THENMINISTER OF STATE IN

T'HE MINISTRY OF HOML
AFFAIRS (SHRI YOGENDRA

AMAKWANAY ¢ (@) and T, A
statement is attached.

1 A list showing the names of
office-bearers of these organisations,
(Gandhi Peace Foundation and Asso.
ciation of Voluntary Agencies for
Rural Development {AVARD, is
attached.

The Amount of Foreign Contribution received by these Associations during the vears, 1978,

1979 & 1q8o

Sl. No.  Nameof Asgc_iat_ir_ms___ﬁ'Amuum received (in Rupees! Remarks

1978
1. Centre for Agrarian
Research Training
and  Education,
Ghaziabad. . . 60,606

2. Appropriate ’I’cchnolﬁgy
Association, Lucknow. 7,206,196
3. Gram Niyojau Kendra,
iabad.

1979 1980

1,60,489 20,930

7:50,519 4,85.470

Does not figure on the
recotds of the Ministry.
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Names of the Associations
and their office-bearers

Cenlrc for Agrayian Research Training
and Education, Ghaziabad

1. Shri R, K. Patil.
a. Shri Satish Chandra,

Appropniate Technology Association,
Laucknow

1. Dr. Ram Das,
2. Shri AJK. Karan,
Shri MLK. Garg.

Shiri M. NI THoda.

ol

o

. Shri Darbari Lal Gupta.
Gandhi Peace Foundation. Neww Dellii.
1. Shri R.R. Divakar,
2. Shri K. 8. Radhakrishua,
3. Shri D, Ramachandran Potti.
4. Shri Ram Lal Parikh:
Association of Voluntary Agencies for
Rural  Development AV ARD,  New
Dellu.
1. Shri Radha Krishna,
2. Shri Panne  Lal Dasgupta.
3. Dro AL CL Balbhadea Prasads

4. Shri ALCL Sen,

gaww qarEm@m w0 udo ®ro
sitv waerq wiasw fifa & awmn
“Thn

4580, o g Twg @ w1 owwm
Far FRFAFNTG A 9T o Ho HTEo
oz wEuTt whasy fafa 3 qwmar ofa
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F AR ¥ 8 Wiw, 1981 ¥ WarwifsA
g HEAT 6949 F ITT F HArgH
¥ ag Fa™ A1 ¥ w0 @ Tma
AT Astal F FEO AfAFA Ad0-
ZHA T 24,772° 24 To F(  AXIGT
wfwr  #Ewm F@ F far g
T FAT FEFE! A0 wE & 7

MR Ratdy ® TU A (ST
wwm gEy famgr ) o+ FwEETH
og dmt R § ogfm fEa
zfe qamEr & gwm afw
¥ o W 24,772°24 To A
a7 wfr #1 agw FH & fan
TR FAAI THNA qgF  FN AT
ffm @0 F o & Fvaard F fan
Ttsg qrfgwvoi & T sAfam g2 ¥

wreaw wtey famtat swfiat &
sl 1 Aar wg

2581 it frgwt fag: 71 um
gar wrAa wmy el safaar &
Faadzal 7 &4t wal & FIe H
18 §TELr, 1981 # HATUTFA 78
AT 375 F IO T HIT W U 99
A T Far ¥4 f&

(F) 1 wrd wrg fawEr
Fufaat # Fa=ifi &1 far w§i
a gafyn IWFE T4 Aw FE
FT A UL F; W

(m) afz zr, & amadr  sERT
Far g ?

W Hay W Teq Hal
(et T gETy eE )
(7) @R (). |@ &% 9™
qum §aw fagmo ¥ & wE @)
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faaw

2b2
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5 Yy 3 s wrem @ 1 (eafafas gede frar o7 wva § -

(1)
(2)
(3)
(4)
(5)
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FHaTsr s grar wfafaam, 1948 0

gafa gafaar wlafaas, 1961 )
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J46
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1 g wiq fw:
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A7 fagdew ¥ @a TR owr afw
7 81T ®T, @ feamezm @, =
afr &1 wwam a3 fear &

(@) &= =a7 % o9 wafw F1
7t faaaw e gz faew
7t fATeEr @7 s FF AT

Marketing incentives to rural
Industries

2583, SHRI AT.  PATIL -
Will the Minister of INDUSTRY
he pleased to state :

(a) the marketng  ingentives
provided to industires in rioal arcas;
and

(b) the extent to which they
turnedd out to  he  performance
oriented  ?

THLE MINISTFER OF STATE
IN THE MINISTRY OF INDUS-
IRY (SHR1 CHARAN]JI'T
C'HANANA) : (a) Marketing assis-
lince to certain types of village
industries is provided in the form
o grants and loans to Gramdyog

Sales Depots and  Gram  Shilpa

composite sales units, and also for

nrganising exhibitions  of  village
indistries products.

(h) The value of sales of village

- induostries products has  increased
lrom Rs. 190.29 Crores in i1977-78
to Rs. 1458.97 Croret in 197G-80.

}.
Setting up of Industries in
Nalanda District of Bihar

|

. 2384, SHRI VIJAY KUMAR
, YADAV : Will the Minister of
P INDUSTRY  be pleased to state :

. (a) whether it is a fact (hat
Silka Mines,  bonnes, leather,
potatoes  and trained weavers are
i abundance in Nalanda District in
the State of Bihar;

~(b) is it also a  fact that this
District has no big industry and
hence a backward one ; and
fe) il so, whether Government
have any plan to insta] any Centrally
administered industry in the sajd
district, if so, the details thereof ?

THE MINISTER OF STATE
IN THE MINISTRY OF INDUS-
TRY (SHRI CHARANJIT CHA-
NANA) : (a) According to the Action
Plan prepared by Nalanda District
Industries Cientrer the district has
a substantial production of potatoes
and in hides and skins and bones and
has a few units engaged in crushing
stonc Ships. At present silica stone
is being sent to Dhanbad for manu-
facturing silica brikes. The action
Plan also reveals that there are #2358
weavers, ‘

(b} The total number of symall
scale units existing  in  Nalanda
district as per action plan prepared
by the DIC in the year 1979 was
385. It is a fact that in Nalanda
Distric there i no unit under medium
or large scale sector, Nalanda has
been declared as a hackward js-
trict cligible for concessional ﬁnanéc
from All India  Term  Tepding
financial Institutions. : G

(¢) No, Sir,

Closure of Agricultyral Oper-

ation Depot of Hindustan
Lever

2585. SHRI  MOHAMMED
ISMAIL Will the Minister of
IJ\@OL{R be pleased to refer to the
reply given to Unstarred Question
No. 3193 on r1ith March, 198:
regarding closurs of  Agricultryal
Operation Depot  of  [Hincustan

Lever and state

. (a) whether the information
indicated in the answer has been
collected ;

(b) if so, details thereof;
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(c) whether a large number of
employces who were made to se-
parate themse'ves from the Hin-
dustan  Lever Ltd. under  fa]se
pretext have rcprcsenied recently
to the appropriate  Government
(Uttar Pradesh) for permission to
rejoin or alternative'y sought refer-
ence to their disputes to an Indus-
trial ‘Tribunal for adjudication; and

(d) what action Government
propose to take Dby itself or through
the State CGovernment of Uttar
Pradesh to secure justice for the
aloresaid workers ?

‘THL. MINISTER OF STATE
1IN THIE MINISTRY OF LABOUR
(SHRIMATI  RAM DULARI1
SINHA' : (a) Yes, Sir.

(h) The Company  declared
closure of its  Agricultural  Oper-
ation Depot (Peas Operation)  in
Ghaziabad in October, 1972, As
a result. services of 17 workmen en-
gaged in this Operation were ter-
minated,

The Company is reported to have
renewed  the  licence  No. FPO/
G7B-1386 from vear to ycar on
pavment of prescribed fecs and the
last renewal 1s valid upto gr-12-81.
The employers have reported that
they have not claimed or received
{axation rebate in respect of Agri-
caltura] Operation Depot for the
period after the Depot was closed.

{¢) ‘The Operation connected
with agriculture had actually closed:

Statement
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After closing the Operations, the
Company offered altcrnative em-
ployment to a]l the 17 workmen
affected by the closure. The offer
was accepted by 12 workmen who
were  consequently  absorbed in
other units of the company. ‘The
compensation in accordance with
the provisions of the Industrial
Disputes Act was offered to the re-
maining 5 workmen who did not
accept alternative cimployment,

(d) The disputes  bave been
referred by the State Government
to the Labour Court,

Countries participated in Trade
Fair held in February, 1981

2586, SHRI NIHAL SINGH :
Will the Minister of INDUSTRY
he pleased to state

(a) the  country-wise nummber
of the representatives whao  parti-
cipated in the trade fair organised
from 2nd Februrry, 1081 by Indian
Enginecering  Industries Association
m New Dethi; and

(b) the value of the export agr-
cciuents  concluded awith  foreign
countries separately?

THE MINISTER O STATL
IN THI: MINISTRY OF INDUS-
TRY (SHRI CHARAN]I'T CHA-
NANA| @ (2; and (b). On the basis
of the data {uriished by the Associ-
ation of Indian Engineering Industry
who had organised the fair, the
required  information has  been
compiled and is given in the state-
ment attached.

S. No. Name of Country No. of Represen- Orders booked  Enquiries
tatives who (Rs.inlakhs ) Received
visited the fuir (Rs. in lakhs)
0} (2 (3) (4) (5
1. Algeria . 9 60
2. Argrnlina 1




269  Written Answers BHADRA 11, 1903 (SAKA)  Written Answers 270
1 3 4 3
Australia 1 k
4 Rabarin 4
= Bangladesh 14 440
6 B-lwinm 12
S | RTTEY 1 P
& Cnada 26 10
9 China 6
o Cubg 3 .
T Lgvpr 1
12 Lthiopia 3 760
12 France 10 - 250
14 Ghana . 1 F
15 GDR, . 12
16 Caunbia . 1 -
17 West Germany 19 - -
18 Hlungary . 14 - P
19 lran . . 27 - 320
20 Teag . 1 - 20
21 hialy . -
22 dvary Coast 2 - -
23 Japan 3 - =
24 Jordan 1 - -
25 Kuwait 6 ' - 10
26 Kenya 5 - 4000
27 D.I.R. Korra 9 - 50
28 Il.ebanon 1 - i
29 Aflgdagascar 2 - .
30 Malayasia 8 - .
31 Mauritius . 1 v 70
32, Nepal 6
33 Netherland 3 . .
34 Nigeria 39 8.10 110
35 Norway 1 .. .
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1 2 3 4 5
36 Pakistan 6 i 50
37 Papua New Guinea . . . 1
38 Phillipines 1
39 Poland . . . . 3 o 10
40 Saudi Arabia ' . . 12 5 100
41 Singapore . . ' . 1
42 South Africa . . . . I
43 SriLanka . . , . . [1 ¥ 380
44 Sudan . . . . p
45 Sweden . . v
46 Syria 3 180
47 Tanzania . 5 170
48  Thailand 2
49 Uganda , . 6 66.80 20
50 UK.. . . 21 .p 2070
51 U.B.A. 16. . 30.00 16
52 U.B.S.R. 12 a8 9y
53 Venezuela . 2:

54 Vietnam 11

55 Zimbabwe i

56 Zambia i . 2.

57 Yugoslavia . . . . 3.

58 Zuire . e e . 0.51

59 Other Countries* . . 30
ToTaAL 380 105.41 N 9230

#Includes West Germany, Japan, Bur ma, Nepal, Denmark, Malaysia, Indonesia, Zimbabwe,

Rumania, Sierra Leone.

Pre-Investment Study of

Nagaland

2387, SHRI CHINGWANG
KONYAK : Will the Minister of
INDUSTRY be ploased to state:

(a) whatis the latest position in re-
gard ta the pre-investment study for
settingup & lime plant;

(b) feasibility study for Cement
Plant in Nagaland based on the Nimmi
lime stone deposits; and

(c) investigation of the Tezu mini
cement plant ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
SHRI CHARAN]JIT CHANANA) :
a) North Eastern Council has



273  Written Answers BHADRA 11, 1903 (SAKA) Written Answers 274

informed that a report on pre-invest-
ment survey for lime plant in Jaintia
Hills is expected to be received by
October, 1981,

(b) The Report on feasibility
study for setting up a mini cement
plant is being considered by the
Government of Nagaland.

(¢) The mini cement plant at
Tezu is under construction,

Stateless Persons in Sikkim

2588. SHRI EDUARDO FALEI-
RO: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there are a number
of Stateless persons in Sikkim; and

(b) if'so, whether they liave been
identified and a solution has been
found to solve the Statelessness
of such persons ?

THE MINISTER OI' STATE IN

THE MINISTRY OF HOME
AFFAIRS (SHRI  YOGENDRA
MAKWANA): (a) An order was

issued on 16th May 1975 under
Section- 7 of the  Citizenship
Act, 1955 providing that cvery
person who immediately beforc 26th
April, 1975 (date when Sikkim became
the 22nd State of the Indian Union)
was a Sikkim subject under the Sikkim
Subjects Regulation, 1961 would be
deemed to have become a Citizen
of India. Those who were not registered
under the aforesaid Regulation of
1961 or were not cligible to be so
registered are among the persons who
may be regarded as Stateless, unless
they have a claim to any other
nationality.

{b) The problem is engaging the
attention of the State Government who
have set up a Committee to advise
in the matter.

Memorandum from All Ind;
C.R.P.F. Ministerial and Hosph:l
Staff Association

. 25389. SHRI VIJAY KUMAR
YADAV: Will the Minjster of HOME
AFFAIRS be pleased to state:

{(a) whether the All India CRPI
Ministerial and Hospital Staff Asso.
ciation has submitted any memoran-
dum on 19 April, 198, ;

(b) if so, their demands and the
main issues raised ; and

(c) the decision taken thereon ?

THE MINISTER OF STATE 1N
THE MINISTRY OF HOMIE
AFFAIRS  SHRI  YOGENDRA
MAKWANA): /a) Yes, Sir.

(b Their demands were :

(i) that they were not consulted
before final decision was tuken
on combatisation though they
had intimated that only 5%
of th:c ministerial staff of CRPI*
was in favour of combatisation ;

Ve
(11) that non-optees may he saved
from. harassment; and

(iii) that their service interests be
protected. The combatisation
scheme had remained under
consideration fur almost 8 vears
and all the issues involved were
cxamined in depth., The All
India CRPF Ministerial and
Hospital Stafl' Association was
consulted in 1979. It hLad then
claimed that only 5%, of the
ministerial staff of CRPF was
in favour of the scheme,

(¢) However, the DG, CRPF had
found on verification that this claim
was not valid. After the scheme came
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into force, about 9o%, of the ministerial
cmployees of the CRPF have so far
voluntarily opted for combatisation.
CRPI' have stated that absolutely
no pressure was exerted on employees
at any stage to opt for the scheme. It
was also made clear in the combati-
sation order that those of the existing
stafl who do not opt for combati-
sation will be continued under the
existing rules,

Combatisation of Civilian stafl
of C.R.P.F.

2500, SHRI VIJAY KUMAR
YADAV: Will the Minister ot HOMFE
AFFAIRS be pleased to state:

(a) whether the question ol com-
batisation of civilian stall of CRPF
wae. discussed or communicated to
the Al India CRPFEF Ministerial and
Hospitz! Association for their opinion;

e il so. whether the Assoclation
i its reply had stated that g5 per
coene of the civilian stafl are against
the combotisation;

[f¢1 ilso, the details thrreot;

(d) whether the question of com-
Latisation was rejected by the Minis-
ey Govermnent in the past; and

(e if so, the details?

THE MINISTER OF STATL
IN THE MINISTRY OF HOME
ATFFAIRS  /SHRI  YOGENDRA
MAKWANA) : (a) The question
of combatisation of civilian staff
was commuuticated to the
All India CRPF Ministerial and
Haspital Stafl Association for their
opinion in  September, 1979,

(L) and (c). The Association in its
reply in October, 1979 claimed that
the majority, which constituted not less
than go”, of the Ministerial staff had
refused to  accept  combatisation,
According to the Association only 5%

SEPTEMBER 2, 1981
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of the staff was willing to opt for
combatisation. Howeveér, the views
of the staff as ascertained by the DG,
CRPF, through subardinate offices,
disproved the claim of the Association,
In fact following the adoption of the
scheme about 90%, of the ministerial
stafl have volun.arily opted for com-
batisation.

() and [e). The question ol com-
batisation of civilian staff of CRPF
wis taken up in January, 1973. In
1974 the Government had suggested to
the CRPFE that in view of the financial
imiplicntions, the scheme mav not be
pressed. The CRPF however, vevived
the scheme in July, 1980 stating that it
was necessary in the interest of the
force. The scheme for combatisation of
non-gazetted ministerial staff was
finally approved in February, 1981,

Arabisation Process by Gulf
Countries

2591, SHRI A.C DAS : Wil
the Minister of LABOUR be pleased
to state:

(a) whether Government are awarc
of the fact that the Indians working
in the Gulf' countries as un-skilled,
labourer and low paid employe-
cs are facing uncertain future following
the imposition of new restriction and
by the introduction of Arabisation
process by the Gulf countries;

(b} if so, the reaction of Govern-
ment thereon; and

(¢) the steps Government proposc
to take to safeguard the future of
Indians working in the Gulf countties
as unskilled labourers and other low
paid employees ?

THE MINISTER OFSTATE IN
THE MINISTRY OF LABOUR
(SHRIMATI RAM DULARI
SINHA): (2) to (c) No,Sir. Govern-
ment have not come across cases of
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Indian expatriate workers holding valid
documents facing anydifficulty in Gulf
countries. However, those expatridte
workers, includirg Indian natiorals,
who are staying in these countries
without proper authorisation, have
been facing some problems due to the
strict implementation of local emigrit-
ion laws/regulations,  Government
have been making continuous efforts
to ensure that no undue hardship and
hrrasement are cansed to such workers

Assaults on Harijans during
Fifth Plan period
2592, SHRI ATAL BLEHARI
VAJPAYEE:

SHRI SURA]J BHAN :

Will the  MNinister of HOMI
AUFAIRS be pleased  to state :

{aj the number of incidents of
assaults on Harijans and Tribals
during the Fifth Plan period and
afterwards;

by the number of Commissions
and Inquiries  appointed by the
Central and State Governments to
inquire into scrious cases out of
them;

(¢ the findings of how many of
them were made public in how many
cases culprits were punished through
courts, as follow-up action; and

(d) in how many cases the pro-
visions of the Social Rights Protec-
tion Act were invoked and with
what results ?

THE MINISTER OF STATE
IN THE MINISTRY OF HOME
AFFAIRS (SHRI YOGENDRA
MAKWANA): (a) to (d). The
requisite information is heing collec-
ted and will be laid on the Table of
the House.
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Number of Air Violations and
Firing incidents across Indo-Pak
Border

SHRI  RAM  VILAS
l‘ASWAN Will the Minister of
DEFENCE be pleased to state:

(a) the number of air violation by
Yakistan from across the Indo-Pak
border (stating the areas) after the
recent talks in Islamabad between
the Foreign  Minister of the two
countries; and

(b; how Government view these
violations

THE MINISTER OF STATE
IN THE  MINISTRY OF DE-
FENCE  (SHRI SHIVRAJ V.
PATIL): (a) After the recent visit
of  the Indian Foreign Minister
to Pakistan, there have been three
violations ol Indian air space by
Pakistani aircralt, one in  the
Amritsar Sector and  two  in the
J&K Sector.

b} Government have lodged pro-
tests with the Government of Pa-
kistan and have called upon them
to make necessary precautions for
preventing recurrence of such inci-
dents.

I1l-Treatment with Indians
in Oman

2504. SHRT  BHIKU RAM
JAIN: Will  the Minister  of
LABOUR he pleased to state:

(a) whether it is a fact that com-
plaints of ill treatment of Indians
in Oman have been received by the
Government;

(b) whether it is also a fact that
Indian employces in Oman were
denied  Air-Conditioning  accom-
modation and they were made to
perform  duty not stipulated in the
contract; and
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(c) the steps taken by Govern-
ment: to solve the problems of Indian
cmployees in the Sultanate ?

THE MINISTER OF STATE
IN THE MINISTRY OF LA-
BOUR (SHRIMATI RAM DU-
LARI  SINHA): (a) Complaints
ol various nature including ill-treat-
ment of Indian  workers in Oman
are received  [rom to time,

(b) The expatriate workers, in-
cluding Indians, (except Engineers,
Foremen, Public Relations Officers,
etc.) who are engaged i construc-
tion works and other outdoor duties
are not normally provided with air-
conditioned accommodation, Gene-
rally, the Indian workers are as-
signed duties as per theit contracts.

(c) As and when complaints are
received, the Indian Embassy in
Oman makes all efforts to get the
workers  their lawlul dues and other
facilities as per the contracts  and
local labour laws,

Growth Rate of Industry

95. SHRI CHITTA BASU :

SHRI RAM SINGH
YADAV

SHRI EDUARDO
FALEIRO :

Will the Minister of INDUSTRY
be pleased to state:

(a) whether  Government fixed
the growth rate of industry in 1981-82
at 10 per cent;

(b) il so, what has since been
the actual growth rate during the
past few months in this year; and

(c) if the results are not satis-
factory, what steps Government
propose to take to improve the
situ ® tion ?
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THE MINISTER OF STATE
IN THE MINISTRY OF INDUS -
TRY (SHRI  CHARAN]JIT
CHANANA) (a) to (¢). The
Annual Plan 1981-82  states that
with the concerted measures that are
being taken to bring about necessary
coordination in the three vital sec-
tors, namely, power, coal and trans-
port, substantial increasc in agri-
cultural output in 1980-81, improve-
ment in industrial relations, ini-
tiation of various other steps to sti-
mulate investment and  growth
in industry as also the new environ-
ment that has been created to step
up industrial production, it should
be possible to achieve growth rate of
8 per cent during the year. 'The
momentum of growth would, however,
depend on the speed with which the
infrastructural constraints are
overcome.

Based on the (1.8.0. provisional
indices of industrial production for
April and May, 1981 and the Quick
Index for June 1981, the overall
rate of growth for April-June 1981
1981 compared to the same period
a year ago works out to 11.1 per
cent.

faeat gfea g oo qan sad ovf wrfen
L1 e
2596, S WAl T WANTEN :
W UHo UHo gww @
Y qaT TR
W fawa g amw
;T AR WAT AT FAW B FAT
wii i
(%) #ar 7z &= & fo faeel) ®
uF FifETr dFd ward A1 @ Ay

(@) #ar ag Wraw § fe fzed
ofqe & T@ HRG 1 I(LI THY
77 it @ar faar wf agr A
N war # wrEw gz Wi,
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wow o @ St fe aff *A
T

(n) 7ar ag oY w1 ¥ & @
Feh ¥ aenge fegmn FET
ded ¥ 919 §¥8 9; "R

(%) #3r FIFR 7 W A A
gatsAr ot ] qEAw W R
ayr afz g, at sEw F@r qformw
faga ?

ng wWawma # Iew WA (W
oYz wexew ) o (F) S af
CICIE

() &8 & aftar & 550
a7 fafa wrdfa, 8.50 et wrm,
10 ([ 9Fq F1 w1 agr  qE
HFEAT H G929 IIHT qHF qC 9 |

(m) za% wmhafar & g
fag wEigT HFHY w0 AT FASE
2, aniyx feqa @G Sy ¥
arg 3F0 #7135 qag wqrfag Fgf fEar
ST AT )

(7) feedr & Wl 9wl &
7 " FEA A L FT OWET
7ziq faq w1 AEF g &1, faw
Fama 1 a8 FriaE & fao
FAA0 &Y TE

Non-approval of Agreement
between Government and Wor-
kers of Bharat Heavy Plate
Vessels, Vishakhapatnam

2597. SHRI R. K. MHALGI:
Will the Minister of INDUSTRY
he pleased to state:

(a) whether it is a fact that the
Government of India refused to

approve the agreement reached in

1978 betwecn the workers of Bharat
Heavy Plate & Vesgels Ltd.,-Vi-
shakhapatnam (Andhra) and the
Management;

(b) whether it is also a fact that
the said agreement was settled in
presence of Secretary of Ministry of

Industry to the Government of
India;

(c) whether it is a fact that Go-
vernment have communieated their
refusal of approval after a period
of one year from the date of the im-

plementation of the major part of
agreement

(d) what arc the reasons of re-
fusal; and

fe) what would be the financial
implication if the Government pro-
pose to give consent to the above-
said agreement ? .

T

-“‘-!A':" » 'i--ﬂd
THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRI CHARAN]JIT
CHANANA) : (a) No, Sir. The
agreement reached in - August, 1978
between the workers of BHPV and
the Management was approved on
3-9-1979 with the exception of the
clause in the settlement that the
wage structure agreed upon would
be further revised as and when
BHEI agreed to revise the settlement
for their workers. The agreement
as a whole was subject to Govern-
ment approval,

(b) No, Sir.

(¢) The agreement rcached on
24th  August, 1978 was approved
on 3rd Scptember, 1979 substan-
tially in the original form with
the exception of the clause men-
tioned in (a) abhove. Therefore,
the question of refusal to grant ap-
proval does not arise,

(d) Does not ariae,
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(¢) The linkage clause has not
been accepted by the Government
in the Bangalore enterprises and the
reasons were explained in hoth the
Houses by the Minister of Com-
mynication on 8-5-1981; the ques-

tion of computing financial  impli-

cations, therefore, does not arise,

Efforts to increase Sale of cottage
industries in Haryana

2598. SHRI CHIRANJI LAL
SHARMA: Will the Mirister of
INDUSTRY De pleased to state:

(a) whether any organised eficrts
have been made to manage cottace
industries like  brass-metals  and
woollen blankets in Haryana  and
increase these sales and  provide
reasonable wages tc the ardsans:
and

(1) if so, the detwls thercot ?

THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTRY (SHRT CHARANHT
CHANANA): {a) Yes. Nir,

(b) Amongs! the varicus measures
heing taken by the Governmept of
Tlaryana to develop cottage in<us-
tries like brass metals and woollen
Dlankets in the State are:

(1) Marketing assistance is beine
rendered through  the Haryana
Staie  Handlorms & Handi-
cralts  Corporaden and the
Haryana  State Small In.
dartries and  Export Corpo-
ratiop which has @ net werk o
district  marketing wffices and
Fmporia,

(2) Assiv'ance in procering rawma.
tzrials  includingg  in impor-
ting bress scrap s heing pro-
vided to the various wicentils
manufscturers by the Haryana
State Small Industries De-
velopment  Corperation.,
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f3) An Institute cf Design is being
run at Chandigarh for giving
technical assistance to the
brass industry.

(4) For providing training to
arlisans, a Brass Art ware
Centre i3 being  sct up at
Rewari by the Haryana Hand-
loom & Handicrafis Corpora-
tion.

(5) Haryana State Handicrafts &
Handloom Gorporation is ulso
considcring the setting up of a
woollen finishing  plant at
Panipat with a vicw to provi-
ding common facilities for the
woollen blanket industry.

—
&

Minimum raics of wages for
skilled and unskilled workers
engaged in brass inctals and
woollen blanket:  industrics
have been fixed and thesw
wage rates have been linked
to the comsumer price index,

Production of Laundry Soap by
M/S Hindustan Lever

2599. SHRI ~ MOHAMAMIED
ISMAIL: Will the Minister
of INDUSTRY be pleased to stage:

(a) whether production of Laun-
dry Soap js onc of the items reseryed
lor the small scale sector;

(b) whether in view of (a) above
any directions have been given to
Hindustan T.ever, a subsidiary of
Uni-Lever, London to  speofy
production  of laundry soap and
toilet soap in the Dbalance shect

respectively;

(c) if so, when and the details
thereof;

(d) if not the reasons thercfor;

(e) whether production capacity
of laundry soaps by the company
has heen frozen; and

(f) if 80, when and at whar levels
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THE MINISTER OF STATE
IN THE MINISTRY OF IN-
DUSTY (SHRI CHARAN]JIT
CHANANA): (a) Yes, Sir.

(bY to (d). No, Sir. MHh.
Hindustan  Lever  Limited hold
Regictration  Certificate  issued
under Scction 10 of the Industrics
(Development & Regulation) Act,
1951 for the marufacture of “Suak‘rs”.
No capacity has been indicated in
the Regis‘ration Certificate. The
company bas applied for endorse-
ment of capacity on the Registration
Certificate. The matter is under
consideration and a decision will be
taken in the light of the cxisting
policy on the subject. Once
this is done, there  will be a
specific  capacity indicated on the
Registratiion Certificcate for toilet
soap and loundry scap separate v.
Tt winr then be necessary for the
company to indicate in its Annual
Report the capacity and production
for each item separately,

(¢) Ne, §7.

(f) Docs not arjse.

Statement
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Licenced Capacity of M/s.
Hindustan Lever

2600. 'SHRI ~ MOHAMMED
ISMAIL: Will the Minister of
INDUSTRY be pleased to refer to
the reply given to Unstarred ques-
tion No. 5894 on st April, 1981
regarding licenced capacity of M/s.
Hindustan Lever and state:

fa) whether the information re-
lating tc item-wise; licenced capacity
cf Hindustan Lever Ltd., has been
collected ;

-~ (b) if o, the details thereef: and

(c) if not, the reasons thereol ?

THE MINISTER OF STATI
IN THE MINISTRY Ol IN-
DUSTRY (SHRI CHARANJIT
CHANANA):  (a) and (b}, Yes,
Sir. The required details arc given
in the Statement.

‘e Does not arjse.

5. Item Location of FAnnual Licenscd
No. the unit Approved Capacity
L 2 3 4
1. Synthetic Detergents Bombay 20,000 tonnes
Calcutta 26,000 tonnes
Jammu HLODO Tonnes
2. Soap Bombay No cpucity has
- been lixed.
Calcutta No capacity has
been fixed
3. Glycerine Bombay 5,353 tonnes

Calcuttya 3,009 tonnes




(ii) Paracresole and Phenyl Acetate

(iii) Pomeral

(iv) Benzyldehyde
Cresol

(v) P.

1
|
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T 2 3 4
4. (a) Cosmetics . . . . . . Bombay No capacity has
been fixed
(b) Dental Preparations o . . . Bombay 250 tonnes
{c) Vanishing Cream . . . Bombav 40 tonnes
() Hair Oils . . . . . . DBombay 138 tonnes
(c) Cosmeticy & Toilet Preparations . . Culcutla No capacity has
been fixed
{f) Dental Preparations . . Caleutta 330 tonnes
{g) Vanishing Cream . . Caleutta 53 tonnes
(h) Hair Oils . Calcutta 350 tonnes
{i) Amla Hair Oil ‘Shobha’ . , Caleutta Goo tonnes
{j) *Maharani’ brand Taleum & Face Power Calcutta 9,192 gross units
(X} “Maharani’ brand Vanlslunr.'; & Cold .
creams . . Calcutta 8,790 gross units
(1) ‘Sunsilk’ brand Shampoo Caleutta 46,000 gross units
(Unit  weight :
6o glammcs)
{m) Trin’ brand Hair Cream Calcutta 145 tonnes
5. (a) Milk Powders . Etah 2,621 tonnes
(b) Baby Fond . Etah 1,000 tonnes
(permitted  within
the licenced capa-
city of 2,621 tonnes
of Milk Powders)
6. Sulphuric Acid . . N . Hakda 54,000 tonnes
7. Phosphoric Acid ITaldia 10,500 tonnes
€. Ouwein . . . ) . . Taloja 3,000 tonnes
9. Di-Calcium Phosphate (Boproduct) . . . Lploja 6,000 tonnes
10.  Sodium Tripoly-phosphate . . . . Haldia 30,00 tonnes
11, Aromatic Chemicals . . . . . Bombay
Group ‘A’
(i) Cinnanuic Alcohol

335 tonnes
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(i)
(ii)
(ii1)
(iv)
(v)
(vi}
{vii}
{viii)
(ix)
(x)
(xi}

(xii)

m
(i)
(i)
(iv)
vy
{vi)
{vii)
{viit)

12. Linalool

Group B’

Champakol
Cinnanic Aldehyde
Cyrclaimine Aldehyde
Cylomechone

Fatty Aldehydes
Cardi-nolene
Hinolene

Tonoyl Farmalte
Kastrone
Metaxolene
Stryrallyl Acetate

Vetester ]

v——

Group (7

Creraniol & Esters '\
Jitranellol

Hycroxy Citronellal

Phenvl Ethyl Alcohol

Banzyl Alcohol Esters

Caruone & its derivalives

Citral Acetal |

Citronellal J

13.  Industrial Machinery

14. Solvent Extracted

Oils

15.  Oil Milling

16. Vanaspati* .

(includi

ng Margm:inr, Refined Oils & -lndu;-

trial Hard Oil)

Rombay

Bombay

Taloja

Boambay

Ghaziabal
Tiruchirapalli
Shamnagar
Bombay

50 tonnes

60 tonnes

50 tonnes

24 Noa.

Solvent  Extraction
Plant for a Gapa-
city of 100 tonnes
per dav in  terms
of oil cakes

100 anss per day

20,700 tonn~s
15,000 tonnes
44,207 tonnns
70,8800 tonnes,

*Part of the licensed capacity of vanaspati is utilised for the manufacture of margarine,

refined

17. Fruit & F

oils and industrial hard oil.

‘egetable Processing Industry 1—

M/s. Hindustan Lever Limited, Ghaziabad are holding a licence since 1955 under the Fruit
Product Order, 1955 for procuction of dehydrated fruit and vegetables and canned  froits and
vegetables. This licence has been issued to them under large scale category i factories with
installed capacity of more than 2 metric tonnes of fruit products per day or having total annual
production of more than 250 metric tonnes.

1786 LS—1

(+]
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12 ad

Weqe AERA : ATATIAN T fAATI
(=raera)

MR. SPEAKER : Whatdo you
want to say ? Are you on a point
of order ?

(zaaur)
ey WERA ¢ ATT HATZ AT
difqe f5 mrr 7 A Tt G

(szaema)
qeqw WEEA : AT H A FrA
@A, TEA aAg w7 Afam )
(saaer)
weae wERA . OF TWT AT

mEfg Aifza A w2 oAr W
ELE G

AT 7T ART G2 § 1 Arg arfam

I have allowed him on a point of

order,

st sara WA waf o (Fafrar )
W gAT X WA AEN AAY, A
AR FAR AFAAN X GOIIAT T
TR qA oR A fzard

(z@aum)

MR. SPEAKER : I have not
allowed vou. T haye allowed him.

=N arfes wazz (v ) gy
M T Acrwr qrfza frar 20 3w
BR AW T FFT AT ...

MR. SPEAKER : It is under my

consideration,

SHRI TARIQ ANWAR @ Is it
under your consideration °?
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MR. SPEAKER : Yes, Sir.

st famim wawaw  (faa7)
it w=T fagray arswdr fgegeam &
§q1 FAR FLIRE ... .

MR. SPEAKER: T am consider-
ing it.

st farta wEwaiy @ 97 AW
qraar g, weas W Ra |

(eaaea)

wsqe WgRa ;g1 A
RHAT | WG dzH F4T =g 7
It is under my consideration.
Ffzm amr |

(sa=ur)

TR WERY : Tz 9% arz
21AT 3\ 0h 58 T & wre d#fam

I haye not allowed you now.
(vaumm)

Weus  WEEY fra  Fgm
AR E - B R R
Who has told you that I have said

it 7 No, not allowed. 1 |have
allowed Mr. Bahadur.

SHRI HARIKESH BAHADUR
(Gorakhpur): Sir, we have given an
adjournment  motion.

Mr. SPEAKER : Na adjour-
nient  motion.  Not allowed.
No. No question, o,

(za=ar)

weaw wgwey o fuadr gm 4%
ATET AT B, WAT IAAT IA%Y AT



g1ar, @ a1 7f me  qrewxr Iar
x|

(s

WA AgRq ;. FI I3 G
wAT A ! MMAHA W@AA F AL
# fzar, 7% 3477 fequars faar g

I have not allowed. It is under the
Election Commission.

=t wAvem awer (fzare) o Far
g AR agy s w7 Teqafazeas
T fra 48f ¥ awy € 7

e

(suzea)

ot RAIIR ARE ¢ AT T
ara  ga Frfarm

Reuw WERA : 7 & 2 {Ehr
| | am not to reconsider it.

Wt mAem qEE ;0 AT *F

TR faavgar & W@ ga Far
wE 7

g wgm@a @ 9 A4
frar & & wg o faar ¥
I have given my ruling. 1am not
going to discusss my ruling here.

(s

-
~

WEqR WY :  9ZE AT AN
Braquzfrg g1 a7 g s @
5

|

L]

(mawam)
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waw wHww ¢ 9 wem ¥
|

fear
(smaur) . ..
weue wgI@ 2 AT oaa gy
nra 1 ?
0% AMAW wEE : AT X
FAFT am gAEr !

WA wWER@ ¢ AAr ogar 7
F9 A AT AT+ A I wgr ®
47 wwa fzar g9 9 47 amr
fr 778 ¢ Ffgziom # 2
That is  what I told themn.
=11 7 fzar a2 57 fomoars o+ faar

. (samam) .

st AR FITE AT R
AT Fr At § 1 ATH gFH W @Y
FIT H FAT FAIT 7

ueA WERA @ S(d AN TET &TA
FETOA AT A 4T g 7
.. (zoagrE) . ..

AW WERA : § TW AR gAAT
|AFAT

... (cmmmE) .

Wt ®ATM e WeRE
wEZA, AMIA AT 22 fam A
7 388ATHIAA R . ... (WFWA)
g A ga AT AT I AT fa-
A Ffw . (s@gwna) .. AW
arr I3 atm A 4 a1 fer

wazl gEr ?

woaw wgRa : 4 fyfr ¥ fau
aarfzar fraw ot aafezr w1 @
FAE A 7@ E § T af F@r
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g, fa ara @1 & 7 awaar g
3 FY uArs Ag var g foa
7 FwAIUE IA A CAIE AT
g

ot RAYUW ATy ;. AT IH A
g AL FTA AT FA BTaE 7 WO
fequars w3 fam § &1 few a7
AE ATH AT T #7 FAI0E 7

WU W’ ¢ A a1 AT q7

B g arad avar g
.. (zmaE) . L

qeus W@"m ! There 1s no idea
there 1s no fun,

A F TTEAEAE wEE 7w
27 ATIRC qAL TIT FAN AT § 7
g9 5 amae @ A el g ?
... (mamm@a) |

& OHAIOR TWE 5 AM T 9ET
ug T FAI A7 1 AFAAHT Hiwrq
AT F A7 T AT

qeea "R
A4TTT |

2 AFT FET HA AP
No, T dic not make it. Not allowed.

i mar w7ar 7 faa &1 aamar
wrgar < fqa a1 g IFA AwFarg
gasr @i gar § fean F 3fm
AF sWAAT IT Al AT EAT 1 ¥Y
qrq @ A %A F ¥ fRa fm
® s aar ?

. (e L

wsua |ER ¢ FE, TA 2y AE
A
R =211 3 I
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wouw wge : ug dar g fa
GIEREEREE R IR CI Al

... (wEEw) L

MR. SPEAKER : No. Not a'low-
cd. Papers to be laid on the Table.

12 .09 hrs.
PAPERS LAID ON THE TABLE

NOTIFICATION EXEMP)ING PRINTING

Ol ADVER}ISEMINT OR PROPAGANDA

MATERIAL CALENDARS, DIARIES ETC.

FROM OPERATON OF PAPER (CIONSER-

VATION AND REGUIATION OF USE)
ORDER, 1071

THIL DEPUTY MINISTER
IN THE MINISTRY
OF RAILWAYS AND IN THE
DEPARTMENT  OF PARLIA-
AMENTARY  AFFAIRS (SITRI
MALLIKARJUN) : On behalfl
of Shri Naravan  Datt  Tiwari,
I beg to lay on the Table a
copy of Notificaion Neo. §.0. 316
(I)  (Hindi and Luglish versions)
published in Gazette of India dated
the 23rd April, 1481 exempting the
printing of advertisement of propaga-
nda material calendar., diaries and
invitation or greeting cards from the
aperation of the provisions of clause
3 of the Paper (Conservation and
Regulation of Use) order, 1974, for
a period upto and inclusive of gist
March, 1982, under sub-section (6)
ol section g of the Essential Comm-
oditics Act, 1955. [ Placed in Library
Sec. No. LT-272981]
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TAS (FixarioN OF  CADRE
STRENGTH) 12th  AMENDMENT
REGULATIONS, 181

THE MINISTER OF STATE IN

THE MINISTRY OF HOME
AFFAIRS AND DEPARTMENT

OF PARLIAMENTARY ATFAIRS
(SHRI P. VENKATASUBBATAIT) :
Sir, I heg to lay on the Table a copyv of
the Indian Administrative service
TFixatinn of Cadre Strength) Twellth
Amendment Regulations 1981 (Hindi
and English versions) published in
Notification No.G.S.R.750 1 Gazette
of India dated the 15th August,' 1081
under subsection (2) ¢l sectiong of the
All India Services Act, yg51. [Placed
in Library See No. L'T-2730 81}

CHARTTABLE ENDOWME NTS[CENTRAL

AMDT.) RULES, 1981, NOTIFICATIONS

UNDER CUstoMs Acr, 1962 &

CENTRAL EXCISE RULES, 1444 AND

Assam Finance (No. [T} orDINANGE,
1981

THE DEPUTY MINISTER IN
THE MINISTRY OI' FINANCE
(SHRT MAGANBHAI BAROT) :
Sir, I beg to lay on the Table—

(1) A copyef the CGharitable Endow-
ments (Central  Amendment)
Rules, 1981 /Hindi and English
versions) puhhsh(d in Noti-
fication No. S.0. 661 (L)) in
Gazette of India dated the
21st August, 1981 issucd under
the Charitable Endowments
Act 1980, [Placed in Library
See No. L'T- 2731/81]

(2) A copy of Notification No.G.S.R.

491 (E) (Hindi and FEnglish
versions) published in Gazette
of India dated the 24th August,
1981, together with an expla-
natory memorandam making
certain amendments to Notj-

3 fication No. 333 Customs

dated the 2nd August, 1976,
substituting revised guidelines
laid down by L.S.I. for identi-
fication of finished leather,
under section 159 of the
Customs Act, 1962, [ Placed 1n
Library Sez No. LT-2732/81]
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(3) A copy of Notification No. G.S,
R. 787 (Hindi and English ver-
sions) published in Gazctte of
Indi» dated the 22nd August
1981 together with an explana-
tory memorandum ma king cer-
tain amendment to Notification
No. 34/73-CI. dated the 1st
March, 1973, in order to extend
the concession thercunder to
benzene and toluene wsed in
the manufacture of Malathion
(T'echnical), issucd under the
Central  Excise Rules, 1044.
[Placed in Library. S22 No, LT-
2735/81].

14) Acopyolthe Assam Finance
(No, II) Ordinance, 1981
(Asszm Ordinance No. IV of
1981) (Hindi and  English
versions)  promulgoted by the
Governor of Assamn on the 8th
August, 1991, under article
213(2)(a) of the Constitution
read with cliuse () (iv) of the
Pro¢! mation dated the goth
June, 1981, 1ssucd by the Presi-
dent in relavion to the State
of  Assam,  [Placed w Library
See No. 1T-2754/81]

NOTIFICATION RE. ESTABLISHMENTS
ENGAGED IN  REDRYING ETC, OF
Toacco Lear EMPLoYING 50 OR
MORE PERSONS AND IIMPLOYEERS Fa-
MILY PENSION (28D AMDT.) SCHEME,
1981,

SHRI MALLIKARJUN : On
behalf of  Shri P, Venkata Reddy I
beg to lay on the Table—

(1) A copy of Notification No.
G.S.R.  479(L) (Hindi and
LEnglish versions) published in
Gazette of Indiz dated the 7th
August, 1681, notifying the
establishments which  are en-
gaged in the stemming or re-
drying of tobocco leal and in
which fifty or more persons are
employed, as establishments to
which the first proviso  to
section 6 of the Employees’
Provident Funds and Miscella-
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neous Provisions Act,. 1952
shall apply, issued under sec-
tion 6 of th said Act, [Plac:d
in Library. See No. LT-2735/81.]

{2) A copy of the Employeces’
Family Pension (Second Am-
endment) Schermne, 1981 (Hindi
end English versions) publi-
shed in  Notification  No.
G.S.R. 701 in Gazette of India
dated the 25th July, 1981,
under sub-section (2) of section
7 of the Employees’ Provi-
dent Fundsand Miscellaneous
Provisions Act, 1952. Placed
in Library. See No, LT 2736/81.

—_———

COMMITTEE ON PRIVATE
MEMBERS’ BILLS AND
RESOLUTIONS

TWENTY SEVENTH REPORT

SHRI G. LAKSHMANAN
(Madras North) : Sir, I beg to prc-
sent the Twenty-seventh Report of
the Committee on Private Mem-
bers’ Bills and Resolutions.

e

1z.11hrs.
RE. CALLING ATTENTION

MR. SPEAKER : Now, Call
Attention. Mr. Sh¢jwalkar,
PROF. MADHU DANDAVATE
(Rajpur) : Rose—

weqA wEA : FI7 AANIATAEA
SrRaT, § g AN FCAPACL q A
g ¥ faq dnrz § cariz AE ArET
aqT FE g oal

PROF. MADHU DANDA-
VATE : I am raising a point of
order. Please listen to me, Sir...
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SHRI HARIKESH BAHA-
DUR (Gorakhpur) : On a point of
order. (Interruptions)

MR. SPEAKER : No. Thisis a
point of disorder. No pointoforder,

PROF. MADHU DANDA-
VATE : Now the Calling Attention
Motion is going to be taken up. Ihave
raised the point of order regarding
the same. In relation to the matter
that is going to be discussed, I want
to lay on the Table of the House .

MR. SPEAKER : I have ex-
plained to you.. .
(Interruptions) Why are you trying to
do this. Why do you take up on your
shoulders my job ? Itis my job.
Not yours.

PROF. MADHU DANDA-
VATE : I have given notice. .

MR. SPEAKER : I will allow
you to do.. (Interruptions)

PROF, MADHU DANDA-
VATE : Under rule 369 I have
given notice. Here is a document in
which the Government of Maha-
rashtra has admitied that the Indira
Pratibha Pratishtan was set up by
the Maharashtra Government, I
want to lay the document on the Table.

MR. SPEAKER : If you were
to take part in the debate, th'n you
would have been aliowed. But you
are not taking part inthe debate.
So, you are not allowed.

PROF. MADHU DANDA-
VATE : This has nothing to do with
that, Sir.. .

MR. SPEAKER : Any body
who can take it up.

PROF. MADHU DANDA-
VATE : I want a clarification of the
Rule.

MR. SPEAKER : I will give the
Clarification.



! MR. SPEAKER :

PROF. MADHU DANDA-
VATE : Look at Rule 369.. .

Professor, 1
Only the Member
i the debate can

iave studied that.
who takes part
do it.

PROF., MADHU DANDA-
VATE : The rule only says that the

L§

y

documents must be  connected  wtih
that particu'ar subject.. .
(Interruptions)
PROF. MADHU  DANDA-

VATE : Have you gone trough the
Rules, Sir ?

MR. SPEAKER : T have scen
it... I have gone through it. Only
the Member who is taking part cen
do it.

PROF. MADHU DANDA-
VATE :  Will you quote that ? |

I have read tha: ru'e very well—not
onee but hundred times. . . Tt isabout
laying on thce Table a docwnent.
Here 1s the docunent of the Maha-
rashtra Government  which admits
that Indiea Gandhi  Pratisthan was
set up by the Maharashtra Govern-
ment, -

(Int-rruptions)

AN HON. MEMBER : He has

given duc notice.
(Interruptions)

MR. SPEAKER : Nothing is
allowed without my permissioi.

It is unparliamentary on the part
of anybody whodoesit. I can not
allow.. .

»

{Interruptions)

MR. SPEAKER : lHon. Members,
for two days we have been wasting
the time of the House for a certain dis-

——
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cussion. Now it is coming up. That
means only for making some noise
you want to do it. That is the only
importance. Otherwise, no impor-
tance isattached.

I would like Mr. Shejwalkar to
take it up..

(Interruptions)

MR. SPEAKER :Tam not going
to budge. No, no...

I cannot be cowed down. You
cannot intimidate me.. .

(Interruptiony )

MR. SPEAKER :
cowed down.

AT TH TN IRF( AE AFA & |

I cannot be

Mr. Shejwalkar,

PROF.
V.‘\T E M
reference.

MADHU  DANDA-
You have given a wrong
I am on Rule 369,

MR. SPEAKER :

_ I have gone
through it.

PROY. MADHU
NATE : Itsays :

DANDA.-

“A Papcr or document to be laid
on the Table shall be duly authenti-
catud by the Member presenting it.

~(2) All papers and documents
laid on the Table shall be considered
public.”
Wews WEEA : i A3 7 awarg,
Aa? § 7 7 aFar

(=)
12° 14 hrs. E

(Shri Mani Ram Bagri and soms
other hon, Members then  lefy
the House)

MR, SPEAKER :

Mr.  Shej-
walkar.

** Not recorded.
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PROF. MADHU  DANDA-
VATE : You have given a  wrong
interpretation,

MR. SPEAKER : I have seen

it and I am satisfied.. .

When you participate, you quote
it and I will allow...

(Interruptions)**

MR. SPEAKER : Nothing is
going on record without my per-
mission.. . i

(Interruptions)

MR. SPEAKER : Mr.
walkar,

PROF. MADHU DANDA-
VATE : Lamon a point of order...
I am on =z very strong ground. Rule
360 says. ,

qsu WERY . NHAT HIEA,
f1 QA ad fad ! qq a9z
Fraf s & @A aga §

Shej-

But when you are taking part in
the debate, then you can place it
Any private member, while taking part
in any debate, can authenticate and
lay it on th. Table of the House.

(Interruptions)

PROF. MADHU DANDAVATE:
Let me formulate my point of order,
Sir. Then you can give whaterver
ruling you want.

Sir, the rule is very clear. (Interruptions)

MR. SPEAKER: Please sit down.

st T yw fag c (fEorsman ).
gre & foaesr i@z atdy of o
8 Inw o mcard frac st TR
gdw & fao .

**Not recorded,
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MR. SPEAKER: It is under my
consideration. T will allow a Call
Attention for that,

PROF. MADHU DANDAVATE:
Sir, T am raising a very relevant point,
Your interpretation is that only  the
person who is connected  with  any
subject under discussion can lay any
document on the table of the House,

Sir, in fact even hefore a  Call
Attention had been tabled, yesterday
only 1 had given a notice. Itis very
relevant for discussion i documents
arc laid on the table of the House.
(Interruptions) 1 am not speaking
irrelevant things.

Sir, T am very clear that when any
discussion is on, I had given a notice
(Interruptions)

MR. SPEARER: Order, please.
I have allowed him.

PROF. MADHU DANDAVATE:
Whenever any discussion is to take
place, any Member of the House
whether he participates in the debate
or not, if he wants to assist the debate,
he can lay on the table of the House
anv document which will be help-
ful to the House irrespective of the
political parties to which he belongs.
And, therefore,Sir, .. ... {Interruptions)

THE MINISTER OF STATE
IN THE MINISTRY OF SUPPLY
AND REHABILITATION (SHRI
BHAGWAT JHA AZAD) : Under
what Rule ?

PROF.MADHU DANDAVATE:
Under Rule 36g. But Iam not obliged
to give nformation.

MR. SPEAKER: Why should you?
You leave it to me.

PROF.MADHU DANDAVATE:
Sir, Rule 369 is categorically clear.

B
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MR. SPEAKER: I know that.

PROF.MADHU DANDAVATE:
The only condition is that I have to
authenticate it; the Speaker has to
examine itand then he can permitme
to lay the document. I will present
it on the Table—this is Mr. Antulay’s
publicatinn—¢The Maharashtra Mar-
ket Survey.’ (Interruptions) . ... It says.
(Interruptions) Sir, T am on myv legs
with your permission.

MR. SPEAKER: Read rule 117,
then the Manual and the Directions
by the Speaker. There is Manual of
Business and Procedure which does
not give that right to a private Mem-
her.

PROF.MADHU DANDAVATE:
Please listen to me, Therefore, my
contention is that when the debate is
going to take place and when there
is a question about cretain founda-
tions, here it a document which
says that India Pratibha Pratisthan
was set up by the MNaharashtra
Government. Now, this document
will be useful for this call attention
motion. That is what T am saying.

MR.SPEAKER: To the man who
takes part. You give it to anvbody.

PROF.MADHU DANDAVATE:
I want to know whether you have
examined it or not,

MR. SPEAK ER: You can give it
to any body else.

PROF. MADHU DANDAVATE:
Have you seen jt?

MR. SPEAKER: I have seen it.

You give it to the Member taking
part,

PROF. MADHU DANDAVATE:
Is there anything wrong ?

MR.SPEAKER : You come tome.
Mr, Shejwalkar. (Interruptions)

MR.SPEAKER: All of you please
sit down,

SHRI RAM VILAS PASWAN
Hazipur): Sir, I am on a point of
order,

qeus WERA ¢ WM §% SirIn
fodt ag 9T ®a difae 1 #7r wgar
dfeards argm ) qw fer 3
LA FA AT AAT 1 ANT A
Y A S8 a7, A F Akt G
CEANE c G
(2w )

MR. SPEAKER : At certain
times I have asked you to do eertain
things. You do not do it.

5t T fawiw qrmeta o woE
UT FFRANA AT FIEATE

weye WERA
R HE AN
(Tmmavs)

TAFTH 514

WsQq WERQ © W FO GA(A
qET E

(sawev=)

SHRI ARIF  NMOHAMMAD
KHAN (Kanpur): Sir, I am on a
point of order under 197. According
to the rules and conventions, the
Speaker may review his order or  the
ruling on good and sufficient grounds.
On three occasions in the Lok
Sabha, on 3-5-62, 11-11-65 and 1-9-66
(Interruptions) Please listen.

Thave got the precedents with me. On
threc earlier occasions the Speaker
withdrew the permission which he
had given to move the Calling Atten-
tion. (Interruptions) ‘The motion as it
says:

“reported irregularities in the
matter of granting income-
tax exemptions to certain
Trusts in Maharashtra and
mal-distribution of essential
commodities like cement in
that State,”
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[Shri Arif Mohammed Khan]

Sir, I will deal with the first matter
Jlater but as far as the distriburion of
essential commodites like cement is
concerned it fallsunder thejurisdiction
of the State Government. Sir, at
a time when the Assembly of Maha-
rashta State is in Session how far it
is proper for this House to  discuss
a subject which specificany fells
within thc  jurisdiction of the State.
{Interruptions) Sir, I am nct challen-
ing your Order. I am only request-
ing you to review your order,

MR. SPEAKER : Reviewed.
Mr. Shejwalkar.

SOME HON. MEMBERS
We want to know the reasons of
your review, :

SHRI ARIF MOHAMMED
KHAN : Sir, I will only take two
minutes.

(Interruptions) **

MR. SPEAKIR : Nothing will go
on record without my permission,

SHRI ARIF MOHAMMED
KHAN : Let me finish.

MR. SPEAKER : Have you not
finished as yet ?

{ Interruptions)

SHRI ARIF MOHAMMAD
KHAN : Sir, [ am a new Member.
[ have been busy in the library coll-
ecting information since this morning,
If you do not tisten to me I will
go disappointed.

(Interruptions)

MR. SPEAKER : Mr. Halder,
I am simply telling you why do you
get up everytime. It is for me to
decide about this point of order.
Why do you get up ?

(Interruptions)

Mr. SPEAKER : Now, all these
gentlemen speaking all at once is
not proper. Have you got any more
point, Mr. Arif Mohammad,

SHRI ARIF MOHAMMED
KHAN : My point of order is this. .
(Interruption)

sy g fasm qgaw: oz ®
FAT T AN ATET E | WG A
oars fFa, &, @3 T ® @1 @Ez
AIF ATET T2 TET 2| (mmgEia)

qeqA RERQA : AT A AT I3
g1 #5433 #A(ad (swaEna)
T F AT RE |

st wfa® THo Two To @t : ()
T A AT RE )l (samA)

SHRI ARIF MOHAMMAD
KHAN : Mr, Speaker, Sir, Under
the rules they can bring up a matter
which is a matter ol Urgent
Public Importance . Now, Sir here
it is a matter which was discussed
about two months back in the Mahara-
rashtra Legislature. Now, Sir my
point of order is this : How can it be
urgent now, Sir? How can it be a
matter of public importance ? If I say
Sir, that West Bengal Government do
not give a bag of cement without
the recommendation of the CPI (M)
cardholder, will you allow the matter
to be discussed here ? If' I say
that Chaudhuri Charan  Singh
collected Rs. 77 lakhs,

MR. SPEAKER : Not allowed.
No. point of order. Not allowed.

SHRI ARIF MOHAMMAD KHAN :
They are not maidens that their
names cannot be mentioned ; the
members of the House and they
can reply.

**Not recorded.



309 Re, Calling Attention BHADRA 11, 1903 (SAKA) irregularities in 310

income-tax exemption

to certain Maharashtra Trusts (CA)

MR. SPEAKER: That motion will
come when I decideabout the admissi-
bili*y. If you have got any submission
against my ruling you can come and
discuss with me,

SHRI ARIF MOHAMMAD
KHAN: Sir, this is a well-established
convention and ru'e that such Notices
mus: be given on the same day on
which a matter has arisen or has be-
come publicly known. Sir, this matter
hecame publicly known about two
months hack. So, Sir...

MR. SPEAKER : Have you got
anything more to say !

SHRI ARIF MOHAMMAD
KHAN: What I submit is this,

(Interruptions)

SHRI ARITF MOHMD. KHAN:
My final ’submission is this Sir, the
amount collected by Chaudhuri Charan
Singh for Kisan Rally, the amount
collected by Atalji for Deen Dayal
Trust and the amount collected by
Mr. George Fernandes runs into
crores and theyhave given this notice
only to hide their own sins, their own
mistakes.

MR, SPEAKER : Disallowed.
No point of order. Mr. Shejwalkar.

SHRI K.P. UNNIKRISHANAN:
(Badagara) : I'rise on a point of order,
Please refer to Rule 337. This is my
point of order. Rule 337 savs about
this. Certain notices were given
in relation to a subject, already
discussed. Now, Sir, what I want

to say is this

(Interruptions)

MR. SPEAKER : You always
do that, ..

(Interruptions)

SHRI K. P, UNNIKRISHNAN:
I am on a point of order. Iam say-
ing about Rule 337. You have to}
listen to me; Iamona pointof order,
Sir. You have to listen. Sir, 3

number of notices werc given to you
by hon. Members on this question
of Mr. Antuay‘s collections and
disbursements and so on. And what I
want to know is only this. How you
have used yourdiscretion to muliate
our notices  Sir, you have certain
powers under Rule 337, where, you
can alter a notice.  Your Secre-
tariat can do it subject to rule 337,
But you can not go beyond Rule 337
and change the notices.  This is
my point of order, because, it affects
the allot. Then T would like to
heve a clarification  from you
how vyou changed our Notices
and how  your Secretarizt
changed it without even asking us
about ‘t. The normal convertion
has always been that whenever a
notice is changed, it is done in con-
sultation with the Member concern-
ed. Iam onlysaying that you have
denied this opportunity to us.

MR. SPEAKER : May I tell
you It is always done been like
this. It has always been done like
this in consultation with the Member.

SHRI K.P, UNNIKRISHANAN:;
Here it is not been done in consulta-
tion with the Members.

MR. SPEAKER : I have taken
the approval of Mr. Sheywalkar, and
done it. We have already done it in
consultation with Mr, Shejwalkar
and it has been approved by him,
Yes, now Mr. Shejwalkar.

12 30 hrs.

CALLING  ATTENTION TO
MATTER OF URGENT PUBLIC
IMPORTANCE

REPORTED IRREGULARITIES IN
GRANTING INCOME TAX EXEMPTION
TO CERTAIN TRUST IN MAHARASHTRA
AND MAL-DISTRIBUTION OF ESSENTIAL
COMMODITIES IN THAT STATE.

SHRI N.K. SHEJWALKAR
(Gwalior): I call the attention of the
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[Shri N. K. Shejwalkar]

Minister of Finance to the following
matter of urgent public impor ance
and request that he may make a
Statement there on:—

“Reported Irregularities in
granting income-tax exem-
ptions to certain Trusts in
Maharashtra and mal-dis-
tribution of essentirl  com-
modities in that State.”

THE MINISTER OF FINANCIE
(SHRI R. VENKATARAMAN)
Mr. Speaker, Sir, there have beer
press reports alleging some  irre-
gularities in the matter ol granting
income-tax exemptions (o certain
trasts in Maharashtra. The reler-
ence apperars to mainly relate to
Indira Gandhi Pratibha Pratisthan
and Konkan Unnati Mitra Mandal,
Bombay.

The first mentioned Trast was
established on 18th October, 198o.
The objectives of this Trust, iner alia,
are to give encouragement, recong-
nition, promotion, aid and assistance
to talented persons in the fields of
literature and in fine arts in the State
of Maharashtra; to give training
and financial aid to such persons to
start promotional activities with a
view to giving them gainfvl employ-
ment; to assist such persons belonging
to the weaker sections and to provide
medical treatment to the sick and
disabled among them.

Under section 80G of the Income-
tax Act, a texpayer is entitled to a
deduction in respect of donations to
certain fund and charitable institu-
tions. Speaking generally, the dedu-
ction 1s allowed in an amount equal
to 50 per cent of the donation.  In
order to qualify for such deduction,
the institution or the fund should,
among other requirments, qualify for
exemption from income-tax under
section 11 or clawes (22), (22A),
(23) or (23C) of section 10 of the
Income-tax Act, With a view to
having uniformity in the assessment
of donors wha may be so read far and

wide, Commissioners of Imcome-tax
have been empowered to give certi-
ficates to qualifying charitable insti-
tutions to enable the donors to obtain
tax exemption in respect of donations
made by them. Since the objectives
of the Trust were charitable and the
Trust satisfied other conditions laid
down in this behalf, the Commissioner
of Income-tax, Bombay Citv issued
a certificate under section 880G in
the case of the Trust. This certi-
ficate is valid up to 31st December,
1681, According to standing Ips-
tructions of the Central Board of
of Direct Taxes, exemption certi-
ficates are initially issued for one year
and may, after scratiny of accounts of
the first year, be renewed for a longer
prriod not execeeding three years,
These instructions have, by and large,
heen followed in the case ol this
Trust a. well.

As regards the Konkan Unnati
Mitra Mandal, Bombay, the main
object of the institution is to under-
take programmes of rural develop-
ment in  the districts of Thane,
Raigad and Ratnagiri of Maharashtra
State. 'The institution drew up a
programme  of rural development
covering 4,785 villages in  these
districts and applied for approval of
the institution as well the programme
of rural development under section
35CGCA of the Income-tax Act.
Section 35CCA provides for deduc-
ion of the whole of the amount paid
to approved associations and institu-
tions for carrying out rural develop-

_ment  programmes,  Approvals in
this behalf are granted by State level
[ prescribed authorities which consist
of the Commissioner ¢f Income-tax
and Secretary of the State Govern-
ment.  The applications were duly
considered by the prescribed autho-
{rity for the State of Maharashtra
and the institution as well as the
programme  of rural development
drawn up by it were approved.  The
approved  programme of rural
development includes  construction
of school rooms; employment of
honorary workers for adult literacy
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and supply of textbooks and uniforms
to the deserving students; constru-
ction of community halls; provision
of assistance in the establishment of
village and cottage industries in the
co-operative sector; establishment of
vocational training centres; nutrition
programme for providing medicines
and equipment to the existing pri-
mary Health centres and construction
of haildings for 100 new primary
health centres; providing nutritious
food to children and expectant and
nursing mothers ;  drinking water
supply scheme. involving contribution
towards cast of piped water supply
schemes to he implemented hy Gove-
rament; irrigation programme, ete,
The estimated cost of  the rural
development projects approved by
the presceribed autherity would amout
to Rs. 07.32 crores over a  period
of three vears. The programme of
rural development approved in this
case is ip acenrdance with the cuide-
lines applicable in all such cases. The
approval granted to the programme
will he valid from rith April, 1981
to g1st March, 1084, Tn this conn-
ection, it may be mentioned that
section 35CCA empowers the pres-
cribed authority to grant approval
fur a period not execeding three
vears at a time.

The Call Attention notice alsn
refers to maldistribution of cement,
This is not founded on facts, Tle
Maharashtia Government have a
well defined system for distribution
of cement. At the State level there
is a high level Conunittee of Minis-
ters andd « flicials which reviews the
requirments  of the  Government,
quasi and loca! Government  hodies
and the general public, and allocates
the available cement hetween these
sectors. At the district level there is
a Committee vnder the Chairman-
ship of District Collector to distribute
the cement between the Talukas
At the Taluka level there are cement
distribution  commniittees under  the
Chairmanship of the local MI.As.
There js a regular system of registering
applications and verifving require.
ments of applicants. Government have

given guidelines for the functioning of
the cement distribution committeces,
All this will go t¢ show the adequacy
of the dictribution system. This
distribution system has been  consi-
stently followed by the State Govern-
ment and as such there i3 no  basis
for saying that their has been a
maldistribution of cement.

Owing to inadequate availability
relative to overall needs it has not
been possible to fulfil the require-
ments either of the public or the
Government  and semu Government
bodics.  Further, since the priority
sectors substantially pre-empt supplies
it has not been possible to meet the
demand of the public.

I wish to add that the supplies
are likely to improve this vear and
tlhis problem will not arise.

SHRI HARIKESH BAHADUR
(Gorakhpur) : I am on a point of
order.

MR. SPEAKER : No point of
order.

SHRI K. P- UNNIKRISHNAN
(Bagagara) : You must hcar the
point of order. This is a very im-
portant point of order.

(Interrupl ions)

SHRI HARIKESH BAHADUR:
The Spcaker, Mr, Ananthasavanam
Ayyangar gave a decision on March
19, 1958. This is from the Lok
Sabha Debates 1858 —page 5615-16.
I would like to quote.. ... (Interrup-
tions) 1 would like 10 quote from
that. This is from the Lok Sabha
Debates on pages 5615-16.  This
is my point of order under rule

376.
(Interruptions)

“Whenever 4 Minister makes a
statement in answer to a Call Atten-
tion notice be should cover all the
points that have  been raised on the
subject in various notices, copics of
which  would bave rcached lim
by then.”
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SHRI K. P. UNNIKRISHNAN:

‘Given in various notices’,

SHR1 INDRAJIT GUPTA
(Basirhat) : Several notices have been
given. This is the ruling of your
predecessor. You cannot brush it
aside like that.

SHRI HARIKESH BAYA-
DUR : Compulory collection from
the sugar co-operatives, inductrial
alcohol (Intsrruptions) and collections
from Wine Merchants’ Association. .
{ Interruptions)

SHR1 INDRAJIT GUPTA :
Thisis a ruling of your predecessor.
You cannot brush it aside. (Interrup-
Huns)

MR. SPEAKER : He has ans-
wered all those things that are in this
notice.

(Interruptions)

MR. SPEAKER : All the points
raised in thisnotice he has replied to :

SHRI K. P, UNNIKRISHNAN :
Pleased check ur before yousay any-
thing. Please check up the prece-
dents in this House. You should
study the ruling, (Inferruptions)

MR. SPEAKER : I have studied
the ruling. Whatever the points
raised in this notice.

(Interruptions)

SHRI INDRAJIT GUPTA :
That is not the rule.

MR. SPEAKLER : How can he

know whaut are the other points ?

SHRI INDRAJIT GUPTA :
That is the ruling of My, Anantha-
sayanam Ayyangar. You have over-
ruled Mr, Ayyangar’s  ruling.
Let it be on record that you have
overruled his ruling.
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MR. SPEAKER : How can he
know whet is in the other notices ?

(Interruptions)

THE MINISTER OF COMMU.-
NICATIONS (SHRI C. M. STE.
PHEN) : Here is a later ruling.
Here i1s a  later ruling, “While
replying to a Call Attention notice,
a Minister cannot be compelled to
give  information on any point
which does not arise directly from
calling attention notice”.

This 1s a clear one. This was
given on 7-7-1977.  (Interruptions)

MR. SPEAKER : How does he
come to know ? How does he come
to know of the others?

(Intsrruptions)

MR. SPEAKER : There is no
relevance,

AN. HON. MEMBER : You
should send all the notices to  the
Minister.  (Interruptions)

MR. SPEAKER : He has given
a comprehensive  answer.

(Interruptions)

it wen fagrdh awndt (+¢ freefy):
;1 A Fama f& N Fifem A §
33 ® A ¥ & Afza 3991 99 w0
g?

MR. SPEAKER : The Minister
is supposed to give an answer to
what he has been given, That is
all,

o wew fagrdt awdd . aw
ST Fwn T3 7@ § WL AQT wAqT
IwWE
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AN HON. MEMBER : I want
to mention. (Interruptions)

MR.SPEAKER : When I amon

my legs you are supposed to sit
do{m.g Tell this hon. Member,
he should know the rules. (Interrup-

tions).

AN HON. MEMBER : Mr.
Speaker, Sir, ...** (Interruptions)

MR. SPEAKER : Whatever he
says is not going on record.

(Interruptions)

MR. SPEAKER : This is the
consolidated notice of the calling
attention to which the Minister is
supposed to reply znd that is what
he has done.

SHRI INDRAJIT GUPTA :
Youare over-ruling Mr, Ayyangar ?

MR. SPEAKER : This is my
ruling, what I have given,

(Interruptions)

SHRI HARIKESH  BAHA-
DUR : What about my point of
order ?

MR. SPEAKER : I have over-
ruled you. Mr. Shejwalkar.

(Interruptions)

MR. SPEAKLER : No poirt of
order now. @[T IH WWR 97T e

arga & % A ?

SHRI SATYASADHAN CHA-
KRAVORTY (Calcutta South) : A
few moments ago, the hon. Minis-
ter, Mr, Stephen, was quoting from
a book.  May I know from what
book he was quoting ?

**Not recorded.

1, 1903 (SAKA) irregularities in 318
certain Maharashtrg Trusts (CA)

SHRI C.M. STEPHEN : That
was the ruling given by Mr. Hegde,
I was quoting the ruling given by
Mr. Hegde.

SHRI SATYASADHAN CHA-
KRAVORTY : Isthat book authen-
tic ? (Interruptions)

No, Sir, it is not authentic,
(Interruptions)

MR. SPEAKER : Mr. Shejwal-
kar. Please confinc yourself to the
subject,

SHRI N. K. SHEJWALKAR :
Sir, I was rather surprised and rather
disappointed when I read the state-
ment given by the Minister. The
matter was regerding the Trust ;
and regarding the supply of cement.
Mainly these two points were raised.
Regarding the Trust, the Minister
has been kind enough to reply regard-
ing twoor thiee points. But even
then so many points which arise out
of this matter have been, I think, de-
lib-rately suppressed. May I must
know as to how many Trusts there
are initiated by Shri Antulay ?
(Interruptions). T need not reply to
these interruptions.

MR, SPEAKER : You direct
your submission to me.

SHRI N. K. SHEJWALKAR :
This is a publication by the Maha-
rashira  Government,  “‘ Antariche
Boay’. It was reproduced in the
Maharashtra Times recently. What
is said by Mr. Antulay is this. This
was a specch he give on 28th March,
1981 in Pune :

(Interruptions)

I consider it a vary serious ma-‘ter,
I am trying to keep the level of the
debate high instead of goinglow. I
hope the hon. Members will also
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cooperate, If there are other matters
of serious nature, they can raise
them subsequently, If they want to
bring them under this discussion,
they are welcome. T am not shy of
it. But I am quoting and not read-
‘ing.

‘1RO WIAT HIST ATRHIAAT

FIZ A AT/ A 7
qAAT ZAAET AT T
aja | TR FrgEd-
WHT IFF, 94973 TR
MAEA4 BwE | FEE
TARE A4 TAFT  WOAT,
qOH T|FT WA Fard |
AT WA THAT 2qFT NI
e 3 CTESN wTE
TR fRwga ard gara
Ara w5 1"

SHRI R, VENKATARAMAN :
I accept whatever you say as correct.
You give the English version of it.
We will aceept it, because we would
not understand what it is,

MR. SPEAKER

‘ You just
translate it.

i SI-_{RI N. K. SHLTWALKAR :
I'wo lines more and then I will trans-
late it.

YTETH TR QIAA, 9iFz Zex qnTa
AMATA | Ay W WIAT WAT w2
AR AT WIF ) A AY eurer A3
91 g1 A wIAY | wAT @d wig,
IETAT FrEr wfgeoa, fafag ez
REIC R 1 S £ o
gifaa

The substance is : “When any rich
man copes to me I tell him thaton my
table there are 12 crusts. Some of them

ving income-lax cxemption to
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the extent of hurdred per cent and
some upto 50 per cent. You have
got nothing to do of your own,
What you are going to pay as tax
will go to the trust if you pay here.
This is the thing which we have taken
out of these 12 trusts. (Interruplions)
I am sure that within a few months
the amount collected will be from
Rs. 55 to 60 crores.” He said this in
March, 1981. (Interruptions)

MR. SPEAKER : What is this?
why are vou interrupting? Why can’t
you sit and listen ?

SHRI N, K. SHEJWALKAR:
Let the people judge as to what has
been hapnening in the House and whe
are the people objecting. (Inlerruptions)

MR, SPEAKER : Let the House
run, If you do not want to discuss,
let us disperse,

SHRI N. K. SHEJWALKAR :
This is another publication, a pub-
lication printed at the Government
Cientral Press, Bombay, published by
the Director-General of Information
and Public Relations, Government of
Maharashtra, At page 15 of this
publicztion it is written.

“ Indira Gandhi Pratibha Pra-
tishthan to give recognition and
and to encourage ‘talen-
ted people in the field of li-
terature and fine arns.”

MR. SPEAKER ¢
in the statement.

1. has come

SHRI N. K. SHEJWALKAR :
The next scntence is important.
am quoting it. If the hon. Spcaker
does not want me to quote, I will
not.

MR. SPEAKER : It has come
alrcady ; that is what I said.

SHRI N. K. SHEJWALKAR :
You are not allowing me to lay it on
the Table. 1 am requesting you.
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MR. SPEAKER : I am not ob-
jecting; he is repeating. T do not want

him to repealit,

SHRI N.K. SHEJWALKAR :
The words are :

“The Government of Maharash-
tra set up a foundation ior Indira

Gandhi.”

Ihe words are

“The Government ol Maharash-
tra set up a foundation for
Indira Gandhi Pratibha Pra-
tishthan. The  Pratishthan will
have a fund of Rs. 5 crores. .. "

Ineed not go into that. The empha-
sis is on the words.  “The Govern-
ment of Maharashtrasctup a founda-
tion” with your permission, I am
laying * this on the Table of the
Hause,

MR. SPEAKER : I will look

into it.

SHRI N. K. SHEJWALKER:
Recently, what has come out is that
this is not a public trust, it is a pri-
vate trust; it 1s not a  Government
trust, it is a private trust,  What
is the fact ? Isit a private trust?
Because, somebody will say ““this
publication is not correct; somebody
will say “Mr. Antulay’s statcment
1« not correct”. .. . (ynterruptions)

MR. SPEAKER: Let him clarify

1,

SHRI N. K. SHEJWALKAR :
What is the fact ? Is it a public
trust or a private trust or a  Go.
vernment trust ? That is very ma-
terizl to judge as to what procedure
has been followed under sections
80 or 35 of the Income-tax Act.
Ifitis a private trust then, in the

# case of Section 8o, the proczdure is

cutirely different; they must seck
permission, enquiry has to be made
and so on.
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Another question is, if it is a
private trust, whether any enquiry
has been made as to what are its
activities, what it has been doing
and whether such an exemption
should or should not be allowed.
So far as the staiemenis of Mr,
Antulay are concerned, they are most
confusing and they create a serious
doubt in the minds of the general
public. It is not only once but
several times. .. ... (Interruptions)

MR. SPEAKER : Order please;
Ministers are included in tha*,

SHRI N. K. SHEJWALKAR:
He said: “for party funds I have
collected this fund”. He has said
that. .. . [Interruptions)

AN. HON. MEMBLER: He
never said like that,

MR. SPEAKER: The Finance
Minister will teply to him, not you,
Whether it is right or wrone, he
will  reply.

SHRI N. K. SHEJWALKAR: I
have sothall a dozen pap=s from
which 1t appears. ... (Interruptions)

13 hrs.

Sir, he further savs: “No, no.
I did not collect the money for
party funds, but T had esllected
the money for Trusts only,” He
himself has denied later on. 1T am
Jjust poinying out as to how much
reliability should be given to the
statements of Shri Antulay. Earlier
he said that ‘I have tabled 12
Trusts’. Later on he said ‘I hava
tabled 6 or more.” One or seven,
he doss not say ahbout that. And
similarly here, he says. ...
(Interruptions).  Sir, what is the
nature of the Trusts ? I want to
know from him. Earlier jt was
said that it was in the name of Indira
Pratibha Pratisthan.  Recently i

~ *Tn: Sp:xaker not having subsequzntly accorded th:
e qrearly .
sion, ths pahlicatioa wasadt treatzd as Laid oa the Table,

86 LS—11,

nzziary vrnm -
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the papers it appearcd that the
name of Indira has been dropped.
Now, it is only ‘Pratibha Pratisthan-.
Sir, how can it be done ? Lven
if it is a private trust it canuot be
done just by one decision or one
statement of the Chairman wuhgul
the permission of the registering
authority, Sir, if it s a society
registered vndet the Socicties Act,
after all any change in the name is
a very material thing and it kas to
be intimated to the concerned au-
thority without which it is nct possible
to change the name. How it las
been done ? In these things and
in so many other things why not
they show as the property of the
trusts

Sir, there is a cheque in the name
of this Pratisthan.  Now, what will
happen ? will the _ accounts
change or the accounts will remain
in the same name ? All these things
are considered as if it is a

ersonal matter  and nobody is
ooking after that. Probably they
have closed theit eyes and are not

looking into that.

Therefore, I want to know fiom
the hon. Minister, actually what
is the nature of the Trust and how
and when these sanctions  under
Section 35 and Section 8o....

(Interruptions)

MR. SPEAKER: Will the hon.
gentlemen  remain silent ?

SHRI N. K. SHEJWALKER:
Under Section 35 or Section 8o
when were the applications made ?
How many Trusts were ihere ?
The date of «'lpplit;atinn 15 givcn
here, but the date of sanction has
been very safely omitted. When
actually  the sanction was given
and why it was given for three years
and wbat is the list of those  Trusts
and ir cach case what has hap-
pened ? The House would like

SEPTEMBER 2, 1981 L
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to know. This is actually collection
by means of Trusts. Is it a vo=
luntary collection ? It is extortion
of money, It has been forcibly got.

(Interruptions)

SHRI HARISH CHANDRA
SINGH RAWAT (Almoa): Sir,
I am on a point of order under Rule
197.

(dnterruptions)

SHRI N. K. SHI)JWALKER: I
will quote only the ex-Minister,
When she was Minister  Shrimati
Shalini Patil said in her statement
that this it a sort ol Jizia’ which the
Mughals 1:ed to collect in (hose
days. Sr, what happened
actually, The  President of the
Segar  Karkhana Sangh, Mr.
Madhavrao Boraste, died and Mr,
Antulay was after the money, after
the cheque. So  those  people
brought the cheque from the Co-
opcrative  Sugar Company, Mrs.
Shalini Patil got it, so  she was
compelled on  telephone again and
again  stating that ‘the amount
should be remitted to us because the
television people were waiting for
her. ...

SHRI HARISH CHANDRA
SINGH RAWAT: Sir, I am on a
point of order.

MR. SPEAKER: No point of
order, pleasd sit down,

SHRI  BALASAHEB VIKHE
PATIL (Kopargaon) : I am on a
point of order.

MR. SPEAKER: Pleasesit down.

SHRI BALASAHEB VIKHE
PATIL: 1 am the Vice-President of
the organisation. The facts stated by
him are not true.

There was no compulsion. A
resolution was passed ..

(Interruptions).
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MR. SPEAKER: Please sit

down.
(Interruptions)

MR. SPEAKER : He can
come on a point ol personal explana-
tion later on.

(Interruptions)

SHRI N. K. SHEJWALKAR:
Madam was so sorry that the Presi-
dent of the. ...

(Interruptions)

MR. SPEAKER: Will you
please keep silent now? It is too
much already. Shri Shejwalkar.

(Interruptions)

SHRI N. K. SHEJWALKAR:
I, unfortunately, cannot shout. Ma-
dam hassaid. . ..

(Interruptions)

MR. SPEAKER: No lunch.
You have not given me any respite,
I will not let you have lunch,

(Interruptions)

SHRI N. K. SHEJWALKAR:
The Chief Minister was not at all
bothercd about the death of the
President of Sagar Karkhanna. From
those socicties Rs. 2-5 crores were
collected. They weie no. worricd
about his death. They were worried
only to exiract that amount, Do
you know what happened? She had
no cheque with her at that time
at Nasik, The amount was taken
from the Apcx Bank President, Shri
Gulab Rao Paiil. He sent that
amount to Bombay. .. . (Interruptions),

WU WERT : w7 IAF AqTR
RF 2 ar AR ? A g3y A A vare
T TA? TF 4T T @A qg I

Please tell your Members to behave,
Can anybody take care of-iv ?

——
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SHRI N. K. SHEJWAKLAR . If
itis not extortion or if it is not “jazia, .
(Interruptions).

WEUA HEEY © AT AT ALY
A A1 TF FI[ HIT TAAT

(s7armr)

SHRI SATYASADHAN CHAK-
RABORTY: You should stop it
(Interruptions)

SHRI ATAL BIHARI VA]J-
PAYEE: He is an interested party.
(Interruptions)

SHRI K. P. UNNIKRISHNAN:
He should not be allowed.  (Interrup-
tions)

MR. SPEAKER: Whatever is
without my permission will not form
part of the record.

(Interruptions). **

Weus WERA ¢ Wt AR agl 9%
Car 3 1 argr  @nt gar Agl
AL A9 W7 A AT B
Itis too mu h,

(sraars)

WeU WEEY : cAlw 41371 WA
4z wrm 1 faffs=x arg@ =mTAr
SarF &8 . BT FAR gArs
T M F-IA-FRT T -2 -
e mrg 74t /gt a1 @A
g

U% {iAAG qIed
Fv94 9@AT Frlgm i

#fra A,

weqq REEW : AT 772 AL A
& g1 W@ & w7 mrerw A afd
AATTATT A, w07 difga a7 § AN
gv7 § 3 qoT)

**Not recorded.
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SHRI N. K. SHEJWALKER:
After all, I am going to establish the
case. [ am going to ask the hon.
Minister whether it actually amounts to
an offcnce or bribery under Section 161
of the Indian Penal Code read with
the Prevention of Corruption Act.
For that purpose, I have to demons-
trate and let the House know that
these were never voluntary donations
and that these were cxtortions,  If
they admit that, 1 will not quote
anything else. If they admit that
these arc extortions, I will sit down?

MR. SPEAKER: You just put
& question and he will reply.

SHRI N. K. SHEJWALKER:
He said that there were certain com-
panics which have voluntarily paid
the amount. 1 cite only two illus-
trations. Onc company’s name is:
Vriddeshwar  Jagdamba Co. It is
a sick sugar mill. [ts gencral body
disregarded this thing andthey refused
to pay anything as a donation. But
thereafter, the dircctors were forced
to pay the amount.

Then, sugarcane growers were ask-
ed to pay Rs. 2 25 p. to Rs. 2,50 p.
per tonne to the institution out of
their own money, Is it {rom the rich
people, as was said by the hon,
Minister ?

There is another document, a
telegram, which was seut. The tele-
gram, o appears, savs: “Indira
Gandhi Pratibha  Pratishthan, Go-
vernment of Muiharashira,  requires
yow cheque positively by 21st.”
This is the telerram which was sent.
Am | wrong in saving that

there
19 a confusion ?

-THE DEPUTY MINISTER
IN THE MINISIRY OF COM-
MUNICATIONS  (SHRI VIJAY
N. PATIL) : 1 am on a point of
order, Sir. Under rule 197,
“There shall be no debate....”
He is debatine  (Interruptions)
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SHRI N. K. SHEJWALKER:
far as this part is concerned,

my question is, how many trusts
exist 7

~ MR.  SPEAKER: So many
times you have repecated it.

SHRI N. K. SHEJWALKER:
Now, I come to the second part and
that is regarding the supply of ce-
ment. Under the Essential Com-
modities Act, cementisa controlled
commodity. It cannot be given
without the permission of the Go-
vernment. It can he given on the
fixed controlled piice only. The
controlled price was Rs. 28/- per bag
in Bombay. The black-market price
was about Rs. 100 or near ahout
that. What happened ?  They
reduced  the quota of the general
consumers from 1 lakh tones to
53,000 tonnes. Therefore, what
happened 2 The  demand was
increaszd and becanse of the in-
crease of the demand, cement was
not available and the black-market
price went up,  Cement  was  sup-
plied not to the poor, not to the
public.

I will show the fieures which indi-
cate that the Corporation require
lot of eecment. Last  three vears,
the fizure of the Bombay Municipal
Corporation will show cement con-
sumption. .. ... .. (Interrnptions)

MR. SPEAKER: What has
happened to vou ? Why can’t vou
speak 2 (Interruptions)

SHRI SATYASADHAN CHAK-
RABORTY: They are saving that
we are not original men. I said
that vou are the only ori-
ginal men.

MR. SPEAKER: Please make
your point so that he could answer.
You are just making a lccture now.
You have to concentrate now, (In-
terruptions).
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SHRI N. K. SHEJWALKAR:
The cement consumption of the
Bombay MuniCipal Corporation in
the year, 1979, was 82,679 tonnes
in the year 1980 it was 76,987 ton-
nes and this year, 1981 (uptil now)
it hardly comes to about 40,000
tonnes. So, naturally, the works
of Bombay Municipal Corporation
are bound to suffer. To whom the
comentis given ? Is the distribution
made properly 2 T want to show. .
(Interruptions ).

THE DEPUTY MINISTER IN
THE MINISTRY OF RAILWAYS
AND IN THE DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHRI MALLIKAR JUN): When the
Supplementary Demands Come  up,
he can make a speech. He has to
put only one or two questions now.
But he cannot speak for 45 minutes.
(Interruption). He cannot take the pre-
cipus time of the House.

MR.SPEAKER : Mr. Shejwalkar,
are you going to spcak or not?

(Interruptions.)

Please sit down. This is not a new
thing happening in this House.

SHRI N. K. SHEJWALKAR:
Small societies of Bombayv which
were constructing houses were not

iven any cement. But the cement
was given to rich contractors. Is it
serving the poor ?

MR. SPEAKER: The point has
becn made, now come up with other
points.

SHRIN.K.SHEJWALKAR : Now
the black-market price has gone to
Rs. 125/-.

Now, the point is, the agreement
which was made by Mr. Antulay
was for Rs. 40/- per bag of cement—
Rs. 4o/- only ! Isit ever possible that
there could be a difference of Rs.
85/-per bag? Naturally, there was
corruption also in hetween and that
is being overlooked. I will say how.
The controlled price was Rs. 28 and
it was sold at Rs. 40 per bag. Therefore.
under section 3 of the Essential Com-

A offence.
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There was collection of money, taking
donation by the Chief Minister’s
office. This is a private trust, ... ..
(Interruptions)

wrusy WERR ¢ T S ST Y
H1A F1 347 gY@ e AL AArT
g7 & I 71 3o 1 .. (eamumw)

W9 AT A7 3 47 g

SHRI N. K. SHEJWALKAR:

Under these circumstances, will the
Government hold an inquiry? I
demand that he should be prosecuted
under section 151.. ... . ( Interruptions)
It is & clear case of bribery, misusing
his office. It is a case of corruption
under the Prevention of Corruption
Act as well as under the Essential
Commodities Act.

qeas WERY : 15 R4z HoAar
FHE wHIGA g owmar ¢

(1Q€ WIAFIT TG OF w2[
=i fzar

syt wErey : fxa F Fqamn

SHRI R. VENKATARAMAN:
Mr. Speaker, Sir, I shall briefly
meet all the points made by the
hon. Member. At the outset, I-
would like to clarify some misunder
standing which my  esteemed
friend, Mr. Shejwalkar, seems te
have. He hassaid thatitisa private
trust. Apparently, he does not know
the law on the subject.  (Interrup-
tions) My vocabulary is not smaller
than theirr. T only restrain myself.

(Interruptions)

MR. SPEAKER: Youdon'twant

the Minister to answer ?

SHRI R. VENKATARAMAN:
Under section 2, clause 15, of the
Income-tax Act, ‘charitable purpose,
isdefined. Underscctions11 and1g,
any donations made for charitable
purposcs is_entitled to  deduction,
and the deduction is governed by
section 80(g) in this case—and there
are other deductions for other pur-

poscs.
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Mr. Shejwalkar asked me what
were the dates on which this parti-
cular trust had applied for and were
register :d. This particular trust
were pegistered under the Bombay
Chariteble Trusts Act.  Unpder this
Act, an application has to he made.
The application has got to he scru-
tinised. Then, after completion
of the enquiry provided under this
section, “he Deputy or Assistant
Chaiity  Commissioner shall record
his finlings. Then, under section
21 of that Act, the Deputy or Assis-
tant  Charity  Commissioner shall
make entrics in the  Register as
Charitable purposes’. Under sub-sec-
tion 2, the entries so made shall he,
sthject  to the provisions of this Act
and subject to changes recorded on
the following provisions, be final and
conclusive. So long as the
cheritable  frusts are  regictered
under the Bombav Public Trnsts
Act of 1950 and thev Fave not been
s t aside, thev qualify for being
treated as a public charitable trust.
And  once they  are charitable
trusts, thev are entitled to exemption
under Sec. 80G. 80G is one of the
smallest of the cxemptions hecause
out of the total income a nerson
gets, ke can give a contribution onlv
upto 10%,. Even il he makes a
contribution of 10°}, [50% of that
10% alone is entitled to tax exemp-
tion. To illustrate, the point, if
a person has an income of a2 lakh
of rupecs, the amount of donation
he can cive under 80G is only
Rs. 10,000. If he gives Rs. 10,000
to any charity the income-tax exemp-
tion will onlv be Rs. 5000 because
he is cligible to deduction upto
50% of it. So mnothing wonderful
has been done in this case and hun-
dreds and hundreds of cases of these
exemntions under 80G are given
evervday and so long as it is regis-
tered as a public charitable insti-
tution under the Bombay Trusts
Actor any other laws. For instance,
there are instances in which they are
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registered under Charitable Trusts

Acts of various States or under the
Societies Registration Act.
Therefore, this is nothing. Still,
if my hon. friend wants to know
the dates and all that—I think after
this answer, it is irrelevant—I can
give the dates.

The cecond point is.....

SHRI R.K. MHALGI (Thane) :

How was the name amended ?

MR. SPEAKER: Mr. Mbhalgi,
why have vou this tendency to in-
terrupt ?  Please sit down. He
will reply everything.

SHRI R. VENKATARAMAN:
You know for 20 months here prac-
tically T never avoid a question,
If T do not know, I do not know
and T will tell vou but T never avoid
a  quostion.

Now, in thic matter, the power of
a registercd society or the poawer of
a Charitable trust to chanae its name
isin the verv Act itsel—that means in
the Charitable Trusts Act. Sec. 22
of the Act says

“Where any change occurs in
any of the Entries recorded in
the Register kept under sce. o3,
the Trustee shall, within ninety
days of the date of oceurrence of
the change or where anv change
is desired in such Entries in the
interests of administration of a
public  trust, shall report such
change to the Commissioner,

SHRI SOMNATH CHAT-
TERJEE (Jadavpur): How the
changes are made ?

SHRI R. VENKATARAMAN:
You don’t say how. You ask me
why. That is the question.

SHRI CHITTA BASU
(Barasat) : ....%*

**Not recorded,
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MR. SPEAKER: You are not
allowed. . . . (Interruptions)

SHRI R. VENKATARAMAN:
All the procedures have been followed
in thi» case and therefore, you are on
a weak wicket....

(Interruptions)

MR. SPEAKER: Order, please.

SHRI R. VENKATARAMAN:
I am willing to give everv explana-
tion. Why it was done ? Ordinarily
the Prime Minister does not allow
her name to be asociated with any
such trust or anvthine like that,
Generally - when peaple ask for such
permission, she dese not give.  In
this case, because they said that it
is all for the prrpose of doing a great
deal of service—she did not avree
to her name being put in——she only
agreed  to the ohjects.  Thereafter,
when her name was being used, she
said, ““Please take it awav.”” And,
in deferener to hier wishes, | .

SHRI R. K. MHALGI: She
was present in the  inauguration
itself,

SHRI R. VENKATARAMAN:
I will answer.. .

MR. SPEAKER: Why don'tyou
allow him to complete ?

SHRI INDRAJIT GUPTA:
You mean her name was heing used
without her permission and  that she
gave  permission only for the ob-
jects ?

SHRI R. VENKATARAMAN:
What is you questicn 2 You are not
allowing me to explain

MR. SPEAKER: You only
teply to Mr.  Sheiwalkar,

SHRI R. VENKATARAMAN:
All right, Sir.
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I am informed on very reliable
authority that the Prime Minister
did not inaugurate this, .

(Interruptionc)
Now, Sir, I can answer Mr,
Shejwalkar’s  question  according

tg the ruling of the Chair and I
cannot  answer  anyhody  else.
(Interruptionsy. Sir, he has taken
forty minuates  to  put  questions.
He cannot go on putting questions.
When do T answer ?

MR. SPEAKER: You go on.
SITRT R. VENKATARAMAN:

Sir, the hon. Member said that the
Government of  Maharashtra has
issued a pamohlet in which they have
sairl that the Government of Maha-
rashtra  has set up a foundation
called ¢Indira Pratibha Pratisthan’.
T wonld like to Invite the attention
of the hon. Members that in the
budget speech of the Finance Minister
and the Budeet for 1981-82 wkich
the Government of  Maharashtra
submitted to the Legislative Assembly
on the gth March 1981, It has been
specifically  stated-- this is Finance
Minister’s apeech:

“We have assisted the establisk-
ment of Indira Gandl'i Pratibha
Pratisthar.  Schemes were being
drawn up bv the Trust or such
prersons engaged in these acti-
vities,”

The State Government has contribu-
ted an amount of Rs. 1o lakhs
during the current year and  pro-
vision ha« heen made for a further
amount.  Once the Legislature of
the State has received this informa-
tion in a budget statement, I do not
think the Parliament in its propriety
should consider thic matter.
(Interruptions)

Then, Sir, the next point made by
Mr. Shejwalkar is that this money
was used for party fund. This has
been denied by the Chief Minister
and it must be accepted. (Inter-
ruptions) There are certain conven-
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tions and standards which Par-
liament has observed and thi s
one of the Coventions that when a
Minister, whona Chief Minister, de-
nies it. It i3 not for any Member to

doubt it. He can do it. (Interruptions)
At least you do not care for 1he
conventions. (Interruptions)

MR. SPEAKLR : Please do not

listen.

SHRI R. VENKATARAMAN;
I will continue. More importantly,
not a pic has been shown to thave
been used for the party  fund.
(Interruptions) Siv, I shall not hesitate
to mect myv hon, friends on a point of
law, If the fund is used for a  poli-
tical purpose, even a pie, then it wil!
lose income-tax exemption  under
Section 13. It will not be able to
get any cxemption. This is being
audited, The audit report is scru-
tinised by the Income-tax Depart-
ment. If the Ineome-tax Depart-
ment finds that tne meney has been
used for any purpose other than for
public charitable purpose, for which
it has been set apart, then it will
forfeit the right for the income-tax
exemptiorn.

Then, Sir NMr. Shejwalkar  said
that therc has been coersion in tne
matter of getting this exemption,
Now, we have not heard  any single
complaint fiom any person so far.
(Interruptions).

QHRI R.K. MHALGI ¢ Shrimati
Shalini Patil has said.

MR. SPEAKER : Pleasc sit down?
Why are you talking aboui ? Why
don’t you listen to him 2 Mr.
Shejwalkar you also listen do  him.

SHRI R. VENKATARAMAN
This is being treat d as an occasion
to sling mud and defamc certain
persons. Actually, there has not
been a single complaint either from
sugar cooperatives who contributed
or any of these pepole who have
contributed.

Then again, it is said they have
charged Rs. 4o/~ for each bag. I
have got the figure that about 462
persons have been given cement
permits and out of that the persons
who have contributed to this Pratis-
than is only 12. (Inferruptions)

SHRIT K.P. UNNIKRISHNAN :
We will put it at 150. Will vou
enquire ?

WELST WENS T 403 &7 g1 gl
g wag A4 Ay ?

What is this talking match taking
place ? Let him reply.  He is
giving statistics and facts.
TATL &1 FEIT HIAAT T T 95 A 0

( Interruptions)

SHRI R. VENKATARAMAN :
I have got the ficures. T will read
the figures. Thev are all in my
favour. That is why I am goine
to use them. The total number of
cement allottees is 462 and the
quantity of cement allotted is 32,225
tonnes. The number of donors te
the Pratisthan is 12 and the quantity
allotted to them is 2,000 and odd
tonnes. I ecan  quote  further,
If you calculate the amount of money
in some cases it works out to Rs, 7
and in some other cases it is 125,
Therefore, there is no relation bet-
ween allotment of cement and don-
ations given. It is only an attempt
on the part of some people to conn-
ect where there is no connection at
all.

(Interruptions)

Then, Sir, Mi. Shejwalkar said
that therc has been bribery and se
on.  Well, T only wish to point out
to him that in noae of these cases is
there any casual connection between
allotment and the payment. You
have not been able to establish it.
You wrote so many articles in the
newspapers.  You tried to magnify
some trifles but you have not been
able to establish even one single
instance of any casual connection... .,

(Interruptions). o
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Mr. Shejwalkar said that the
blackmarket price of cement in Bom-
bay has gone up to Rs. 125. He
seems to be an expert in knowing the
price of black market cement. There
is undoubtedly a shortage of cement
in the country. And or account of
the shortage, the allotment to various
States has h=en cut down. Ifasa
result of that prices have gone up—
I have made it clear,—we are sorry
for it. But immediately to get up
and say that on account of that we
are guilty of corruption and all that
would not be fair to the Government.

Then Mi.  Shejwalkar’s last
point was that nunder the Essential
Commodities Act an offence has
heen commifted. 1 want to point
this ont. Neither this Pratisthan
not the Government sold any
of these essential commodities at
higher price.  All  the charge
they raised was that there had been
some - collection of donations. Buat
there is nothing like a charge of the
Pratisthan or Government having
blackmarketed or having sold these
at a higher price.

SHRI N.K. SHEJWALKAR: I
sald, misuse of ofTice was involved.
That is what T said,

SHRI C.M. STEPHEN: Yeu can
say anything vou like. Who prevents
you from saying anything?

SHRIR, VENKATARAMAN: Sir,
not being able to establish cven a
single point now they say, let us have
a 1oving enquiry; they say,
‘appoint a Commission and find cut
something in our favour’. T am sorry,
we cannot do that. Thatisall.

SHRI K. P. UNNIKRISHNAN
(Badagara): Mr. Speaker, Sir, the
great architects of our great nation
and the Founding-fathers of our Re-
public had given is a motto which
said: wEwE W@y -
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After listening to my good friend,
for whom 1 have great affection and
respect. ...

P MR SPEAKER: Have you now
f lost that’respect ?

== SHRI K.P. UNNIKRISHNAN:
No, Sir, I have not Jost my respect for
him although I have lost it in the
case of many others. T fecl like saying
however that he is a in mood to change
this, or his party or Government
mightchangeitto wammaT wud Today
after hearing him I feel sorry and I
feel disturhed that his role is to say :
NeTATHI T -

This was his performance today: My
good friend Mr. Abdul Rahman
Antulay may be an Immaculate
Mary ora Gra'e Angel bt, cerain
things have been laid are in this coun-
try in the recent wecks—a man who
has been responsible, who holds a sig-
nificant political officcin the country
in a kev State, has heen found out
misusing his powerful office of Chief
Ministership to auction decisions im
the name of the Prime Minister and
to commit 2 frand on the the Con-
stitution, an assault on the Consolida-
ted Fund of Iudia  (Interruptions)
It is afraud on th: Consutution of
India. What has been laid before the
countrv is an anatomy of a massive
fraudulent and corrupt operation and
the name of this gentleman Abdul
Rahman Antulay has become.*®*

-
F(Interruptions)**

TNE MINISTFR OF STATE IN
DEPARTMENTS COF SCIENCE
AND TECHNOLOGY, ELECTRO-
NICS AND FENVIRONMENT
SHRI C. P. N. SINGH : Sir, that
word should not go on record.

(Interruptions)**
MR. SPEAKER : This would not
go on rccord.
(Interruptions)**
MR. SPEAKER : When I apy
on my legs, you aie supposed to
sit down. .

(Interruptions)**

**Expunged as ordered by the Chair.
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MR. SPEAKER: Please sit down.
I am on my legs, please sit down

(Interruptions)**

MR. SPEAKER: Whatever par-
liamentary practices are to be
followed are to be followed accor-
ding to the rules; and anvthing which
goes against the rules will be expunged.
1 will request the Hon. Members to
be restrained in their approach while
speaking. And I will rzquest Mr.
Unnikrishan to please go aceording
to the rules. Whateve he has said will
‘be expunged. I have said it.

{Interrtptions)

MR. SPEAKER : Why don’t vou

listen to me?

PROF. N. G. RANGA: Mr.
Speaker, Sir, T wish to draw vour
attention to the names Unnikrishpan:

MR. SPEAKER : I have told vou
Mzr. Ranga. Why do von want me to
repeat it again and again?

SHRI K. P. UNNIKRISHNAN:
What I was trying to sav was that
there was a word called** and there
is a word Antulav. Nothing more.

SHRI SPEAKFER : It is not

going  on recerod.

SHRI C.M. STEPHEN : What
ever he has said is unparhamentary,
That word is unparliamentary.

MR. SPFEAKER : That is all
right, It is not going on record.

(Interruptions)

MR. SPEAKER : Mr. Unni-
krishnan, you come to the point,
Let us be positive,

SHRI K.P. UNNIIKRISHNAN :
Sir, back in the old days of foi-
gotten mep of Jawabarlal Nehru and
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Lal Bahadur Shascri, we had adopted,
certain  norms. On 29th October
1964, the Goverpment of India
published a code of conduct for
Central and State Ministers, I
should only quote briefly this para
3:

“No Minister shall (a) per-
sonally or through a Member of
his family, accept any contribution
for any purpose,  wiether
political, chartiable or otherwise,
If any purse or cheque for an
institution recognised by a
public  authority or a political
party is presented to  him, he
shall pass it on as soon «s possible
to the organisation for which
it is  intended.”

That is on 29th October, 1964.

Now, Sir, not only that these
norms have been given a go bye,
but the vast business of running
Goverpment in the State has been
reduced to a racket. A Chief Mini-
ster, who 15 cons'dered to be a
custodian  of public interest, if he
reduces it and ‘ndulges in a massive
abuse of his authority and power
overlooking  the interests of the
public  for certain vested and**
interest, as it has been encouraged
and as it has been indulged in with
impunity.

(Interruptions)

SHRI K.P. UNNIKRIHNAN :
I will not call vou,** because that is
unparliamentary, so, 1 shall call
you by some oiher name.

(Interruptions)**

SHRI C.P.N. SINGH : We
all know what you are.

MR. SPEAKER : These words,
will not go on record.

#*Expunged as ordered by the Chair.
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MR. SPEAKER : I thought,
Mr. Unnikrishnan, that you would
not talk about the personalities please.
It is very bad.

(Interruptions)

THE MINISTER OF STATE
IN THE MINISTRY OF ENERGY
(SHRI VIKRAM MAHAJAN) :
That should be  expunged.

MR. SPEAKER : What he has
said does not form part of che pro-
ceedings—only the oher material.

(Interruptions) **

SHRI K.P. UNNIKRISHNAN:
There are otters the Centre and
States who are lucky not to be found
cut ; there are others of whom
we know in taking commissions out
of massive imports of essential
commoditics  like sugar or edible-
o'ls—a thousand rupees a M. Tonne—
about whom we shall not discuss
today. (Interruptions)

SHRI C.M. STEPHEN : I
rise on a point of order. We are
here on a calling attention motion;
we are not on a debate ; we are not
on a discussion. The type of ques-
tions that are to be put is very
strictly dcfined in the rules. (Inter-
rupions). Questions by way of
clarification or z calling attention are
to be restricted to the subject
matter of the admitted notice. My
submission is that the admitted notice
is with respect to giving exemption
for certain things under the Indian
Income Tax Act. It has got to be
restr’'cted within that. You cannot
carry on w'th everything in the
world.

MR. SPEAKER : Please keep
these things in view,

SHRI K.P. UNNIKRIHSHNAN:
That is what I was sayjing to
prove my point further. Many people
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had raised many :things, I shall
not discuss them today, {Int:rrup-
tions) There are also meat-eaters and
grass-eaters among them ; those
who indulge in massive loot as
in this case and those who pinch
every  pocket for small amount,
(Interruptions).  We are interesteol
at the moment in the activities of
the Chief Minister of Maharashtra
and its consequences for the Conso-
lidated Fund of India., Here a
Chief Minister registers a  Trust
on November 18, 1980 now corrected
to October, 18, 1980—a significant
correction by the Finance Minister—
calls it ‘Indira Gandhi Pratibha
Pratishthan’ and now again it
has been denied that the Prime
Minister did not  inaugurete it
although the entire Press, every where
it was reported, if I remember
arigh*, 'he radio also reported that
there was a funciion in Maharashtra
Raj Bhavan, in Bombay and the
Prime Minister  had inaugurated
Indira  Gardhi Pratibha Pratish-
than.

MR. SPEAKER
questions.

You put

SHRI K.P. UNNIKRISHNAN :
Again the Trust is given the appea-
rance of a public trust or a trust
finated by the Government, while
the Chief Mijnister swears  before
a public authority that he is the
settler of the Trust under Trust
Deed while Abdul Rahman Antulay
literally  converts himself into a
lone operator and its disbursement
having  gained powers from the
trustees through various means of
the Trust documents in charge
of millions  to be milched from
affiluent  businessmen as well as
the poor in including sick sugar
mills. On the top of 1t, he forces
the government  of Maharashtra
over which he presides to part with
Rs. 2 crores. We have been just
now told by the hon. Finance Mini-
ster that there was a reference to it

®#®*Not recorded.
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in the budget specch. T would like
to know was there any specific
annropriation or was it given from
the  Contingency Fund ? The
House is entitled to know that.
(Interruptions) 1 have nothing against
the Finance Minister { Interrup-
tions) Certainly we  are  entitled
to know if the donors have been
given, whatever it is, how the
Trust is managed because we have
given exemptions under the Central
Act, What is the role of the Prime
Minister ? Did she Dless 1t and
inaucurate it? We are entitled to
know that.

MR. SPEAKER : This dnes noy
conern 1s.

SHRI K,P. UNNIKRISHNAN
Did she fllow the fortunes of the
Trust? T shonld have thought that
the Government and the Prime
Minister. . .

MR. SPEAKER Irrelevant,

SHRI K.P. UNNIKRISHNAN :
T should have thoucht that the
Government and the Prime Minister
if they are interested in unholding
public morality  would  come
before the House and clear her
own position and that of her party.
I want to refer to the Trust Deed of
Indira Gandhi Pratibha DPratishthan
which clearly savs that Mr. Ahdul
Rahman Antulav--not the Govern-
ment of Maharashtra—can amalga.
mate this trust into any other trust
or any other bodv. He can add
trustees.,. ... (Interrp ionc)

MR. SPEAKER : They are in
the statute. T think they are in the
Act also.

SHRI K.P. UNNIKRISHNAN :
and also dispose him of. Having
taken over, through various reso-
lutions, having taken the owe. |
now, not having been satisfied with
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large amounts  collected, he ha
also entered into an area of essential
commodities. Qur Finance Minis-
ter  always talks about supnly
management. He is very much
concerned, T know, about the cssen-
tial  commodities. This  supply
management and the Chiel Minis-
ter of Maharashtra has Dheen indulg-
ing for the last several months with
impunity and now he comes and
says that out of 460 donors only 12
have given ! Now I shall pose a
counter charge, if T produce from
this side, produce receipts and
the names of individuals and the
names of donors and give a com-
parative list, would he be prepared
for a Parliamentary probe? Would
he be prepared for setting up a
commission under the Commi-
sslons of Enquiry Act? This is about
an essential - commeadity, indulging
in whose black marketeering is a
cognizable  offence pupishable p
to twn  years.

MR. SPEAKER
Point has Dbeen made.

Carry ont

SHRI K.P. UNNIKRISHNAN :
Point has been made. T hope you
understand the point. What I want
to know is Whther they are pre-
pared to accept an enquiry into this,
(Interruptions)

MR. SPEAKER : Go ahcad, ge
ahead.

SHRI K. P. UNNIKRISHNAN:
It has almost become an auction and
there is another trust, involves itse'f
in the activitics of selling industrial
aleohol.  Yau know what happened
in Kerala and Tamil Nadu.

MR. SPEAKER : Please da
not bring them into  this. You
cannot bring them. (Interruptions).

AN HON. MEMBER : You are
wasting the time of. . . . (Interruptions.)

SHRI K.P. UNNIKRISHNAN:
It is up to him to stop me please-
Please learn something. It is up to
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him to stop me. I have not even
taken. ... (Interruptions)  There
has been a spirit scandal in Kerala and
Tamil Nadu.

MR. SPEAKER : Do not refer
to Kerala.

SHRI K.P. UNNIKRISHNAN:
....and suddenly they went and they
decided, Mr. Stenhen himself rushed
to Kerala, appointed not one com-
mittee, but two commissions ! Some
of us said (Interruptions) What 1
want to inform the House is money
has been, |, .(Interruptions)

MR. SPEAKER : Put the ques-
tion, do notinfhirm the Ho1se.

SHRI K. P. UNNIRRISHNAN:
To put some ... (Interruptions) Sir,
Mr. Abdur Rahman, favoured ...
Industrial aleshol from the Indnustrial
Users’ quota, Rs. 2 a litre for
restoration was collected, and that
money has been donated by Crown
Distilleries, Mo Dowels and Varshit,
with which Mr, Stephen is familiar.
Now, will there be an enquiry ahout
the movement of snirit and aleshol
from Mhharashtra to Kerala ? Let
there be an enguiry to find out just
as in the case of Kerala and Tamil
Nadi.  In Kerala they have already
apnointed two Commissions,  (Inter.
riplions)

MR, SPEAKER : Finish it up
please.

SHRI K. P. UNNIKRISHNAN
Now, 120 mijllion litres of aleohol are
heing sold, and  (Interruptions.)

MR. SPEAXKER Fssential

commadity, esiential commndity.,

SHRIK. P. UNNIKRISHNAN:
A m jr question arises. Earlier
in mv speech T said and [ berg
him for forgiveness, Mr., Venkata
raman said, what he said was like
» Ashwathama Haraanha.”’ No where
he says..,........ in the second para
of the statement that under Section
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80 (G) of the Income-tax Act a tax
paver is entitled to a deduction in
respect of donations to certain funds
and charitable institutions. Now, T
take up Section 80(G). What I
want to know from the Finance
Minister is, under Section 80(G)
(2) (a) there are (iv) and (v.)

(iv) savs :

“any other fund or any institu.
tion to which this section
applies; ™.

(v) says :

«the Government or any local
authoritv to be utilised for
any charitable purpnse.”

Mr. Venkataraman, is it section 8o
G (2) {a) [iv! or section 80G (2)(a)(v)
which is attracted ? T would like to
have this clarification from the Fina-
nce Minister,

14 hrs.

MR. SPEAKER @ Please  con-

cluade,

SHRT K.P. UNNTKRISHNAN :
Let me comnlete my submissions.
You hwe given 25 to 30 minntes to

Mr. Shejwalker.

MR. SPEAKER :  The first

spraker always gets more time,

SHRIT K.P. UNNIKRISIINAN:
Please don’t give an imnressinn that
you are posing a  chastity  belt
and shutting  ont  people on  this
vital question. Tt is  a question of
public morality.

MR. SPTEAKER : Is this shut-
ting out ?

SHRI K. P. UNNIKRISHNAN:
The very i1 -tant question is whther
it 18 is a Government trust or a
private trust operated by Shri AR,
Antulay.



347 Irregularities in SEPTEMBER 2, 1981 income-tax exemptions to 348

certain Maharashtra Trusts (CA)

MR. SPEAKER : He has al-
readv replied to that.

SHRT K.P. UNNTKRISHNAN:
Then, T come to the trust called
Konpkan Unnati Mitra  Mandal,
which has even started a private air.
strip.  Mr. Dandavate will be able
to tell us about the private air-strip
that hias been opened. Tt has  two
objectives.  The ohjectives approved
by the Ineome-tax Commussioner
include —(2) o provide tempo-
rarv accommodation for  visitors
from Konkan in Bombay—in the
cty of Bombhav, not in the
rural area. ‘That is promating rural
development!  (h) to provide such
other facilities as are necessary in the
city of Bombav. Mr. Finance Minis-
ter, did this Income-tax  Commis-
sioner or did the CBDT inform the
trustees or the trust that these
were not exactly projects of rural
development, for which they have
been given a concession for Rs. 97
crores-—programmes  approved  for
Rs. g7 crores 7 Would he cite the
names of three other trusts or even
one other trust which during  this
financial year has been given anv-
thing more than Rs. 20 crores ?
Has there been a single other trust, 1
would like to ask, which has been
given anything, whose programmes
have come anywhere around Rs. 20
crores or more, lor the last three
years and approval given by the
CBDT? He said it has heen approved
by the Income-tax Commissioner
under 35CCA on the hasis of the letter
of 11th April, 1981. The question is,
these monies from the donors would
have come into the tax coffers, into
the Censolidated Fund of India. By
allowing them to float such bogus
trusts, there is an out-go from the
Consolidated Fund of India. The
same is the case with sick mills apd
rchabilitation loans. .

MR. SPEAKER : It is just,
repetition, Sir.

SHRI K.P. UNNIKRISHNAN:
They say, they are interested in
kisans. They cven had their kisan

rally . Is this the way to
treat the kisans  that when
he cannot  afford.. (Int'rruptions)
Sir, T would conclude by saving,
what von do with Mr. Antulav 1
vour business. But let there be a
peace.  This mav be a small question
which is not very importaat for them.
But if the Gangotri is polluted,
Ganges cannot be pure.  What
has happened in this country is that
the Gangotri has been polluted and
so the Ganges is not pure.

SHRT R.  VENKATARAMAN:Y
Mr. Speaker, Sir, mv friend, Mr.
Unnikrishnan, is always eloquent and
the poorer the case the greater the
cloquence.

He said that there was a misuse of
authority. In my answer to Mr,
Shejwalkar I have already said that
the authority was not used at all.
No instance of abuse or misuse
of authority has heen brought by
anybody in the public.

Tie second point which he has
made is abaut the code of conduct
which revered  Panditji had
laid dywn. In fact, the Code of
Conduct says that no Minister of the
State or the Centre should receive
any moncy and if it is received on
behalf of any institution, it should be
passed on immediately to the insti-
tution. In this case there is no
mention that the Chief Minister has
received money. All the moneys are
received only by the various institu-
tions.  (Interruptions)

SHRI SATYASADHAN CHAK-
RABORTY : It is neither eloquence
nor (CaAsnNt.

SHRI R. VENKATARAMAN:
No,itisnot. Whenithurts, how can
it be eloquence or reason? It is'the
same thing with me when you speak.

The next point whizh Mr, Unni-
krishnan has asked is whether he is
the Chief Minister or a settler. Yes,
Sir, this is the way in which trusts
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are usually created.  There is a
founder or a scttler. In this case,
Mr. Antulay is a settler or a founder,
As far as law or practice is concerned,
there is nothing wrong if a man is a
settler or a founder,

I would like to mention that in
this case the trustees wliem he has
nominated, consist of two sitting
judges of the High Coourt, one retired,
Judge of the High Court and  the
Chief Secretary. (Interruptions)

SHRI ATAL BIHARI
VAJPAYEE : Who are they ? (Interru-
ptions)

SHRI R. VENKATARAMAN:
They are Mr. Justice Ararwal and
Mr. Justice Madodkar, T thought
that the epposition had a great respect
for judiciary. When it comes to
trusts being  occupied by judges
of the High Court, then they laugh,
I do not understand what is the
meaning of that.

SHRI SOMNATH CHATTER-
JEE : Arc they Additional judges ?
(Interruptions)

SHRI R. VENKATARAMAN:
Mr. Antulay is supposed to have
much cxtra-ordinary powers
that he can amalgamate any trust.
Of course, Mr. Unnikrishnan should

have read some trust deeds. Every
trust  deed  written any where
contains all these routine eclauses.

(Interruptions)

MR. SPEAKER : The hon.
Minister s replving . Have mercy
on him.

SHRI R. VENKATARAMAN:
something  about
alcohol. In my definitien alcohol
is not essential butit may be very
essential for him. (Inferruptions)

SHRI K.P. UNNIKRISHNAN 1

Is that the answer? (Inicrruptions)

“ertain Maharashtra Trusts (CA)

SHRT R. VENKATARAMAN ;
Can I not cut some joke > What
is it ? Mr. Unnikrishnan really
raiscd a very pertinent point. He
asked the question about grant of
exemption under 95 CCA. The
Act  provides  for exemption
being granted for threc years at a
stretch. The decision is actually
taken at the level of the empowered
committee. The empowered com=
mittee consists of the Commissioner of
Income-tax and a Secretary nomina-
ted by the particular State in which
the empowercd committee
is. That Committee has come to
the conclusion that it should have
exemption for three  years. We
do not interfere in these matters.
It is only when the empowered com=
mittee refuses to give exemption
under Section 35 CCA, then they
come to us in appral. Then the
Government considers that.

SHRI SOMNATH CHAT-
TERJEE: What is the procedure ?

MR. SPEAKER: Not allowed.

THE  MINISTER OF LAW,
JUSTICE  AND COMPANY

AFFAIRS (SHRI P. SHIV SHAN-

KAR) : Mr. Chatterjee is asking
that!
SHRI SOMNATH  CHAT-

TERJEE: The House  and the
people should know that.

SHRI R. VENKATARMAN:
The procedure s like this. The
trust makes an application. Then
the trust details all the schemes
which it wants to carry out in pur-
suance of Section 35 CCA i.e, for
rural development. Then the em-
powered commitlee  €xamines the
auestion whether these are really
rural development schemes and are
eligible for hundred per cent exemp-
tion. If the empowered commttee
comes to the conclusion that they
are rural development schemes
then it recommends for exemption
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[Shri R. Venkataraman]

If it comes to the conclusion that
they are not, then it does not recom-
mend. This is the procedure. I
do not think there is anv nreat point.
All the time people have been saving
let us have commission. Com-
mission on what ? There must be
some prima focie case and here no
case has heen made out.

SHRI  ZAINUL  BASHER
(Ghazipur): Mr, Speaker, Sir, when
our fricnds in the opposition had
got a chance to govern this country,
they wee sorrounded by maa.  Now
they are not in a position to see the
satya. For this thev will have to do
pravaschit and do tapyya so that they
can sce the truth. (Interruption)

14.11 hrs.
[Mr.  DEPUTY-SPEAKER 11 the

Chair)

MR. DEPUTY-SPEAKER: You
are not permitted to speak in the
Calling Attention. Tt will not he
recordeil.

SHRI ZAINUL  BASHER:
Their speeches are  politicallv moti-
vated and amount to character assas-
sination.  Durine  their two-and-a-
hatf vearrule thev  were envaced in
character  assassination of Shrimati
Indira Gandhi, Bven now they are
engaged 11
assassination. The tareet 18
Shrimati Indiva Gandhi.  But theyv
picked up another  stick to heat
her with.  This is their real motive.

character

- Of course, Mr. Antalay made a
mistake when he accepted the post
of Chief  Minister. He did not
remember  the fate of Mr, Abdul
Gafoor in Bihar, What happened to

1\1{'. _Ahrlul Gafoor? All the
agitations  were  directed  acainst
him. Why? Mr. Javapnrakash

Naravan gave a certificte that he was
an honest man.  But in the heart
c.bf their hearts the opposition did not
hke that Bihar State should have a
Muslim Chief Minister.
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Mr. Deputy-Speaker, Sir, this 12
the case with Mr. Antulay. For-
tunately or unfortunately = Mr.
Antulay happens to be a Muslim and
the Opposition does not like him to
continue as Chief Minister. (In-
terruptions). This is a.deep-rooted
conspiracy for the ouster of Mr,
Antulay from the post of Chief Mi-
nister,

(Interruptions)

MR.  DEPUTY-SPEAKER :
Please sit down. Order, order.

SHRI  ZAINUIL. BASHER:
This is not a new thing. We have
seen it in Bihar in 1975 and 1976
and now we are secing it in Maha-
rashtra in 1981.

So far os the Trust is concerned,
the Tinance Ministerhas already
clarified the position. There is no
ambiguitv in it, the Trust was
created for a noble cause, for the
service of the human beines, for the
service of artisans and  for the de-
velopment of rural areas. There
are eminent persons as Trustees in
the Trusts. Ashas alveadv heen men-
tioned, ere are two sittine High
Court Judaes, one ex-Judee of the
Hich Court, who is a Member of
this ancnst House and was a Mem-
ber of Rajva Sabha. Thev are the
Members of this Trust.  This sort
of persone cannao! mistse that money,
When there arce  Judees, eminent
persons, as tiustees, how is it ex.
pected that thev will misuse the
money or Mr. Antulay will use the
monev for his o .n personal end ?
This cannot be expected.

Tn the same wav they are talking
about cement distribution and the
cooprative donations.  Every Chief
Minigter in Maharashtr —Mr,
Chavan is not here, h  will agree
with me-—has  collected donations.
In Sachivalava or  Mantral va,
onlv 262 people have got cement
allotmeat and out of them only 12
persons have contributed. Then
what is this hue and cry for ?
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AN. HON. MEMBER:
people.

SHRI  ZAINUL - BASHER:
May be 400 or 500, but only 12
persons  have contributed. There
has been a tradition in Maharashtra
<cooperative  societies.  The mem-
bers of the societies usuatly con-
tribute funds to the Trusts or to the
right  causes. They have done
so now. Mr. Pawar has collected
the money in the same way, Other
Chief Ministers of Maharashtra
have also collected the money in
the same way.

400

What about the money collected
during the Janata rule ? I would
like to know ftom the Financ~ Mi-
nister whether he has gone into it,
What about the Kisan Trust ? It
appeared in the newspapers—I read
in those days—that Rs. 75 lakhs was
collected.

SHRI GEORGE FERNANDES:

Rs. 77 lakhs were collected, but I
find that ony Rs. 50 lakhs were
deposited and that too in the name of
one person.

SHRI RASHID MASOOD
(Saharanpur): Sir,,. ...,

(Interruptions)

MR. DEPUTY-SPEKER: Your
name is here. You can replv to
him later.

SHRI ZAINUL BASHER:
Rs. 50 lakhs were not deposited in
the name of any Trustor any
society. That money was deposited
under the name of one person—I do
not want to state the name, everyvbody
knows.

(Interruptions)
He is Mr. Charan Singh. What
happened to Rs. 25  lakhs
which has  not been ac-

counted so far ? I have got in-

{Muzaffarpur) : Rs. 77 lakhs. formation from where Rs. 25 lakhs
have come which hgve not been
SHRI  ZAINUL  BASHER: accounted for. The details of the
Yes, Rs. 77 lakhs, I stand corrected. money are—
Hissar
Jindal, Hissar and Wine Contractors Rs. 1,50,000(-

(i) Rao Lawasia Oil Mills, Hissar.
(i1) Nav Bharat Udyog, Hissar.
(iii) Haryana Oil and General Mill Hisar.

Gaba Iron Storcs, Yamunagar

-

Ambala
(1)

(2) Sh. Raj Kumar, I-2 Railway . .
station , Yamuna Nagar through Gyani.
Joginder Singh, ITO Ambala

{3) Sh. Rattan Singh Dedi, I-2, Opposite P.S.
J ari . . . . . .

-

{4) From different dealers . . . .

Sh. Jang Sher Singh Malik BDO/Barara, Distt.

Ambala
From Wine contractor of Yamuna Nagar

Saral Kumar, Railway out Agency, Jagadhri.

Amount of Rs. 1700/- cach was col-
lected from these three Mills (as
mentioned in (i) to (iii) under the
threat that if they did not pay the
amount then cases will be fabricated
against them.

Rs. 2,000/-

Rs. 2,000/

Rs. 1500/-
Booo/-
. 25000/«
Rs. 20000/
Rs. 700/-
Rs.

Booo/- For getting  his

transfer cancelled.
. 5000/~

Rs. 80,000/- for ctting his

transfer cancelled.

2786 LS—ia.
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is comingto the question proper.

He is preparing the background.
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Nobody sits. Now itis more than one
hour.

SHRI  ZAINUL
(Kurukshetra):

BASHER

Sh, Bawa Singh Country wine vendor of Kaithal.
Sh. Sharam Singh, Inspector, Food & Civil Supplics

Kaithal.

(1) Sh. Prem Chand Sherawala of Kaithal .

(2) Shri Suresh Numarshicrawala .

Rs. 6,000/-
Rs. 1,000/-
. (Rs. 500/-)

(Rs. 100/-)

All tnese names are there. I do
not want to read them further.
Rs. 250,0000 have been collected.
This money is unaccounted. Friends
sitting on the opposition may please
find out where has Rs. 25 lakhs
gone ? I would like to ask a ques-
tion whether the Government has
enquired into the matter of the Kisan
Trust ? Have they issued any
notice of inome tax to a person in
whose name Rs. 50 lakhs have been
deposited ? Has any incomC tax
been collected out of that money ?
Has any wealth tax been collected
out of that moncy ? What en-
quiries have been made ? Finance
Minister may kindly give the details.

Deen Dayal Upadhiya Institute
has been organised. These are po-
litical persons who have founded
the trust. Money has  been col-
lected for the rural development.
How was this fund collected ? We
know all this, As I come hom
U.P. T knew how one person who
belonged to that group or the Mi-
nister of Civil Supplics  collected
the money?  Money for Deen Dayal
Upadhva Trust was collected in
Delhi. Lot of carrupt practices were
indulged in. Tunds were raised,
Money was collected.  Of course,
that money was not deposited in the
mame of any onc person.

{(Interruptions)

MR. DEPUTY SPEAKER:
Order, please order.
SHRI ZAINUL BASHER:

X would like w0 know from the hong

Ministr —what about Deen Dayyj
Upadhya Institute ? Has income
tax exemption been granted to thae
trust. Have the sources of money
been enquired by the income tax
authorities ? Will the Minstor
kindly give the details of all that.

It had always been the practice.,
Shri C. B. Gupta in our State collec-
ted several lakhs of rupees on Lis
birth day. He collected money
But I do not know whether Incnnu;
tax Departiment or the Finance De.
partment has gone into the matger
and what happened o that ?

From traders and other persons,
the leaders have always eollected
money. What is Mr." Vajpavee
doing all these davs 7 Whenever
he is out of Delhi—1 know, he is a
fortunate man—he always receives
thelis.  Hc is an expert in recciving
thelis. - Whenever T do not find him
sitting in the House, T know that he
must be receiving  thelis somewere.
Where from this moev comes ?
From the traders themselves, T
.would like to give some details about
it.

SHRI R. K. MHALGI: Is it

relevant  ?

MR. DEPUTY-SPEKER: He
is giving a background and putting a
question.

SHRI _ZAINUL BASHER : On
1g4th April, 1981, ot Ferozeshah
Kotla Grounds, Mr. Vajpayee was
presented the list of Rs. 1 lakh, As
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. to from wherc that muney came, I

" have got some details. The
following are the names of fpeople who
contributed:

Shri Lasmi Narain Poddar, Ex-
President, Grain  Merchants’
Association, Nava Bazar, Delhi,

Capt.  Vasudeva,  Wholesale
Grain  Merchants, Naya Bazax
Delhi.

Shri Ram Bhaeat, Wholesale
Grain merchants, Naya Bazar,
Delhi.

Shri Teekam Chand, Whelesale
Grain Merchants.

Shei Mangal Chand Gupta,
Tale Wale.

Shri Jai  Narain  Khandehwal,
Saral Merchants, Chandni Chowk,
Delhi.

Shri Panna Lal, Kiryana Mer-
chants, Naya Bans.

Shri Bhupinder Nath, Dry Fruits
Merchants, Gadodia  Market.

Shri Madan Lal Anazwala,
Nava Bazar Delhi.

He has not sparcd 2pgy bedv, any
association or trade. It is also known
that Shri M. L. Kumar, Land ra-
cleteer, has individually paid Rs. 5
+ lakhs,

From where has this  money
come > Will the Finance Ninister
inquire into this matter, the sources
of money ? I am giving the details.
Will the institute an inquiry ?
(Intrruptions), If they are throwing
stones at other houses, they should
know that they are also living in
glass  houses.

What about the Vaidyalingm
Committee Report? What happened

during the Janata regime ? We have
not appo‘nted any commission of
inquiry as they did .

AN. HON. MIEMBER: Why
don’t vou ?

SHRI  ZAINUL  BASHER:
Because we are  over-geitlemen,
I am not happy with them. They
should bave. The  Vaidvalingam
Committee report has not been dis-
cussed in this House.  Our Govern-
ment has not appointed that Coms-
mittee. The Janata Govern-
ment itslf appcinted  that Com-
mittec.  What was the finding ol
the Comunittee  we all know., Cor-
ruption charges  against two  ex-
Prime Ministers were proved.  Why
action is not being talen ?

DR. SUBRAMANIAM SWAMY
(Bombay North Fast) T want to
have a discussion. I have asked so
many times for a discussion. Rut the
Minister has refused to haold a dis-
cussion.  You are wrong.  Why vou
allow this kind of a iline 2

SHR! ZAINUL  PASHER:1
demand to discussion.

SHRT BHAGWAT ITIA AZAD:
Sir, kindly consider the request
of the hon. Member to have a dis-
cussjon.

DR. SUBRAMANIAM SWA-
MY : I have asked the Minister so
many times. He only grins. He
does not do anything clse.

SHRI ZA!NUIL  BASHER: T
am demanding a discussion on the
Vaidyalincam Committee  Report.
That report should he laid on the
Table of the House. Weshould discuss
it Mr. Subraman‘am Swamy will have
cvery chance to  participate in the
discussion,

DR. SUBRAMANIAM SWAMY*
Don’t bring in extraneous matters,
That is all,
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SHRI ZAINUL BASHER: It is
an extraneous matter.

DR.SUBRAMANIAM SWAMY:
You hold a discussion in Parliament,
Your Government is afraid of holding
a discussion,

SHRI ZAINUL BASHER : I
want to know what action has been
taken oa the Vidyalingam Committee
report. I would like to know whether
that report is going to bz discussed in
this House or not, I would like to know
specifically from the Minister if the
follow-up action ox1 that report is going
to be initiated,

What about the aflair of the Chiel
Minister of Madhya Pradesh ? Every-
body knows. It is  published in  the
newspaper that hic collected huge
amounts and deposited in a bank in
the foreign countries.

(Interruptions)

MR. DEPUTY-SPEAKER : Come
to the question.

SHRT ATAL BIHARI VAJPAYEE.

He should not inention the name when
he is not a Member of the House.

MR. DEPUTY-SPEAKER : I
will go through the records. If any-
B ly’s nume hs bren mentioned who
i 1ot a Member of this House, T will
4 ¢ through the record.

SHRI ZAINUAL BASHER: I
not mentioning the name. The Chief
Minister of Madhya  Pradesh had
deposited Rs. o crores in Nepal,
I wonder why the so called Members
sitting who are parturbad over the col-
llection of money, Wave notinitated any
action  when  they weare in power,
I am really surprised but I would
like to know  from the Finance
Minister whether he is going to probe
the atfair of the Chief Minister of Bihar
who has drepasited Rs. 40 crores or Rs,
40 lakbs, a huge amount, in a Foreiga
bankin Nepal, What action is going to
bz taken.
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SHRI ATALBIHARI VAJPAYEEg
Let him not bring the name of Nepal
in this debate,

(Interruptions)

SHRI ZAINUL BASHER : This
affair I would ike to know from
the Finance Minister whether he is
going to institute  any enquiry
regarding these matters. These are
my questions, Don’t mistakeme. Tam
not making a speech.

MR. DEPUTY SPEAKER: You
are only putting questions.

SHRI ZAINUL BASHER: What
aboaut the Maharashtra ex-Chief
Minister ?

MR. DEPUTY-SPEAK ER:
Don’t mention the namc of any
person who is not a Member of the
House,

SHRI ZAINUL BASHER: They
have taken the names. Why should
not I

MR, DEPUTY-SPEAKER:
Don'™t mention the name,

SHRI ZAINUAL BASHER : Why
not mention the name.

MR. DEPUTY SPEAKER: There
is a rule. It he is not a Member of the
House, you should not mention his
name,

SHRI ZAINUL BASHER: We
are hearing reports about ex-May
of Delhi who has funded a large num-
ber of Trusts and the activities of
Trusts have appeared in the news- -
papers. They indulged in certain mal-
practices, I would like to know whether
the Minister is going to enquire into
those affairs and I have been told that
specific charges have been submitted
to the Government regarding these
things.
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What is going on in West Bengal
and Kerala ? What is the biscuit
scandal in West Bengal ? Tell me all
these things. Crores and  crores  of
money is being collected in West Bengal
for issuing permits, in granting of the
licences, in Food for Work Programme.
They are indulging in lot of malpracti-
ces. (Interruptions)

SHRI SATYA SADHAN CHAK
RABORTY : I am speakingin sup-
port of the Hor. Member. Yes, you are
correct, This is done by Shri Ghani
Khan Chaudhuri. Isupportit. Ghani
Khar Chaudhuri has done this.

SHRI ZAINUL BASHER : There
is a2 Communist Minister whose son
is going to be an industria'ist. He is
going te establish—I do notknow—a
biscuit factory in Durgapur. What
has happened to that ? They arc
forgetting all these things. Crores and
crores of rupees are beine  collected.
I charge theWest Bengal Government
...... ( Inlerrupiions)

MR. DEPUTY-SPEAKER : Order
please. Mr. Zainul Basher, please
complete your questions.

(Interruptions)**

MR. DEPUTY-SPEAKIR : Pleasc
do not record these.

(Interruptions) **

MR. DEPUTY-SPEAKER : Order
please. Mr. Zainul Basher, please
complete your questions.

SHRI ZAINUL BASHER: They
cannot face the realities
(Interruptions)**

MR. DEPUTY-SPEAKER : Order
lease. Nothing is being recorded.
&nt:rruprfom') -

SHRI ZAINUL BASHER : Crores
of rupees are being collected by the
Chief Minister of Tamil Nadu, your

State, Sir; you know about it better
than I do; Mr. Dhandapani knows it
well. What about crores of rupees
collected in Tamil Nadu?

SHRI KRISHNA CHANDRA
HALDER (Durgapur): On a point
of order.

MR. DEPUTY-SPEAKER: Un-

der what rule?

SHRI KRISHNA CHANDRA
HALDER: Rule 376. What he has
mentioned is irrelevant te this Callirg
Attention. That should be expunged.
The matter which he has mentioned
and which is not connected with the
Cidlling Attention should be expung
ed,

MR, DEPUTY-SPEAKFIER : T will
take carc of that. I know the rules.
I am conducting the proccedings of
the House according to the rules.
Thank you for reminding me. The
rules should be followed.

MR. DEPUTY-SPEAKER : Yes,
rules shculd be followed. We are
cenducting the House under the Rules,
The rules will be followed. Whatever
you have said, the rules will be follow-
ed.

SHRI ZAINUL BASHER: Sir,
what about Tamil Nadu? You know
better; and Mr Dhandapani knows
better. Crores of rupees are heing
collected by the Chief Minister of
Tamil Nadu and we all know about-
the spirit scandal. The Kerala Govern.
ment is also indulging. Why are
they opposing a Ceuntral inquiry
into these matters 2.
(Interruptions). If they are not guilty
and if they have got a clean conscience
why do they not accept a central

{Interruptions)
MR. DEPUTY-SPEAKER: We
are notdiscussing all the State Go-

vernments here., | .

(Interruptions)

#* Not recorded,
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MR. DEPUTY-SPEAKER: Please
put your question and complete.. . .. ..

{Interruptions)

MR. DEPUTY-SPEAKER: Order
please. Order please.

SHRI ZAINUL BASHER: I have
a large number of cases here and
T do not want to take the names, They
are unnecessarily getting angry. It
is my public duty. I have been elected
to this August House as they are. And
it is my public duty to ask them and
expose the names of those persons
who have indulged in corrupt prac-
tices whether in the pastoratpresent. ,
(Interruptions)

MR. DEPUTY-SPEAKER: He is
putting the question to the  Minister,
If he dozs not want to reply to anyting
raised, he necad not reply

-------

(Interruptions)

SHRT HARIKESH BAHADUR :
Tamona pyint oforder under Rule

353. .
(Interruptions)

MR. DEPUTY-SPEAKER: That
is all right. You please sit  down.
The hon, Member may compete his
question,

SHRI ZAINUL BASHER: Why
is Mr. Harikesh Bahadur getting
perturbed ?

MR. DEPUTY-SPEAKER: I{ you
arc criticised, the next person can
reply. ... .. (Interruptions), 1 am not
allowing . Mr, Basher, please com.
plete.. . .. (Interruptions). He is going to
Complete.. ... (Interruptions) Please sit
down,

SHRI ZAINUL BASHER : Mr,
Harikeshji, why are vou so much
perturbed? T have not taken the
name of Mr, Bahuguna although he
had collected a large sum of
money...... (Interruptions).
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MR. DEPUTY-SPEAKER: You
put your question and complete it.
You have taken more time.

SHRI ZAINUL BASHER : It is
time, Sir, that this thing is brought
here......... (Interruptions) .

SHRI SOMNATH CHATTER-
JEE: Is there anything relevant in

his gneech, Sir ?.,.. .. (Interruptions)

MR DEPUTY-SPEAKER: Please
comnlete., ... (Jaterruptions) | Order
please, He is completing, Please sit
dowr. D't spail it further

SHRT ZAINUL BASHUR: Far

the last one an'l a halfl vears

SHRT SATY A SADHAN CHA-
KRABORTY: Oa a point of  order,
Sir.

MR DEPUTY-SPRAKER: ;13
comoleting his question.,

SITRT ZAINUIL BASHER: We
have bheen listeddng, Siv, puiently
whr they spoake, bhat they do nat
hoave the patience waen we speak.. .,
{Interrruptions)

MRDEPUTY-SPEAKER: Ttis
for the Minister to replv—relevant or
irrelevant. You are not to replv.
He will reply.

T, ; A
(Iaterruption s)

MR, DEPUTY-SPEAKER: Hon,
Members, please, how much time
are we taking? He takes 20 minutes,
Another member takes 25 minutes
and yet another member takes 35
minuntes. ., ..., (Interruptions), 1f we
conduct the House according to the
Rules, nothingwill happen. ... .. that
is the difficulty.. .. ... {Interruptions)It
is his right. He has come inthe ballot.
Mr. Basher, voucomplete vour ques-
tion, All of you pleasc sit down. He is
going to complete his questions. This
is a calling attention.
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SHRI HARTKESH BAHADUR:

rose.

MR. DEPUTY-SPEAKER: Your
name is not here, I am not permitting
you. Don’t record.

(Interruptions)**

I am not permitting vou. Don’t
waste the time of the House,

SHRI ZAINUL BASHER : For
the past 13 vears they were lonking
for a scandal. They were not finding
any scandal with the Go.ernment.
{Interryptions)  Now they are cominz
with Antulay’s affairs,

MR. DEPUTY -SPEAKER :

Please sit down.
(Interrrptions) **

Dont record. Onlvy  his  speech
will g0 on record. Please complete
your question.

SHRT ZAINUL BASHER: My

question is

MR. DEPUTY-SPEARER: Or-
der, order. Please put’vour questions,

SHRI ZAINUL BASHER: T am”
coming to the questions. Sir, mv
question is ¢ whether  Government
is going to enquire the sources of
money. .,

MR DEPUTY-SPEAKER : Or-
der please. T know the rules. T shall
conduct the House according to |
rules, T am the custadian of the Rules.
I shall conduct acearding to rules,
Mr. Basher you continue.

SHRI ZAINUL BASHER: 1
want to know whether Government
is  going  to enquire, ,, {[Inter-
ruption;) 1 hope the Finance Mini-
ster i3 hearing me., I want to
know whether Government is going
to enquire the sources of mmey
which has come to all the trusts
founded and managed by the leaders

of all the political parties including
the kisan trusts, Deen Dayal Upadh-
yay Trust; my other questions are:

Whether Government is ging to
take note of Vaidvalineam Committee
Report ? What action is taken in this
regard ? Whether  Government
is going to enquire about the sources
of monev collected bv Mr. Saklecha,
ex-Chief Minister of Madhya Pradesh
which he deposited in a bank in a
forcign country, (Inferrupiions)

AN HON. MEMBER: Why do
you allow? -

MR. DEPUTY-SPEAKER: If it
is not relevant the Minister will not
reply. Everybody speaks  relevancy.

Now put vour question. You are
I )
now hungry.

SHRI ZAINUIL. BASHER : 1
want to know whether Government is
going to examine collection of Charan
Singh Kisan Rallv | fuferruption

MR. DEPUTY-SPEARKER: If

this is relevent, he will reply.

SHRI ZAINUL  BASHER :
 Whether action has been taken in
the matter or whether proceedings
under the Income-Tax At have heen
initiated or not; whether Government
is going to examine the monev recei-
ved by the Deen Daval Updhyay
Institute and wed for the political
purpose ?

MR, DEPUTY-SPEAKER: Now

the Minister will reply.

SHR] R. VENKATARAMAN: Mr. De-
puty.Speaker, Sir, I think the hon.
Member, Shri Basher is qualified to
become a DMinister. He gave more
information than putting any questions.
It is the right oy privilege of a Mem-
ber to put questions and the Minister®;
duty to answer it. He gave a lot in-
formation. It is not fair for me to deal
with all the matterg which he has

**Not recorded,
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raised ag this is a matter concerning
one partiuclar subject on which the
calling attention notice has been given,
If he wants, it is the right of any hon.
Member to put any question in a pro-
per way. He must follow the proced-
ure. And we will collect the infor-
mation and give it. So far as this is
concerned, ag I have said repeatedly,
there has been no mis-conduct or any-
thing wrong in this procedure, That is
what I have repeated,

MR. DEPUTY-SPEAKER: Mr, Chat-
lerjee, as Chairman you know the pro.
cedure. If it is ynparliamentary it will
not go on record. Order Order plea-
se, Nothing without my  permission
will go on record, Shri Rashid
Masood.

Wl TR WET ¢ (AgeAgT)
afaeat Furdt £ g qiTEn
AfFeat w1 %3 & 7 0 o

fer2Y wfiez argm, & 53 7 w@r
a @ g7 awEm 2@ ver oar &
HIE & IR H Aw awiy T UE
RIETTO ATHT W7 TA FA ORT sAaAl
¢ fa @ o @) waF mAfa
Taa wfgn #fes odw= & qafas
Al JTAST 77 TG Fowl oy el
& fao smdrerTE mar frar s
g1 foiq Y 31 2z wem @
IA W A 7 I AE W mAgw
args S W R FOTWIT A F;EAT

g wr g7

fecft efme 21gs, I Tad
fr § 1§ ooz am w3, & 2w
Tfaa< arat &7 s5q1@ 3 397 AIEAT
g1\ 9 gg Fgar AEATE fw & W
fram 7 &1 Fm=e § w3
faa & owf war & f& gmd 77
e wr 4 % fevfar e
# agr o 49w I g fE omae
qTM FUT wigE I FEIHT A B
@ & @ w T oA wNT SAE

wgzhe qf aft ¥ A F gedrwr
3 dF1 (swmmA) AT ST WIGHT
@ & wefan g s o sgar
HIEA AF  FEA—Tg AEl Sl |
BIGET 3gr o7 foederdr & arg &€
gTa FgAr =dgn  wifE e o&
aifargz & Tm & gar gy
fo A arm Nz gaEx 97 faar
fefaeze & 7T amT 3981 w3 fzar
ag fagran wHam #1 & @
(m@ea)  gEAT WY T™ ETA
gz & fo ot vz s fan 57 & gaw
faa a4 ai srsras FEEr I
sqar e fFar war g o o
frafua s z9v ¥ WEU F g9 oA
AgfaEr @1 3@ &g am ad
q4f%  smar  FrE § 9a aIw
faar wrere f& zaF wm@T & fou
qdqare 5@ ) wfan zea) oy
arzay foa smar & f& ama T
T (samm) H WIS AAT EOTH
gaqne #1 fo @@ H aeEfr e
#F @ am aft § W 7 fwaw
zfezrr amdy o sz fafaeze sy
& ... (emawA) gar? wrzae fafaee
UTEgE e a HAL A ST AT W
T afm g aw gndaa & fo agl
Wy gagr fF arfswe @ ssa wdr #1
Iz @ FY. . (manmA) s
ot am =& & A1 s fafaew
§IZE  anT T, 53.000 ZW #mwz
FFEEl & WIMAT 21.670 2ZA
#ue wZiTre & F41 @ ovar?

T 5@ W ¥ % ag W
de ¥ ofwe Tm A § & A
fea ouf s fra fea &9 #Y
fer sm & ok 3w A faasr feer
Jar ag7 frar mar —mm Em @
weiy ff warg) T T am ¥
gar T s f fefasdy 0 wom
TEET EET & At Ag @Al @)
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g grs S F@H AMAC & OF e AW E) . (sagam) ., .
fafazzz #r faad fo fasre frar Tgq acArf a1 OE-gfear  wege

T4 F-—FAiE AT A0 AT
7a ¥ 3 wgr & fR @ wwE @
A f& 22z MNxa w@r & a2 aadqee
77T 54 @ &) o8 fgafedr § &
zreared FEaT f¥ ffeas faa s
F S BFWA (415) & IAF(AQ [\
T

“Whatever, by deceiving any per-
son, fraudulently or dishonestly in-

cludes the person so deceived to deli-
ver any property to any person, or

to consent thal any person, shall re-
tain any

property...and which act
or omission ecauses or iz likely to
cause damage or harm to that per-
son in body, mind reputation or pro-

perty, is said to “cheat” A dishonest

concealment of facts is a deception
within the meaning of this section.’

gRIX B args o 1% fafrer §
wgtn aga fafaeed &1 & agy A+
9T TFRA AT w81 37 HIT I TR
wAawEHT W var f¥ oag o Tz @ aw
waAHz F1 zer gar & 1 fagrar
HAH HIET F IUT FITT AFIAT 197
A, w.fgu fema mmEm #
faam a1) SiFtgarar 19,9 ™ A7
garfear s A 3@ fs @ az
wFzIA A @ @ A g oW d
W foe A # Farsw

Regarding Indira Gandhi Pratibha
Pratisthan the Government of Maha-
rashtra requires your cheque positive-
ly.
ot mis a7 %@ 4 & nadwz wrw
qEAIZ F ATH 8 4 A T T

gerrs f#ar sar & ar adt  fEar

T g WE warar fxad o gE

9% ff frag da fag o1 533 o

IAFT FA-aTEEe 7 ¥ fafaerd @

gl #x &% fafase o wrga o

AT ¥ a3 qra fogr 1 S9F e@
o ofems a7 @r Mzr ar gaE
frraa ¥z feur sagarzd 21 gIrR
67024 FHIZTHAT | 4T asE @
qFe ¥ WES AT WEw Fadl
gt fa A iz &1 30 fSead ym
28 ®0 ¢ ag wrera &1 faa w@rar
¢ UF 27 FEHT 125 ®o g1 WAr)
79 SEIX IFN sG4T qTAN ¥
fgamm @ (emar) faa a0 &Y fRar
war IFAM 0., (ewEuw)
N 125 Fo AFTT STAT TAr WA
am fevdsz &7 faur ward

ZATY aTE TEwIgE ¥ T QA
gar 2. ... (saaqma) . . ..

MR, DEPUTY-SPEAKER: This has

already been dealt with and he has
replied also.

oft Tt WET: wEreer  Oew-

gq S TowEls  H TEART g &
98 &1 80 F@I TEWE TR
# 37 feu mr Hlv gt frdm

3 78 @ war femr mr @ ar
A& Yaar mar &, T gAre fefaree
ART FAWMOA | TH W 25 A&
ez N & Falzw 0 w9 2
saF) uee (Far war @ ar A&
fgarwar & diwx a1 agr feafasr
¢ O wwF @wHe 9d go 9
swi 0% fear mar aifF swrer a
.21 dgr o W X frer 4y
g 3¢ &4 | T ATZ A Sig am
F1 e A Fur @t fadr 7 gwmiwr
fwar wix ot 7 ¥ mwrew fear
™ AT A AT TIET F I
W 8 wWrRr 957 faar o #iw
wiew @i & Wy fag . ow qgar
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[+ wdte ]
wfa drex ¥ fgma 3 forar man
120 fafmaq ez st agr @
SreFwA 49r, I fgarg 8 12 @@
%o 19 feedtarsr @ forar a3 @
gr 7@t fqar mar ® @@ @
g FaAT? L (sFHEA).
ag T ¥ ;A a®w A AG FgAr
2t s faem, fram) aam & fag
q7A¥z A dm AFT T
stAr 1 N wrsfess ¥ 39
3 @wa faar man Frasy feame
21 AM@ To AT 1 IFH IR #
g0 ot Fa@a Fqq 9 @agr g=r
1 a3t 7C TR ArgEfrar FAmr
T, .. (3rImR) ... TF I
At ey B4 A S0 B I3
93 fAr FTH) 3% T3 & AT
ag Az FIT WA TEFAT E
25-7-81 % ¥ dzT faar qar §
mae g A frx owr
2 1. nq {®7 617/1005/wa. =-
811 IT T 77T YT faeq F T30
T g m oWT AT IIRT F IR
gt iy fefaz 3Q de9a aw@
3 fenfar #0 t zn wamifer
¥ ferr #wx fao § v #3710 ag
2% 17 z8m w0 37 TE W0 oA
frar a¢ amr & 7 fggeva #
fgegai 1 2w, 437 B TIOAT
W TTFT] F ATAT AT AT A
TUITTR A ALT I4C ¥ A B
FAFr 37 @I A
... (eaFEVA)** |
15 hrs

MR, DEPUTY-SPEAKER: Do not

-sey 1N jeym 3daoxd Furgipiue paodad
heed Masood says .

st TR A A AA A
¥ v f7 g argw F ahF A
Fiffs 4 gAaTWE § 9A F1 WY
gewr wifgg) wW aF dEE F)
a7 FBr Al A1 AfEw wF
71 & 7 gz ag afwA  gAAAA
2, a1 IAT! WAFATT FT AR TC
fegoz faar sar § @ e 3R
ferg & Aferg 1 AW ATTTA T
femrz fEar sy @i S ag
wgAHz 30 A / gEAA A A%
fzz @ aamam & FovA 930 FT
741 &, ferg & A qv HR gHaEA
¥ ATH 9T 4F AL H AR 9@
T OTET B OAAT T ATAHZ H A
gradf wxaqEt & fag gy A
fagzwas # S @A AATAAT F
stAmT w1, F2r omr 3a F fag
Ig weArl Fg & A6 el
ag t7.3 T fau, @ fa gwgfrm
TETY F1 AT FT @ F AR AT
TAA A FZTAL. L (W) L L
T A% gfan F ark # o A
gAr ¥\ TR WIFT ARAY F| FAT
zar ga®r ama & Mmw 3o,
Ffpr gt wma ¥ gfwa awe
TAIET &, IT ) AT AAT 4@ &
AT | WIRATR H A FAR N,
37 ¥ gfrg a7 AAaAWET w
nfaat a4 7zt fgrg zraTees 7
9 @k 770 9T 7ga 8 fag el
¥ {IAMA WTEAT F FwAT R
afpa sraaw aw 2R Ffow T3
g ¥ 33 W1 frgwfem oo
FATAT 1 WY ag FAzw f@ o oww
F frax At o oar feArd we
asr 7@t faama & afew w1z FOR .
? mfag fr fggaam ¥ fag ok
TAFAE § Awe q@r Y | oW
fegeaa & awvm ag o, @ Ay

**Not recorded.
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os ZTU A WAr wiw g f5owa
aga A @ fgeg A waswTa F
TTHT A g AU I FEAA
TATAA g a1 3w Fgara =fzo
10 T1w F g #fgn fr oag =z
TEq1a & Ay qaaqT #g #1349
F1 JIAT AT, T TAFT qqez A
FAT £ & @ qAFAa F A7 7
T ) 7473 727 AT | 33 TifFdr
Fr a72 3 A% fgegeam 7 fzeg
AT FAMATA T TIAT TE VAT
Az M fFEg-wamwa T oA
qrg g, 74 TEFEAT B A A AT
A7 1z R 9% ¥ & A A faw
79 F AT F AT AL F

afFet & wieft A1 FrA 7§ 74T,
afazat w183 & 7 wrEf aan

arg atd wZf 77 77 fFegEa w
®TAT TEy & Ay zm oAl £
7

BT H 0B ANT B TZ0 F |
Tga, T T FET 4EAT TETES
R A 341 a1, gfew 77gT 5187
T NIA TELEE R FIT ) AT HF AT
78 & 7 AT =1IT A REOSTOAN,
P, w53 v wigx A 0 feag aez
A fe g vy & wkw oa

7 311 o1 w5 zEz & A fazad
AT .'-.‘,fl‘ 3N &7

31 =M F far wr oam #
M frozazey ¥ T=hw §1 7aF
AT ANTTL AN AT A AT A
# fe wega arga A A ot 2
sfassra zez &7 gmzE 7

¥ AT JAA &L (vrEu)

N eifes drgeme @t ;s
T fag ¥ @1 zm ogrIn &Y

(SAKA) income-tax exemptions 1o 374
certain Maharashtra Trusts (CA)

TR 4 M, AR &7 Ay
T AT JEY Agl FA ouwar ¥ 7
(waaura)

MR. DEPUTY-SPEAKER: Mr.
Massod, please put the Question.

(Interruption) Order, please. He is
puting the question,

Nt mifew Agwma ot o S
Tor fag & @iFr & #@T.. ..
(zraura) . ...

SHRI H. K. L. BHAGAT: I am

on 5 very important point of oraer.
(Interruptions)

MR. DEPUTY-SPEAKER: Things
happen on all the sides. Some time
back it was your turn It is all right.
We have tg manage.

st Tt wgT . A0 Az AN
agr & far ®1% 1 zywr van wifefaa
¥rqT AF 2, M@ F xg HEET TE-
fasa Aafndt & 21 #ar 2z amg
geFa 7

D(iatlem) Cymene dpdy gye]

giled g e S Jle Sl
W &2 yer Key of S
e pae - eale e GRS
Wy 32 (peywd] ey L5 ey g
glam ol e gy S t:i o -l
Sl Ll g# pres gaole LK K
w9 J3md g2 8 & Lily S
limel Ka) Lala Wy 'ke &
o S g Wy g Gilbe £
Py M 5 gheda @ o
K ke gz -2 Uls Lo Wy
ot W e Sle ] 2 Jb g
Sttt &y gn ale Q3] - Ee

LS o US gk el
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€ U amliigd e oo dule
oA K ey g &
- 0¥ e ol S el 2 (r10)

«“Whoever, by deceiving any person,
fraudulently or dishonestly induces the
persons so deceived to deliver any
property to any person, or o consent
that any person <hall retain any pro-
perty...... and which act or mission
causes or is likely to cause damage or
harm to that person in body, mind,
reputation or property, is said to
‘cheat’. A dishonest concealment of
factsisa deception within the meaning
of this section.”
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o Bl el S ol gyl - o ey
2 A ey g LS e
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Regarding Indira Gandhi Pratibha
Pratishthan the Government of
Maharashtra requires your cheque
positively,
Skl &5 pp) 2440 ) f ys!
K U a a Syl S Ril\ee ]
W e W & L8 LS Jlaare| Ll
ot e Hle £ W - 5 L

certain. Maharashtra Trusts (CA)
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i) S S eat Dy 110 o

WL S wlE el gl

et gpt 8 Jaygl] Gyl pengd
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MR. DEPUTY-SPEAKER: This
has already been dealt with and he
has replied also.
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MR, DEPUTY-SPEAKER: Do

not record anything except what Mr.,
Rasheed Masood says. . .
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MR. DEPUTY SPEAKER: Mr.
Masood, please put  the question

roov ) Order, please. He is
putting the question.

RSy U3 dexe s.i,'.n ot

(245) 945 = s § &fhe )2

SHRI H.K.L. BHAGAT : I am

on a very important point of order.
{Interruptions)

MR. DEPUTY-SPEAKER : Things
happenon all thesides. Some time it
was your turn, Itis all right. We have
to man;'.gr.

wly Ky LS D Opame dady gyl
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SHRI H.K.L.BHAGAT : (East
Delhi) Before the Minister speaks I

have an important point of order.

MR. DEPUTY-SPEAKER : Please
listen: the Minister is going to reply.

SHRI H.K.L. BHAGAT : Before
he answers that, I must say this on a
very important point of order, under
rule 353. (Interruptions) Sir, you have
very rightly said that you are the custo-
dian of rules, and this House has to run
under the rules. I have absolutely no

4

intention, through this point ol order, —

to interfere in this debate. But T am
raising this. A very very bad prece-
dent is being set in this House, Rule *
353 says:

“No allegation of a defamatory or
incriminatory nature. | . |

(Interruptions)

Mer. Rasheed Masood and 2nother
hon. Member quoted sec jons of the
Penal Code. They asked for registration
ol a case. .Thcy made allegations of
an_incriminatory nature, which are
strictly forbidden under rule 353. You
read it, Sir, and give o clear ruling.
If anybody feels. . .. (Interreptions) the
machinery of criminal law can be
set in motion by anybody. There is
no bar. (Interruptions) 1 ask Mr. Masood
to goand invoke the court of law under
rule 353.

Sir, you please read it and give
vour clear ruling. Please give aruling, . .
(Interruptions) if these allegations can
be made; if they cannot be made,
they must go off the record. Itis a
very dangerous precedent,

MR. DEPUTY-SPEAKER: Mr.
Bhagat, I will go through the records,
and if T see that rule 353 has bheen
infringed in any way, in any manner, ~
I will take care of it. (Interruptions)Now
the Minister will reply.

SHRI SATYASADHAN
CHAKRABORTY: Was he conscious
atthat timeor sleeping ? (Interruption.)
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SHRI R. VENKATARAMAN :
Mr. Deputy Speaker, Sir, in the dust
and din which was created I could
only hear a few points and I will
ans wer those points. The first was: why
was the allocation reduced ? Do you
*know that the Supreme Court has up-
held the issue of Bearer Bonds today ?
(Interruptions) The court delivered the
judgment. (Interruptions)

SHRI P. SHIVSHANKAR : For
the sake of Mr. Sommnath he had
siad. (Interruptions)

MR. DEPUTY-SPEAKER : I
thinl. Mr. Somnath Chatterjee did not
argue against the case.

(Interruptions)

SHRISOMNATH CHATTER]JEE:

They are protecting them.

SHRI R. VENKATARAMAN :
I have already explained in my ans-
wer to Shri Shejwalkar that there has
been short fall of coment production
in 1979-80 and as a result of that, in
1980-81, there has been a reduction
allocation. T admitted that and said
thatitwasa very difficultsituation and
it had been cut to all the States pro
ratz,; and in that process, the Mabhara-
shtra city has also suffered. But to say
that the supply has been reduced only
for this purpose or with a malicious
intention of creating black marketing
is totally unsustained by the factsof the
case. The second thing which he said
is this . I could only gather; I am not
sure whether hesaid this. The cement
was allotted to the Trust. No cement
was allotted to the Trust. I can assure
you....

(Interruptios)

That is all right. I am sorry. |
will withdraw it. Then he said that
actually the allocation was made by
the high powered committee of the
State Government which makes
allocation with regard to Bombay
contruction and they made the allo-
cation. CM isnota member the Chief
Minister of Maharashtra. is not a
member of that committee. The Min-
ister of Revenue is the Chairman of
<af the committes, There are officials

on the committee. They made thi:
allocation, Then my friend also read
somthing about Section 415 of the
Penal Code. I think he wanted to [re-
fresh his m=mory about the S:ction
which he must have read long ago.
It has no bzaring on the subject.

MR. DEPUTY-SPEAKER: I
Think he is not practising now.

SHRI R. VENKATARAMAN:
there is a telegram in which he says
that the Government of Mahrashtra
was interested. But this telegram
was issued not either by the Govern-
ment of Mahrashtra aor Trust or anye
body, but by the Maharshtra Cooper-
ative Federation; and it has suid that
money should be paid. It dues not
menn that the Government has said
orthatany trust hassaid. (Int=rruptions)
Actually, you please read the tele-
gram. It dozs not say that the
Government had said. In fact,
the telegram was issued by the
Cooperative Federation. It does not
apply to this; this is not correct.

The hon. m=mber also had refer-
ed to alcohol. Though, as [ said, this
is not a subject which is within this
purview, still because peaple had
raised it, [ would like to m=ntion the
position. The production of alcohol
in Maharashtra isof the order of 1220
lakh bulklitres. Out of this, 80 per.
cent is alotted for industrial
purposes and 20 per cent for the pere
pase of potable use. This has been
given to everybody according to
the rules framed by the Department,
No rule has been violated. There
has not been any instance of any
complaint from anybody that the
rules have been violated. Therefore
to say that there has been any mal.
practice in this matteris notatall sus-
tained. That is all I have to say.

MR.  DEPUTY-SPEAKER &
Mr. Sunil Maitra;
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SHRI SUNIL MAITRA
( Calcutia North  East )
I am very sorry to begin my speech
with  some introductory remarks,
Irrclevantly and unnecessarily the
Government of West Bengal has
been dragged in. But what have
you done ? So far as your members
are concerned, they abide by no
instructions of vyour leaders. You

brought  charges of cerruptions
against the Government of West
Bengal, Again, ycur Giani  Zail
Singh  while intervening in the

debate on the No-Confidence Motion
in the last sessicn was on record stat-
ing that” communists are the most
honest,...”  (Interruptions) 1 am
telling you, in the words of the
Home Minister. (Intcrruptions)” .. the
communists are the most honest
and  secular  (Imterruptions) people.
This is what your Heme Minister
Giani Zail Singh has said. (Interrus
plions) -

SHRI

the charges

ZAINUIL BASHER Let
ke enquired,

SHRI SUNIL MAITRA : It
does not be in vour mouth in this
House to sit in judgement. (Inter-
ruptions) We donot sustain oursclves
on compassion or doles meted out
by the industrialists, hoarders and
profitcersand  (Interruptions).

MR. DEPUTY-SPEAKER
This is sufficient. You have replied.

SHRI SUNIL MAITRA : A
mandate to rule in this country
has become a licence to plunder and
loot and today you said so may

irrelevant things,.  Remember
(Interruptions).
MR. DEFUTY-SPEAKER

Mr. Maitra do not see Mr. Zainul
Basher.

SHRI SUNIL MAITRA : You

allowed him.

MR. DEPUTY-SPEAKER :

Everybody it allowed. I am allow.
ing you.

SHRI SUNIL MAITRA : 1
am referring to the ex-Ambassador
of U.S.A.to Delhi. I do not know how
many of you have heard his name, His
name happens to be Patrick Daniel
Moinhin. He has written a book.
The name of the book is a Dangerous
Place. In the Indian  edition at
page 42 you will come across this :
Mr. Moinhin says, (Interruption)
“When I was appointed. . (Inferrup-
tions)”, ., .1 was a little bit afraid.
Whe T went to Delhi, as Ambassa-
dor of the U.S.A. the first order I
gave to the Embassy was to dig up
the record and to submit a report
to me on the number of occasions
when had to intervene in
the internal politics of India. The
first occasion when we intervened
was when Communists were likely
to be elected to power in Kerala,
And on the second occasion. . . ([nfer-
ruptions)

SHRI C.M.  STEPHEN
I rise on a point of order.  ([nterrup=
tions) ;

MR. DEPUTY-SPEAKER
I am not allowing anybody.

(Interruptions)

MR.  DEPUTY-SPEAKER :
Heisona pointoforder. I have not
allowed anybody. Please sit down.
He is on a point of order.

(Interruptions)

MR.
What is your point of order ?

(Interruptions)

MR. DEPUTY-SPEAKER @
Please  sit down. He is already
on his Jegs.
(Interruptions)

MR. DEPUTY-SPEAKER ¢
No, no, no. I do not allow. Yes,
Mr. Stephen, what is your point
of ofder,

(Interruptions)

DEPUTY-SPEAKER & |

|
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MR. DEPUTY-SPEAKER :
Mr. Chakraborty, you are a pro.
fessor. I should not teach you. He
has raised a point of order. Please
sit down. Let us hcar his point of
order.

(Interruptions)

SHRI C.M. STEPHEN : I am
rising  on a point of grder. The
Sl.lb_iCCt is such that it has multi-
faceted aspects. Althoygh some of
my .friends are not strictly within
the limit and are going out of the
limit, we are bearing jt, knowing
that it has certain aspects and we
must not strictly limit it within the
rules. (Interruptions). T am not going
to be  brow-beaten.  Sir, you
know the subject of the calling
attention. T can underrtand people
saving something  even a little
outside it. But jumping on to
Mr.  Moynihan’s  book, ex-Am-
bassador’s  book, Kerala elections
which  took place ten vears ago,
cte.--these things do not come,
anywherc near the purview of the
matter now before the House. Not
that we are afraid of it. ([nterrup-
tions). There is a limit beyond which
we are not prapared to bear it. Not
that we are afraid of Mr., Movnihan ;
not that we are afraid of the alle-~
gations made in his book. That
was the subject-matter in  this House
last  session. There is a limit tg
evervthing. (Imferruptions),

MR. DEPUTY-SPEAKER
1 would request hon. members to
stick to the subject and strictly
follow the rules.

SHRI SUNIL MAITRA ¢ I
will not name anyone. I am a
gentleman.

SHRI CM. STEPHEN ¢ 1
know he is a gentleman : he 1
know, he is not a lady. Madam,
you remain  within the limit!
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MR. DEPUTY-SPEAKER H
It is going to be 3.30 Mr. Maitra,
please continue.

SHRI SUNIL MAITRA : When
he wrote this book, there were two
occasions,

MR. DEPUTY-SPEAKER
Say something connected with the
subject,

SHRT RASHEED MASOOD
Why did you not object at that
time, when he was  speaking  (Infer-
ruptions).

MR. DEPUTY-SPEAKER
The next  Speaker repl'ed (o that,
That was with revard to corruption.
Here it is not with regard to corru-
rtion, Please  take your seat,

SHRI SUNILL MAITRA : **

MR. DEPUTY-SPEAKER
Please don’t bring in extraneous
things. These are all very bad, X
am very sorry. No ; no. Don’t
})ring in all these things, Tt is
nothing  connected  with  this,
Don’t  talk about parties. Nobody
has talked about parties. You can
only talk about the Government,
Den’t talk about  parties:
No; I will  not allew  anya
thing about any party. It will not
go on record. Please sit down all
of you. Please ~ charging in this
august House that somehody gets
money from America and somebody
gets money from Russia—this is not

good.

MR. DEPUTY-SPEAKER : I
would very much appeal to the hon:
Members not to mention about any
political party getting money from
anywhere. Otherwise, our democracy
mﬁw become a laughing stock:
Don't bee too much political and
expose our country to the interna

**Expunged as ordered by the chair.
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[Mr. Deputy Speaker]

tional world. I am so sorry. We
should never expose our country
to the international world. Please
dn not mention those things,

(Interruptions)

MR. DEPUTY-SPEAKER
Please  continue. Are you going
to continue or not ? All of you
may please sit down. Mr. Maitra
only  should specak.

(Interruptions)

MR. DEPUTY-SPEAKER : I
am not  allowing anybody.

(Inieerruptions)

MR. DEPUTY-SPEAKER : 1
will not allow. Mr. Maitra, you
may  continuc, Al of you may
sit down.

(Interruptions)

MR. DEPUTY-SPEAKER : I
will not allow. I will allow only
Mr. Maitra. Mr. Mnitra, you can
speak.

(Interruptions)

MR. DEPUTY-SPEAKER : I
will not allow charging anybody,
this party or that party and exposing
our country, This is very bad.

(Interruptions)

MR. DEPUTY-SPEAKER :
All of you may please sit down.
Mr. Maitra. may speak.

(Interruptions)

MR. DEPUTY-SPEAKER : I
will not allow. Please sit down.
Nothing will go on record other
than Mr.  Maitra’s speech,

(Interruptions)**

MR. DEPUTY-SPEAKER: It is
going to be 3.30. I am going to
adjourn the House by 3.30. Please
sit down.

(Interruptions)

MR. DEPUTY-SPEAKER :
Please sit down. Yes, Mr. Maitra, you
may continue,

SHRI SUNIL MAITRA: Sir
the hon. Finance Minister said that
since the Chief Minister of Maharash-
tra had denied the fact of acceptance
of the money, it is the tradition of
this House to accept such a statement,
But the cenvention that the Ruling
Parvy hzs built up in this country is
just the oppo ite. Numerous ques-
tions have been raised, therc is a
strong public opinion.

(Interruptions)

AN HON. MEMBER : What about
foreign money?

T SHRI SUNIL MAITRA: Yes, I
am coming to that. The Ruling Party,
the party which is ruling, in this
year of grace 1981 . ... (Interruptions)
Early this year the Ruling Party held

.a Kisan rally .. (Interruptions). It
was the Ministers here who had collee
ted money from business houses. . .,

(Interruplions), Here is a paper which
1 will read. (Interruptions). I will give it
to the press,

(Interruptions)

MR, DEPUTY-SPEAKER: Are
you talking on the Calling Attention ?
What is that? Are you dealing with
the Calling Attention?

(Interruptions)

- MR.DEPUTY-SPEAKER: What
is that paper you are going to read?

(Interruptions)

*¢ Not recorded.
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MR. DEPUTY SPEAKER :
Please listen, Mr. Maitra, what is
that you are going to read?

SHRI SUNIL MAITRA: I am
reading this document,

MR. DEPUTY SPEAKER: You
can place it on the Table of the House,
You must take my permission, then
oll:ly you can read it . I will not allow
that.

SHRI SUNIL MAITRA: Why
you don’t allow?

MR. DEPUTY SPEAKER: You
may place it on the Talbe of this
House. I will not allow it to be read
here. You must place it on the Table
of the House. I will not allow. It
will not go on record.

(Interruptions)**

MR. DEPUTY SPEAKER: You
must place it on the Table of this
House. Then only with my permission
you can read it. Or else you cannot
read that. T will not allow.

SHRI SATYASADHAN CHA-
RABORTY: The hon. Member is
only quoting.

MR, DEPUTY SPEAWRER: He
must take my permisssion and place
it on the Table of this House, I
will not allow him to read,

(Intcrruptions) .

MR, DEPUTY SPEAXLR: On
Calling Attention, you cannot quote
all the documents and everything,
Nothing like that. T have to be very
strict, (Interruptions)On Calling Atten-
tion you cannot guote; you cannot
read some manuscript and all those
things (Interruptions). 1 will now allow
you.
Mr., Maitra, if you want to put
any question, you can put, Otherwise,
I will not allow you: I will ask
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you to sit down. (Interruptions) 1 will
not allow you to read that. Even if
you wait for the whole day, I will not
allow you to read that. (Interruptions)
On Calling Atiention, I will not allow
any documents to be read here, It is
not a discussion. You must first place
it on the Table of the House and take
my permission. Then only I will allow
it to be read here. (Interruptions) AU
this will not go on record,

(Interruptions)**

On Calling Attention you cannot read
any document and all that, I will not
allow it. I do not want any document
to be read here.

PROF. MADHU DANDAVATE:
On a point of order Sir, (Interruptions)

MR. DEPUTY SPEAKER: He is
on a point of order.

They do not want to raisc a point
of order. ... (Interruptions)

You must take my permission to read
it. You must take my permission, He
is quoting. He has read a document.
I asked him why he is reading and
from where. He did not tell me. I
asked him from where he is reading.
He never replied to me,

PROF. MADHU DANDAVATE:
In this House from the first Lok Sabha
to tke this Lok Sabha a number of
times in the debates quotations have
been given from the documents. And
if anybody. ..

(Interruptions)

MR. DEPUTY SPEAKER: I am
not going to allow, If he places it on
the Table, I willallow him, My prob-
lem is, that he should placeitonthe
Table. Iwillallow. I do not know
from where he is quoting.

(Interruptions)

*% Not recorded,
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[MR. Deputy Speaker]

I wilt conduct the House according
to the Rules,

SOME HON. MEMBERS: De-
puty Speaker Zindabad.

PROF. MADHU DANDAVATE.

I am on a point of order.

MR.DEPUTY SPEAKER: I have
already said that the document which
he wants shall have to be placed on
the Table of the House. I will not
allow it or he must have taken my
previous permission for reading the
document,

PROF. MADHU DANDAVATE:
Before you give yowr ruling. . .
{Interruptions)

MR, DEPUTY SPEAKTER: T as-
ked Mr. Maitra from where he was
reading. He did not tell me, from
where he was reading, I do not allow
unless itis placedon the Table of the
House, I will not allow hin,

PROY. MADHU DANDAVATE:
Is a point of order to be laid on the
Tablc of the House.

MR. DEPUTY SPEAKER: Any
document.

PROF. MADHU DANDAVATE:
Is it your opinin that if I have to
raise a point of order, T have to lay
it on the Table of the House?

MR, DEPUTY-SPLAKER: T am
not a Professor. I have been o student
of a Profussor onlv. My final decision
I have given,

PROF. MADHU DANDAVATE,;

I am raisiug on a point of order,

MR. DEPUTY SPEAKER:
have given mv decision, It is final.
It canuot be questioned by any Mem-
ber of the jlouse.

{(Interruptions)
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MR. DEPUTY SPEARKER:
Members are preventing. I am not
preventing. All the Members please
sit down, I will not allow you.
Let them take their seats. Then I will
allow your point of order.

PROF. MADHU DANDAVATE:
I will formulate my point of order.

MR. DEPUTY SPEAKLR: Let
all those Members take their seats,
Then only I will allow you, not when
they are a standing like this; that is
not proper.

PROF. MADHU DANDAVATE:
You request them, Sir,

MR DEPUFY SPEAKER: I  have
requested - You can also reguest.

SHRI SAMAR MUKHERJEE
{Howralty : You allownd all others to
reacd. .

MR, DEPUTY SPEAKER : Nn,

SHRI SAMAR MUKHER]JEE:
When the Finance Minister replied, he
gave quotations.  Mr  Shejwalkar  also
read oat. Buat you are preveating him.

MR ODEPUTY SPEAKER: 1 asked
Moo Sonil Maitea from whieh  docu-
ment he was reading and  wanted  to
quote. e did not wive ma a proper
replve (Mterruptions) "Therefore, T said
that, before he could read from that
document, he must place it on the Table
of the TIouse or he should have taken my
permission. Fven now he can tell me
from where he was quoting that and he is
also going 1o quote.

SHIRT  SUNIT. MAITRA: T am
quating from a docament of the Go-
vernment of India

MR DEPUTY  SPEAKER:  You
must place it on the Table of the House.
Then T will aliow van, T will scrutinise
and then permit you  (Iuterruptions)

PROF MADIIU DANDAVATE:
You should allow him to read it

SHRI SAMAR MUKHER]JEE:
You have allowed all others to read
You cannot object oaly to his reading

MR. DEPUTY SPEAKER: [ have
not allowed anybedy. (Interruptions)
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When I asked Mr. Sunil Maitra from
where he was quoting he did not
give a proper reply.

PROF. MADHU DANDA-
VATE: Iwillquote aninstance from
this debate.  When the Calling
Attention motion was going on..
( Interruptions) T am formulating the
point of order....

MR. DELEPUTY SPEAKER :
On the request made by Mr. Samar
Mukherjee, T am allowing him. ...

SHRI MALLUIKARJUN : What

is the ruling ?

MR. DEPUTY SPEAKER :
Tnat docament is from Governmeant
of India. T asked him from which
drcument he was quoting and he
has said that 1t is from a Govern-
imant of India document.  Therclore
I hava said that T have allywed him.

" THE MINISTER OF COMMU-
NICATIONS (SHRT C. M. STE-
PHEN) : W are entitled to know
waat that document is. You can
give any rulinz. Bt what T want to
say 1sothat the position yvou tonk
What 1
am subnrtiing js that the question
whetheritis a public docmmt or
not. ...

MR. DEPUTY-DPEAKER
He says it is fromm 2 Governiment
* of India publication.

SHRI C. M. STEPHEN : Tdo
know whether itis a public document
nrnot., ..

MR. DEPUTY-SPEAKER: Mr.
Stephen I have rzquessted him to
place it on the Table of the House.
First when I asked Mr. Sunil Maitra
he was not good cnough or gracious
enough to tell me from where he was
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quoting. Therefore I said ‘you
cannot quote it unless you place it
on the Table of the House and take
my prior permission’. Now Mr.
Maitra says .hatitis a Government
of India document. I*j*isa Govern-
men' of India document it is a public
docament, I have, therefore, said that
he can quote from it.  (Interruptions)
After quoting from it, Mr Sunil
Maitra shall place it on the Table
of the House.

SHRI R. VENKATARAMAN:
You should look at it and find out
before he quotes.. ..

(Interruptions)

SHRI C. M. STEPHEN : Sir, I
am not spzaking in the air. Merely to
say thatitisa Government of India
documeant would not make it a public
documeznt, There is a differcnce bet-
ween a Government  docum:znt and
a public document. A Govaryment
documeni can bzsomething-clse than
a public documeznt. Hercis quotation
from Shakdher ““The pomt s that
normally a member s not expected
to spring a surprisc o1 the Speaker,
the House and the Goverament by
quoting froma document which isnot

public ...”

SHRI K. P. UNNIKRISH-
NAV That s ahyit  secret
dozumnznts,

SHRI C. M. STEPHEN : <“In

fairaess to all and n acccordance
with parliamentary cotventions helis
cxpreted  to informr the  Speaker
in as’lvance so that > is in a pasikion to
deal with the ter o0 the {loor of
the ousc wien it is raised, I this
requirement is not complicd with...,
(Interraptions) 1 this requirement
is not complied with, the Speaker
may stop the Memher fron quoting
from such docameonts and ask him
to make available ta the Chair a copy
before he may bz allow>d t5 proszed
with any quatation thereof.”

So, what T wanted to submit i3
that the ruling you gave was perfectly
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[SHRI C. M. STEPHEN]

on all fours with the nrecedents which
have got acceptance ‘n ‘he parlia-
mentary procedures. The point is :
whether itis a public document or not
1 have not got an answer to that.
I have been told that it is a Govern-
ment of India document, but merely
because it is a Government of India
document, it does not become a public
document, It has to be a jpublic do-
cument and then he has got a right
to quote and, when he quotes, we
have got a right to demand that it be

laced on the Table of the House,

ut before he quotes the conventions
demand—you must know the conven-
tions—that you must be satisfied. Sir,
this is a matter which does not con-
cern you only. The poinu is that the
Government has got a right to know
in advance what the document is,
so that they may be able to answer
ta that, They have no right to
spring a document on the Government
and ask the government to make a
reply to that, This is not permitted.
It is against all conventions. You
will have to satisfy yourself that the
document is quotable and notice must
come to us so that we may know
about it and give a orober reply to
that,

MR.DEPUTY-SPEAKER : Mr,
Maitra, he has raised a point of order
« - o .\Interruptions) Please listen. If your
conscience feels that it is not a proper
document or something like that which
may create confusion, you cannot
spring it on the Minister and get a
reply to that... (Interruptions)

MR. DEPUTY-SPEAKER
What is the document ? I want to

know... (Interruptions) What is the
document ?

SHRI SUNIL MAITRA : Sir,
this is dated

*#27th April 1981. It says:
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MR. DEPUTY-SPEAKER :
This I do notallow.... (Interrup-
tions) I do not allow it...This will
not be placed on the Table of the
House.. . (Interruptions)

SHRI SATYASADHAN CHA-
KRABORTY : Under what rule
you are not permitting ?

MR. DEPUTY-SPEAKER :
Are you going to put any question or
not ? ..Pleasedon’t dothat. Don‘t

read it. I am not allowing you to
read...

(Interruptions)

SHRI SAMAR MUKHERJEE:
It is related this subject.

MR. DEPUTY-SPEAKER : You
may place it on the Table of the
House. Let me first scrutinise
it and then I will allow.,.
{Interruptions) It will not go on 1ecord.
Mr. Maitra, are you going to put
any question ? Then put your ques-
tion,

I am notfallowing you to read that
document. Please put your questions.

SHRI SUNIL MAITRA : I
have read the document. (Interrup-
tions)

MR. DEPUTY-SPEAKER
You cannot quote, you must first
lay it on the table of the House.
After scrutiny we will see. I am
allowing you to read. Iamallowing
you to put the questions to the Mi-
nister. It is already late. (Interrup-
tions) Please sit down. Mr. Maitra,
You put your questions.

SHRI SUNIL MAITRA : Be-
cause the Chief Minister denied the
acceptance of this money from the
business organisations, we cannot
accept the statement. Your party
is in the habit of seeking donations
from the business houses for political

**Not recorded
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purposes. (Interruptions) Now I am
putting  certain  question to the
Finance Minister.

(1) What was the date when the
Trust was registered ?

(2) What was the exact date when
this Trust applied for the exem-
ption from the Income-tax De-
partment?

(3) What exactly or what precisely
was the date when the exemp-
tion was granted to this trust ?

(4) What is the usual time taken by
the Income-tax authorities
to grant exemptions to such
registered trusts ?

(5) Inthe year 1981, did the Com-
missioner  of Income-tax,
Bombay receive any other
application for  exemption
from the operation of the
income-tax laws ? If so,
in how many months or how
many days the cases of these
registered trusts were disposed
of ?

(6) Ll

(7) Isitafactthat the Chief Minis-
ter gave 6,000 bage of cement
to one particular M.L.A. of
Maharashtra ?

(8) Isitnotafact thatthe Central
Molasses Board (Interruptions)
decided that  Maharashtra
State Government  would
supply the industrial alcohol
to the states ? (Interruptions)

MR. DEPUTY-SPEAKER
It is for the Minister to reply.

SHRI SUNIL MAITRA : Is it
not a fact that 65 lakhs litres of in-
dustrial alcohol should he distri-
buted by the State of Maharashtra
to other States ? Ifso, I wantto
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knowhow much of industrial alcchol
was distributed and to how many
States ? What was the quantity
distributed ? Pleaseletus know that
statewise.

SHRI K.P. UNNIKRISH-
NAN : One paise per 'itre ?

SHRI SUNIL MAITRA :
Since the indsutrial alcohol was in
short supply,thi;commodity now has
to be imported from abroad. If so,
then the question of forcigh exchange
involvement comes. If our country iy
self-sufficient in industrial alcohol is
not the action on the partof the Ma-
harashtra Chief Minister affecting
our foreign exchange reserves ?

My last but one question is how
does the Finance Minister expect that
the sick units would be in a position
to donate to the Chief Minister’s
Fund ? Jagdamba, Nasik Palse and
Panjara-Kan etc. all these doner
units are sick units. (Interruptions)

Sir, the Finance Minister said.
that the telegram was not sent at
the behest of the Government.
But, Sir, whatis the language of the
telegram. Iquote :

“Ref. regarding Indira Gandhi
Pratibha Pratishthan donation.
Government of Maharashtra
requires your cheques ”

What is meant by ‘require’ ?  Was
it not a directive ar an instruction
of the Government of Maharashtra
the non-compliance of which would
land these units into  trouble ?

16 hrs.

THE DEPUTY  MINISTER
IN THE MINISTRY OF FIN-
ANCE  (SHRI MAGANBHALI
BAROT) : Sir, as regards the dates)
although the Finance  Minister
has already given the dates yet I wi'l
again give. This particular Fund

#*Expunged as ordered by the chair,
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k l.‘
[Shri Maganbhai Barot]

was constituted on  18-10-1980,
The date of registration with the
Charity Commissioner js 20-10-1980.
The date of application for regis-
tration under Section 12 of Con-
mmissioner of Income Tax Act is
20-11-1980. The date on which re-
gistration was granted by the Com-
missioner of Income Tax is 25-11-
1980, The date on which applica-
tion was made for -exemption
u/s 8o Gis 25-11-1980 and thedate
on which exemption u’s 80 G was
given 15 25-11-1980, The period for
which it is granted is from 18-10-1980
to g1-12-1980 ([nlerruptions)

Sir, as the Finance Minister said
Income-Tax authorities are receivaing
such application s under  Section
8o G everyday and in a number
of cases they have been  granted
immediately.  (Interruptions)

There are instances where such
permissions are granted  forthwith,

Then, Sir, about aleohn! the
question has already been answered
The Calling Attention is about esse-
ntial commodities and as the Lon.
Finance Minister said alcohol is not
an essential commndity if'a separate
question is asked abont the contri-
butions by the distillers and  the al-
cohol industry the reply shall be
given.

The last point made was about the
telegram and the sick units, 1 have
already explained this. It was o
telegrain from the Sugar Federaon
which cousists of all the Cooperative
Sugar Factories ol Alaharashira
and this was sent to cach and cvery
member  1ucluding  the  Jazatamba
Sugar Mill whichi is also a sugar
factory. There is one news item
today which savs this:i—

“The Maharasthra Janata Party
President  Shei Rajaram Bapu
Patil has todav stated that re-
garding the contributions  made
by these Sugar Cooperative
Factories of  Maharasthra for
Indira Pratibha  Pratishthan, we

to certain Maharashtra Trustg (CAl

are the supportes of this, we have
supported this and there is no
point of quesioning these contri-
butions or asking for any refund
or anything like that. .

I think I have answered all the
questions,

16.03 hrs.

The Lok Sabha adjourned for Lunch
tll thirty minutes past Sixteen of the
Clock

The Lok Sabha reassembled, after lunchs
at thirtysix mintes past Sixteen af the
Clock

[SHRI SOMNATH CHATTERJEE in the
Chair]

PETITION RE. RESTORATION
OF  SANGLI-MIRAJ .  AND
NANDRE MADHAVNAGAR-
NEW SANGLI RAILWAY LINK

SHRI R.K. MHALGI (Thame):
I beg to present a petition singed by
Shri Ramesh K. Kulkarni and others
sezarding restoration of Sangli-Miraj
and Nandre Madhavnager-New
Sagli railway link.

DEMANDS TFOR  SUPPLEMIN-
TARY GRANTS  (GENERAL),
1981-82

THE DEPUTY MMINISTER IN
THE MINISTRY OF TFINANCE
(SHRI MAGANBHAL BAROT):
I beg to present a statertent (Hindi
and English versions) showing Sup-
plementary  Demands for Grants in
respect of the Budget {General) for
1981-B2.



405 Matters under BHADRA 11, 1903 (SAKA) Rule 377 406

MATTERS UNDER RULE 377
16.37 hrs

1V Inzonvanieac: camsed to  public
atter conversion of certain Railway Lines
into Broad Gaage in N.E. Railway.

ol wawe gax  (FArAAS)
4 FAT AT M wAE afEda &
afer TRETe & FAIr  (FAFAT)
AT ARFYET K AGIF AR A
mifear I75 =ar € 3@ F fag
7 HAl, TW WIEA WLIT & TAY
ardi WT wAAT FANN AME F
g £ afea Aafas saear MW
zzaedr fA@rsts & owam ® 43

TR T{CRAF AAE W wyfEdr
YT g4 T 1 BTAE A A
a2 TAarsr frAwr @9 @ qar
&t % 8 waes &1 fgard  4r 12
ATET T WEAIT AE Az T0AY
TEATE R AWAE KT T FAT
frroFaqq 4F w7 H & MAR
ML AFAF § ITF AT WT 2 T
qz @z W 3 1 39z 73 § o
mifzat & AW WA AFA IAFT
spafeds @0 & 74 & A gaaidd
CAMAT Agl F0 A0 1§44 T HI
- feemE @ sggear adi Foww o
- FRIy ¥ garfad A3 wET T AT
Y5z qH AT qI TEHTE, AT
o =gAF & AT FEAAL 7L AT
FTH &F &0 ETAE4l AEl A0 T4Q
, 0¥ SO WA A0 W ATeEET AT
9 JadT & I AR gwAr & feaar
§ TR SAE Wi Wog i /AT
¥ gk ufzm g A fexa qfera
¥ fog qrir ) seqFedr F FCT G4
AT AT F [EE & FAAE ZAT-
IR, WS, o Hio FATE F4TT
L7 frgoag &

Arrd qRGdT & From T
Zfew w owaear 412 & A4 8
AR (F & geen wor R fraar
TR AT TEE AL ® IR EOZ

a8 adi faa w@r g

T afgdT & arg aidr a9
g1Er  agT @1 facga faar ==
F F AL TE w4 g wizal ¥
ot wrq w0 Frk fafeas awg @ &
war g1 AME 9fgda F am gy
qAEA F W AT Faw @rat
g a7 2 WY 3T oarE T AR
wifgar Faw FT AETIRAT § |
qAE TFdT  owra aifear ay
st FR Fr A4 A4 7z e & FA0
Fd&l w1 w@r #)1 weag —foadr aie
TRAT-NATT AET A A99T T
A 9T gy q A4 ey arfeat
w1 f6r & =3m =tz af mfeur
TG T AT 4T L@ R

gafas 39 w47 ¥ § 39 #8T

& gru fqqga wem fv 8 HwEd
F ARG § A fRamy & AT
a 3asr fasgardr W ag 7§
FAHIF qeATaq B FIEATFAT AT
& fao =wigwifent w1 |97
Fiqifp afeafaa s mifaaias At
Taaifzar exgfeqy 1 8 I %\
Figr ©IZ Az &t AvE o faaw
ENA 3 | HITAT WALA FAA 9T
g wr fFeazisr T FTAr HogAT
qAZT AT FET LT AEAT T4
AWiA qftads 1 IT AIFA &
Sqra qfeqda & FiM & qi T
(ii) NEED TO RELEASE ALLOTTED FENDS

FOR THE SECcOND HoocHiy BRIDGE
ProircT.

SHRI AJIT BAG (Serampore): Sir,
due to small allocation of funds by the
Central Government not only the ex-
eculion of the Second Hooghly Bridge
Project is being delayed but the pro-
jeet cost too has mounted to agn astro-
nomical figure gver the years, Already
the consfruction cost according to
revised estimates has seared to Rs. 142
crores ag against the original estimates
of about Rs. 57 crores. The Govern-
ment of West Bengal asked for Rs. 25
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[Shsi Ajit Bag] (iv) Pension  benefit for setired
crores for the Second Hooghly Bridge Seamen,
this year. Now the Second Hooghly
Bridge Commission i3 in dire need of SHRI EDUARDO FALEIRO
Rs. 11 crores immediately in order to (Mormugao): The Seafarers Wel-
release a huge quantity of imported fare Fund Society of the Govern-
steel from the dock within a few days. ment of India has instituted pension
Under these circumstances I urge upon benefits of Rs. 85/- per month to
the Government o release Rs. 11 crores registered Indain Seamen whose re-
immediately to the Second Hooghly gistration has been cancelled on or
Bridge Commission without any delay after January 1, 1975. This has
so that the project work could not be been a great relief not merely to the
bampered. Seamen concerned but also to their

families and dependents. However,
this pension is denied to those who
retired or were declared physically
unfit before 1975. This discrimina-
st fa TR fq[ STEY (wEa): tion does not appear to be logical or

& X o V3.0 o cquitable. It may be recalled that

(iii) Need for a halt station at Burthan-
Eue for Jhelum Express and Mahanagari

\ o ] in case of Seamen who retired prior to
TEAE IAVEHT 07 fTwdt & wrq January 1975 their working conditions

were much harsher and particularly
before 1964, duty hours, over-time,
double pay on paid holidays, Pro-
vident Fund and such other ame-
nities were not even heard of, I
therefore, urge Government to ex-
tend the above pension bencfits also
to  those Seamen who retired
before January 1, 1975. I further
urge Government to look into the
unsatisfactory ~ marner of recruit-
ment and conditions of service of
Seamen and unemployment  pre-
vailing among them and to evolve a
comprehensive strategy to provide a
better deal to this scction of our
population.

s & frg wrf 4 I3 afiadt &
W oarg ¥ auradr 298 37 avad
& wm-adt (HwR oFEE) S a=E
§ arauE  (WETTY wREw) e

TEIAYE W WM AT 119
T ¥ AgEqW wgT g, ane frmw
g1 17,000 9IFTEA wEd &, 28
giefem &, 5 Fastar e
feafm fam, #ifgn fom & +w=
JNTEIA ¥ T ®E OB, 14
§ arge Ww1 W@ g

qaawl, dgd, fawt,  femwi
F1 A4 ¢, O GgIaF Taeq-F9

¢ TR e A OIRT A
¥ gt oy, s dfedt ¥ sfaw &

gy & faedr, wawre, o
T Afew ¥ 0 FREMIT & T

L

WA ] u%nna:iﬂi#a“f
¥ fraza 2 f& (1) 9w v
) WEr UEEHE #1 AT
AT wTY

W~
A
()

(v) Need for resumption of Madu-
rai odition of the Tamil Daily “Mak=
kal Kural®

SHRI C. T. DHANDAPANI (Polla-
chi): The Tamil Daily ‘Makkal Ku-
ral” (Voice of the People which is
boasting as 3 champion of the working
class has closed the Madurai edition
illegally by throwing many workers -
and their familfeg to the streets. The
owner who ig also the President of
Indian Federation of Working Jour-
nalists, has opled lockout
without proper remunerations.
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Ihile Palekar’s award has been
implemented by other Tamil Dailies
in Tamil Nadu, Makkal Kural, has
completely denied the rights of the
workers. Further, the Management
had indulged in violation of the
Customs Act by giving false de-
claration with regard to ‘mport of
printing machine from U.S.A.

The Management has totally re-
jected conciliation with  workers.
1, therefore, request the Minister
{or labour to interfere n this matter
1o lift the lockout and to resume
the Madurai edition without any
victimisation and save the workers
from starvation,

(vi) Increase in number of dacoities,

murders and lootings in Saidpur (U.P.)

Wl TRAY W wrEt (§399) ¢
ararafa wgEa, § A9 H ACEIT § AEAA
g HAT AT HT GATA TAT I HAA &
Had(q §F daq 1 w7 faow feafq
Ff HIT ATFTAS FTaT J78AT § | FaR
TRW & §RT AT T IRV, gAEH, FAT
T, EAE AT FeAd @)
@ & 1% ag v AT T9EA @A AT
IFT & 1 gt fae¥ qav FA= anf
FrFfaa gd T @ E 1T 3 AR A
FANAT 20 TTFF AT A I f7w A0 )

aryat, § woow faaw well #
AAAYG G WA ¢ F oA TR A
IR go wgm f dxgr @ fae,
AT, AAYL, ARG, B fAEr
FL AT OF Gt qa ¢ ) qG F @A
T g0 Ffrwa gfar w04 fue?
F9T & § | AT 7 FT L AIA WA
2, wrifea &1\ I9FT gEW I AT
ZWT & w4t § | W £ f{aTw a9y
D A wer G A @ AR § | gArT
W FFA WA AT FT GAHH [
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g s, fage, ofeew dma oF
wer w2w, & o wifag waendr agr
aT "@eI A N g A0 @ &0
=TTl A aEFRA F¥ qrr frdig W
agl WA ATfE FT AT g A A0 ¥
HTHT AR T3 FA AN @&

AT T Helt it g TH AWA
#Y THrCET F1 AT T 1 TA TRT HY
fewrr ¥ F31T FIAF FE KT 77T
Y U4 I 2w & waT A4 ) fgaraa
 f@ 3 37 439X F1 W I=_F A
a wfgaer TF
(vii) Need to include Desi varieties of

tobacco also under the provisions of
Tobacco Board Act.

ot Ayt wico STt (FgamT) -
arafa AR, 30 A FETFCHT T
qar #¢ Arfr &, FfFa ammg A o
# Fy SFTC AT aFATE BT WA AGT
foar war & 1 fas achifqar asng
F1 & FAGT g A TATAT F | AT
i AEEAE,  TRE@T W
AT wifz TERX A FEE TEEA
arer foari #1 saF wag ag faaar
¥ | 3% A WA A, FEE &
219 #) WIAT grar §, ifw gawr wr€
AT AT AAT TG g ¥ A
syt ¥ qw5T g qgA w4 I
T g qETH QAT S g AR W
¥ 4@ Wt e ane frex § o @
it & q1q FE I AT gramad X
arrefy & 1 & faaTi #7159 aeg O Mmoo
8 T 8, 3% TR Ty & fory anforow
urc gfy dfaat 38 AU g & f®
FTATTAAT A WAT TR AT A T W
# da1 @Yy 8, 37 97 1 g Ad g
¥ awrdw frar Q1 x@ A § FRTT
¥ W sfe dawg & wfafom afey,
o\ [T, B weTHAT F FHAw g
qT ¥ THAT %7 ff | IW qW ¥ ofr Y
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[+ aefwrg mi7o Hudr]
femfor & & & =9 & rdr
arnd, Wife w1 @R AR TR §
ol fet o 0 wE WU anforem
war ot 8w @ fr e fawfo
¥ gtfaw qearg 9% 0 H swad A
gwmgs FT ¥ o7 sEaE fEan
smo, f& gt owe @@ fEeel
1w A dww ¥ e ow
qE u gag & foew @ ¥ mw &
avars, g 3w feaAr 1 afyfafa
et wrAEm Fifosy W gfo w@&d ¢
Sft 1 97 et a1 o) 34 awy 39 F)
ag ArearE Wzt wan ar fF e
HWA ¥ W 9 & EF W gered
fem s A ¥ &1 owg snmA
g W, wg T AT

(viii) NEED FOR A PROBE INTO
ROTTING OF WHEAT DUE TO
NEGLIGENCE  OF RarLway
AurHorITIES AnDp 7HE F.C.I.

SHRI ATAL BIHARI VAJ-

PAYLEE (New Delhi): Sir, while

India is unporting wheat from the

USA, a huge quantity of wheat is

being damaged due to  criminal

neghgence of railway authorities and
the bungling of FCI.

On July 1, 1981, a consignment
of wheat worth over Rs. 1.5 million
was despatched in 19 open wagons
from Doraha station in Punjab to
Chakradharpur.  The goods train
carrying wheat reached  Chakra-
dharpur only on July 26, 1981, In
the mecantime, more than 10,000
quintals of wheat were damaged as
the train was detained at Chandra-
pur Railway Station for 25 days,

More than 300 quintals of wheat
have been declared unfit for human
consumption, Yet, it has been sold
to 3 flour mills.

This is not the first time that
huge quantity of foodgrains has been
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destroyed in  Chhotanagpur alone.
In July 16,000 quintals of Punjab
wheat was damaged at Ranchi
and Tatisilway stations. Another
big cnsignment of rotten wheat
was receved at Dhanbad station
some timei back and the issue was
referred to on the floor of the House.
If the figures for the whole country
are collected and publicised, the
quantity of foodgrains which is
damaged either in transit or in
government godowns might come to
lakhs of tonnes.

I ask the Minister for Food to
take immediate action against erring
officials for sending wheat in open
wagons. The Railway Minister
must fix the responsibility for the
break-down of the goods train ne-
cessitating  detention at Chandra-
pur.

16.52 hrs.
COAL MINES LABOUR WEL-
FARE FUND (AMENDMENT)
BILL

AMENDMENTS MADE BY RAJYA SABHA

.THE MINISTER OF STATE
IN THE MINISTRY OF ENER-
GY (SHR!I VIKRAM MAHA-
JAN): Sir, 1 beeg 10 move :

‘That the following amendments
made by Rajya Sabha in the Bill
further to amend the Coal Mines
Laour Welfare Fund  Act, 1947,
be taken into consideration:

““Enacting Formula )

(1) That at page 1, line 1, for
the word "I‘hirty-ﬁr;t’ the v’vord'
‘Thirty-second’ be  substituted.’”

“Clause 1 )
(2) That at page 1, line 4, for *
the figure ‘1980’ the figure ‘rg81”>
be substituted.”

MR. CHAIRMAN: Motion
moved :
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“That the following amendments
made by Rajya Sabha in the
Bill further to amend the Coal
Mines Labour Welfare Fund Act,
1047, be taken into considera-

tion:—
“Enacting Formula
(1) That at page I, line 1, for

the word “Thirtysfirst” the word
“Thirty-second” be substitited.”

“Clause 1
(2) That at page 1, line 4, for

the figure ‘1980’ the figure ‘1981’
be  substituted.”’

st serare fag (2feere) @ wwmfa
TEIZT, 98 F1aT &A 99 Feaw  {+fu
T AT ¥ &1 A5 § FH A 46
sifaet & fag aams € @11 mowE A
1947 & &= UF 1T 1979 ¥ WHTHT
g91 91, I F T8 UF FHIHE qg AT
FF T E | W UR AT IR A
& @A WA F1 FAT TSHI & Agdg A
1 Afefamg & gwfras 81, 9@ 97
F oA Y gEEfad g, AE I F
F=a1 7( forerr 7 7vafom @ a1 =@ A
fea dF F F fra g 17 Fafr oA &
Faeac & fau g | W 1947 ¥ AT
oA AF A( gH A HITTA W F a0
T WG & T A1 79 7@ @
@ fafu ¥ aragr v ar 7@
FATAE 93 TR 1A I9E Ay fondg
WHFALHE IT F (@ o 8 2
f& w> aF AT 19 A F qg A
® WSOT & GF Fec w0 AE
AT A T 1 7 ¥ forg e w
wm wew wow ffe ¥ @R
W it 37 & g @ ® a0
et ¥t fewm ¥ W v g
R wH W g ¥ o
TT AE WEAT VAT, TEOA AGA ST
¢ wg wiwwz ot W oW §, e
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ae #1 ¥ fadw 7 wAT =/rgar
AfeFT £¥or AT F ARG A ST RO G
g Tadr frdy g€ § Wik g & wHEHz
AT & Az o I 7 Fafarr w2 o2d AT
=137 & fr Farg Y ae aowre e
AL L AT G | WTo AN I
AL & AGFL FH FIF 20 W AW &
a1 I3 & FoT FTCEI AT 1 3T 4H
F=41 &1 TgH W Al faar smn ) gl
aqr g feoam sirar =nfze @ fedy
HHFL F WEA & A7 IF F A5 AT
@ & g ware fdr o s aF e
I FTFHE AT TS T J AT AT
F faq 37 At 78 gl fead sifzT

ASAA @Al H gEEarE gar §
qgr 9T AAZI FT HA F AT I3qF
F=a1 & wfzex & foo w8 ffa adf
Al & 1 zafao sa fag & "7 W
@ aw #F1 wifqax wawr arfer f@
frdt wage F 975 F a3 39 F TN
#r forerr, ®ren A gAA AT ®
fqu ag & 1 w17 F97 @ E AN X
T WETAAT & A FHE Aq7q
gtz i & afwor wE oor oy A0 AR
fa favdft gazm | e ag W Si@Ar ]
M w7 aF & IIFT a3 qTH A9
T &1 SI0, ¥ BT & G737 Fr afwsly
1 sfaw agraat & A | 7E TS
a1 A TG0 T FGAT A | T WA § TG
% WY FY wgAE Far § froame Faw
gwm famr |

ot faww wgrert ¢ gwrafa wEiEm,
uf fad goar § wgar @ fr gt
W ATH W ATR(T @, WX AT
ag Hfyx § fe gawr s & s
agfergd &t ard o @19 § F19 JAE
qfr N vt & war agfeaed
f arg | @wh age 1978-79 X
§ 0¥ wWar wt mr ar W
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[ fa%a wgraq)

1980-81 ® srafw 747 aTw i,
12-13 FUT 9T F BT T@l A47
217 oo v@ & f& it I=-
adfa AT & gy W @gfaad
& JEM | gw oFnmm # W §
& sarr & sa=r w0 & feao aR
T ofgf=dra & fag dar frar am
T a% 29 fa® 75 ¥4 & z7 ¥4
A g GfFA wagw v wQEfF
Ta¥ dgrar wrg wfw  saEr qar
TFIE ZP AT WK IFA wqTRT
alwfadia M sgaeqr Y AT TE

AT AR FEH F TW FA AN
T g, "9 fodr agc £ usdiEz
¥ TQ B AW A1 I9F fAU R
# aiferdt 7z & & wq ofaw 7
A Fa7 a1 [Fer ot TN F) AWHT S
MY | T OFEEY # M FEETR
faar w1 & vad foqo w=a 92
‘21 zaw "= s wf feafas
g T @ WAT FERHWa g@AT &
gk W T@O§;  am @
werT FEewE  frar amT 0 TEy
A 40-50 IR T T FHAWA
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gy & 1w @ 9§ oag
e faes & @g sz §

" MR. CHAIRMAN : The ques-

tion Is :

“ That the following amend-
ments made by Rajya Sabha in
the Bill further to amend the Coal
Mines Labour Welfare Fund

Act, 1947, be taken into conside-
ration:

“Enacting Formula

(1) That at page 1, line 1, for
the word “Thirty first the word
“Thirty-second be subs stituted.”

“Clause 1

(2) That at page 1, line 4, for
the figure ‘1980’ the figure ‘1981’
be substituted.

The motion was adopled.

MR. CHAIRMAN: Now, we
shall take up amendments made by
Rajva Sabha. The question is:

“Enacting Formula

(1) That at page 1, line 1, for
the word ‘Thirty-first’ the word
‘Thirtv-second’ be sub stitutea.”

The motion was adopted.

~ MR. CHAIRMAN: The question
is:

“Clause 1
(2) That at page 1, line 4, for

the figure ‘1980’ the figure ‘1981”
be  substituted.”

The motion was adopted.

SHRI VIKRAM MAHAJAN:
I beg to move that the amendments
by Rajya Sabha in’the Bill be agreed
to. : - 5
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MR. CHAIRMAN: The ques-

tion i8%

“That the amendments made_by
| Rajya Sabha in the Bill be agreed

“["’,
The motion was adapled.
17 hrs.
ITIGHE COURT AT BOMBAY
(EXTENSION OF  JURSDIC-

TION TO GOA, DAMAN AND
,DIU) BILL

4 AMENDMENTS MADE BY RAJYA SABHA

THE MINISTER OF LAW,
JUSTICE AND COMPANY
AFFAIRS (SHRI P. ; SHIVSHAN-
KAR): Sir, I beg to move:

“That the following amendments
made by Rajva Sabha in the
Bill to provide for the extension of
the jurisdiction of the High Court
at Bombay to the Union territory
of Goa, Daman and Diu; for] the
establishment of a permanent
bench of that High Court at
Panaji and for matters connec-
te | therewith, be taken into consi-
. deration:—

“Enacting Formula

(1) That at page 1, line 1, for
the word ‘Thirty-first’ the word
“Thirty-seccond’ be  susbstituted.”

Clause 1

(2) That at page 1, linc 4, for
the figure ‘1980’ the figure ‘1981’
be  substituted.”

: MR. CHAIRMAN: The ques-
» tion is:

“That the following amendments
made by Rajya Sabhain the Bill
to provide for the extemsion of
the jurisdiction of the High Court
at Bombay to the Union territory of

BHADRA 1, 1903 (SAKA§

Goa, Daman and Diu; fer
the establishment of a nt
bench of that High Court at
Panaji and for matters connected
therewith, to be taken into consi-
deration :—

“Enacting Formula

(1) That at page 1, line 1, far
the word ‘Thirty-first’ the word
‘Thity-second’ be  substituted.”

Clause 1

(2) That at page 1, line 4, for
the figure ‘1080 the figure ‘1981’
be substituted.”

The motion was adopled .

MR. CHAIRMAN : We shall
now take up the amendments made
by the Rajya Sabha.

The question is

«Enacting Formula

(1) That at page 1, line 1, for
the word <Thirty-first’ the
word  ‘Thirty-second’  be
substituted.”

«Clause 1

(2) That at page 1, Fme 1, for

the figure ‘1980’ the figure
<1981 be substituted.” ™

The motion was adopled,

SHRI P. SHIV SHANKAR :
Sir, I heg to move :

«“That the amendments made by
Rajya Sabha in the Bill be

agreed to.”

MR. CHAIRMAN : The ques
tion 18

«That the amendments made by

Rajya Sabha in the Bilt he

agree d ta.”

The motion was adpoted,

to Bills 418
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17.03 hrs.
GINE-WORKERS WELFARE CESS
BILL
AND
CINE-WORKERS WELELFARE
FUND BILL  ~contd.
MR. CHAIRMAN : We shall
now take up further consideration

of the Cinc-werkers Welfare Cess
Biltand Cine-workers Welfare Fund
Bill together. Now, Mr. Arakal
may continue.

SHRI XAVIER
(Ernakulam) : Sir,  yesterday
1 was reffering to twe  points,
namely, (i) to give more assistance to
the cine industry and (ii) if it
is declared as an industry within
the purview of the Industrial Dis-
putes Act these two Bil's if enacted
wi'l  become redundant.

I am pleading that more assis-
tance should be given to this cine
industry  because of two reasons.
One is that huge costs are involved
in producing a film, Second is the
risk involved. Once it is prodvced,
in getting a proper return from this
it uncertain. T am told many of
thesc films are lying in the archieves
because  of many reasons. It may be
due to a technical reason or otherwise.
The Government has given a
great  boost in building theatres
recently. T am glad that Government
has come forward, hut that itself
is not cnough to hoost the industry
in a commercial, cconomic way.
Therefore, I am pleading that the
Government  must put more em-
phasis  on this aspect of giving
more assistance, financial and other-
wise, to the industry as a whole.

ARAKAL

The other point which T was
dealing  yesterday is that if it is
declared as an industry within the
definition of the Industrial Disputes
Act, many of the labour and welfare

enactments  become applicable to
this field. At present it is not so,
However, if it is declared as an

industry, we  have to think of
consequential results  of  such
declaration—will it be detrimental to
the development of this industry or
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will it be proper and befitting to
regulate the services and conditions
of the workers therein ? However,
these  two Bills cover them to a
certain  extent, but not fully.

With regard to Bill No. 71 of
1981, 1 have an oral request to make
the hon. Minister.

Now, if you refer to Clause
1(g), it says

«Jt shall come into force: on
such date as the Central
Government may, by notification,
in the Official Gazette, appoint.”
Acain, Clause 3(1) says :
«With effect from such date as
the Central Government by
notification, in the Official Gazette
appoint, there shall be levied
and collected as a cess. .. .”

May [ ask the hon. Minister why
we have to wait for a Gazette Noti-
fication ? Once the President gives
his assent to the Bill, it must auto-
matically come into force at once.

Then, referring to Clause 2(b),
it says
sifeature film”

Prof. Ranga was good enough
yesterday  to highlight some other
arcas where urgent attention of
the Government is required. Another
suggestion of mine to the hon.

Minister is that instead of “feature

films”.* it should be widely defined

as ““films” whercby more employees
can be taken into this welfare scheme.

As it stands, as per this Clause, it

is confined only to this area. I want

to know whether his Department

has done any study on this matter

relating to the number of people

involved in it, as to how many

people are eligible to it. The answer

may be that we have to wait for the

rules to come and the committees to

be constituted. But, according to me,

the scope of this welfare scheme is

to be widened by deleting the word?®

feature’, and keeping the word ¢film»
alone.
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Further  Clause (3)1 says

L ...a duty of excise at
» the rate of one thousand rupees
on every feature film....”

My submission is that that is not
enongh. If this a welfare scheme, of
course,  you cannot call it a cessi,
vou have to impose tax on the profits
which they make on films. You
also have to tax the wages and
salaries  exceeding Rs. 50,000, In
this way you can have more money.
Ol course, you cannot term it as
-m c¢xcise  duty because of legal
_ oblems. T hope, the Department
Exs examined this aspect.

f

Many hon. Members have said
that it is a fertile field for the black
money. If you put a cess or a tax
or a fee either on the profit of this
industry or the wages and salaries
cxceeding Rs. 50,000/ we  will
have an opportunity to look into
the accounts of this industry. This
is my main object which I want to
bring to the notice of the House,

If you refer to Clausc 4, it says :

|
= “Thc  duty of excise Jlevied
under Section 3 on any feature
:ﬁ film shall be payable to the
¥ Central Government by the
producer of such film within a
period of one month from the
date of notice of demand issucd
by that Government for such
payment.”

-

May I ask the hon. Minister : Why
can’t the Department collect it
when they apply for the certificate
itself ? So much paper work and
inconvenience can be avoided.
This is how the paper work is
nultiplied and accumulated. This
can  be avoided. After all it is
only Rs. 1000. A producer who
has invested over Rs. 1 crore or
Rs. 50 lakhs will not mind Rs. 1000
to pay whefihe:applied for certificate,
Suppose this Clause js there, how
much paper work we have to do ?

Welfare cess and 422
Welfare Funds Bills

How much time and energy we
have to wastc ? Thercfore, my
submission is to make it simple,
You ask them to deposit Rs. 1,000/«
when they apply for the certificate

Referring to Bill 72 of 81 thay
the Fund Bill, if you refer to Clause 2
sub-clause (3)  ‘cine worker’ My,
Daga has highlighted something
about 1t, But my doubt comes in-
sub-clause (i) : can a worker mean
an individual whose remuneratjon
with respect to such employment in
or in connection with the production
of cach of any five feature films, has
not exceeded. . . .. ... ” My doubt
related to that point. “Whose re-
muneration nas not exceeded. . ...,
a sum of Rs. 1,000/~ per month”,
You read yourself. I cannot under-
stand. I have one doubt. How
long they have to work there ? Is
there any provision indicating that it
should be only 5 ? If you refer to
the statement of Objects and Rea-
sons you will sce an apparent con-
tradict'on there. It says “in order
to provide assistance in case of extreme
hardship and for taking up related
welfare schemes”. You sec the paradox
and the irony of, the statement
theie, on the reference to Rs. 1,000/-
suppc s¢ 30 year ago, an attist worked
and got Rs. 1,000/-. Today he is
pauper. He is a man with hardships
He cannot get in this.

Therefore that monetary quali-
fication of Rs. 1,000/ should not be
there. Any  artist, who is in
hardship should Dbe  eliglibe
for this benefit. otherwise, this won’t
be a beneficial scheme at all. 1
read it minutely to see what is the
intention of the Government in
stipulating this. 1 am sorry to say
that I am ubable to understand why
this stipulation of Rs. 1,000 is to be
there. I am not taking much time,

PROF.N. G. RANGA (Guntur).
Is there any ceiling for Rs. 1,000/~
or so much in any year ?
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SHRI XAVIER ARAKAL

A man who earns Rs. 1,000/- cannot
fall within the category of hardship.
Anartis whoisinhardshipis ecligible
for this. TA stipulation that if" those
who have received less than
Rs. 1,000/ is eligible, is incorrrect
and improper. That is what I am
submitting. You may examine, Iread
it minutely to see what is the object
of this fixing Rs. 1,000/-. I fail to
understand it.

Since you are looking at me Mr,
Chairman, I am taking only one
small point at p. 4 Clause 10 :

“The Cenfral Govermmnent may
require a producer to furnish,
for the purposes of this Act
such statistical and other infor-
matien in such form and within
such period as may be pres-
cribed,” '

There is no mandatory provision
to vegister any of these employecs.
If you 1cfer to the definition of any
worker, it is a wide term. But s
there any law which requires a pro-
duoer to keep a register 1n existence ?
To my knowledge, there is no require-
ment for registration. May be, in the
rule, they may prescribe this. The

delegating Clause is wide engough.

What I am suggestin is that
there must be a mandatn%y provision
in the Act itsclf compelling every pro-
ducer to keep every 1egister of all the
smployees, whether salasied or on
wages. This will he a great help not
not only for the workers hut for
everybody. This is one thing which
I thought, Government could con.
sider. Otherwise, we have to refer
‘at:d the Industrial Disputes Act
make it an industry withi
definitation of that, Vi s

These a:e the main suggestions, 1
have to make. Iam extremely happy
that this Bill has been brought forward
to give some assistance.

SEPTEMBER 2, 1981
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One more suggestion, Th re ar®
certain  artises, renowned artistes
in south India, particularly in Kerala,
where we produce a lot of films, wh
have acted in more than 500 films as
hero, but no national award has been

goven.. . ..

SHRI C.T. DHANDAPANI :
The number alone does not count.

SHRI XAVIER ARAKAL

They are renowned aitiscs.

MR. CHAIRMAN : So far ._
you have been very relevant and }-.r
have made very valuable suggestion®
Please conclude. 3

SHRI KAVIER ARAKAIL ':
I got your point, Sir. Thank you
very much.

17.17 hrs.

[SHRI CHINTAMANI PANIGRANI
in the Chair ]

SHRI C. T. DHAND APANI
(Pallachi) :  Mr. Chairman,, Sir,
I risc to welcome the lef sislation
brought forward by the hon. I \finister
I congratulate him for .having
brought forward tlus legislation 6™
help the working class in the film
industry. From  this legislatign
I can understand the desire and
wisdom of the Government to pro-
tect, theinterests of the working
class. Therefore, the Minister and
the Government deserve to be cot-
gratulated.

_ The previous speakers have dedit
with this at great length. So, I do
not want to go into details. Mr.
Danga yesterday has analyvsed the
Bill line by line. '

. The spirit of the Bill as a wh !5"
18 a welcome one. As Prof.
Ranga has pointed out, the other
Mintsrics  also should follow suit
sa that the working class will have
some confidence in the functionin
of the vaiious Ministries.
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As a Welfare -State, the Go-
yernment has understood its res-
onsibility to provids some welfare
casures to its workers and, there-’
fore, thisBill has been biougt for-
ward. As far asthr cinc industry
is concerned, it is an industry which |
has many fluctuations. The artistes,
alter their rctirement  from  t e
industry, have to be helped; not
only thissection, hut the  other
scetions of workers have also to be
helped. In this par.cular industry,
in the beginning, when they arc on
the top, when they aie at the Lelm

of affairs, they are able to make |

s aoney to a large extent, but at the

sne iime many of the artistes are
not able to savetcir carnings during
fheir young age. That is  the)
reason why  Government  have
brought forward this mca sure. As
loras collecting Rs. 1000 from each
completed movie in feature films is
concerned  cosisidering the inudstry,
this amount is a very meagr amount
a fery small portion, What I
would suggest is that instcad of
Rs. 1000 on evary feature film,
it would be 19, of the total cost of
production of the film so thatthe
Government can have more money.
Therefore, I would sugget and

“Tequest the Minister to enhance this
. amount of 1% of the total cost of

"production.

Sccondly, he has rveferred to the
working classes in  the Welfare
Fund Bill —that is the skilled, un-
skilled and manual workers. These
workers are undergoing great hard-
ships when they are working in the
theatre day and night. They have
no protection. Most of the workers
are being treated as casual labour.
Most of the workers are being
engaged on contract basis. They
Ifive no protection at all: They
have not been brought under the
Industrial Disputes Act. Even the
Factories Act is not applicable to
them. For many hours they have to
work continuously in the studios and

BHADRA 11, 1803 (SAKA)
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other areas. Therfore, as my
previous speaker stated 'here, they
should be brought under the In-
dus ial Disputes Act. Also some
sort of an insurance schemc should
be provided for them so that the
unskilled workers or technicians—
Whoever it be—may be benefited out
of this measure.

Sir* I do not wart to go into
details. The Government has be-
gun with a good Bill and with good
intentions. During the implemen-
tation if we find some practical
difficulties, the government midy

rectify it then and there. Totally
this is good Bill and I wel-
come and again congratulat

the Minister amd the Government
for having brought forward this Rifl

gand I request him that whatever

suggestions have been made by the
Members may bc incorporated, if
possible,iin the Bill.

st feefe Feg wpfcar < (wrawn)

I faa @1 § a9dw ¥ F fag
wT

FATAT WE AT AT @/
g A FAT AT oswar g
feni & 19 FTF W e

Bic B2 wifeee § & aga afay
g X @ o faw W
At & frg dh Ade aman

aegr feei w1 W ¥ aFar o3
w=gr W17 wwe feest @7 qea mw
qzar § | W fm @ faew @t wer
7T M gy ek aii

o Wt Igar § o fem )
Hifewr§ frar avm afgd e dmor
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[ festa fag spfear)

AN TR FW F ae § feet
¥ a1 gwg wfc 7 wad fec
WY 99T & Srau™ gAr =g
q5g ¥ M FH FE@ § F AT w9
wifeee 819 & W 99 ¥ AFax
Wt ¥ oF@ & gy E AT E
G912 &, W FFT  FEAT B g1 AT
§ & a1 7t #Y grem " IS A1 9%
| & g A 9wg 781 faadr | zofea
I & a9 61 sJvawrE gET ey w7
q%q ® &9 F7q q wifeet & fag
Wt wrfasw g oarfza o

Slo WM 7 1 TFTATLA F1 a3 1 |
fag sF AEA ¥ B2 OR FAFR
FIGHT TATHT H=S( FTH F7F ¢ 39 H1
Y draas =17 & AR & 1 ww A
@ ¥ 1,000 To F NIIYT TET 2,
TR TR AN | TTF)FH A FT 5,000
F0 &AT AMGH | vF oF foew qq13 7
Tl W FAFT Go A &, IT H
FTH FTT 19 TH W) 7g &1 91 @ E,
9 9 AT & AT G 1 20, 25
a0 A FH H W WS GAZT ARL
fagat | =9 F1 FWA FAWI BT
arfe @t ¥ B 812 GRe & w9 &
sfawrd § 3a F sAT sfasm &1 fagmw
FO 1 af|m faF ) WA § A
sfaaeg 7@} sor@r &y wEt § 9 oA
B B2 FAFR & 72 G0 & 7O F
FIOT T wfawr F1 92T qF I
qUET HI Sa #) W99 8T 9T 43AT
TTAT | ¥ A O e wg F e
# wrAn amar =wifge 1 |1 gw A fee
¥ I ag A A i § 0w
#m feew adr o fasr 3 F¢ 7%
e, agfear & wow g@, wiwar
& 4 | ¥ FT Ag9a ag 7 @A
foe o g & @Y 3| W MY a3
T wwT gEa § 1 gafay feer o
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FN VLR AT AMFGT 1 W

faesit & zaT e faawr geaw #
ffz o a5 ¥ fewe gdraar qgm AR -
T 9o ) UHo QYo 81 | gaferdy weor

au™ aqM & a3 g4 famy sam

arfer arffs  gadr foed w=et &Y )

T3 & Il § oe feet 9%

ffew AT arfgd v @ F S0 F

T TEF 9T X AT A Taed &7 W@y

aqT & A WA FAT 91 | 7w

5, 6 017 F3ga® @ & fag &1
sva1 T g far & A eent i
FHFE & 94 H AR AR 5@

g 1 zafaa & swgar § fe wedt i oF '
ST HAF AMA AT TH T AT ARETGE

FIATHAT 5, 7A@ BT ATA 5 THS5T
FIN T qgA FA & | AW T TH H £

g FET & WY & 1@ § | AR

IO ST A FH FAA AT AWST AT

#F 2 & amzar g fv 5, 7 @ %o

ar F@ar 4r @9 gl AT | T F A

dqraq # 5% F0 To F1 aw @

qsar | gafad gv w1 wfaw g7 s

arfed o fron ot #1 @F  A=O
39T Famr arfgy 1 Sy gAY e
AMET AT & g FATTT Tda F1 IwTl

¢, zafay o o swramw § F w=ey
4 w=gi f¥ew 74 arfs 37 Frgq wser
frza faer

SRR T I W
qA§, ag aga wew famw @) Hog &1
ST qTAFT ST &3 A 97 g0 39 faw
F ANAA FIAT §, WAl V3 ATEE F
gFIATE FAT § | 9 AR F W@ Ay
g 3 s Farz A q-wraqai g
Ta® fa 33 #1 @ wegare HR "o
F1 9 TqIT

—_—
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17.30 hrs.
HALF-AN-HOUR DISCUSSION

A CREAGE OF LAND TO BE IRRIGATED
AFTER COMPLETION  OF KOSI,
GANDAK AND RaJAsTHAN CANAL

MR. CHAIRMAN : The House
will now take wup Half-an-Hour
Discussion.

Shri Bhogendra Jha.

st W e (Tgad) o waf
‘S, g agq fzaiw 17 WA, 1981
F wardfwa e @Al 40 § IO H
Gar g€ & 1 gg @aTA TREdA, I
A FE g F At 7 § faa T gw
fastez 87 @ra 28 gar @EAT
AR A F G F AM R TET 7@
g

F® A 984 ¥ {AE 97 q@H
#F3,33r€ 9 AR wAT A AT w2E F fAg
FIaugamr 3§ fa 441973 M
& F 9919 91—

“Efforts.  would, however, be

made to provide funds to
complcte the Western Kosi
Canal, Rajasthan Canal and
Gandak  Projects during the
Fifth  Five Year Plan.”

qr94] qrEgTEn ATAAl % 29
R QU aaray faa s Az Fa
qOETT & THY 93 F snearEn fzar ar
fe 39 & fAa g e & amdr o7
7Y Y 17 W=, 81 &1 94T faer 2,
39 ¥ marfas ¢ #dr age ¥ 30
sfama s &id wf &, fam a fa=d
we g€ & 1 TAETwA ® 24 wfhma 7
JAAT ALY AL |, 7EF FT {04
e derar smad §aw,
af ag Fawq 47, 48 Sfam
at fae Y qisaTe F1smmT F v 7% U
& arm wifgd 91, wa edr amar
wa @ &, wft o @) 3T faan }

11, 1903 (SAKA) of Kosi, Gandak and ag0

Rajasthan Canal (HAH Dis.)

39 ¥ warfaw Ase Y 108586 X LT
gt Tfgd, q3F FrEr 7@ 71 85-86
am, afvssfl F1dr 8T F1 19 87-88
# wIT THAEGTH AZLF) 198586 A
QT YAl F1fad | 39 FT FTTOT FATUT 74T
¥ Ay a2 faaa @1 wow fF & &
FHY 3—

“Some of the reasons for delay
are inadequate  provision of
funds, etc. etc. Rise in cost of
labour, materials, equipm:nt,
land, ctc., non-availability
of scarce matcrials like cement,
coal, steel, etc.”

7z F qT¢ § ar /Ay A7 F GO
T[T 0F FATT AL & (F FFRTE TR

- F fag drer wwr e &, HiHE ¥ A

ZAN AME a1 EYHS BT FHE B @I
2, 39 & F7 8 FA AN I 37 F WL
ferer stadft stz war S F1 F1€ FF
g 2Ir

awisfa Ag=a @ Ar &, 2z @ wWE
qfzaT % 771y "w@AT € 0

WY WIE AU : dYHZ A T T
wmar &, wafar 18 @ # q3z ®
falt @i &1

w1 g ag feaia 2. 3@ aug
Siq q74 § agq w4 9 @ w7q far
aqr, siq & 7 v 11 91 fw T e
A T wgew F1 afedsanmi €
qud g9 B ¥ 7, U AT 4 FW
AFT FT qE AT, A IT AT FTF A H
Far o a1 welt o F71 4-4-73 W
I FE AT—

“I told them that if they took

somc area under the integrated

development  programms, the
Central  Governmen!  might
like to come forward  in
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(=it wwiex wr)
asisting them o the extent
pasible, There is no question
of taking over the projects from
th= Goverament of Bihar .
ST TR T AW F( 47 7T HIT
¥ GO AW WErET A1 QA
o afi, 79 ®1 w3 a1 AT wEEa
BT 1aff cowTITATEA faarar —
“I wan assure the hon. Member
that the Planning Commission
and the Central Government

are very keen to complete, as
far as  possible by providing

adequate  resources, those
of the projects which are
capable of quick fruitition”

7 afedmare o § fe gea dar
T4 EPT WX g7 I § IARA Bl
AT |y Tga & wef mafa @
et agf & | & dar e & § v
wgr & oft 77 feafs a3 2 fF 30
sfawa a¥ *™ qur g arar g, aafw
gn fazai & warm Jw @

WL ZH &F A G @S &1 937
& &, & gura dw gfegamm &
TET A AHAT ¥ TETGWEAT O AT |
& qaformn g0 9k el § fag
TG T (RS @ W TUog F3ame
SRR g a9 @ W o & T
1 gER & | WA Ggr § A e,
o9 § §% TAEqT, [@gC o saTaEm
# W€ wrAT-FE AT aT A Q) qEAy
¥ e § w@an faam @
fom ot @ & 7 qgw @ 1 Twae
garwm i W aaw ¥ 0w
gamar fm fv & avaew ¥ @ S0
Tifgd | § & 7w S o i 0w wrRAmE
W AT T | SH §HY HAT AZIET
3 gt guA A wEw fmar 91—

“lI would submit fer my ve
Jearned and knowledgeable friend,

of Kosi, Gandak and

Rajashtna Caneal (HAH Dis.) el

Mr. Jha, the fact that there are
Boards at present which are
functionting. For cxample, for
Gandak, there is a Board under
the Chairmanshipof the Governor
ol Bihar. For Kosi, therc is a
Board functon’ng under the
Cha‘rmansh’p  of the Chief
Minister, Of course, it has been
unfortunate that for some years
we have had a spate of Chicf
Ministers in Bjhar that has
some what  disturbed the conti-

nuity of the process of develop-
ment.”

F8 4 7 q57 wfadi Faga saman
afeada F1 5% ;e adf @ 1 a7 A
frafa & ? fagm w FdT FTm A &)
1975 F 412 34 F1 0% i 5% Al
g€ &1 1975 a% 39 %1 30 5% g2
af, 39 F 4z uw o q5% 7@ gs |
ag W ERIT & IF@ A T & | 24
TET F WL T AT —

“Whether the Kosi Control
Board set up by the Government
of Bihar ‘n 1954, has not held
a single meeting since 1975 7
If so, reasons and responsibility
therefor. ?”

agma faan

“Yes, Sir, The matter concerns

the Government of Bihar.”
T F FWT T F q: "al § W
T T H @ N AT AN g 1 TE
ATE qf@iaqr #1 0 F H ZaAar
wfu® qwa &0 @l & 9 A9 At
fazwii & wTal waran ar @r g | onf '}
frdt Y #7f o & @1 At ?
1 fufma afc@mam & 1| Sxdr ofmmar
WTTa W1 A9T8 3Ef 8 qrsfem )
I F g ¥ us i dfifar Af g
A

@ #1 T ¢ 5 oo
weft oY dwm W@ A, @Y
oY Fre 9iE, agh e &1 freR

EEE|
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@ q7a ¥ 5 wwed w5y faw  way #
fgaa & 3217 atra Frarar fr &
FLRT FHT 29 &€ Afeq T ¢,
fag® sweqe Faard dadt git) 5 0723,
1980 1 g&fl AZA H gqa AT & WA
FI TATT AT | WUTT WAr S &%
g8 dY | wa 24 WEA, 1981 FNF
FTA AT OF GG AT 2K F q@r —

““Whether the Kosi Control Board,
announced *n the House on 5th
August, 1980, has s‘nce begun
functioning ? If so, details
thereabout, If not, the reasons
and accountab’lity therefor,

sqlE |ar §

(a) and (b). No, Sir, The Govern-
ment of Bihar d'd not agree to the
proposal made by the Central
Government,

Al w1 fage & a1 W owdr @
39 B ua AY 33% 75 & A7 AE gf
g gq w1 g f4d age, fewrd
ar Tz F AEA A% 97 ) FEIQ AT
F ¥ fsg a1 § w57 &1 oeA fEar
TAHT AT qg-gevog 91 famw W 99
¥ wgaqe fgemr siwfaga ofmmar
F1 9T | & e 7 qfe@@ar @y
fagre wzwre F Ay #T famr
fagre aF™ &7 g & IO @)
o faa & zq A af@sar §1 FEET
# faur #w fagre &1 9t "o A
qr 39 A1 0F | 5% e gl

o ata B A A7 & wegw A
a wgar wigw o fagw @ §
1974 ¥ uw FiEt AF ATE FHEEIT
afza fear o1 faw & wam =0
FACHR WA 4 W) T oy sREwar
& fawr & o® @iy grwiwg=r 9. ..
(wew) .. TW HgAATTo FAT-
&h amel WA F A W T At W

Rajashtna Caneal (HAH Dis.)

Fr 42 agm fear ¥ @R
¥ fa tarwrd A afEa & oad
EUT a1 WX Wl 24 WA [ FqF
¥ 9T HeWT 1199 F | 9 ¥
f g g—

Whether  the Kosi  Board  of
Consultants headed by Dr, Kanwar
Sen was set up in January,
1974 and whether it submijtted
its provisjonal Report in September
1974, and it has not been  called
to make the final Report ?

G2 WO 9% 41 | 94Td
fagn

The Government of Bhar inti-
mated that no report, cither final
or provisional, of the Kosi Board
of Consultants constituted by the
Government of Bihar in 1974 had
been  regeived Dby, . (jnte uption)

aurafa &1, g€ #i feaz w1
a1 8z aza A AEAEE § 8z
F fou w17 aw & fao #ife ow
UF aw ® sasr ®ar ar w@r g )
zafan & wgar I@ar g 1 Td |94
% 29y faum 9T HT 10 W, 1974 F
97 %1 Farq fegr AT AR 7 | 9

[

Whether a Kosi Bord of Consul-
tants was const.tuted by the Govern-
ment of Bihar which submitted its
report through a note dated 4-9-1974 ?

a8 % @@l 3669 #HF 10
"€ #1 q@r ar |

awmfe Wi : w3 W
#ifsm

ot W W q@ wew sy
g WWH @D

If so, ma‘n features thercof.
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=t ez =)

¥ w9d # sa faan ¥
It has been suggested that necessary
survey and jnvest'gaton to update
the project for constructon of a
high dam on the Kosi River be
carried out.

fsq avg £ TAY @24 H T@r M@0
g & fau W Fgr T wr g
dur WrE F1F afra aff gET 0 WA
F AT W@ & 39 § F¢ sfedzm
aff fear | zEifen 89 edY ®3R &
dr= 24 TA 30 7T go sam A
¥ @A @ 31 Wa WU UM g
AT IH A & RN ) W ae
F7 Fag 4 AR Ta F1 A9g A, FGA-
¥T, AT, AFAT, NEYL, 7 A9
% EATL GEE & T §, qW &I
ge@r 1 AWEr g WK &g TEH
Hram qar g1 & 1 w9 Fr
w4 7 &1 arfgars Tl % fag
gare faw A&t A1z @md ® #uar
e A qadTaE wfaat F  gEfae
% arEEE T oof ama # fag
90 FT aAT qer AWrA & fF 3w Y
fream a7 WIAIA AT IT R 37913
A awm@Aw 7 &% & 97 fagy &
TAAT I, FFE & A UF EW A wq
3300 wwrare faygy &1 gd A
g ¥Far € Faq TG F W A, ag
feg o @) 9% 8, WX 717
af fa=r g7 & afcg fe —

We cannot have consumers for such
huge block of power.

TAdr fFas A8 ' T 999, TE-
far e % foar nar 1 ag fae
TR A HFF X FT IFT TR
¥ A g frarm gy ¥ um F
afeg w@r M & ag amar =g
fe 9 ag & g faqdy amal

Rajashtna Caneal (HAH Dis.)
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@ &7 F f&e @t 7@ wgx ¥ Ay
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argmt i delY o apez 9ame T arfe
ug #EA A AW A P R s
ﬁﬁa&mré?*ﬁﬁﬁziﬁcﬁo‘
UFo 480 F Teq 9T A F7 faarg
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AW AT WE dAad wAr A g
LRSS
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TH ST H T %) For mar g &
M "t Fex feaw faagie
B wewe | W W MdwEd
A % 1Y §, @ ¥ I wH-
Fwa  gar g, @Efeiwm  gar @
oI IAH( ARSI W AT FTH
g -

W AR WIAE AT AET J agaT
2T} IEHT AT ggfERa ¥
Fo dm TewRg ¥ At A @
T aEw ¥ <z fuge ¥ € ok
LB & CTRE B
Wil Y Tga X ag aTa WEr T FE
fis 1§ s fagre aoee & & arch
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g ¥feq ag am as ¥ fe 97 dww
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& S @ W ar gigd A
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AT ITET A7 IAF ATE W IO
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F@ § g WA # fFy w1 @
et & fqe dazz F@ §
carfan wdtwa 7 oF afen g7 AT
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qF fear A 35 m A A1 awE
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Rajasthan Canal (HAH Dis.)

FTE F TEAHOIWA ¥ a1 T AT
T wgga fFar war fo 388 gaw w7
afaT@g AT Ad Al 91 | FAT
1 GifaTedig ¥ TAIAH T ZMA &
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FIY BATT FATFZH FHaT TN ATIET
¥7 F Fqe a1 o wifaw fFar
AMT AT IAF] TRAHZAA ATT-HTE
g1 wal-Td $ Favw ofar &
faafad & oY= §& aagi ¥ gwFl
SIAFz § AaAAr FE qedr §
UE AT AIEHA awg A8 § (F wEr
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QI AT 53137 FARS a9 J0A
&\ AT ag giar & fw 3 Sy
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& 34 wiq-mige MiAazs F1 T@fA
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fwar & (% 17 3 91992 %5 a1 a%
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[ Wt 1)
®At FAA Awd w6 FOT T
wrEl fze ¥ on dead Farm oAy
77 fgear @, 1 fargerra & geae 2
e OF 48 fgedr & ot gaer qdra)
qek AT H AT

aaafa w@a @ ga¥ T B
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afsa
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FwfaT @ TR st Anw
# 77 1963 ¥ aFAE g1 Mar |

it gt qat (TAPAT 397 q4)
fafqzzz arza g 7% arer mser
F41 )
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QA 1983 aF wE@E F A9,
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yeAA ¥ W foeed S ez =
arft £ 37 ¥ wgAnz s glozar sr
wr T ¢ 7 xa famlvdr W ogw 7
# R §@ FwA ¥ @ quTH AIEe
siawa § fag, fas § oy, ques

Rajasthan Canal (HAH Dis.)
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FOATST  GIAFHTF ATAT T
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aT ga ¥

LS I 1o a B O
T H 0F gara frarar fag T4t
ESEES I (C I L
FR 47 T WA B F 9T— 4g
THAT BT HIE, IA B AR
IA T {GAQAMRT HIE, IA T T
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WT ueAEz 7 U5 A Ak aah
A AW garga A An oar  fET
cfFarde ¥ ow 56 F 77 A1
yeeedz foad & faamw &t a@
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T oAy, az adr & 1 1954 § wrAY
FEVT AT FIT AT AR 1975 F
g1z 71z ez &) war, 3a #1 Ao
#éY g%, Tf wrawdy A gf ...

5§t Wig ®Y : oF4T 7

it furgdgam "5 : Aae
gz waAiz s, & gran ¥ OAE
1A nHar g wfay og qrwar g R
g2 fedrz @ anr o ag & wFAn
¥ f& @ ar argd AR gat wE-
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*giE Fd ¥ feafad i w8 & S In
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U A AFAIE AGT EEAT 1 AF FHTA
FgAnadr B fF aw T T HaW
T, ....

PROF. N. G. RANGA

(Guntur) : They did rot do it
between 1954 and 1976. The Central
Government  was slecping,

N feuretgam weard 3w
qAT w1 TW A I7 A g7 fEmr,
afes 3 o 78 frr ) 3EF
12 AR fafaez arfga & e+
A 3z aa 43 g€ fr qUAT FRE
E Ty farg g arfe 9@ ar
FEWT A A qE F AH 1 WEw
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DEAT AT

Irrigetion petential BHADRA 11, 1908 (SAKA) of Kosi, Gandak and

. 442
Rajasthan Canal (HAH Dis.)
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Rajasthan Canal (HAH Dis.)
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BUSINESS ADVISORY COM-
MITTEE

NINETEENTH REpORT

THE MINISTER OF STATE IN
THE MINISTRY OF HOME AF-
FAIRS AND DEPARTMENT OF
PARLIAMENTARY AFFAIRS
(SHR1 P. VENKATASUBBAIAH):
Sir, with your permission 1 beg to
present Nineteenth Report of  the
Business Advisory Committee,

18.22 hrs.

The Lok Sabha®then adjourncd il

Eleven of the Clock on Thursday,

September 3,  1081/Bhadra 12,
1903 (Saka).
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